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INTRODUCTION 

I, the Chairman of the Public Accounts Committee, do present on 
their behalf this Forty-second Report on the Appropriation Accounts 
(Civil), 1963-64 '&d ' ~ u d i t  Report (Civil), 1965 and Audit Report 
(Commercial), 1% in so far as  they relate to the Ministries of 
External Affairs, Health, Home Affairs, Information and Broad- 
casting and Labour and Employment. 

2. The Appropriation Accounts (Civil) , 1b63-6i and Audit '&ort 
(Civil), 1965 were laid on the Table of the House on the 12th March, 
1965 and Audit Report (Commercial) on 29th April, 1965. 
The Committee examined these at their sittings held on the 23rd, 
26th, 27th, 28th and 30th July and 8th and 12th October, 1965. A 
brief record of the proceedings of each sitting forms pa'rt of the 
Report (Part 11) .* 

3. The Committee considered and finalised the ~ e p o k  -at their 
sitting held on the 4th December, 1965. 

5. A statement showing the summary of the main 
conclusions/recornmendations of the Committee is appended to the 
Report (Appendix XV). For facility of reference these have been 
printed in thick type in the body of the Report. 

5. The Committee place on record their appreciation of the assfs- 
tance rendered to them in their examination of these accounts by 
the Comptroller & Auditor General of India. 

They would also like to express their thanks to the ofacers of the 
Ministries etc. concerned, for the co-operation extended by them 
in giving information to the Committee during the course of evf- 
dence. , 

R R. MORARKA, 
NSw m; -A, 

December 4, 19ti5. Public Amounts Com(nuot$ee. 

Agrahayanu 13, 1 8 8 f - ( ~ a 7 .  
-- ---- 

Wet printed. One cycbrtgled corn laid on the TTble of t h  Houu ud five COW 
pIuxd in PPtimvnt Ilbrrr]r. 

(h> 



MlNISTRY OF EXTERNAL AFFAIRS 

Extra expenditure on the construction o j  Embassy Building: Page0 
44-45-Para 38 of Audit Report (Civil), 1965: 

In October, 1962, 11 tenders were received by the Indian Mis- 
sion at Ankara for the construction of the Embassy building esti- 
mated to cost Eb. 4-30 lakhs. The amounts of tenders ranged bet- 
ween 29.6 and 5 per cent. below the estimated cost. Although the 
Mission's architect deputed a representative to examine the ten- 
ders and he stated that the firm which had tendered for 17.22 per 
cent less than the estimated cost "would be able to translate the 
architectural conceptions of the architect faithfully", nevertheless, 
the contract was awarded to the firm whose offer was 5 per cent 
below the estimated cost on the plea that this firm had a good 
reputation. The extra expenditure as a result of this decision has 
amounted to about Rs. 86,000 so far, out of a total eqenditure of 
Rs. 6.91 lakhs incurred upto May, 1964. 

1.2. The Secretary, Ministry of External AfTairs informed the 
Committee in evidence that the question had to be seen in its pers- 
pective of the situation in which the Ambassador had accepted the 
higher tender. Tracing the back-ground of the construction of the 
building, the witness stated that the Foreign Government con- 
cerned had offered a plot of land and the foundation stone of the 
building was laid by the late Prime Minister in May, 1960. There 
was a coup shortly thereafter, and the building operation had re- 
mained suspended for a period of two years. The plot was also 
resumed by the foreign Government. In view of the changed cir- 

, cumstances, it was not possible for the Government of India to get 
any compensation for the construction which had taken place. The 
Ambassador was pressing the new Government to give another 
plot in lieu of the previous plot and in this he succeeded in April, 
1962. After the second plot was given the Ambassador was advis- 
ed by the Foreign .Government to proceed with the construction 
of the building without any delay. Another important reason was 
that the plot was very much more expensive and attractive than 
the previous one and other pop le  were also interested in getting 
t. The Government of India were not required to pay higher price 
or this plot as it was in lieu of the fixst plot. Under those circum- 
tances the Ambassador had examined the various tenders and 

2028 (Aii) LS-1. 



,found that the lowest tenderer, who had offered at 29.6 per cent 
below the estimated cost had never built any house before and as 
such rejected his offer. Then the question was whether the tender 
which was 17.22 per cent below the estimated cost or the other tender 
which was 5 per cent below the estimated cost should be accepted 
The Ambassador examined the offers of both the parties in detail and 
in consultation with the Architect he awarded the work to the con- 
tractor who had offered at 5 per cent below the estimated cost. 
Ambassador recorded reasons for accepting the highest tender. A 
part of his noting on this point, was as under ". . . . . . . . we have 
therefore to make a choice between a comparatively unknown person 
on the one hand and best known contracting firm with a very good 
reputation on the other. I therefore chose.. . . . .though his charges 

1 9  a,. higher than others.. . . . . . 

1.3. He added that the work was urgent and the Turkish Contrac- 
tors did not appear to have the necessary facilities to start the work 
immediately. Further, the architect had agreed with the Ambassa- 
dor that the Turkish Contractor who had quoted 17.22 per cent below 
the estimated cost was not suitable and the contractor who was given 
the work (foreign firm) was more suitable and reliable. The Am- 
bassador had also made extensive enquiries about the reliability 
of the Contractor. Under those circumstances, he had decided to 
accept the offer which was higher. The result was that the Em- 
bassy building had been constructed in so satisfactory a manner 
that it was the envy of many other Missions. 

1.4. In reply to a question the witness stated that under the rules, 
when awarding the contract to a higher bidder, the Ambassador had 
to record his reason in writing and he had accordingly recorded the 
same. In reply to another question, the representative of External 
Aaairs Ministry stated that a t  the time of calling the tenders, the 
Ambassador was keen to ensure that the foreign contractor would 
himself be a tenderer. So much so that the ambassador persuaded 
him through the various sources to submit a tender. 

1.5. En reply to another question the witness stated that the second 
plot was offered in the middle of 1962 and the Mission hurriedly got 
the plans made and had sent the same to the Government for approval 
in August. In September, the Government had authorised the Am- 
bassador to proceed further and accordingly a contract was signed in 
October, 1962 

1.6. The Committee are not satisfied with the manner in which thi 
contract was awarded to the highest tenderer. From the evidence 
given before the Committee, it appeared that the Ambassador 'had 



mwm h persuade the foreign Wtracting lhn t b &  vez'hms saarca 
to give a tender et  t b  t h e  ef calling tendem. It appears that the 
Mission had trlready made up their mind to award the w u d ~  b the 
foreign firm bedore tke tenders were called for. Since there was a 
wide gap ia the rates quoted by the lowest tenderer and dm eontrac- 
tor to whom the work was awarded, the Commiftae feel that wfiifc 
accepting the tender, the -bassador should have atleast persuaded 
the tenderer to reduce the rate of tender to the extent possible, if net 
to the extent of the lowest tenderer. 

1.7. A request was made by the Mission in September, 1963 for ad- 
ditional funds of Rs. 2.14 l a b s  (i.e. about 50 per cent of the or~ginal 
approved estimate) for carrying out certain essential additional items 
of work (such as retaining wall, filling of earth, ceiling for hiding the 
beams, etc.) but this was not accepted by thc Min~stry and the hlis- 
sion was informed that every precaution should be taken to keep to 
the limits of the financial sanction alreadv given The Mission, how- 
ever, executed the work according to the revised plan and incurred a 
total expenditure of Rs. 6.91 lakhs upto May, 1964 against the origi- 
nal sanctioned amount of Rs. 4.30 lakhs. 

A revised sanction was accorded by the hlinis,ry in July. 1964 
after the completion of the work. The procedure adopted in this case 
was irregular cf.. recnmm~ndation made by the Public Accounts Com- 
mittee in paragraph 14(4) of their 1st Report (First Lok Sabha) that 
in cases where it became apparent in the course of execution of R 
work that there was likely to be an excess over the sanctioned esti- 
mates of the work, revised est'rnates should be prepared and the 
sanction of the competent authority obtained prior to the additional 
work being undertaken. 

1.8, The Committee desired to know ( i )  the estimated cost of the 
building and ( i i )  whether the building was completed within the 
estimated cost. The Secretary, Ministry of External Affairs inform- 
ed the Committee that the estimated cost was Rs. 4.30 lakhs which 
was subsequently increased by Rs. 2.40 lakhs. m e  witness added 
that it appeared that the preliminary estimates were made in haste 
and at the time estimates were made and the approval of the Gov- 
ernment sought, the Ambassador as well as the architect had warned 
that the estimates were made in a hurry and it was difl?cult to know 
all the repercussions and the poss;bilities because the plot was on a 
slope. After the commencement of the construction of the building 
It was found that a retaining wall, addition of terraces and certain ex- 
cavations were required for the safety of the building. So in Septem- 
ber, 1963 when the additional work became evident it was found that * c6dd be eonstrkted only by an increase in the expenditure. ?he 



work could not be avoided because the bulk of the building atready 
constructed was showing stresses and strains. In view of that, revised 
estimates were called for and those were submitted. Before the 8eb 
tbg in of the winter the retaining wall had to be completed. The new 
Ambassador had authorised the construction immediately and that 
was how the additional expenditure came to be incurred. The sanc- 
tion for the expenditure was issued in July, 1964. The Committee 
drew the attention of the witness to a letter dated 2nd November, 
1963 from the architect in which he had stated that the funds avail- 
able for the purpose would not be enough to include all the items 
that were ordinarily included in such a project and that a request 
was made to him to exclude as many items as prescribed in the con- 
tract which was to be put to tender and letter dated 28th January, 
1964, from the Ministry of External Affairs and pointed out that the 
facts placed before the Committee and the explanations contained in 
those two letters were quite different. The witness stated that the 
contention of the architect had been refuted by the Ambassador. In 
reply to a question, the witness stated that the letter of 28th Janu- 
ary, 1964 from the Ministry of External Affairs was written to the 
present Ambassador without adequatr knowledge and before the 
explanation of the previous Ambassador who was responsible for 
the contract was received. In reply to a question the representative 
of the Ministry stated that the retaining wall seemed to be an essen- 
tial thing which should have been there when the construction was 
proceeding. 

1.9. He added that from the statement of the Ambassador, it was 
clear that a number of items were excluded because the Ambassad~r 
did not anticipate their necessity. The version of the architect was 
that he had excluded those items to keep within the budget and ac- 
cording to the Ambassador the architect should have pointed out 
that those were essential items and could not be avoided. The wit- 
ness added that the Ambassador had proceeded on the basis of the 
original sanction given in 1960 and had tried to get the work done 
within that sanction. 

1.10. In reply to a further question, the representative of the Min- 
istry stated that the estimates were referred to the CPWD. But 
since local conditions were not known it was not possible for anybody 
co comment on the omission. 

1.11. In note subsequently furnfshed to the Committee at their 
Wtance it has been stated that "In December, 1963 the CPWD'r final 
assessment was that from the justification given by the Architect 



and the Ambassador for increase in cost, it appeared to them that 
originally certain items were omitted from the project to show 8 
lower cost, but uubsequently the items being important were includ- 
ed. It was also held by them that the topography of the land was 
another factor, but the architect should have visualised the facts 
earlier and made it clear to the Embassy about the technical require- 
ments i.e. retaining wall etc. So far as the checking of the estimates 
was concerned, it was observed by them that since the Embassy had 
wp2lied only the abstract of cost giving the quantities of various 
items, the quantities could not be checked in the absence of tho 
detailed plans and it was not possible to pin-point any item as ruper- 
fluous. They concluded that as a matter of fact it was an increase ir 
quantity of items concerned which caused the excess and not the 
new items. As regards rates they observed that in view of the dif- 
ferent code of practice adqted in various countries, it would not b 
possible to compare unit prices for various articles and the architect 
engaged by the Embassy could alone certify their correctness. 

1.12. The Committee desired to know the final cost of the build- 
hg. The representative of the Ministry stated that the Administra- 
tive a2proval had been given for Rs. 7.24 lakhs in July, 1964, and the 
information about the final cost was still awaited. 

1.13. I t  is unfortunate that important items such as  retaining wall, 
addition of terraces and certain excavations were omitted in the ori- 
ginal estimate: The Committee are unable to accept the plea that the 
preliminary estimates were made in haste and it was difZicult to know 
the repercussions and possibilities when particularly the retaining 
wall should have been an essential part of the building project in 
view of the location of plot on a slope. Even the architect in his letter 
dated 2-11-1963 stated that he was given to understand that the funds 
available for the purpose would not be enough to include all the items 
that were ordinarily included in such a project and that a request was 
made to him to exclude as many items as possible from the contract 
which was to be put up for tender. The assessment of the Central 
PWD also confirms the view that these items which were essential, 
were omitted from the project to show a lower cost. From the facts 
adduced before the Committee, it is clear that the original estimates 
were shown deliberately on the lower side to obtain the necessary 
sanctions. The Committee deprecate this practice of obtaining sane- 
tion for a smaller amount initially by withholding essential items 
and coming up subsequently for the sanction of additlmrl 



mount on the plea that the original. wbimate did not inchtde some 
essential items The Committee suggest that the Ministry &f Exter- 
nrFl Affairs should issue necessary instructions to the Missions abroad 
to obtain &he prim sanction of the Ministry on the basis of the cor- 
rect estimate in future. Steps should also be taken by the Ministry 
to keep a close watch on the progress of expenditure so that estimates 
are not exceeded without due justification, and in cases where esti- 
mates are likely to be exceeded, sanction of the competent. authority 
should be obtained prior to the undertaking of the additional work. 

1.14. The building was to be completed by the 15th December, 
L963, failing which a penalty of about Rs. 265 per day was recover- 
able from the contractor. Although the work of construction was 
completed only in July, 1964, no liquidated damages were claimed 
from the contractor, on the ground that there had been delay in ap- 
proving the revised plan of the building. The delay in completion 
of the building entailed an avoidable expenditure of Rs. 20,635 by 
way of reilt of the residence of the Head of the Mission for a period 
a£ over six months from 15th December, 1963 to 30th June, 1964. 

1.15. The Committee desired to know as to why the penalty was 
not imposed. The Secretary, Ministry of External Affairs informed 
the Committee that the main reasons for not imposing the 1iquiLidted 
dansges were as follows: 

1. New items of work were introduced which were not in the 
original estimates or original contract, which had put 
the whole programme out of gear. 

2. Delay in the approval of the revised estimates; 

3. Delay in the arrival of the imported material. 

The witness added that there was also delay which was completely 
outside the control of the contractor. The Municipal Authorities had 
raised the question of payment of taxes on a reciprocal basis. i.e. they 
wanted to have the same concession for their country's embassy in 
Delhi. That question had to be referred to the Munici?al Authorities 
in Delhi which took time. The supplementary protocol which was 
signed for those additional new iterns of work djd not prescribe any 
time limit. Further the question of liquidated damages was referred 
to the Ministry of Law and that Ministry hqd, expressed, the opinion 
that there was no justification for claiming liquidated damages and 
hence that wp not enforced. 



1.1& I h e  Committee regret to note that Chere was a seriatls omis- 
sion in the supplementary agreement regarding the time b i t  fiDr 
the completion of the construction of the building and the penalty to 
be levied in the event of default, The Committee hope that 
future, agreements wil l  be drafted in clear terms making provision 
for All tbe eventualities, which would avoid any loss to the publlc 
exchequer. 

1.17. The contract further stipulated that certain materials (listed 
in the "special specifications" appended to the agreement) would be 
imported by the Embassy and supplied to the contractor, free of 
charge for use in the construction tn effect economy in the cost of the 
building. The materials worth abuut Rs. 67,800, when received from 
the suppliers. were handed over in thejr entirety to the representa- 
tive of the architect. No stock or issue register was maintained by 
the Mission to watch proper utilisation of this material. I t  has been 
stated (July, 1964) that the contractor was due to account for the 
imported materials used by him shortly and that arrangements would 
then be made to take over charge of what might be left over and to 
have them entered in the property register of the Embassy. 

1.18. In reply to a question, the Secretary, Ministry of External 
Affairs informed the Committee, that the Embassy had no adequate 
storage arrangements for kee?ing large quantities of materials. The 
imported materials were handed over to the contractor with full and 
complete responsibility for custody, utilisation and also accounting 
to the Embassy of the material, which had been utilised. Accordingly 
all the invoices were pasted in the stock register and the utilisation 
certificates were obtained from the Supervising Eng i~ce r  a ~ l d  re- 
corded. The Embassy had a complete account of the materials iss~icd, 
u!ilised and the balance left for future use. On being pointed out 
the Audit observation in that regard, the witness added that it would 
be technically correct. The invoices were pasted in the register in 
o*dw to save clerical labour in regard to detailed accounting. 

1.19 The Conimittee are unable to understand as to how in the 
absence of stock and issue registers the Mission could ensure the pro- 
per utilisation of the imported material. They suggest that the Em- 
Bassy should post all the transactions in stock registers to ensure that 
the imparted material has been utilised properly and that unutilised 
I laterial is returned to the Embassy. 



U n e c m i c a l  expenditure on hiring of accommo&tion, pager 45-46- 
para 394 

1.20. In paragraph 34 of the Audit Report, 1963, certain instance6 
of hiring of accommodation by the Indian Missions abroad in 
excess of the scale of sanctioned accommodation/prescribed rental 
ceilings, etc., were reported. During local audit conducted in Juna 
1964, the following irregularities in respect of hiring of accommo- 
dation by the Indian Embassy at Baghdad came to notice. 

(a) Embassy residence 

1.21. In January, 1960, a new residence consisting of 25 rooms 
and other ancillaries was hired for the ambassador at an annual 
rent of Rs. 46,667 and the old residence surrendered (the rent of 
which wai only Rs. 22,000 per annum). 

1.22. The annual rent for the furniture and furnishings supplied 
by the landlord amounted to Rs. 6,667 (included in the total rent 
of Rs. 46.667). I t .was noticed that in addition to the six air- 
conditioners and three air-coolers supplied by the landlord, three 
more air-conditioners were installed at  a cost of Rs. 7,140 in July, 
1961. The Ministry informed Audit (November, 1964), that action 
to recover the cost from the landlord was being taken by the Mission. 

1.23. An expenditure of Rs. 9,000 per annurn is being incurred 
in respect of water and electricity charges of the building. Audit 
were informed that "continuous air-conditioning of the building 
was also necessary to keep the valuable furniture and furnishings 
in good condition." 

1.24. A sum of Rs. 7,485 was spent on repairs on behalf of the 
landlord between January, 1960 and July, 1961 but the amount has 
not been recovered from the rent so far in accorc!nnce with the 
terms of the lease. The full annual rent of Rs. 46,667 for the year 
commencing from 17th January, 1963 was paid on 24th January, 
1963. 

1.25. Explaining the circumstances in which the building a t  
Baghdad came to be rented, the witness stated that the Mission in 
Baghdad started with a First Secretary charge d'affairs, in 1951 
when the Ministry hired a house only for 1,000 Iraqi Dinars 
(Rs. 13,333) on a lease for five years. This lease for five years expired 
in 1956 and the then Ambassador said that that building was unsuit- 
able for the residence or an Ambassador and that a new building 
should be hired at a rent of 2.800 Dinars. (A Dinar=about E l  Sterl- 
ing). The reasons which the Ambassador gave for hiring a new 



h f l d i n g  were that m Ambassador was being posted there for the first 
time; the house then occupied was not suitable for the Ambassador'@ 
residence. It  was old and somewhat dilapidated. The plumDrqg 
and electricity system frequently failed. There was only one &r- 
rant's room and the area in which it was situated was also un- 
healthy being full of posquitoes and sand-fli-. The ~ i n i s t d y  
thought, however, that with some repairs and additions the same 
house should continue to be rented for another five years. There= 
fore, lease wa; entered into at  enhanced rent of 1,650 Dinars 
This situation continued till 1958. In 1958 the Iraqi Revo1ut:on 
took place; the Monarchy was overthrown and a Revolutionar). 
Government was set up. In these circumstances the new Ambassa- 
dor urged that the Mission should hire a new building and release 
the old building about which his predecessor had reported that it 
was unsatisfactory. The grounds which the new Ambassador gave 
were the building required substantial repairs including s a n i t q  
pystem, electricity and water system. Moreover, that was the only 
diplomatic house which was located in an obscure side street with 
open drain and public washiings as daily rituals outside the re=- 
dence. I t  was, therefore. not satisfactory for representational func- 
tions. 

1.26. The new Ambassador had further informed the Ministry 
that the Iraqi Government had placed the building under the Local 
Government's control "pending certain charges against the landlord 
and investigations." Under these circumstances the Minbtry per- 
mitted the new Ambassador to negotiate with the Iraqi Govern- 
ment for renting a new building. The new Ambassador proceeded 
to do that and reported to the Government of India in January, 
1959, that the Iraqi Government had offered a house for 3,000 Iraqi 
Dinars and 500 Dinars for furniture. The Government of 1nd:a 
sanctioned that amount i.e., 3,500 Dinars per annum. But some 
months later it was found that the buildinq which was proposed 
to be rented, was close to a power house and heavy security guards 
all  around did not make it suitable for Ernbassv re~idence. So. on 
the request of the Ambassador the Iraqi Government offer~d 
another house at 3,500 Traqi Dinars. That house was inspected by 
the Fore:gn Service Inspectors and thev a~nroved of its being 
hired. That house thereafter came to be hire6 from the 16th Janu- 
ary, 1960. 

1.27. Explaining the circumstances under which the second and 
the bieger buildinq was hired, the witness stated that in January. 
1959 the Government had autharised the Ambsssadnr to incur 
3,500 Dinars per nnnum as expenditure on rent of the building plus 
furniture. The Ambassador first negotiated for the first building 
which was small. Since, another bigqer building at the same rent 
was available the Ambassador concluded arrangements for hiring 
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h e  second building which was bi- than- the previi~w om( wriirPM, 
nut consulting the Mdaistr3. 

1.28. Corning to  the question whe$her the sanction given by the 
Ministry was for a particular building or  for any building; the wit- 
ness stated that  the sanction was for the particular building actu- 
ally proposed by t h e  Ambassador. But the Ambassador took the 
sanction in a general way that the Government was willing to spend 
3,500 Dinars and if the Ambassador had taken any building on that 
rent, the Ministry would not object to that. The Committee en- 
quxed i f  the matter was required to be referred to the Ministry of 
External Affairs in case the Ambassador took another house. The 
witness stated "Technically that 'would be correct". 

1.29. The Committee enquired about the procedure followed in 
such cases. The witness stated lhat .the normal procedure was that 
prior concurrence of the Government must be obtained. In this 
case the authority given was to hire a building for 3,500 Dinars per 
annum and so the building was hired within the prescribed limit. 
In  answer to the question whether the Chancery could be shifted to 
the bigger building, the Committee were informed that the land- 
lord of the building would not have allowed the Chancery to be shift- 
ed to the main building. Residential building could not be used for 
office purposes. 

1.30. Explaining why a bigger and costlier building was needed for 
The Ambassador vis-a-vis the Chancery building, the witness stated 
that the Chancery's staff requirements were limited. Ambassador's 
residence required reception, dining, drawing and offi:e moms and 
so the Embassy residence was always more expensive than the 
Chancery. This was the pattern generally followed in all  the coun- 
tries. The Committee enquired as to why the Ambassador proposed 
to shift the chancery. where people workcd. to the Embassy build- 
ing whi ,h  he himself considered unhvgienic and unsatisfartory as 
the residence of the Ambassador. The witness stated that the 
Embassy was unsa!isfactory but the Chancery more unsatisfactory. 
I t  was situated in a back alley in the middle of the city. This was 
the only build;nq available on rent which the Government was pre- 
pared to authorise at that time. He howevcr. added that the Chan- 
cery was shifted to the new premises a fortnight before the  Ambas- 
sador moved intn his new residence. So, both the  Chancery and 
Embassv recidences were changed. 

1.31. The Committee then enquired as t o  how the Ministry of 
Finanre agreed to sanction the expenditure of 3,500 Iraqi Dinars 
wlt!~out details. Thc repres~ntat ive  of Finance stated that the 
delegated powers of 1958 gave the Ministry of External Affairs 
powers to rent a house a t  Rs. 5,000 ner month. So, the first 
concurrence for renting the  house a t  3,500 Iraqi Dinars was given 



with the concurrence of the internal finance. When the Ambassador 
.reported that another house bad been taken, it was a fait accompla 
iPnd the concurrence had to be given. 

1.32. In this connection the Committee further desired to know 
whether similar cases of irregularities had been committed at other 
&fissions also. They, therefore, desired to be furnished with a com- 
prehensive note showing (i) Embassies where this Ambassador was 
posted (ii) In how many cases, he rezommended change of Embassy 
building, furniture, etc. From the note submitted by the Ministry 
it is observed that the Ambassador concerned was posted at t he  
following places and incurred the expenditure shown against each 
item without prior sanction of the Government:- 

Ks. 
r Kuwair . . 9,142.12 Furniture (1564) 
z Stiwkholm . 2,070~0~ Eo. :rc,55-5gj 
3 B ~ i r ~ l r  . . 35,306.52 1;url::tute a1 u I , I  'r i tcn s like 

he.iwvers 1::~. Suptemhcr, IgOa 
to D:crmbe:, 19.13, -- . ---- 

1.33. The Committee are not satisfied with the way in which the 
building in question was hired. They are surprised how the Ambas- 
sador interpreted the Government's sanction in a general way and 
hired another buildit~g which was bigger than the one for which 
sanction was given. It was highly irregular that the second building 
was hired without the prior approval af the Ministry. The Mini.jtry 
was iriforlned of this when the lease deed was already signed and the 
Ministry treated this as a fail nicompli and thrrriore had to give 
snnction for this. 

1.34. From this caw and other cases of irregularities set forth in 
the note furnish" hv t l l ~  Ministry, the Commi4tee have come to the 
conclusion that the Ministry's control over t he  activities of the 
Indian Missions abroad leavw much to be desired. The Committee 
trust that, in future, the Ministry will tighten up their financial con- 
trol and such cases will not recur. The Committee ako sugee.;t that 
where thcre are frequent cases of 'acting without authority' in finan- 
cial matters, disciplinary action should be taken against the person 
concerned. 

1.35. In regard to the expenditure to the extent of Rs- 9,142 and 
Rs. 35,307 from Government funds for additional furniture1 
furnishings, etc., incurred by the Amhassador at Kuwait 
and Be%t respectively wltk,out prior sanction of Governmeat, it. 
has been stated by the Ministry that the matter is under examina- 
tjon. T4e Committee would urge for an early ~ t t l e r n ~ n t  and WOUM 
Ilke t a . k  info~med of tbe result. 



1.36. The witness justified the inordinate increase which was mose 
than double the previous rent on the ground that the security in the 
existing house was thoroughly unsatisfactory; the existing house had 
been rented nine years earlier and the rents had gone up by 100 to 
150 per cent. The choice of the house was limited. The Iraqi Gov- 
ernment had fixed the rent and there was no chance of negotiating 
rent, as could be done with a private party. In view of those cis- 
cumstances it was a question of either taking it or leaving it and 
since the Government of India wanted to  set up a satisfactory and 
impressive Embassy in the new regime the new Ambassador pro- 
posed that it should be accepted and the Ministry accepted that. 

1.57. The Committee enquired whether such a big building with 25' 
bedrooms was required by the Ambassador there and how the 
Foreign Service Inspector approved of it. The witness stated that 
those rooms might be counted as such but the probable usable r o o m  
were in the neighbourhood of 13 or 14 and the rest were niches, cor- 
ners, cubicles here and there in the basement and so on. Secondly, 
In the case of Heads of Missions, there was no ceiling laid down &I 
regard to accommodation which should be made available. Para- 
graph 34 of the Audit Report 1963 covered instances of hiring d 
accommodation and laid down ceilings of rentals and scale of accom- 
modation, for ofiicers other than Heads of Mission. Technically, there 
was no breach of any regulation in having hired that house. The 
house did seem to be large and would not be normally rented, but it 
had to be rented in the circumstances mentioned above. Asked if 
any efforts were made to get a smaller or modest house, the witness 
admitted that there was nothing on record nor the details of the 
negotiations which the Ambassador had about possibilities of alterna- 
tive accomrnoda tion. 

1.38. As regards the limit or ceiling for accommodation for Heads 
of Missions, the Committee were informed that no Ambassador could 
hire any accommodation without the prior approval of the Govern- 
ment. I t  was the responsibility of the Government, to see that the 
accommodation hired was reasonable. It would vary with the impor- 
tance of the country and with the nature of conditions prevailing in 
each capital and it would be for the Government to judge in each 
case as to what kind of building would be reasonable. In each case 
the Ministry of External AfTairs would have to ob+ain the approval 
of the Finance Mkistry. There was a proforma laid down and infor- 
mation had to be supplied to be able to get the financial sanction to 
authorise the hiring of the building. When the Committee enquired 
whether the Ministry had considered the question of laying down 
Borne sort of ceiling in terms of accommodation as also in terms d 
money to be spent on a particular building for the Heads of Mission, 



the witnese replied that such a proposition would be very Mcult  to 
implement. No single yardstick could be applied to services in r e  
'pect of varying conditions in different parts of the world. 

1.39. The Committee are nat convinced with the justification for 
renting slMb a big building which was apparently in excess of tho 
requirememt of the Ambassador. In the absence of any record they 
are not sure whether an attempt, if any, was made by the head of the 
Mission to get a smaller and less expensive accommodation from the 
foreign Government. Under the circumstances, the Ministry would 
be d l  advised to consider the feasibility of fixinrr an appropriate 
ceiling for accommodation for  Heads of the Missions abroad. Whib 
it may not be practicable to fix a uniform limit in terms of aceomrao- 
dation and rent for heads of Missions in all the countries, get some 
general limits in regard to size of accommodation, rent etc. can be 
laid down taking into consideration the importance of a coontry, its 
eccvnomic conditions, and the standard of living. 

1.40. The Committee enquired whether any ceiling had been fixed 
on the number of air-conditioners supplied to the Embassy residences. 
The witness replied in the negative. He added however, that it 
depended on the climate and temperature chart of a particular coun- 
try where these air-conditioners were to be installed and that Gov- 
ernment sanction was required for getting an air conditioner in an 
Embassy. 

1.41. The Committee pointed out that the electricity bills went up 
to as high as Rs. 9,000 a year because the air-conditioners were work- 
ed for longer hours in order to protect the valuable furniture. The 
witness stated that the Ambassador concerned wrote that the house 
was equipped with valuable furniture which would deteriorate if 
subjected to the vagaries of the extreme climate in that place and i t  
naturally required continuous air-cooling or  heating of the premises 
which accounted for the rather high power and fuel charges. 

1.42. The Committee arc surprised to know that the Embassy was 
tarnished with such costly turnitare that it required continuous ah- 
conditioning of the building to keep the Embassy furnitorre in good 
condition. It is very strange th& the air-conditioners were used for 
longer hours not for the convepitnce d the people visiting the 
Embassy but for the take of tprnitara 

1.43. The Committee ~uggest that while &ing the limit h acc~~m- 
modathm the Minktry should consider the fmiMUty of layhrq dowm 
certain monetary limit8 for hiring of fundt.ras in these buildings .ba 



(b) Accommodation for the Consulate at Bwah 
1.44. In pursuance of Government's decision taWn '9n June, 1961 

t6 convert the honorary Consulate a ,Bascah -knb a regdm me, a 
building for the consulate at an annual rent Rs. 10,667 was hired 
and donations and other excesses like floral presents, memorial ser- 
with a landlwd in August, 1961. Though the rent for one year was 
paid in advance, the possession of the house was not taken over and 
ultimately the lease was terminated on 31st August, 1962. Mean- 
while, the Embassy without obtaining the approval of the Govern- 
ment, hired another accommodation on 14th February, 1962 at an 
mual  rental of Rs. 17,667 for the Consulate-mm-residence on the 
ground that the first house was not suitable for ofiPce-cz~m-residence. 
The rentlng of the first building thus resulted in a nugatory exper. 
diture of Rs. 10,667. 

1.45. The Committee were informed in evidence that in June, 1961 
it was decided to remove the honorary Consul and to establish a regu- 
lar Consulate at Basrah. The Indian Ambassador in Iraq had inform- 
ed the Ministry about the ava3lability of a suitable office accommoda- 
tion, on receipt of which ?he Minlstry gave their approval on 22nd 
July, 1961. It was added that the Ambassador had sent the First 
Secretary to inspect this house at Basrah. Apparently he was satis- 
fied that the houze should be rented, and a five year contract was 
accordingly made and an advance of Rs. 10,667 was paid for one year. 
But soon after this the Ambassador had second thoughts about this 
house and as  a result of this the house taken on h r c  was given up 
and another house located, which involved the infructuous expendi- 
ture of Rs. 10,667. 

1.46. Justifying the sudden change in the opinion about the house 
taken on hire, the witness stated that the Ambassador visited Basrah 
for the first time, after the house was rented. in November, 1961. He 
found the auilding unsatisfactory. Certain essential improvements 
and alterations in the building were suggested but the landlord dec- 
Lfned to meet the expenses. After this the Ambassador met the 
Mayor and Governor to inform them about this house. Both of them 
expressed astonishment at the type of building hired. In their opinion 
it would reflect poorly on India's prestige and posYtion. Both of fhem, 
however, agreed to aee that the lease wbs terminated and the advance 
rent e v e n  refimded. Hence, the Ambassador again affreed for 8 
change of house for the Consulate In November, 1961. The Amba- 
dor left the country in the begirming of January, 1962. (Sub~equmt 
events showed that the landlord refused to agree to refund the ed- 
vance) . 

! 
t 1.47. The Cornmltt~ were further informed that the new Ambas- 
1 gldar alao ajped with his predecessor that the building was nns8tis- 

trdterry Bad he rented s new building without rderetlce tn the Gw* 
I 



errmiexat. Tbe witness added f ia t  the new Ambasgador had explain6 
ed that he  had acted on the advice of the Governor and Mayor and 
other local persons about the rent, and se l edhn  of the building etc. 
Moceover the present bullding was enough to w c m o d a t e  05-e ab 
well as Consulate residence with more central h a t i o n ,  easy accessi- 
bility and other benefits. 

1.48. The Committee regret that in this case the hasty step taken 
by the Ambassador resulted in an infructnous expenditure ef 
R.s. 10,667. When the ambassador deputed the First Secretary te 
select the house, and when the lattor made the selection and entered 
into a contract and paid an advance of Rs. 10,667 his judgment should 
have been relied upon, and the commitment honoured, alternatively, 
the ambassador should have inspected the house, before the contract 
was finalised. Had either of these courses been adopted, the infmetu- 
ous expenditure of Rs. 10,667 could have been easily avoided. 

1.49. Further, this i s  another case in which a Head of the Mission 
rented the building without prior approval of the Ministry of External 
Affairs. The Committee trust that the Ministry will take suitable 
measures to obviate the recurrence of such irregularities. 

Overdrawd of Representational Gmnt-Page 18LAppendix 1- 
Item No. 2. 

1.50. Under the rules, the representat~onal grant is paid to Heads 
of Miss,ons/Posts abroad and other diplomatic officers for meeting 
expenditure of representational nature in discharge of their dipl* 
matic obligations while on duty in the post. An officer of the Indian 
Foreign Senrice, while holding the post of the Head of a V1s:ion, was 
appointed as leader of the Indian Delegation and Chairman of a Com- 
mission in another country from 28th April, 1961 to 31st December, 
1961. An entertainment grant of Rs. 8% p.m. was admissible to the 
officer as Chairman of the Commission. But the officer continued to 
draw in addition, the representational grant attached to the post of 
the Head of the Mission during the entire per:od. except for one 
month from 27th September, 1961 to 26th O:tober, 1961. In reply tb 
~n audit enquiry. the Ministry confirmed in September, 1962 that the 
repregentations1 grant was inadmissible to the officer, and also stated 
h July, 1963 that they were taking steps to recover the amount from 
the Oficer. The excess amount of about Rs. 4,400 drawn by the 
officer had not so far been refunded to Government (December, 1964). 
The Ministry informed Audit in December, 1964 that since the offleer 
had rdsed vital iarucs in  his fnrther ~-optrscntation, i t  might taka 
Bame more the to nmiw at  a find decision. 



1.51. Giving the full details of the case, the witness stated that in 
the beginning of 1961 Laos Commission was suddenly reconvened 
The Indian High Commissioner in Australia was recalled from Can- 
berra and was sent to Laos. At that time it was anticipated that it 
would last for two or three months and so, the High Commissioner 
was asked to maintain his family at Canberra. But the High Com- 
missioner remained in Laos for about 8 months. "Sanction for the 
terms of his appointment were not issued till 3rd October, 1961 and 
the final disposal of the terms was not effected till 16th January, 1962 
after the period of deputation was in fact over." In the meantime 
while the terms of appointment of the High Commissioner were being 
ba lked ,  the Ambassador drew the representational grant. He later 
explained that he had assumed that under the rules he was entitled 
to draw that grant and that his wife had performed the usual repre- 
sentational duties in his absence. Secondly, when the Laos Cornmis- 
sion was established in 1954 it gave Rs. 1,000 per month as represen- 
tational grant but the Ambassador was allowed only Rs. 850 and the 
Ministry instead asked him to pay Rs. 100 per month for the mainten- 
ance of car in Canberra by his wife. The Ministry of External 
Affairs were not quite satisfied with those grounds and' asked the 
kinbassador to reimburse the amount of Rs. 4.405 but the Ambassador 
kept on making one representa-tion after another giving reasons that 
it was very unfair and unjust to the Ambassador. 

1.52. Explaining further as to how that problem had arisen, the 
witness stated that under the Representational Grant Rules an Am- 
bassador or head of the Mission mas be absent from his head quar- 
ters normally for two or three months. In this period of his absence 
there will be no entertainment under the rules. The Ambassador or 
head of the Mission would be able to utilise the whole amount accru- 
ed during that period on his return. In this case the head of the 
Mission was absent for a period of 8 months. The rules did not en- 
visage that a head of the Mission might be absent for such a long 
time. 

1.53. The witness urged that although drawal of the representa- 
tional allowance by the Ambassador was irregular, the Ambassador 
was also justified in this matter to some extent. Since he was ex- 
pected to be away for two or three months he had to maintain his 
whole establishment in Canberra, supervised by his wife for this 
whole period. This the rules did not provide. But there were certain 
expenditure which had to be incurred e.g. club subscription, charitim 
an:! d - ~ n t i o ~ s  and other e x e J e s  like floral presents, memorial eer- 
vices ctc. 

1.54. In reply to a question the witness stated that when an Ambas- 
sador was absent from his post for more than two months than half 



of the representational grant was given to the acting Head of the 
Mission and the other half kept in reserve so that when the Ambassa- 
dor returned to the post, he might utilise the reserve kept for the pur- 
pose. In this case, the view taken by the Ministry was that .the 
drawal of representational allowance was irregular and 'the Ambassa- 
dor should refund the whole amount. The Ministry was however 
prepared to reimburse the inescapable expenditure incurred by the 
Ambassador's wife on an ad hoc basis, as this was not covered by the 
Rules. 

1.55. The witness further added that the Ministry had asked the 
Ambassador finally in August, 1965 to refund the entire amount of 
Rs. 4405 drawn by him and to give the details of the inescapable ex- 
penditure incurred durin? his absence. 

1.56. The Committee enquired whether there were any financial 
rules which permitted the wife of an Ambassador to incur expenses 
and draw allowances in the absence of the Ambassador. The wit- 
ness stated that the present rules did not provide for contingencies 
like a dual charge. But the witness agreed that there should be rule 
providing this because such contingencies do arise. 

1.57. The Committee regret to note that this irregular transaction 
has been allowed to remain unsettled for more than four years. The 
Committee feel that when the Ministry of External Affairs asked the 
Ambassador to refund the amount of Rs. 4405 considered as in adrnis- 
sihle the correct and more dignified course for the Ambassador would 
have been to reblind the amount promptly, and then to make what- 
ever representations he wanted to make to the Ministry. This would 
have set a good example for other junior officers to follow. The Coin- 
mittce desire that the case in question should be settled without fur- 
dher delay. 



MINISTRY OF HEALTH 

Government Hospitals in Delhi Para 44, Pages 50-55 Sub-para (i] 
Purchase and Utitisation of Stores: 

The hospitals in Dclhi obtain their supplies of medicines, surgical 
instruments and other stores (i) by placing indents on the Medical 
Stores Depot, Karnal; (ii) by placing indents on the Directorate 
General of Supplies and Disposals. and (iii) by making local pur- 
chases. During 1963-64, the purchases made by the hospitals locally 
constituted 30 to 73 per cent. of the total supplies in respect of medi- 
cines and surgical goods and 13 to 69 per cent, in the case of linen 
items, as shown below: 

hlcdiclnca, surgical goods etc. 
hTame of I-iospital - ---- 

Total Local perccm- 'Total 
purchaws purchase age of puxcl~ascs 

local 
psrchasc 

to rhc 
total 

purshascs 
. --.-.p-..--...--..-p-.--- ................ . --. 

( i n  lakhs of  rupccs! 

Irwin Hospital . I I . 7 6  8 . 5 3  7 3  0.69 0.27 3 V 
Safdajang Hospital 34.93 10.42 30 2 . 6 s  0 . 3 0  1.1 
Willingdon Hospital 6 . 7 6  4 . 7 8  7 1  1 ' 0 0  0.69 69 

In a number of cascs the rates paid for the local purchases were 
higher than those paid for supplies received through the Med~cal 
Stores Depot or the Directorate General o f  Supplies and Disposals. 
The Audit Report cited a few instances of such purchases a t  higher 
rates. Audit had been informed that the heavy local purchases were 
mainly due to ( i )  non-availability of the items at the Medical stores 
Depot and (ii) failure on the part of the Medical Stores Depot and 
the Directorate General of Supplies and Disposals to arrange supplies 
in time. Against an  indent for medicines estimated to cost Rs. 10.21 
lakhs, placed by the Safdarjung Hospital in July, 1963, the Medical 
Stores Depot could make supplies to the extent of Rs. 2.19 lakhs only; 
certain important surgical articles of the estimated value of Rs. 2.78 
lakhs were stated to be not available a t  the Medical Stores Depot. 

2.2. The Committee enquired about the procedure for making pur- 
chases through the D.G.S.&D., how much time i t  generally took and 



the circumstances under which local purchases were made by the 
Hospitals. The Secretary to the Ministry of Health stated that large 
quantities of medicines were purchased through the D.G.S. & D., but 
the hospitals also had authority to make local purchases upto certain 
prescribed limits. Generally, the D.G.S.&D. took three to four 
months and sometimes even more to make supplies. Hence local 
purchases had to be resorted to, to meet urgent requirements. He 
added that the figures of local purchases shown in the Audit Report 
included items purchased by hospitals through restricted tenders 
within the prescribed ceiling. Since this was an approved method, 
these purchases should not have been shown in the Audit Report as 
local purchases, which comprised of odd bits purchased from approv- 
ed suppliers. On being asked to give the break-up of the supplies 
received from restricted tenders and other local purchases. the wit- 
ness promised to furnish a note to the Committee. However, he quot- 
ed the example o f  bulk purchases made fmzn the Hindustan Antibio- 
tics Ltd. In the case of Hinduijtan Antibiotics. he stated, the hospi- 
tals had been empowerxl to make airec! purchases, but these had 
also been included in the figure mentimed in the Audit Report. The 
Committee enquired the quantum of such pu~:hase,i made from 
Hindustan Antibiotics Ltd. In a note submitted at the imtance of 
the Committee the Ministry has furnished the following rtet3ils:- 

Purchases madc Other purcha<cs P ~ . ~ t l . e ~ c ~  n f i r '  
rhrough restrl- made local!! frcm Hindusran 

cted tenders Antibiotic\ 
within the Ltd. 

poners delega- 
ted to them 

Ks. Rs. Rs. 

Irwin I l~ )spi~: i l  . . 3,0-+.634* 2,66.0co -.h;.ccc 

S ~ f d l r j a n g  Ilospi~ul . - ,02 .oco I 29.000 ? . I I . C C L * *  

Wi1ling;lon IIarpit3l . 1 , 0 5 . 3 2 2  ? . ~ I , ~ c o  :-$ 

2.3. The Committee enquircd as to why th:s point was not rased 
and the figures disputed when the Audit Para was referred 'to the 
Ministry for factual venficatlon. The Secretary stated that all those 
reasons must have been brought to the not:ce c:f Audit. In the case 
of Irwin Hospital, for example, he added that the Medical Superin- 
tendent of the Iluspi!aI had stated that the percentage of local pur- 
chases to total purchases was 21.52 per cent. instead of 73 per cent. as 
shown in the Audit Para in the case of medicmes and 34.2 per cent. 
---- -- -- -- - - - - - -- - - -- -- - - - -- --- 

*\xordmg to  A u d ~ t  the figure ra 3,00,000. 
**Kncludea purchase from Govcrnmcnt agencies like Hmdustan Antihiatlcs, H ~ f l k ~ t e  

Institute and At3 nic Encrp C o n m l s ~ m n  and UNICFF. 



instead of 39 per cent. in case of linen items. The Cmptroller and 
Auditor-General clarified that on receipt of a reference from the h o s  
pita1 anather Audit Party was sent to verify the figures. It had ther) 
reported that no further change in respect of these items was neces- 
sary as the figures of expenditure intimated by the Hospital did not 
conform to these actually booked in the contingent register. The 
Secretary, Ministq of Health admitted that certain purchases for 
which exchange vouchers were available had not been entered in  the 
contingent register. Had these been taken into account the total 
purchases in respect of Irwin Hospital during the year would come 
to Rs. 18.68 lakhs instead of Rs. 11.76 lakhs as shown in the Audit 
Report. Besides the figure of local purchase also included a sum of 
Rs. 2.85 lakhs on account of purchases made from the Hindustan Anti- 
biotics Ltd. If these were deducted, the percentage of local purchase 
to the total purchase made by the Hospital would come to 24.5 per 
cent. As regards the other hospital the witness accepted the figure 
of local purchases as given by Audit. 

2.4. The Committee are surprised at the manner in which the Min- 
istry of Health tried to dispute facts and figures quoted in the Audit 
Report at  this late stage. In this connection they would further draw 
the attention of the Ministry to their recommendation (c.f. paras 9 
and 15 of their 26th Report, 1963-64) that the Ministries/neparttnents 
should bring the correct position to the notice of the Committee as 
s o w  as possible, at any rate before they consider the Audit Report, so 
as to enable them to arrive at proper conclusions without any  waste 
ef time. While the Committee appreciate that it would be nececsary 
to make local purchase to meet urgent requirements, they are of the 
view that greater efiorts should be made to effect purchases througb 
the standard government agencies such as D.G.S.&D. and the Medical 
Stores Depots, so as to get the advantage of cheaper rates due to balk 
purchases. 

2.5. The Committee enquired from the D.G.S.&D. as to what time 
was normally taken by hlm in making supplies to the hospitals. He 
stated that it took three to five months to cover a demcnd. If the 
samples were to be tested, it took longer time. 

2.6. I t  was pointed out that in the course of his evidence before the 
Public Accounts Committee (1963-04), (Para 39 of 20th Report P.A.C. 
Third Lok Sabha refers), the D.G.S.&D. had stated that a procedure 
had been evolved between the D.G.S.&D. and the Director General of 
Health Services that indents should be placed before the end of July 
every year, and that medicines should be classified according to  cer- 
tain broad categories. The Committee were alm then informed that 
the system was working satisfactorily . The representative of the 



$upply Department stated that, that system was not followed during 
the year 1eBS-M. While t h  were no indents from Wiliingdon 
Rospital, in the ease of Safdarjung Rospital the indents were r 4 v -  
ed at the end of July or later and in every case the Purchase Organi- 
utttion was called upon to make supplies within three months, which 
En his opinion was apparently impossible if the normal procedure uf 
procurement was t o  be followed. 

2.7. On being further asked as to from which period the procedure, 
which was intimated to the Public Accounts Committee (1963-64). 
was discontinued the witness stated that he had no knowledge of that 
but the fact was that indents were placed after July and even in 
October, 1963. The D.G.S.&D. further informed the Committee that 
rate contracts were being finalised by the Department with certain 
Arms with a view to enabling the Hospitals and the D.G.H.S to make 
direct purchases as and when required He stated that a large nrrsa- 
ber of items would be covered under this system and it was expected 
that the system would be introduced in a few month's t ime 

2.8. The Secretary, Ministry of Health also confinned that the 
said procedure was not being followed. He expressed the view bat 
it would not be workable to depend fo r  supplies on an indent submit- 
ted in July with supplies to come in the next year. While one prin- 
cipal indent for the whole year could certainly be p l s d  on the 
D.G.S.&D., he urged, supplementary indents would have to be placed 
from time to time. He added that the Ministry would settle with the 
D.G.S.&D. as to the normal time required by that Organisation to 
make supplies and the main indent would be submitted accordingly. 
In reply to a question, the Secretary stated that a Committee af 
offfcers on which D.G.S.&D. was also represented had been appointed 
to look into the question of supplies to the hospitals and to suggest 
measures to reduce delays in procurement etc. The Committee sub- 
mitted their report in March, 1965, which was being examined by the 
Ministry. In reply to a question. the witness stated that they should 
be able to limit local purchases to 20 per cent. or so. 

2.9. Fmm the facts placed before them, the Committee are caa- 
strained to observe that no serious attempt had bcen made by tbu 
authorities (Ministry of Health and the D.CS.&D.) to evdve a sdt 
able procedure for speedy procurement of supplies to Hospit.ja 



of the facts. The k m i t t e e  would like to be informed of the correct 
position in this regard. They also desire to be apprised of the pro- 
gress made in establishing proper co-ordination between the Health 
authorities and the D.G.S.&D. to ensure speedy procurement of sup- 
plies to hospitals. They would also like to know the progress of ha- 
lisation of rate contracts with the suppliers as was deposed by the 
witnesses in evidence. 

2.11. The dates of expiry of the life of the medicines had generally 
not been indicated in the stock registers maintained by the Safdar- 
jang and Willingdon Hospitals and, as such, it could not be ensured 
whether the medicines purchased had the requisite minimum life at  
the time of purchase and whether they were issued for use before 
the expiry date. Such information was available in Irwin Hospital, 
where it was noticed that a large number of injections had remained 
in stock upto the marked date of expiry and had been issued there- 
after. It was also noticed that certain injections, which had been 
declared as sub-standard after chemical analysis bv the Drug Con- 
tr'oller, were used after the date of receipt of the cnmmuniration 
from him. 

2.12. As regards entering of particulars of date of expiry of life 
of medicines in the stock registers. the Committee were informed that 
in the Willingdon Hospital this procedure was being followed and 
instructions had also been issued to the authorities in Safdarjung 
Hospital to do likewise. On being pointed out that the use of medi- 
cines after their life had expired, was a ~ e r i o ~ ~ s  matter and that in 
the absence of proper record the Hospital could not check this, the 
representative of the Ministry agreed that the dates of manufacture 
and expiry of life were very important factors and stated that these 
details were prominently displayed by the manufacturers. I t  was 
important for the medical men as such to check up those dates as to 
see the type of medicine they were using. The Secretary. however, 
admitted that it was desirable to enter these details in the stock regis- 
ter also as i-t would provide a double check. As regards the use of 
substandard drugs by the Irwin Hospital, the Secretary stated that 
out of a consipnment of a particular injection, which was being used 
by the Hospital, samples taken by the Drug Controller were declared 
to be of sub-standard quality. After the receipt of this information 
in the Hospital in June, 1963 further use of these injections was stop- 
ped. He added that the matter was taken up with the suppliers 
who replaced most of the supplies. 

2.13. The Committee regret to note that there should have been 
even isolated instances of injections whose life had expired or which 
were found to be sub-standard having been used in a routine manner. 
'fhey are, however, glad to note that the lacuna o$ not recording the 



life of medicines in the stock Register, which existed for a long time, 
has been plugged. They trust that strict care would be exercised in 
the  use of such drugs and that medicines which are either sub-&an- 
dard or whose life has expired will not be issued in a routine manner. 

Suh-para (ii)-Purchase of stores in excess of financial powers: 

2.14. In regard to local purchase of stores of recurring nature, the 
heads of the three hospitals had been exercising powers upto the 
higher monetary limits prescribed for similar purchases of non-recur- 
ring items. In  some cases, purchases made on the same day or  within 
a short interval were spread over several separate purchase orders 
(details given in Appendix I )  to keep them within the  prescribed 
monetarv limits instead of obtaining the sanction of the  higher autho- 
rities. 

2.15. The Secretary. Ministry of Health explained in evidence that 
the Hospital authorities had exceeded their powers in these cases be- 
cause of extreme emergency for buying drugs which were needed for 
life saving purposes. I le added that the question whether the powers 
given to the Medical Superintendents should be enhanced was under 
consideration of the Ministry but in the meanwhile it had been im- 
pressed upon them that they should not exceed these powers and that  
they should Lry to plan their requirements well in advance. I t  was 
pointed out that while in the Safdarjunp and Willingdon Hospitals, 
the powers of purchase of Medical Superintendents were Rs. 200 non- 
recurring and Rs. 15 recurring. in the Irwin Hospital corresponding 
powers were Rs. 1.000 non-recurrjng and Rs. 500 recurring. The 
Secretary explained .that the Irwin Hospital was hitherto functioning 
under the Delhi Administration and that was the reason for the  dis- 
parity. The question of bringing uniformity in this matter in  the  
three hospitals was under examination of the Ministry. In a note 
subsequently furnished to the Committee it has been stated that the 
financial powers of the Medical Superintendents of the Willingdon 
and Safdarjung Hospitals have since been enhanced (May, 1965) as 
under:- 

N o t  exceeding Rs. ~oool-in 
each case. 

Recurring . . ~ o t  exceeding Rs. p / - p . a .  
in cach case. I 

2.16. Referring to the purchase of plastic adhesives by the Safdar- 
jung Hospital on the 25th January, 1962 (mentioned in Appendix XI 
of Audit Report) the Committee enquired whether placing of 10 



orders for six dozen each of that item could be. considered on the  
grounds of emergency. The Secretary stated that the urgency and 
itnpbrtance of the items purchased could be judged by going into the 
facts of each case. He added that he had gone by the assurance of 
the heads of hospitals as well as the D.G.H.S. that in all these cases 
there was an urgency and importance to meet the requirement. He 
further assured the Committee that he would look into all the pur- 
chases mentioned in the Audit Report and take suitable action to 
avoid the recurrence of such cases. 

2.17. The Committee desired to be furnished with a detailed note 
explaining in brief the reasons as to why purchase orders were split u p  
in al l  the cases mentioned in Appendix XI to the Audit Report. A 
note has since been received which states that in the absence of 
supplies materialising from the D.G.S.8zD.JM.S. De?ot, local pur- 
chases were made by the Medical Superintendents to meet the day 
m day needs of the Hospitals. When these had to be of a size larger 
than what was their financial competence, to ensure that shortage 
would not arise suddenly and also to get favourable rate on larger 
quanity purchased at one time, they were compelled to split the 
order to make these within the financial limits which they were 
authorised to operate. It  has been further stated that such prow- 
dure has been adopted in the interest of patients. 

2.18. The Conunittee regret to note that inadequacy of tka 
Pnancial paver delegated to the Medical Superintendents for 
making local purchases of medicines was not rectified by the Minis- 
try earlier with the result that an irregular procedure of splitting 
up the orders was adopted. They have now been informed that 
the powers of the Medical Superintendents have been suitably 
enhanced for incurring recurring and non-recurring items d 
expenditure. They hope that with the enhancement of the powers 
of the Medical Superintendents, such irregular procedure of splitting 
up the sanction will be strictly avoided. 

Sub-pata (iii) Avoidable expenditure-Ste7Wer1: 

2.19. In 1962, the Safdarjung Hospital purchased certain types 
*f sterilizers from a Delhi firm whose rates were maudderably 
higher than those quoted by others, as ,ladicated below, on the 
ground that the firm had given guaranh for removal of manu- 
facturing defects for 12 matltkp and that, being a 1 0 4  Am, it 



could ;>rovide servicing facilities easily:- 

Nime of the equipment 
No. of Rate of Rate quoted 
articles accepted 
purchased tenderer by the lowest 

t c  n derer 

per unit per unit 
Rs.  Rs . 

Sterilizer instruments electric . 7 2,860 1,700 

Sterilizers for bowls . 7 3,860 1,740 

S d l  rectangular stmilizcts electric . 2 19,200 I z , W  

The extra cost paid on account of higher rates amounted to 
about Rs. 36,000. According to Audit Report the justification for 
the purchase at higher rates was not clear particularly as certain 
other types of sterilizers were simultaneously purchased from 
firms, outside Delhi. Moreover, the guarantee of repairs given by 
the firm could not be availed of as the instruments, which were 
received on 6th August, 1963, were not installed till 20th August, 
1964. 

2.20. The Secretary, Ministry of Health informed the Committee 
in evidence that out of the 14 tenderers who had offered to supply 
the equipment, only 2 firms were on the approved list of the 
Director General of Technical Development. Tenders were invited 
in this case by D.G.S.&D. The Superintendent of the Hospital and 
the technical committee assisting him, to whom the tenders were 
referred for advice, came to the conclusion that it would be desir- 
able to obtain the equipment from a firm which was in a psi t ion 
to provide local service and they preferred to restrict their choice 
to the firms which were on the approved list of the D.G.T.D. The 
witness added that the Directorate of Technical Developrncnt, with 
whom the Superintendent of the Hospital was also associated, had 
made a good study of the manufacturing firms in the country and 
their a;>proved list contained only the best among them. The 
Superintendent of Safdarjung Hospital added that he had been 
associated with the Committee on Medical Instruments in the 
Development Wing of the D.G.T.D. and they had done a lot of 
study about medical equipments. 

2.21. The Committee pointed out that in an earlier explanation 
to Audit the main reasons for selecting the k n  were stated to be 
that (a) the firm had a local agency and service arr-nts and 



(b) they undertook to remove any manufacturing defects if 
discovered within 12 months. The Committee enquired if the two 
conditions were mentioned in the notice calling for tenders and 
whether any enquiry was made subsequently from other firms if 
they could provide these facilities. The witness stated that these 
conditions were not mentioned in the notice nor was any enquiry 
made by the Hospital authorities in this regard. The Secretary, 
Ministry of Health, added that the Hospital authorities had only 
given technical advice and that the final choice rested with the 
D.G.S.&D. The D.G.S.&D., however, stated that in the case of 
drugs, pharmaceuticals as well as hospital equipments the manufac- 
turing experience in India was very limited and to be on the safe 
side the Supply Department strictly abided by the decision of the 
consumer. The Department could not take risk of forcing an equip- 
ment which might fail during service. He added:- 

"We have taken R sort of convcnt;onal unwritten decision that 
we shall not interfere in these cases which deal with 
the security of the human beings". 

2.22. The Committee are hardly convinced by the justification 
advanced for the purchase of sterilizers a t  much higher rates. If 
the Health authorities intended to purchase the equipment only 
from a firm which had a local agency and could provide service 
facilities, they should have indicated this condition to the D.G.S.&D. 
a t  the outset, so that this could be included in the tender notice. 
If on the other hand. orders were t o  be placed on a firm included 
in the approved list of t he  D.G.T.D., there was no need to roll for 
tenders. I t  is also unfortunate that neither the Health authorities 
ROC the D.G.S.%D. enquired from the other firms if they could 
provide service facilities. Had it been done, there was a possibility 
of avoiding extra expenditure incurred on this purchase. 

2.23. Further, as pointed out in the Audit Report, equipment 
which was purchased in 1963 was not installed for full one year. 
Thus the first condition namely the removal of manufacturing 
defects bs the  firm within 12 months became infructuous. The 
Secretary, Ministry of Health explained that apart from attending 
to defects and break-downs, there was also the need for normal 
servicing and that normal servicing was being done by the A r m .  
T h e  Superintendent of the Hospital stated that the installation of 
the equipment depended upon the provision of electric connection 



and there was some difficulty in obtaining high tension cables 
which were not available in the country at  that time. He promised 
to furnish a synopsis of the correspondence exchanged between the 
Safdarjung Hospital and the C.P.W.D. in connection with the instal- 
lation of the equipment. In a note submitted to the Committee the 
Ministry have stated that after the sterilizers were received 
in August, 1963 the Electrical and Executive engineers were 
approached on 23rd September, 1963 to undertake the instal- 
lation of electric connections and plumbing work. In the 
case of 2 Small Rectangular Bulk Sterilizers, the Electri- 
cal Engineer decided that the installation work might be 
given to the su7plying firm as it was urgent. The equipment was 
accordingly installed by t'le firm in December. 396.7. For the 
remaining 14 sterilizers, the request for undertaking installation 
work was originally made on 23rd September. 1963. The Electrical 
Enq~neer was r~mindcd  on 25th Octobcr. 1963 and further by d.0. 
letters on 12th May. 1964 and 1st July, 1964. To obviate delay, the 
firm wds approached and their estimates receiv~d on 27th April, 
1964 were forwarded t o  the D.G H S. on 20:h May. 1964. The 
Ministq accorded thpir sanction on E n d  Octnber. 1964 and the 
work was completed on 20th November, 1964. It has been further 
stated In thc note that  the Electrical Engineer was requested on 
21st January, 1965 t o  proifi-le neccss3rv eIc.c:ric load to feed the 
sterilizers. Ilc \r.ai reminded on 22nd A ~ r i l .  1965. On 27th May, 
1.065 the Engincrr inforrncd that the N D.11.C had not gven  service 
connwt~on and necessary provision had to be made ln  the estimates. 
Thc ~ q u i a i t t ~  r.;timatch f o r  a sum of Rs. 4,490.00 was received on 21st 
July. 1965 and the  same was forwarded to the D G.H.S. on 30th 
July, 1Y65 for according administrative approval. 

2.24. From the above note the Conunittee regret to obsen-e that 
the Electrical and Executive engineers were responsible for the 
delay in the installation of the eqbipment. They desire that the 
reasons for the delay on the part of the Engineers should be! invest% 
gated by the Ministry of Works & Housing and suitable action 
taken to fix responsibility. 

'Sub-pma ( i v )  Equipment Iping idle: 

2.25. The following instances of costly items of equipment lying 



unutilised for long periods in the Xospitals are given below:- 

N m e  of Hospital Category of equip- Value Remarks 
mentl~Month of pur- 

chase 

Safd~rjang Hos- z Rectangular steam $811 Lying idle for the last sir 
pita1 j~skcncd i:wilizcrs (dost) pars .  Audit was infonnrd 

and r p ~ r t a b k  X- Rs. 25,000 (December, 1964) tha with 
Rly nachine (Sup- (C.Duty) the help of the TCM Autho- 
plied by TCM) rities the sterilizers had btcn 
(Sepr., 1956 and instdlcd but some damaged 
Nov. 1958) parts werc yet to hc re- 

placed. 

Equipment for ortho- Rs. 82,393 Out of equipnxnr worth Rb. 
paedic Inst~tute  x,qr ,280 articlcs of the value 
(Fcb./March I 962). of Ks. 58,877 wcrc brouqht 

into use while thc ren:ainlng 
items were lying unutilixd. 

Klinographic X-Ray Rs. 1,85,8;3 Acces?orics fvr ~ n s t a l l ~ t  r n 1.1 
Unir & Image In- the equlprncnt welt oiuatncd 
tensifier Uclt (Ma- from the suppl~ers aftcr about 
rch, 1963) one year (hiarch, 1964) 

The  cQuirmcnt had, how- 
ever, not t ~ r n  hroughr into 
use rill D e ~ ~ m b r r ,  1964. 

Irwin Hapita1 . Pill making machine Rs. 22,000 It remained idle with thr 
with motor (Octu- Irwin Hospital till February, 

her, 1957) 1963 when it was transfcr- 
red to the Maulana Azad 
College. 

2.26. Explaining the first item the Secretray Ministry of Health 
stated in evidence that the sterilizers were obtained as a gift from 
the T.C.M., in order to organise the Central Service Sterilisation 
Department in the Safdarjung Hospital. They had also loaned the 
services of an ex?ert to help the Hospital in the installation of the 
machinery. For some time, however, no firm could be found in 
India to undertake the job. Later on, the help of T.C.M. authorities 
was sought and a firm toop up  the work but when thc crates were 
opened a part af the equipment was found damaged and certain 
parts were also missing. 

2.27. He added that at one stage the frrm undertook get the 
equipment repaired as a part of the deal but it failed to  do so. 
The T.C.M. also expressed their inability to help in this regard. 
Ultimately, therefore, an application had been made to the Minis- 
try of Finance for sanctioning foreign exchange worth about Rs. 506 
fx, obtain the requisite parts from the source of supply. On being 
pointed out that equipment costing Rs. 25,000 warm kept idle for 



want of foreign exchange worth Rs. 500 only, the witness stated 
that they were hesitant because of the tight foreign exchange 
position In reply to another question it was stated that the crates 
were not opened upto 1963 (for seven years) but it was assumed 
that the damage might have been caused during transit. I t  was 
stated that a list of all the missing; and damaged parts was made 
out after opening the crates. The Committee pointed out that had 
the equipment (sterilisers) been installed in time it would perhaps 
not have been necwsary to purchase the 16 sterilisers referred to in 
the preceding para (sub-para-(iii) of the Audit Report). The 
witness stated that originally it was intended to meet the require- 
ments of the Hospital only. Now the scheme was to  supply sterilised 
cnquipment to all  tht. C G.H S, dispcnsarics and that nothing wouid 
be surplus. 

2.28. Thc Conunittee can hardly appreciate the contention of the 
Minis@ that due to the tight foreign exchange situation they 
were hesitant to demand foreign exchange worth about RE. 500 
only and postponed the installation of the equipment worth 
Hs. 25,000. They are also surprised to learn that the equipment was 
not even checked but allowed to remain in the crates for more than 
seven yearn. Ikul i t  been checked immediately on receipt the 
broken and missing parts could have been detected and the m a t h  
could have been tdan up with the suppliers and the shipping 
Company for replacernen t. 

2.29 In the case of the secmd item z x . .  trjulpment far ortho- 
medic Institute i t  was stated in evidence that the Institute was 
expected to be opened In July, 1964 but there was delay in the 
completion of t h ~  building and i t  started only in November. 1964. 

2.30. The Klinographic X-ray unit and image intensifier could 
not bc used as the cardiac surgeon who had the specialised know- 
Iedge had gone on a study leave abroad. It was being used since 
hls return from leave. 

2.31. As regards the Pill making machine, the Superintendent 
of Irwin Hospital informed the Committee that the price of the 
machine was about Rs. 11,000 and not Rs. 22000 as shown in the 
Audit Report. He added that the equipment was obtained at the 
recommendation of the then medical Superintendent in 1954. The 
machine was received in 1935 but parts were found to be missing and 
damaged. These were obtained in October, 1957. By the time it 
.could be installed and put to use, it was found that tbe ma- 
.did nab fulfil the requirements of the Drug Control Act and that a 



further expenditure would have to be incurred to make it  usable. 
It was, therefore. not considered economical to use the machine in 
Irwin Hospital. I t  was stated that the machine was being used for 
training the students. On being asked as to how an outmoded 
machine, which did not meet the requirements of the Drug Control 
Act, was being used by the College, it was stated that in the College 
it was being used for demonstrating how pills were made. The pills 
were not used for human consun~ption. 

2.32. From this and the earlier paragraphs the Committee are 
constrained to observe that the Hospital authorities had not been 
prompt il l  the installation of costly- equipment. It is also unfortu- 
nate that machines were not checked in time. They trust that the 
Ministry of Health will issue suitable instructions to avoid such 
cases in future. 

3.33. Gorwmment had not prescribed any common standard dlct 
formula for the patients. The daily diet of a patient at Irwin 
Hospltal included 30 gms. of  vegetable ghee whereas t he  other two 
hospitals had prescribed 55 gms. of desi-ghee. There were variations 
also in the scale of atta. ricc, vegetables, milk and sugar supplied 
to each patient at the Irwin I'loqpital as compared to that a t  the 
other two hospitals. The diet scale of a chi!d patient at Irwin 
Hospital was the same as of an adult. 

2.34. The average cost of diet served lo the patients in 1963-64 
WM as under:- 
- - - - - - - - 

H ospit :I . 4~e1  age co\t of c ' i c  t pi r divm 
- - 

Rs . 
h v i n  I ' 03  
Safdarjung 0 99 
WIlirgdon (including rY '~ , r~~ng 

I-Iornt-) 1 83 

2.35. The Committee enquired if a decision had been taken in the 
matter of prescribing a uniform scale for the three Hospitals in Delhi. 
The Secretary stated that an administrative decision had been 
taken and the matter was under examination of the Ministry of 
Finance. He added that the disparity in the scales of diet was due 
to the fact that the Irwin Hospital was hitherto functioning under 
the administrative control of the Delhi Administration whereas 
the other two functioned directly under the Ministry of Health. In; 



reply to another question he stated that the question of bringing 
about uniformity was taken up when the matter was brought to  their 
notice through the Audit Para. 

2.36. According to the Audit Para the diet scale of a child 
patient was the same as that of an adult in.the Irwin Hospital. The 
witness explained that although the prescribed scale was the same, 
the actual issues were regulated according to the needs of the 
patients. While the quantity of milk was almost equal, other items 
were reduced. As regards disparity in the average cost of diet per 
diem, the Committee were informed that there was a special ward 
and Nursing 1-Ionw in W~llinqdon Ilospital wherc the cost of diet 
was higher. 

2.37. The Committee are surprised to note that there has been 
wide variation in dietary scales in the 3 hospitals viz. Irwin 
Iio\pital on the one side and Satdarjung and Willingdon 
Hospitals on the other. The doily diet of a patient in  Irwin Hospital 
include\ 30 gms. of vegetable ghee whwea\ the other two Hospitals 
have prescribed .55 gmi. of desb-ghee. The diet of a child patient 
n t  Irwin Hospital was the same as that of an adult. There .wem 
also variation\ in the scales of a t la ,  rice, vcgetahle. milk and sugar 
supplied to each patient at the Imin Hospital as compared to  that 
with other two hospitals. The Comn~ittee regret to note that such 
an impartant matter as t h ~  disparity in diet scales in Government 
Hospitals remained unnoticed by  the Health Authorities and action 
wasinitiated on!y after thts was brought to their notice by 
Audit. They hope that the uniformity will now be brought a b u t  
in the dietary scales in all the 3 hospitals. 

2.38. The Willingdon Hospital had got paid dhobies on its 
re,gular establishment. On the basis of espenditure on the salaries 
of the dhobies and on soap and other material, during April, 1963 
to June, 1963, the average cost of washing and ironing in the hospital 
worked out to Rs. 64 pcr 1.000 clothes. In the Irwin and Safdar- 
jung Hospitals, however, the laundry work was awarded on 
contract to dhobies on the basis of open tenders invited a t  the 
commencement of each year. The laundry expenditure worked 
out to Rs. 29 and Rs. 35 per 1,000 clothes in these hospitals respec- 
tively. Audit was informed that a mechanical laundry was being 
sanctioned for the Irwin Hospital and that the existing arrange- 
ment was sub-standard and a source of danger to the patients. 



2.39. In the Safdarjung Hospital, boilers and other machinery h r  
a n  electric laundry plant costing about Rs. 2 lakhs were w c h a w #  
during April, 1960 to January, 1964. The plant had however, not been 
commissioned (till August, 1964) for want or certain accessories, the 
purchase order in respect of which was placed very late and also be- 
cause of the non-availability of the required quantity of water. 
Meanwhile, some store keepers, laundry operators and a supervisor 
were appointed by the hospital during December, 1962 to April, 1964. 
The cost of establishment upto December, 1964 amounted to about 
Rs. 17.000. It had been explained to Audit in December, 1964 that the 
supervisor and the laundry operators were appointed to get acquaint- 
ed with the special type of work, 

2.40. The Committee enquired as to when were the unsatisfactory 
arrangements noticed and what action was taken to improve them. 
It was stated in evidence that in the case of Willingdon Hospital 
dhobi; were employed on a monthly basis and the quality of work 
was satisfactory. The Medical Superintendent stated that they had 
not felt the need for a machanical laundry as yet though a demand 
had been placed and the machine was expected before the end of the 
year. In the case of Safdarjung Hospital it was stated that the work 
was got done through a labour contract. The work was allotted to 
the lowest tenderer but the quality was found to be very poor. The 
&ledical Superintendent. Safdarjung informed the Committee that the 
Hospital was trying to improve the position as early as 1956. Since 
it was felt that the rate at which contract had been given was too low, 
the washermen were pursuaded to form themselves into cooperative 
societies and ask for better rates but they did not abide by this ad- 
vice of the hospital authorities. Subsequently in 1959 a proposal to  
set up a mechanical laundry was submitted to the Ministry of Health. 

2.41. In the Irwin Hospital the arrangement was tolerably satis- 
factory till 1962 but when the dhobis started defaulting they realised 
the inconvenience and the unsatisfactory nature of the arrangements. 
The Administration was. therefore, approached to sanction a mecha- 
nical laundry. 

2.42. The Secretary Ministry of Health admitted that the mattar 
should have been pursued earlier and more vigorously in the Nin- 
istry to ensure satisfactory arrangements. At first there was difE- 
culty of obtaining financial concurrence to the proposal and getting 
sanction for the necessary foreign exchange. Later on when the 
machinery was available in the country, sanction was accorded to  the 
setting of mechanical laundries in the three Hospitals. It was 
pointed out by the Committee that the system of employing dhobie~ 



on monthly wages was working satisfactorily in Willingdon Hospital 
and enquired as to why it was not tried in the other Hospitals. The 
representative of the D.G.H.S. stated that the size of the Hospital 
and the type of work it did, had to be taken into consideration. He 
added that the Willingdon Hospital was much smaller (250 be& as 
against more than a thousand in Safdarjung Hospital) than the other 
two and the three Hospitals could not be treated alike. 

2.43. As for the delay in installation of the machinery of the laun- 
dry plant, the Committee were informed in evidence that the indent 
for the laundry was placed in February, 1962 and the date of del iveq 
was 30th April, 1963 later extended to July, 1963. The staff was re- 
cruited after the equipment was received but the work of installation 
was delayed by the firm because of their payments being withheld 
by the D.G.S.&D. Later on the work was started in July, 1964 and 
completed by January, 1965. The witness added that the staff which 
was appointed after the equipment was received, had to be sent to the 
'Snowhite' company to learn the work. While admitting the fact 
that the personnel were not fully occupied for about 8 months the 
witness urged that the delay in installation of the plant was not due 
to any foreseeable factors. 

2.44. The Committee cannot accept that satisfactory arrangememtr 
are possible anywhere these days for laundry at the rates given t. 
these dhobies either on monthly basis or on contract basis. The Com- 
rsittee feel that even if the Safdarjung and Irwin Hospitals were big- 
ger than the Willingdon Hospital, there appeared to be no reason why 
the method of employing dhobies on monthly basis. which had proved 
successful in one Hospital could not be tried in the other two H@ 
i d s .  

In the opinion of the Committee no serious attempt was made to 
improve the laundry arrangements in the Safdarjung and Irwin Hoe= 
pitale with the result that the situation deteriorated to such an extut 
that the arrangements became a source of danger to the patients. In- 
spSte oi srrch ~msrrtisiactmy laundry amgements  tben eristbg, 
tbe Committee mgmt to note that the machinery for tbe lamdry 
plant received up to July. 1963 at the Safdarjung Hospital was in- 
&all4 and started functioning only in Jan-, 196!5 resu1ting lib 
an avoidable expenditure on the s t d .  They hope that the laumdry 
ammgernentcl fn &em Ikipitals would be sliflstctory witb tb 
setttng up of mechraicrl h~dria  



34 
Miscelkmeous, Sub-para (vii) (b) 

2.45. Appendix XI1 to the Audit Report indicated that mediciaar, 
were purchased by the W e r e n t  Hospitals from the same finn at dif& 
rent rates in a given period resulting in extra expenditure. 

2.46. The Secretary, Ministry of Health explained in evidence that 
the two Hospitals mentioned in the Report namely Irwin Hospital 
and Safdarjung Hospital were functioning under M e r e n t  manage- 
ment--one under the Delhi Administration and the other under the 
Ministry of Health. He, however, admitted that results as indicated 
in the Audit Report had been unsatisfactory and that he proposed to 
appoint an officer specially to go into these purchases carefully, with 
a view to finding out if there was anything serious behind them On 
being pointed out that the purchases were made during 1963, but no 
action had been initiated in this regard, the Secretary assured the 
Committee that if an officer was found guilty, suitable action would 
be taken against him even though he  had been transferred out of the 
Organisation. Discussing further the items mentioned in the Appen- 
dix, the Committee enquired whether any action had been taken 
against the firm of manufacturers which had supplied the same medi- 
cine (Serial No. 5 of Appendix XI) at different rates to the two Hos- 
pitals within the same period. The Director-General of Health Ser- 
vices informed the Committee that there had been other complaints 
against this firm and purchases had since been stopped from it for the 
last two years. The Committee desired to know the date from which 
the firm had been removed from the list of suppliers since according 
to the Audit Report purchases were being made as late as in De- 
cember, 1963. The witness promised to furnish the information to 
the Committee. 

2.47. In a note submitted by the Ministry, it has been stated that 
procurement of supplies from the firm was suspended after August, 
1962 when a registered list of standard and reputed manufacturers 
was drawn up. Tt has been further stated that the firm was not in- 
cluded in the list on account of many complaints reearding the infe- 
rior quality and efficacy of their products from the clinicians work- 
ing in the C.G.H. Scheme. 

2.48. The Committee are surprised to note from the Audit Report 
(See Appendix 11) that even after procurement of supplies wan a a a  
perrded from this firm in August, 1962, purchases were still made dur- 
ing April 1963 to March 1964. They desire that circumstances under 
whhh purchases were m d e  from the Arm in queqtion may be egquh 
ed tnto and responsibilify fixed. The Committee may aim be idsnn* 
e d d  'the d t  of enadtr n r o p d  ta be conducted hv the 
Clio3he c a m  of parchhs mMdrred in cAppomdhr ta tbb 
Ibport. 



249. The Contributory Health Service Scheme was introduced fn 
1954 to provide medical facilities to the Central Government Em- 
ployees residing in Delhi and New Delhi. Employees are required 
to make contribution according to the scale prescribed by Govern- 
ment. The scheme has been styled with effect from 9th September, 
1963 as 'Central Government Health Scheme* and has been extended 
to the employees of 63 semi-Government organisations/ autonomous 
bodies and from 1st July, 1964 it also covers the general public in 
certain selected areas of Delhi/New Delhi. 

During 1962-63 and 1963-64, the expenditure on the scheme was 
Rs. 104.93 lakhs and Rs. 13354 lakhs as against the contribution d 
Rs. 42.80 lakhs and Rs. 54.25 lakhs respectively from the beneficiaries. 
This did not include an expenditure of about Rs. 5.50 lakhs per an- 
incurred on Headquarters establishment, rent of buildings, printing 
and stationery, etc. 

250. According to Audit, tnc Department had not yet commenced 
the preparation of annual profoma accounts although the fo- 
thereof were approved by Gov2rnment in May, 1962. It had been 
stated in November, 1964 that the work cod;! be s:arttrd only after 
the necessary staff was sanctioned. 

The Committee enquired about the latest decision to extend the 
scheme to the general pubIic in some selected areas of Delhi and New 
Delhi. The Deputy Director General Health Services informed the 
Committee that in the course of next 5 or 10 years it was planned 
to  extend the facilities, which were now open to Central Government 
Servants, to every citizen of Delhi. 

2.51. As regards maintenance of proforma accounts, the Camrmttee 
were further informed in evidence that a praforma had been laid 
down by the A.C.C.R. and approved by the Ministrv of Finance 
There were certain items in the proforma for which additional stafL 
was required but in view of the need for economy because of the 
mergency, the Ministry did not press for additional staff. Mean- 
while, a work study was being conducted at the suggestion of the 
W t r y  of Finance and after it was completed, the over-all require+ 
ments of staff would be known. The Secretary added that certain 
~laorganhtion was also being effected between the Miatstrg md the 
D.G.H.S. and it wm axpactad that the changes w d d  sb.aunltas th. 
Crscsdare and reduce requirements at staff. The Cmndttms fad 
aasjmpmthdprotrmcr*-*wbiab-- i. 



para 38 of their 20th Report (Third Lok Sabha) may be started with- 
out further delay. They may also be informed of the results of the 
proposed re-organisation of the Ministry and the D.G.H.S. and other 
action taken in this regard. 

Sub-para (i) 

2.52. In para 48(A) of the Central (Civil) Audit Report, 1963, men- 
tion was made of heavy expenditure incurred on local purchase of 
medicines to the extent of about 50 per cent of the total purchases 
during the year 1959-60 to 1961-62. The Audit Report, 1965 disclosed 
that the Department was continuing to incur heavy expenditure on 
the local purchase of medicines as indicated below+ 

( In  lakhs of rupees) 

Expenditure on local purchase 
Year Toral Percentage 

purchases From B! inwtlng Tot81 of local 
durmg the aurhorised lm-utcd ten- purchase 

w a r  c!lcmltrs d m  for re- to total 
plcnishrnent purchasa  

of stocks 

The Ministry had informed Audit in November, 1964 that it had 
not been found feasible to reduce the size of local purchases mainly 
due to:- 

(i)  Items with a turn-over of less than Rs. 10,000 being o u t  
side the purview of the Director General, Supplies and 
Disposals. 

(ii) Inescapability of the need of daily purchase of medicines 
from authorised chemists of non-stocked items or itexm 
temporarily out of stock, and 

(iii) Continual introduction and use of new therapeutic 
agents, which cannot be anticipated and the purchase 
action of which could not be arranged in advance. 

2.53. The Deputy D.G.H.S. informed the Committee in evidenae 
that bulk of the purchases were through the D.G.S. D. and ar 
arrangement was being worked out according to which indents tar 



Ihe year's supply would be placed on the D.G.S. 8t D. 6 to 7 months 
in advance. Indents would be placed in October and the supplies 
could commence from April next year. In justification of local 
purchases the witness stated that apart from the fact that the s u p  
plies did not mature on the expected dates, the C.G.H.S. authorities 
muld not anticipate accurately their requirements. Sometimes 
an  item which was expected to last six months exhausted in 3 or 4 
months. This gaD had to be filled by local purchases. 

2.54. The witness further informed the Committee that for the 
last two years, they were entering into running rate contracts under 
which rates were settled and orders were placed as and when things 
were required. He added that the Scheme had about 300 doctors 
with a daily turn-over of about 25,000 patients and normally about 
1,500 items were being prescribed daily. It was thus not possible 
$0 ensure that all the items were available at the Depot and it 
often happened that items required by a Dispensary had to be pur- 
ohased from the Chemist locally. During the year 196465, the 
position of local purchases was as follows: 

( i )  Purchases from authorised chemists--Rs 3.92 lakhs. 

(ii) Purchses  by inviting limited tender-& 14 laghs. 

(iii) Percentage of local purchases to total purchase--25 per 
cent. 

During 19654% in view of the delay in finalisation of rate contracts 
and certain items having been returned for local purchase the 
Scheme had already purchased items worth Rs. 12 lakhs. 

2.55. The Witness further observed that if supplies were to mate- 
rialise within the period of six months from the main supplier local 
purchases would almost disappear. He added that the question of 
h a 1  purchases by the Medical Stores Depots, Government Hospitals 
and the C.G.H.S. was under consideration for some time past and 
that two Departmental Committees had gone into this problem. Cer- 
)sin decisions had been taken which were being implemented. The 
witness stated that the major point was that the D.G.S. & D. should 
finalise rate contracts with suppliers and the Stores Depots might 
)e given authority for making direct purchases. 

2.56. In this connection, the Commibtee would reiterate their re- 
aemrnendation made in para 39 of their 20th Report (Third Luk 
Sabha) suggesting that in appropriate cases D.G.S. & D. should 
mnter into rate and running contracts with the manufaoturers for 
supplies through their local agents. They would watch the mulb 
d the steps taken in this regard. 



Pam 45 (iii) , page 57 
257. The I-,--overies from the semi-Government organisatioml 

autonomous bodies admitted to the scheme are made on the basis 
of pe7 capita expenditure calculated with reference to the annual 
expenditure. The recoveries on this account in respect of the years 
1959-60 and 1960-61 amounted to Rs. 1.45 lakhs and Rs. 2.00 lakhs 
respectively. I t  had been noticed that some indirect charges like 
rent of buildings, printing and stationery, etc. had not been includ- 
ed in this calculation and the cost of hospitalisation in Central Gov- 
ernment hospitals had been taken as Rs. 7 instead of the actual 
pro rata cost of Rs. 15 to Rs 18 per family till 1960-61. This re- 
sulted in a short recovery of R$. 44,000 during 1959-60 and 1960-61. 

2.58. The Committee were informed in evidence that at  the 
beginning of the year each Institution was required to make depoaits 
in accordance with the prevailing rates. Later on, at  the close of the 
year adjustments were made on the basis of actual expenditure in- 
curred by the Scheme in respect of the staff of these bodies. So it 
was a continuous process. The latest position of outstanding 
amounts was approximately as under: 

Yeat Amount due Alrcad y re-overed Still to be nmmd - -. - - -- - -- . - -- -- -- - - - 
Re. b. Rs. 

In reply to a question the witness stated that while some of the 
organisations had asked for details of how the dues had been cal- 
culated etc., others had not made m y  provision in their budgets 
during the year. The Secretary. Ministry of Health added that 
there were only procedural difficulties and the amounts would be re- 
covered very quickly. On a suggestion that an ad hoc lump-sum 
amount might be fixed for recovery every year, the witness added 
that it would differ from the actual expenditure incurred by the 
Scheme. 

2.59. From the above statement the Committee note that more 
than 50 per cent of the dues to be recovered from serni-Government 
Organisations and Autonomous Bodies were still outstanding. If 
as stated by the Secretary, Ministry of Health, there were only pro- 
cedaral difRculties the Committee desire that early steps s h d d  be 
taken to streamline the procedure and d e e t  recoveries which a m  
k g  optr due. 



Para 97, page 133, t o s s  due to failure to includ.e a wammty c law  
in the agreement 

2W. During 1960-61, 433 metric tonnes of 50 per cent D.D.T. 
were purchased, after inspection by Government from Messrs. 
Hindustan Insecticides Ltd., and supplied to Kerala State under the 

'.National Mahria Efidieation Programme. In March, 1961, it was 
reported by the State Government that some quantity of insecticide ' 

had deteriorated within 2-3 months of storage. The total quantity 
of such deteriorated insecticide had been assessed as 300 metric 
tonneti. The suppliers with whom the matter was taken up held that 
there was no manufacturing defect and they were, therefore, not 
responsible for the loss. Government had to incur an additional 
expenditure of about Rs. 1.75 lakhs on the reprocessing of 269 metric 
tonnes upto September, 1963 and the balance quantity of 31 tomes  
still required to be reprocessed (November, 1964). There was, how- 
ever. no warrantly clause in the contract. 

2.61. Government had informed Audit that it h2-1 not been 
possible to establish the actual causes which led to t i e  deteriora- 
tion of the D.D.T., and in order to safeguard Gover:-3ent interest 
and to fix responsibility in the event of similar deterioration in 
future, the clause had since been incorporated in thr specifications 
laid down by the I.S.T. that the supplies of insecticides should not 
deteriorate in suspensibility during storage within a period of six 
months from the date of manufacture. 

2.62. The Secretary, Ministry of Health stated in evidence that 
t h ~  was the only solitary case of deterioration of D.D.T. supplied 
by the factory. At the time of acceptance of the consignment it 
had been duly analysed at the factory itself and it fully conformed 
to T.S.I. specification. He added that the h'ledfcal authorities had 
reinforced steps for strict scrutiny and analysis of the stocks being 
purchased from the factorks. Besides that, supplies had been res- 
tricted to six months requirements. as the warranty clause gave 
protection for six months only. In replv to a question the witness 
informed the Committee that out of 300 tonnes of deteriorated 
material 296.53 tonnes were reprocessed at a cost of Rs. 1,68,786.60 
paise. The witness added that the figure of Rs. 1.75 l a w s  intimated 
to Audit earlier might have been the estimated amount. 

2.63. The Committee enquired if the material was suppLied by 
the factory in good condition and if so, whether i t  was not stored 
properly. The witness stated that samples taken from the consign- 
ments had been examined and it was unlikely if the &eQects muld 



have escaped their notice. As regards storage conditions it was 
stated that other consignments stored under the same conditions 
had nqt deteriorated. The cause for deterioration could, however, 
not be established in spite of efforts made both by the Health autho- 
l t i e s  and the supplier. 

2.64. The Managing Director Hindustan Insecticides Ltd. e x p  
lained the nature of the deterioration and the way it was reprocess- 
ed. He added that each and every batch was tested in the Factory 
and if any defects were noticed it was reprocessed before delivery. 
In reply to a question whether any stock had deteriorated in the 
Factory itself the witness stated that they did not keep the material 
in the factory for a long time. He also informed the Committee 
*at supplies were not made to private firms or outside bodies. 

2.65. The Committee feel that the non-inclusion of a warranty 
clause in the contract was a lapse. They trust that with the mea- 
sures now adopted by the Health authorities such cases of loss will 
rot recur. The Committee are also surprised that the cause of 
deterioration could not be found out. 

Rile vehicles, Para 98, pages 133-134 

2.66. Under the National Malaria Eradication Programme, 2BSb 
vehicles (1947 trucks, 672 jeeps and 37 station wagons) were s u p  
plied (with spare parts worth 10 per cent of the cost of vehicles) to 
lihe different States between 195342. The data collected by the 
Department in November, 1964 showed that about 829 vehicles 
were lying off the road for want of repairs. 

2.67. According to the Audit Report the Department was not 
aware of the exact dates from which the vehicles were off the 
road and whether the expenditure on the drivers and cleaners con- 
tinued to be incurred and to what extent it had been infructuoua. 
80 per cent of the extra expnditure  on the operational cost incurred 
over and above the expenditure incurred in 1957-58 was borne by 
the Central Government. The Ministry had stated in November, 
1964 that the State Gowrnments had been requested to take suit- 
able action to prevent any infructuous expenditure on account of 
idleness of drivers and cleaners caused by the vehicles remaining 
eff the road 

? 68. The Secretary, Ministry of Health explained in the course 
of evidence that there was no system of getting periodical repwts 
from the States regarding the condition of these vehicles. The 
general position was, however, wellknown to the Department and 



it was being brought to the notice of the State Governments in the 
conferences held once or twice in a year. The Director also toured 
a great deal to see the progress of the Scheme and during his visits 
he was personally impressing on the State Governments that the 
standard of repairs and mainknance of vehicles should improve. 
It was, therefore, not correct to say that the Department was not 
aware of the position although the specific details were not known. 
He added that regular system of obtaining quarterly reports from 
m e  States had since been introduced. 

2.69. Asked to give a year-wise break up of the vehicles going 
off the road the witness stated that the information was not avail- 
able with the Ministry. He added that the position had worsened* 
as the vehicles were ageing. In certain cases there was difficultv of 
spam parts and action had since been initiated by the Ministry to 
obtain them. In reply to a question he stated that out of 829 vehi- 
ales 360 were due for minor repairs such as  replacing a tube or a 
tyre. In respect of 469 vehicles major repairs were needed. A 
consolidated statement of the spare parts was prepared in June, 
1964 and an indent was placed on the D.G.S. & D. on 31st March. 
1965. He added that in certain cases even the spare parts original- 
ly supplied were not utilised and were lying packed in crates. 

270. In reply to another question the witness added that the 
vehicles had been received mostly as grants-in-aid from the 
USAID and were allotted to the States. The running and 
maintenance was entlrely the responsibility of the States. He add- 
ed that them was inadequacy of arrangements in States for proper 
maintenance and repairs of their vehicles. The vehicles were & 
tributed to many places in India and some of them wem located in 
smaller places where facilities were not available. 

2.71. The Committee enquired if the emciency of the Department 
was in any way affected because the whiclcs were ofT the mad 
from time to time and what action was taken by thr neoartrnent 
in this regard. The Director, >lalaria erxl~cntion pro_grarnme s t a t  
ed that the matter was being systematic:?lly brought to the notice 
of the truthoritics at the h~ghest lcvel in evcrv Statc. He added 
that on automobile enginccr of the Organsation was constantly 0x1. 
the move, advising the States and bringing to their notice the eon- 
dition of these vehicles. 

2.72. The Committee are not satisfied witb the effor',s stated tu 
have been made by the Department to ensure proper upksep a d  
nuintenancc of vehicles by the State Governments. They a h  



rsgret to observe that M i l e  a c a a s o ~ ~  statement of spars Wrb 
repnired for the vehicles was prepred In June, 1964 an indaat W w  
placed on the D.G.S. & D. m l y  in March, 1M. Eve* tbhtigb the 
proper upkeep of vehicles was the responsii'ty of the State 6 0 ~ -  
arnments, the Committee feel thart the break down of a large num- 
ber of vehicles mast have affected the efficacy of the Programme. 
Farther 50 per cent of the extra expenditure on operational cost in- 
curred over and above the expenditure incurred in 1957458 is fi be 
borne by the Central Government and as such the Deptt. shmld 
have ensured proper up-keep of vehicles. The Committee trust 
that the Deptt. will take suitable steps to improve the padtion. 

Locking up of funds: Item I Appendix I, page 181 

2.73. A disinfector sanctioned by Government in Decemoer, 1959 
was procured for the Kandla Port Health Organisation at a cost of 
Rs. 24,000 through the India Store Department, London. Replace- 
ment for certain parts of the machinery found missing on its receipt 
in Kandla in March, 1961 was received in May, 1962. The disinfec- 
tor had not, however, been put to use for want of suitable accom- 
modation to instal it. The Ministry informed Audit in January, 
1965 that the sanction for construction work had been issued by the 
Ministry of Works and Housing and action was being taken to  ex- 
pedite construction. 

2.74. It was stated in evidence that according to a decision 
taken in February. 1962, the building for housing the disinfector 
was to be constructed by the Development Commissioner Kmdlir 
Port. In the first instance there was some delay in obtaining tnc 
clearan= from the C.P.W.D. to the plans and estimates prepared 
by the Development Cornm~ss~~~ncr .  The d~.%culty was particular- 
ly in regard to foundation specifications and observing the rules and 
regulations in the C.P.W.D. Code. Thereafter, thv authorities could 
not get any contractor for the work. There was no rzsponse to the  
tender notice and the Superintending Engineer had since been ask- 
ed to negotiate with a suitable partly. The outcome was still 
awalted. 

2.75. It was pointed out by the Committee that the sanction of 
the C.P.W.D. was accorded in February, 1964 but tenders were in- 
vited only in May, 1965 after 16 months. The witness stated that 
under the economy drive a ban had been imposed on new construc- 
tion work and the C.P.W.D. had asked the Executive Engineer to 

pxtpone the work Ultimatel~, they agreed to the starting of the 
w o r k  and tendm were called ik May, 1985. 



The Commitbe enquired aa to why the work was not under- 
-taken departmentally when contractors were not available. The 
:Secretary, Ministry of Health stated that he  did not have the exact 
information. He promised that he would get the suggestion exa- 
mined and ensure that the work was taken up as soon as  possible. 

2.76. The Committee are not happy the manner in which the 
work of construction to accommodate the disinfector was handled 
both by the Development Commissioner, Kandla Port and the 
C.P.W.D. The delay at different stages had resulted in the costly 
equipment not being ntilised for the fast six years. The Committee 
are not convinced that this delay was not avoidable. The Committee 
trust that the Ministry of Health were examining the feagibility d 
undertaking the work departmentally without further loss of time or 
get it done at an early date through C.P.W.D. 

Defective Planning, Ttem 2, Appendix I ,  pages 181-182 

2.77. In 1954, Government sanctioned a scheme for construction 
of a 50-bed Mental Hospital and the Out Patients Department Block 
of the General Hospital at Sahadara at  an estimated cost of Rs. 13.23 
lakhs and Rq. 15.83 lakhs respectively. The constmctjon work of 
54 staff quarters of the Mental Hospital and the O.P.D. Block. which 
was taken up first was completed in 1957, a t  a total cost of Rs. 211 
lakhs and Rs. 1.05 lakhs respectively. The construction work of the 
rest of the Project had to be suspended in May, 1958 due to non- 
availability of water and electricity. 

The stafT quarters and the O.P.D. Block remained vacarrt from 
1957 to 1959 Subsequently. the O.P.D. Block and 31 quarters wem 
handed over in February. 1960 to the Directorate of Social Welfare 
for the use of the non-infected childrcn of the leprosy patients, as 
the Directorate agreed to thcir use without th;. amenitlesof water 
and electricity. 20 m o w  quarters were g v c n  t o  them in August. 
1963. The remslning three qunrhm were k ing  vacant till Decem- 
ber. 1964. 

Of the 51 quarters takcv over bv the Dimetorate, 23 were allot- 
ted by them to their staff on s rent-frw basis under the verbal 
orders of the Director. 

2.78. The Ministry had explained to Audit in December, 1964 
that allotment to leprosy patients had been made by the Directorate 
under :he Scheme for Children's Home and that there had been 
ao low +a the Government on this account in-as-much as the Gov- 

ewkhent *odd have incuRPCl expenditwe an the payment of rent 



of hiring private building for running the Children's Home, Shah-- 
dara for the non-infected children of leproq  patients in case these 
quarters had not been allotted to them. 

2.79. The Secretary Ministry of Health informed the Committee 
in evidence that the Executive Engineer, Delhi Administration had 
now stated that due to unprecedented rains in 1957 5S the area was 
flooded and the development schemes received a set back. As a 
result, the work of providing water and m e r a g e  connections wao 
taken up  only in 1958. Later on there was a change in the civic 
body and the D.M.C. was set up. These factors were stated to be 
responsible for the delay in the provision of anciliary services. The 
authorities were now in a position to supply water. The Commit- 
tee enquired the estimates of construction of the 0 P D. Block, 
General Hospital and the staff quarters separately. As precise 
details were not available the Committee desired to be furnished 
with a note giving full details of the scheme, stating intet-alia the 
estimated and actual costs of construction of the O.P.D. Block and 
the General Hospital, separately. The Ministry have since submit- 
M a note which is at Appendix III. It  has been stated that esti- 
mate prepared for the staff quarters of the Mental Hospital and the 
O.P.D. Block of the General Hospital; was &. 4,09,000 and Rs. 1,3&600 
respectively. The construction of the staff quarters and the O.P.D. 
Block was completed in early 1957 at a cost of Rs. 2.11 lakhs and 
Rs. 1.05 lakhs respectively. It has been further stated that al- 
though construction work of these Blocks was completed in 1957, 
connections of water and electricity could not be made available. 
Water Supply to Shahdara was the responsibility of the Shahdarr 
Municipal Committee and the Joint Water and Sewerage Board. 
Since they were still not ready with their schemes for augmenting 
water supply to Shahdara for which they had been working since 
long, water connection could not be made available bv that Body. 
Electricity to Shahdara was being supplied by Upper Jamuna Valley 
E2ectricity Supply Co., Limited, Meemt. They, also expressed their 
inability to make available electricity to these buildings. As such 
these buildings were not transferred to the Department and remain- 
ed under the charge of the C.P.W.D. 

280. In the opinion of the Committee the commencement of 
construction work without ensuring the provision of water apd 

1 

electricity disclosed lack of the fore thought and planning. The fact 
Lhat the buildings remained un-occupied for two years a h  con- 
pletion indicates lack of CO-ordination between the Health Authori- 
ties and the Civic bodies. Farther the explanation given 40 Audit 
that there had been no loss to Government as the buildings hd. 



been utiLised for running the Children's Home can hardly justify 
the  initial lapses on the part of the admini&ation, The Comrnit- 
tee trust that suitable steps will be taken to avoid suzh case; of 
defective planning and that construction work involving largo 
amoun&i will be undertaken only after proper investigatioa and en- 
suring the provision of ancillary services in time. 

2.81. It has been further stated in the note submitted by the 
Ministry that no rent was being recovered from the staff occupying 
23 out of 54 quarters. It was decided by the Delhi Administration 
on 6th May, 1965 to recover the rent from the staff of the Children's 
Home who werp not entitled to rent-free accommodation, with re- 
trospective effect and that  recovery has actually been started with 
effect from 1st June, 1965. The Conunitlee desire that the circ-un- 
stances under which the quarters were allotted to the staA free of 
rent may be investigated and a report sent to them. 

Para 30 (c) /pages  33-34 

TRANSACTIOS KFPT OUTSIDE THE COSSOLLDATED FUND O F  1 9 ~ ~  DWD- 
GRAPHIC TR.XINING AND RESEARCH CESTRE BOMBAY 

2 82 The Dernographlc Training and Research Centre, n-hlch was 
started. by Government, m 1956 in ccdlaboratlon with the Unlted 
Nations and Tata Memonnl R u s t  funct~oned under the administra- 
t lve control of the M~nistry The Centre h3d been ge:tlng grants 
from Government though ~t had not been endowed w t h  a corporate 
status so far. The total grants received by the Centre durlng 1962 
63 and 1W-64 amounted to Rs. 434 lakhs and Rs. 2.84 lakhs, re, 
pectivrly The Minlstry was requested by Audit In April. 1959 to 
examine the admissibility of payment of grants-in-aid to the centre 
as lt had no legal status. 

2.83. It  was stated in December, 1964 that the future status d 
the institution was under consideration of the Ministry and that in 
view of the Centre being a regional institution started in collabora- 
tion with the United Nation's assistance, it was considered that it 
should remain semi-autonomous and not change its character till a 
Anal decision was reached. 

284. The Committee were informed in evidence that appnti- 
mately a s u m  Rn 25.9 lakhs had been paid to the Centre by way of 
grants upto 31st March, 1965. It had since been deoided to fwm it 
into a registered Wety. The witness added that in December, 
1959 the Ministry of Law was consulted and they wete of the 
epbion that sfnYce there was no intention to recover money, the 



grants could be given in this form. It was then decided to give 
the institution a semi-autonomous status and it was all along felt 
that it was not irregular to give grants-in-aid to the Centre in the 
existing form. 

2.85. In reply to another question the witness stated that the 
Centre functioned more or less like a Department of Government 
although it was also receiving help from International bodies and 
its accounts were not include4 in the Appropriation Accounts of the 
Ministry of Health He admitted that the Centre had no legal 
status. 

2.86. The Committee asked the reason for the &l?y in taking 
a decision on the suggestion made by Audit in 1959. The witness 
admitted that there had been some delay. He, !,owever, mentioned 
that the Ministry of Health had earlier commu 1:cated the Law 
Ministry's views to Audit and as there was no reply it was felt that 
they had been satisfied. He assured the Commit'ce that the regis- 
tration of the Society would be completed in a b u '  imee months' 
time. 

2.87. The Committee feel that there was no valid reason for 
taking more than five years to decide the future legal slatuJ of the 
Demographic Training and Research Centre. The Committee fee1 
that this position should be regularisecl forthwith. 

~nauthorised occupation of Public land-Para 119, pagcs 159-160 

288. A survey conducted by Delhi Dwelopmcnt Authority in 
1959 had indicated that there were 18,245 squatters. Upto March, 
1964, a demand of Rs. 79.35 lakhs was assessed in 15,665 cases M 
damages for the unauthorised occupation of which Rs. 22.60 lnkhs 
was recovemd upto 31st March, 1964, leaving an outstanding balance 
of Rs. 56.75 lakhs. 

The damages were first assessed at rates prescr~bed by the former 
Delhi Improvement Trust and were applicable from 1st January, 
1952. In January, 1954, the rates were reduced by 50 per cent in 
respect of pre-August 1950 squatters and wem increased by 50 per 
cent in respect of post-August 1850 squatters. In June, 1964, the 
Authority decided that damages in respect of residential squattern 
Msessed at the post-August, 1950 rates would be reduced to p& 
A-t, 1950 rates. According to the Ministry thie wodd redua 



the total outstanding amount by about Rs. 15 lakhs. The Autho- 
rity is considering whether any refund should be allowed to squat- 
tars who had paid damages earlier at  Post-August 1950 rates. 

2.89. The Ministry had stated in December, 1964 that the actual 
recoverable amount would be further reduced as result of (a) write 
off of the demands in respect of squatters who had since left the 
sites and (b) possible cancellation of the assessment on appeals by 
the squatters to the appellate authorities. The Audit Report gave 
the following few instances in which damages had not been assess- 
ed and/or recovered by the Authority. 

(i) There were 60 squatters on 'Bagh Amba' property cover- 
ing an area of 6,059 sq. yards according to the survey 
conducted in 1959. Action to issue notices for the re- 
covery was not initiated upto January, 1960 when the 
area was transferred to the &lhi Municipal Corporation, 
who evicted the encroachers. 30 of them shifted to un- 
known places and demands amounting to Rs. 34,583 in 
respect of them had to be cancelled. In 23 cases, a sum 
of Rs. 195 only had been recovered (September, 1964) 
against the total demand of Rs. 42,910. The demands in 
respect of the remaining 7 cases had not been finalised 
so far. In one of these cases, the demand assessed pro- 
visionally amounted to Rs. 52,697. 

(ii) In April, 1953 certain damages were aissessed against a 
firm which had unauthorisedly put the land to commer- 
cial use, but the matter was not pursued. In November, 
1962. LC..  nftcr abou: 91 yenrs, a notice was served on the  
firm fcr rxovery of damages amounting . to Rs. 17,222. 
The amount had, however, not yet been recovered and 
the land continued to be under unauthorised occupation. 
The damages had also not yet been assesesd for the 
period beyond 30th September, 1962 (October, 1964). 

(iii) A plot measunng 1200 sq. yards was leased on a tempo- 
rary basis to a firm (M/s. Bawa Glass Co.) in July, 1954 
on a monthly rent of Rs. 120 for use as a podown. The 
lease was terminated by the Authority on 28th January, 
1958 as the land was mquired for implementation of a 
scheme, but the land continued to remain under unautho- 
ri& possession of the A r m .  Action to get the land 
vacated was initiated by the Authority after about four 
yeam and i t s  possession was taken on 1st July, 1963. 
w u e p t l y ,  on a representation hy the 6rm, the land 



was handed back to them for a further period of one 
year. Although this period expired in July, 1964. a notict 
of eviction was served on the Arm only on the 4th Janu- 
ary, 1M5. 

The damages from 29th January, 1958 to 30th September, 1963 
;assessed at about Rs. 12,700 at the commercial rate of Rs. 15 per 
100 sq. yards were recovered in monthly instalments of Rs. 1,000 
each. The damages for the period beyond 30th September, 1963 
had, however, not been assessed and recovered till December, 1964. 

In the course of evidence the Committee enquired the reasons for 
reducing the rate of damages in respect of post-1950 squatters witk 
retrospecbve effect. The witness stated that most of the people were 
only using t k  places for residential purposes and on compassionate 
and humanitarian grounds the authorities decided that the pre- 
August, 1950 rates should apply in their cases also. It was pointed 
out that in the course of evidence before the Public Accounts Com- 
mittee (1964-65) it had been stated that the post-Au,gust, 1950 rn- 
croachers always tried to make out a case to p r o w  that they had been 
on the land before 1950 in order to get the benefit of the lower rates, 
involvmg litigation with the result that the work connected with 
the assessment of damages and consequent recovery thereof had in- 
creased. The Committee enquired as to how the poor people could 
have entered into litigation with the authorities. The Vice-Chair- 
man, Delhi Development Authority explained that under the Public 
Premises (Eviction) Act, the squatters were given notices to show 
cause why damages should not be recovered from them. It  was at 
this stage that the post-1950 squatters tried to prove that they were 
occupying the land prior to 1950. He further added that another 
wason for reducing the rate of damages was that by the time the 
machinery to recover the damages was set up in 1961-62, amounta 
due from squatters had accumulated for 10 years. It  was, t h d o r q  
felt that it would be difficult for the poor people to pay heavy axnounto 
wen in instdments. 

2.91. On being asked as to why it took 10 years for the Authority 
to set up the requisite machinery, the witness cvplained that a sur- 
vey was conducted in 1951 by the Delhi Improvement Trust and 
some notices were issued at that time. Later on another wrvey war 
made in 1956 and on that basis notices were issued. In the mean- 
time, the Public Premises (Eviction) Act was declared Ultra Vireo 
and another Act was passed in 1958. Thereafter, a detailed s m q  
was carried out in 1959 and it took sometime to prepase the lisb ek. 



The witness admitted that there was delay of one or two years in 
setting up this machinery and in appointing suitable officers to  do 
the work. 

2.92. The Committee can not but conclude that the work of assess- 
ment, and recovery of damages was not properly pursued and the 
surveys made from time to time were defective and incomplete. It 
is unfortunate that large amounts were lost to the Authority on 
account of delay in setting up the machinery for assessment of 
damages and later in appointment of suitable officers to do the work. 
The Committee hope that the Department will scrupulously avoid 
delay in such cases as this make3 recoveries difficult with the passage 
of time. 

2.93. The Committee desired to know the extent to which the 
work of assessment and recovery of damage; was expedited conse- 
quent on the decision to reduce the rate of damage; in rezpect of 
post-1950 squatters. The Secretary, Ministry of Health stated that 
had the dstinction not been removed, there would have been great- 
er  delay in finalising the cases because it was extremely difficult to 
come to a finding in a large number of cases as to whether a person 
was pre-1950 or post-1950 squatter. The surveys which were done 
in the early stages were not very thorough. He further added that 
it was not possible to establish by figures the extent to which the 
work of assessment of damages was expedited by removing the dis- 
tinction between the rates in respect of pre-1950 and post-1950 squat- 
ters. Had both the processes been tried over a period of time it 
would have been possible to make such a compsrison. It  was point- 
ed out that the process of assessment was started from 1951-62 and 
the decision to reiuce the rate was taken in 1964 only. The Socm 
tary replied that the rate of disposal of cases in the later period was 
obviously much faster and the rate of recoveries had improved. In 
reply to a question, he stated that the total reduction effecte3 as a 
result of applying pre-August, 1950 rates to pxt-August, 1950 squat- 
ters was Rs. 18.10 lakhs and it concerned 7,725 cases. 

2.94. In the absence of facts and figures to support this c o n t e n t h  
the Committee can hardly accept the plea that the rate of recovery 
had improved consequent on the decision to reduce the rate of 
damages in respect of post-1950 squatters. They would fiutbrr nib 
rate thcir observation made in para 56 of 33th Report (11964-63) that 
grantlng of a eoacesslon to so many people merely oa the p b  
that work had incmsed in settlfng their wes, can hardly be jarti. 
fled. The Committee would also like to know whether spazllt, 



rgpamal of Govqrament was taken in reducing rate of damages ia 
h p e c t  of post4950 &patters especially as some, of Nazul lands are 
Wing managed by DDA on behalf of Government. 

2.95. Giving the latest position with regard to the assessment of 
damages, the Vice-chairman, D.D.A. informed the Committee that 
upto 31st March, 1965, 14,933 cases of first assessment had been final- 
ised. In addition there were second and third assessments totalling 
5,587. Explaining further the witness informed the Committee that 
under the law a notice had to be served to the unauthoris~d occu- 
pants and the damages were assessed every year. At present 3 offi- 
cers were processing these cases and there was a back-log of about 
10,000 cases. With the appointment of 2 more officers and ~11 th  the 
finalisation of first assessments, it was expected that the work would 
be simplified. 

2.96. In reply to another question he stated that out of the total 
demand of Rs. 86.97 lalrhs, Rs. 31.95 lakhs had been recovered 
Rs. 18.10 lakhs had been reduced consequent on the decision to rc- 
vise the rates and a balance of Rs. 3681 lakhs was to be recovered. 
Out of this the instalments that had fallen due for payment were 
about Rs. 25 lakhs. 

2.97. The Committee are not satisfied with the overall progress of 
assessment and recovery of damages from unauthorised occupants, 
They desire that suitable steps should be taken to streamline the pro- 
ad-, and the assessment machinery should be geared to expedite 
tbe whole work. At thc same time, the Committee recommend that 
dect ive  steps should be taken to prevent any fresh encroachments 
by creating necessary machinery such as vigilance squads etc. 

2.98. The Committee then discussed the instances mentioned 
above which showed that damages had not been assessed and re- 
covered by the D.D.A In the first case the Committee enquired as to 
why timely action was not taken to issue notices for recovery of 
damages. The Vice-chairman, I).D.A explamed that provisional 
notices had to be cancelled in 32 cases and demand was confirmed in 
26 cases. 2 cases were pending settlement as title to the land was 
being disputed. Explaining the delay in  taking action he stated that 
after the survey was completed by the end of 1959 it took some time 
to collect the information. He admitted that the assessments had 
been made and notices served after the land had been transferred 
to the Municipal Corporation and the pemons had left the premises. 
Out of 26 cases in which the demand had been confirmed And assese- 
suent orders had been served in 8 cases and 4 of them had paid 



. I .  The mnaining l!8 people, it was s t a e d ,  were not traceable 
and the amount might have to  be written off. I t  was pointed out 
that in the  case of one party a sum of Rs. 52,000 was to  be recovered 
and the case was sub judice. The Committee enquired as to what 
steps had been taken to ensure that the party did not disappear as 
it happened in other cases. The Secretary stated that the party was 
contesting the quantum of damages in the  court of law and it was 
expected that he would pay the amount after a settlement was reach- 
ed. 

2.99. The Committee asked if the Ministry was satisfied with pro- 
visions of law which has led to  the present state of affairs v i z ,  ille- 
gal occupation of Govcrnn~ent prsperties by people, non-payment of 
damages for years and subsequent d i s s p p ~ r a n c e  from the site. T h e  
Secretary admitied that he was not satisfied with the present provi- 
slcns of the land laws. He added that the due process of law had to 
be followed in thcsc cases. Notices had to be serve3 and further 
some times, the parties contest the demand. Even when a decision 
is taken, they go in appeal against that. All this takes time. Land 
rights and management was an extrcmcly d;fficult and c mplicated 
affair, he added, and these dlficultiea were inherent in the svstem. 

2.100. While the Committee appreciate the complicated and diffi- 
cult process involved in the land rights and management. they feel 
that in this case there was a clear failure on the part of the adminis- 
tration to take timely action before the unauthorised occupants were 
evicted from the site by the Defhi Municipal Corporation to whom 
the land was transferred. The Committee would like to be informed 
of the progress made in the recovery of the outstanding dues. 

2.101. Tn the second case the Vice-chairman, DD..4. admltted that 
i t  was a bad case of delay. The matter had been entrusted to the 
Vigilance Officer who was making enquiries into this case In the 
meantime, a sum of Rs. 20.000 had been assessed but the recoveries 
had been stsyed bv the Distt. Judp. On being asked if any r e s p n -  
dbility had been fixed in the matter, the  witness stated that t h e  
vigilance officer was enquiring into the whole matter. 

2.102. The Comm~ttec oskcd further details about the damages 
assessed agoinst the  party for the different periods. The witness 
stated that all the papers regarding this case, had been filed in t h e  
law court. He, however, promrsed to furnish a note giving full de- 
tails of the case to  the Committee. A note since furnished by the 
Ministry indicates that a file an which damages were assessed 
winst the party in 1954 was not traceable and it could not be verb 



fled if the damage notice was actually issued to the party. The ques- 
tion of fixing responsib'lity for the loss of the file was being pursued 
Further in January, 1959 the Branch administering the leas% made 
a reference to the Damages Section enquiring whether any action for 
the recovery of Damages was being taken. The file remained un- 
attended to till January, 1962 when it was found under a steel rack. 
A call notice dated 21st January, 1962 was served on the firm on 2nd 
February, 1962. It  has been further stated in the note that inquiry 
for fixing the respon~ibil~ty for failure to take action for nearly 8 
years has since been entrusted to the Vigilance Officer of the D.D.A. 
and necessary action would be taken on receipt of his Report. 

2.103. The Committee regret to note such instances of neg- 
lect of duty on the part of the Damage Section of the D.D.A. They 
desire that the disciplinary aspect of the case should be pursued 
and suitable action taken ayainst the delinquent officials for loss 
of file and also for various delays. They also desire that the 
entire system should be revfewed with a view to eliminate such 
serious flaws which contribute to delays. 

2.104. In the case of unauthorisecl occupation of land by the Bawa 
Glass Co., the Committee enquired the reasons for giving the land to 
the firm soon after it had been resumed in 1963. The Vicz-Chair- 
man, D.D.A. explained that after the possession of land was taken 
over on the 1st July, 1963, the party wanted to continue there. The 
Authority allowed it because it was not ready to make use of the 
land after vacation. The Chairman, D.D.A. further stated that this 
kind of thing happened quite often that on compassionate grounds 
persons were permitted to stay on for a little more time. The land 
had since been taken over from the company and the full amount of 
damages (Rs. 16,578) recovered. In reply to a further question seek- 
ing detailed information of the case, the Vice-chairman, D.D.A. pro- 
mised to furnish a note to the Committee. The note since furnished 
by the Ministry of Health is a t  Appendix IV. 

t.105. The Committee regret to  obszrve that the Admhistratlon 
had given conresiional treatment to the firm as is evident from the 
following instances: 

1. A sum of Rs. 500 only was taken as security from the firm 
against the decision of the Authority for a deposit of 
Rs. 2,000. 

2. Although on 18th November, 1B7 the firm was asked to SUP 
render the land as the same was required far the clearc 
ance of Jumna Bazar, no formal action was taken under 



the Public Premises (Eviction of unauthorised occu- 
pants) Act till 17th July, 1961. 

3. The physical possession of the premises was taken on 1st 
July, 1963 by locking and sealing of the godown. The 
party was asked to remove the goods within 14 days. 
On a request and written acceptance of the Authority's 
proposal, the possession of goods was restored to the 
party on 5th July, 1963. Subsequently, however, on a 
representation from the firm dated 6th July, 1963 the 
period of 14 days was extended on 26th July, 1963 to  
six months by the Vice-chairman of D.D.A. on the 
direction of the Chief Commissioner. This was further 
extended to one year by the Authority. 

4. Prompt action was not taken to resume the land after 16th 
July, 1964. It  has been stated that the file remained 
pending with the dealing Assistant till 2nd January, 
1965. 

From the chronology of events described in the note and as smn- 
merised above, the Committee cannot but conclude that the Autho 
rity had been ununderstandably lenient in dealing with the unau tho- 
rised occupant of their land. There was reluctance and inordinate 
delay in applying whatever remedies, legal or Administrative, were 
available with the Authority. In spite of the leniency shown, the 
firm did not vacate the land and forced Government to go to a Court 
of law. The Committee desire that the circumstances of this case 
should be thoroughly inquired into with a view to fixing responsibi- 
lity and a further report submitted to them. 

Pt.ogress of development-Pnra 120. pages 160-162. 

2.106. Out of the land acquired under the scheme of 'Large Scale 
Acquisition, Development and Disposal of Land' in Delhi, 3864 acres 
were entrusted by the Chief Commissioner to the Authority for 
development. The Authority, in turn, entrusted the development 
work to the Central Public Works Department 2.000 acres of land 
were required to be developed upto March. 1964 at an estimated cost 
of Rs. 8.05 crores. Ry this date, the expenditure incurred amounted 
to Rs. 2.50 cmres; and only 836 acres were fully developed; develop 
ment was in progress in about 2,900 acres for which engineering 
schemes had been sanctioned. 

2.107. Out of the developed area, 1.459 plots measuring 71.09 acres 
were disposed of upto 31st March, 1964 by auction or by draw of 



lots and 133 plots measuring 49' 11 acns  by allotment, etc. The terms 
of allotment envisaged payment of 25 per cent of Premium initially 
as earnest money in the case of plots sold by auction, while in the 
case of drziw of lots the percentage of initial deposit was 10 per 
cent. While a sum of Rs. 91 lakhs was received upto 31st March, 
1964 as advance premium in respect of these plots, the #balance 
amounting to Rs. 98.19 lakhs had not yet been recovered. Audit 
was informed in December, 1964 that the internal swvices had been 
provided by the Author:tg in the area disposed of and even electric 
lines had been laid, but their energising had to be done by the Delhi 
Electricity Supply Undertaking and sewage and water connections 
had to be provided by the Municipal Corporation of Delhi and that 
as the development works were got executed through C.P.W.D. 
under the orders of the Government, the Authority was not directly 
responsible for the delay in development as per targets laid down 
by the Government. 

2.108. The Committee enquired as to why the work of development 
of land by the D.D.A. had lagged much behind the targets. The 
Vice-chairman, D.D.A. explained that the targets had been fixed on 
the assumption that the full development was possible in about 16 to 
18 months' time. But experience had shown that it took 2 to 3 years 
to complete the entire development of a piece of land. Enumera- 
ting the difficulties experienced by the Authority the witness s t a t 4  
that first of all the possession of land was not given in some cases. 
In  certain cases on applications from private parties, courts had 
issued stay orders. The second reason was the non-availability of 
good contractors because they did not come forward for this type 
of work. The Additional Chief Engineer added that the difficulty of 
getting contractors \was felt right from 1962. Construction of 
sewerage and the type of road work presented difficulties in the 
matter of getting contractors. Bharat Sevak Samaj were also 
brought in as one of the agencies to do the work but they could 
not solve the problem as they also did not like to do that type of 
work. As regards the present progress of develcpment urorK. the 
witness informed the Committee that upto March, 1965 an area of 
1,335 acres (572 acres residential and 763 acres industrial plots) had 
been developed and it was expected that a total area of about 2,400 
acres would be developed by March, 1966. 

2.109. Commenting on the pr~cedure  followcd by the D.D.A. in 
getting the land  developed through the C.P.W.D., the Public Accounts 
Committee (1963-64) had observed in Para 16 of their 18th Report 
that the best course for Government would have been to set up an 
engineering organisation competent to undertake the expanded func- 



tions in the D.D.A. They had accordingly suggested that in the 
interest of economy and expedition it would be advantageous if the 
D.D.A. themselves undertook the work with their own engineering 
staff. In reply to this recommendation of the Committee the Gov- 
ernment had stated: 

"The Deirelopment Authority are of the view that there seems 
to be no necessity of any change in the present arrange- 
ment of developing lands. . . . It  was also felt that in view 
of the acute shortage of staff, equipment and stores, it 
will not be expedient and economical for the Delhi 
Development Authority to create an engineering orga- 
nisation of its own for the development of lands, as the 
purchase of equipment and stores will require a huge 
capital at  the initial stage." 

2.110. The Committee are now surprised at the stand taken by the 
Authority that as the development works were got executed through 
the C.P.W.D. the Authority was not directly responsible for the delay 
in development as per targets laid down by Government. Since deve- 
lopment of land has been entrusted by Government to the D.D.A. the 
Committee reiterate their earlier recommendation that the D.D.A. 
should have its own engineering organisation for this work. If, bow- 
ever, there are any practical difficulties in implementing this sugges- 
tion, the Committee would suggest that the administrative control of 
the personnel of C.P.W.D. doing thi5 work at present should be trans- 
ferred to the D.D.A. 

2.111. As regards the recovery of outstanding amount in respect 
of certain plots which had been sold upto 3lst Msrch, 1 5  the 
Vice-chairman, D.D.A. stated that on 31st March, 1965 the balance 
to be recovered was Rs. 52.75 lakhs. Explaining the procedure fur- 
ther he informed the Committee that the plots were sold nn payment 
of the first instalment of 25 per cent of the cost, then 50 per cent of 
the amount was taken within 2 months and the rest at the time of 
handing over the possession of land. He added that there was some 
misunderstandin? about the definition of developed plo's so far as the 
connection of the s~rvices  was concerned. Thc Chairman, D.D.A., 
however, confirmed that the development ouqht to include the pro- 
vision of services such as water and electricity etc, and that was the 
normal expectation raised in the m:nds of the purchasers. Explain- 
ing further the reasons for the delay in de\;clopmcnt of lands, the Ad- 
ditional Chief Engineer ctated that whrn the work of d~velopment 
was started in August, 1961 the hfunici~31 Corporation had gdv~n P r -  
tain programme for laying sewerage and water main.; but they were 
not able to fulfil their promise. So much so that water was nnt made 



available to certain plots in the Safdarjang area and the Authoriv 
was seeking tube-wells to provide water in that area. 

2.112. In reply to a question regarding the progress made in the, 
disposal of plots, the Committee were informed that out of the total 
number of 3,784 plots for residential purposes, 2,141 were sold. O f '  
the balance (1,643 plots) 583 had been earmarked for' group housing, 
318 for people whose land had been acquired and 191 plots were re- 
served for re-development of villages. The remaining 551 plots were 
being disposed of. As regard the ~ndustrial plots, 32 plots had been 
sold so far and 933 were being disposed of. 

2.113. The Committee trust that the D.D.A. will take suitable mea- 
sures to establish better coordination with local bodies for providing 
essential services and ensure expeditious development and disposal 
of land entrusted to them. 
Non-utilisation of resumed land-Para 121, pages 161-162. 

2.114. In the Bela Road Estate, 17 plots, which had been leased 
*out in 1948, were resumed by the Authority in 1957, for the purpose 
of keeping them as open spaces and grassy lawns. An amount of. 
Rs. 1.69 lakhs was paid to the lessees with the approval of Govern- 
ment of India. Immediate action was, however, not taken to utilise 
the land with the result that land was occupied by certain encroach- 
ers. No steps had yet been taken to get the land vacated. I t  had, 
however, been stated in February, 1965 that damages were being 
charged from the encroachers. 

2.115. The Vice-Chairman, D.D.A. informed the Committee that 
the Delhi Improvement Trust had sold a number of plots in the area. 
Later on it was decided not to have residential or commercial cons- 
tructions in that area but to utilise the land for a park along the 
Nigam Bodh Ghat. So the premium which the purchasers had paid 
was refunded to them and the plots of land were resumed by the 
D.D.A. for the purpose. He added that the land was to be developed 
into parks by the Municipal Corporation, but they had not been able 
to take up the work so far. It was for this reason that squatters had 
taken possession of the land. He further stated that but for the 
prompt action taken by the Authority it would have been difficult 
to resume the land as some of the lessees might have constructed 
houses on the plots and the compensation which they would have 
been required to pay would have been manifold. As regards the 
squatters, it was stated that certain 'Jhuggies and Jhompries' had 
been built by 157 families. The people had been evicted twice but 
they had re-settled on the land. 

2.116. In this case the Committee regret to observe that the p u ~  
a# rcmuPiaQ the lend on pagmart of cornpansation was not aehievd. 



instead it was allowed to be under unaathorised occupation. Thb 
Committee hepe that the land would be utilised for the purpose for 
which it was resumed without further loss of time. 
Recovery of ground r e n t p a r a  122, pages 161-62 

2.117. As successors to the Delhi Improvement Trust, the Autho- 
rity contmued to adopt the Punjab Land Revenue Act and the 
Rules made thereunder which were primarily meant for agricultural 
land. According to Audit these Rules did not seem to suit the re- 
quirements of the Authority inasmuch as (i) almost all the land 
under the Authority's management was either residential or com- 
merc'al and not agricultural; (ii) ownership of the land changed 
more frequently than envisaged in the rules; (iii) the ground rent was 
charg2abe according to the crops period i.e. twice a year and not on 
a monthly basis, and (iv) recoveries of rents were required to be 
made through larnbardars, who were not employees of the Authority- 

2.118. The Ministry had stated in December, 1964 that the lands 
which had ceased to be agricultural did not ips0 facto cease to be 
liable for payment of land revenue. The Authority is recovering 
land revenue for these lands as was done by the Delhi Adrninistra- 
tion prior to their transfer to the Authority for management. It had 
been added in the Audit para that the rules as adopted were not 
being followed strictly as the 'Jamabandi' was not being prepared 
after every four years a s  required under the rules, and the prompt 
submission of the defaulters' lists by the larnbardars was not being 
insisted upon by the Authority and consequently no action for re- 
covery of dues from them direct as arrears of land revenue was 
possible: 

2.119. The Chairman, D.D.A. explained that about 45 per cent of 
the land managed by the Authority was still agrialtural land on 
which agricultural operations were going on. As the land became 
urbanised, records of the properties etc. were maintained by the 
D.D.A. and the Municipal Corporation in addition to the records kept 
by the Revenue officials. He added that there was no inconvenience 
or complication in the administration of records etc. Asked about 
the system of collection of rent through lambardars, the witness 
stated that the system had the force of custom behind i t  and there 
was no difficulty. In reply to a further question he stated that fresh 
Jarnabandies had been prepared and the submission of defaulters' 
Lists by laxnbardars was being insisted upon. He added that the 
whole procedure was, however, being further examined by a Revenue 
Officer. I 

2.120. The Committee trust that while reviewing the whole proes- 
dure of collecting of rents etc. the Authority will consider the obser 
vatias/suggestiono of Audit mentioned above with a view to in* 



dncing suitable changes in the revised Rules. As regards the system 
of collection of rent through lambardars the Committee feel that ii 
view of the positisn stated in the subsequent para the views held by 
the Chairman, D.D.A. that there was no difficulty in the system of col- 
fection are hardly acceptable. 

Arrens of rents-Para 123, pages 162-163 

2.121. In paragraph 29 of their Eighteenth Report (Third Lok 
Sabha) the Public Accounts Committee commented upon the con- 
fused condition of the lambardari accounts after 1947-48 and desired 
to know the progress in the recoveries of various ground rents. As 
a result of reconstruction of the accounts by the Authority, amears 
ammnt.ng to Rs. 6.45 Iakhs for the period ending 3Ist December, 
1961 were found to be due in August, 1964 from the lambardars. Out 
of this, a sum of Rs. 3.21 lakhs had been recovered; the balance of 
R3. 3.24 lakhs was still due from the lambardars (December 1964); 
out of this Rs. 2.62 lakhs was due from the four lambardars who 
had filed suits against the Authority in Courts of Law and their cases 
were sub-judice. The cases of the remaining lambardars were being 
examined by a rer.onciliat.on board constituted by the Authority. 

In addition to the arrears of Rs. 3.24 lakhs ~ e ~ o v e r a b l e  from the 
lambardars. an amount of Rs. 6.06 lnkhs for the p-riod cnf'inq Decem- 
ber, 1963 was overdue from the lessees as on 8th December, 1964. 

2.122. The Committee enquired the present posillon rc~garding the 
recovery of dues. The Vice-Chairman, D.D.A. stated that out of a 
total amount of Rs, 9.08 lskhs, Rs. 6.48 lakhs was still outstanding. 
Of this Rs. 4.25 lakhs was due from the Custodian of Evacuee 3%)- 
perty. There was some dispute about the ownerzhip of the land 
and efforts were now being made to arrive at a settlemrnt. As re- 
gards amounts due from 5 lambqrdars, the Committee were informed 
that the amount had been collected by lambardars but not dcpos tcd 
with the Authority. Of these, 4 lambardars had g?ne to the Courts 
disputing the competence of the Authority to  recover the a m w n '  as 
arrears of l m d  revenue. Efforts were being made in the caso of the 
5th porson to recover the  dues. On being asked as to why criminal 
proceedings were not ini'iated against the lambardir; for mis-qppro- 
pri??ian of Government money, the Chairmm, D.D.A. stated !hat 
when steps were being taken to recovcr the dues as arrears of land 
revenue, the lambardam approsched the Law Courts. fie added. that 
earlier the accounts of the Authority were not in a proper cmdition 

a ion. and they could not establish a case for criminal mis-appropri t '  
On being asked the details of the claims made by the lambnrdnrs, 
the witness was not able to furnish the  information. The Secretary, 
Ministry of Health, however, added that the more important point 



a t  this stage was the D.D.A.'s right to recover the dues as arrears 
of land revenue. On being pointed out that the court had since u p  
held the case of the lambardars that the amount had been deposited 
by them and nothing was due, the witness stated that an appeal had 
been filed against this decision of the court. Once the contention of 
the Authority th2t the amount could be re2overed as arrears of 
land revenue was upheld, further dztails as to the quantum of dues 
etc. would be decided by the Revenue courts and the civil courts 
would have no jurisdiction in the matter. On being further asked 
as to the proof the Authority had in support of their claim. Ihe 
witness staicd that the lambardars were required to submit de- 
faulters' liqts to the Authority. Since the 5 peryons had not sub- 
mitted such lists it was assumed that they had collected the rents 
but not depxited the amounts with the Authority. The Commit4ee 
enquired as to when the lambardars were asked to submit the de- 
faulters' lis' for the first time. The witness promised to furnish a 
note to the Committee. In reply t o  another question the Vice- 
Chairman, D D A. informed the Committee that the whole quesiion of 
collection of rent through the agency of lambardars was under the 
examination of the Authority. In a certain area, 'he Authority had 
taken up the work of collection of rent directly and it was working 
satisfac:or;ly. In a note the Ministry have given the background of 
the procedure of collecting rent through lambardars. It has been 
staterl thst in 1952 the Chairman of the ers'while Delhi Improve- 
ment Trust ordered that the lambardars should psy o d y  the amount 
collected by them and for the bslance, they should furnish the de- 
faulters' lists. Some of the lamdarbars. however, did not comply 
with this and the office also did not insist on getting the defaulters' 
lis's. It only withheld the payment of their commission which was 
a nominsl amount as compared to the amount of arrears. This con- 
fused state of affairs existed up  to 1939 and a f t ~ r  t he  D.DA, was 
formed steps were taken to r econshc t  the accounts. It  has been 
fur:her stated that i t  was very dAfficult to csplaln at this late stag?, 
the circumstsnccs n which cffcctive steps cou!d not bc taken by the 
Delhi In~provement Trust. AS regard; the 4 Iarnbxdars who had gone 
to the Civil Courts it has b x n  s:ated th l t  they wme r r q u i r ~ d  to fur- 
nish the drtails of collections made by them on dates between 
7th Septcmbrr, 1960 to 20th March 1963. After the reconstnic'ion of 
their accounts ccipics wcrc sent to each of the four Ismbnrdars who 
thcn challcngcd tht. jurisd ction of thc Authority to recover the dues 
as arrears of land revenue 

2.123. The Conmittre regret to note that the lambnnlari 
accounts were allowed to be !n such a confusttd state after iM2-48 
and remedial action to reconstruct the accounts was token after 



8 period of 15 years. They are! of the opinion that it is high tima 
that the Authority reviewed the whole system of recovering rent 
through lambardars. They desire that the proposed review may be 
expedited and in the meanwhile suitable measures should be taken 
to plug t t e  loopholes in the extant procedure. 
Medical Sto~es  Depots-Section X X X I l I  of Audit Report (Com- 

mercial), 1965. 

2.124. The Medical Stores Organisation consists of 5 Depots at 
Bombay, Calcutta, Hyderabad, Karnal and Madras, supplying medi- 
cal stores and complete hospital equipment to Government and Iron- 
Government institutions enrolled with it; the Bombay and Madras 
Depots have factories attached to them. 

Financial Results 
2.125. The Medical Stores Depots are expected to run on a "no 

profit no loss" basis, but the Profit and Loss Accounts which had 
been prepared upto 1962-63 indicated that substantial profits had been 
made. The financial results for the year 1960-61 to 1962-63 are sum- 
marised below; proforma accounts for 1963-64 had not yet been 
prepar* 

(Rupees in W s )  
Government Capital (assumed for the purpose of 

dcularion of interest) . 114.67 134.72 rsB.03 
S d a  : 

(a) Government institutiom including supplics 
to other Medical Stores Depot and sale of 
surplus stock . . 214.21 287.97 223.32 

(t) Non-Government institutions . . 23.20 32'49 36.65 
Net profit. . . 31.46 28.28 41-55 
Pcrantage of net profit to sale3 . . 13.25 8.82 11.54 

-- ------ --- 
The profits were stated to be mainly due to the recoveries in re% 

pect of freight and departmental charges being more than the actual 
expenditure incurred under these heads. The recoveries were effec- 
ted by adding a prescribed percentage to the actual cost of the s u p  
plies made. In regard to freight, the penrentage prescribed was 5 
per cent for indigenous stores and 124 per cent for imported stores. 
In respect of the three depots at Hydembad, Calcutta and Bombay, 
the amounts thus recovered worked out to nearly 4 to 6 times of the  
actual expenditure during the years 1961-62 to 1963-64. The Minis- 
try had stated in December, 1964 that the stores accounting ha- 
tructions were being revived, 



2.126. In  regard to departmental charges, the prescribed percen- 
tage was 16-213 upto 31st March, 1963, (in respe t of both imported 
and indigenous stores) and this was reduced to 10 per cent with effect 
from 1st April, 1963. The Ministry proposed to re-examine the p i -  
tion in the light of the results brought out in the Profit andqloss 
Accounts for 1963-64. 

2.127. The Committee enquired the reasons for the delay in the 
preparation of proforma accounts for the year 1963-64. The Secre- 
tary, Ministry of Health stated that the staff was not accustomed to 
commercial account keeping and Audit had to be consulted to seek 
clarification on various items. He added that the accounts had 
since been finalised. On being asked the financial results for the 
year 1963-64, the Dy. D.G.H.S. stated that one of the Depots had 
not furnished the Balance Sheet and the Profit and Loss Accounts 
had been held up on that account. He. however, informed the Com- 
m ttee that the margin of profit had been reduced and the Depots 
had made an over-all profit of Rs. 13.63 lskhs as agnins! profit of 
Rs. 41 lakhz made during the year 1962-63. He added that the levy 
of transport charges on indigenous stores had since been s t o p p d  
The departmental charges had also been reduced from 16-2/3 to 10 
per cent. The question of further reducing the charges was under 
examination. 

2.128. In reply to a que:tion the witness stated that the Stores 
Accounting instructions had been revised to amend these rates of 
charges as well as to cmer other procedural matters. These were 
now under examination of the Director of Commercial Audit. 

2.129. The Committee referred to the figures of actual expendi- 
ture and the recoverics effe~ted as a re;ult of reduction of depart- 
mental charges from 16-2,'3 per cent to 10 per cent during the year 
1963-64 by the Medical Stores Depots as mentioned in the Audit 
Report, and repxted to them subsequently bv AuditL. and pointed 
out th3t if the charges were further reduced the D?pots might have 
t o  incur 1o:ses. The Secretary explained that the reiults would be 
watched. He added: 

"We should not cut the depsrtmental charges too fine and 
start incurring a loss; our objectlve should be that 
the consolidated basis, on the Balance Sheet and Profit 
and Loss Account, we should not make a profit or a 10- --- -- - - --- - - - --- - --- - - - - - - -- - 

*The figum of actual expnditurc and recoveries of departmental chruger 88 
~ d c r  : 

Actual Amount 
cxpcnliiture m'ovcreJ -- 

(Rs. in lakhs) 
Hydcrabed . 2.16 4 - 7 5  as given in the 
Bombay . . 10.57 Aud~t Report 
CPlcutrr , 10- 19 5'74 u rubugucntly 
M d t u  . , 10.18 8-27 uartoined by Am& 



though It .is pom&le that onetdepcrt may show a little 
profit and another a little loas. 

2.130. Agreeing in principle with the view expressed by the Secre- 
tary the Committee suggest that the charges being levied from the 
indentors of stores should be fixed on a realistic basis, so that tho 
Organisation may function on a "no profii no loss basis." 

Purchases 

2.131. The stores for the Medical Stores Organisnl on were 
through (a) the Directorate Gmeral of Supplies and Dis- 

posals, (b) imports, ( c )  manufacturing factories a t  Bombay and 
W d r a s  and (d) l o A  purchsses. Local purchases were to be con- 
fined to urgent requirements and to items which the Directorate 
General of Supplies and Disposals did not normally purchase. A x o r -  
ding to Audit Report the  value of local purchases fur exceeded the 
value of stares procured through the Directorate General of Supplies 
and Disposals in the cases of three D e p ~ t s  as indicated belowt:- 

Purchases Local Total 
through purchases value of 

D.G.S.&D. purchases 

(Rupees in lakhs) 



The substantial volume of local pulcbascs had been stated to be 
mainly due to (a) urgent requirement3 of indentors and (b) non- 
materialisation of indents placed on the Directorate General of Sup- 
plies and Disposals. I t  had been further stated that in respect of 
the Hyderabad Depot (which was established in 1961) the requi re  
ments of the institutions were being taken over by the Depot on 
a phased programme and that procurement through the Central 
Purchase Organisation had not been found possible during the tran- 
sitional stage. 

2.133. In evidence the Committee desired to know if the inden- 
tors could not be advised to plan their requirements and place in- 
dents well in advance. The Dy. U.G.H.S. stated that a bronhure 
contasning the "Dos." and "Dm'ts." for the indenLors had heen 
brought out and it was expected that the psition would improve. 
Explaining the quantum of local purchases mentimed i? the Audit 
Report, the witness stated that out of total locsl purchsses of Rs. 28.7 
lakhs made by the Karnal D e p ~ t  during 1961-62, purchases worth 
Rs. 13 lakhs comprised the items -whi?h were outside the purview 
of the D.G.S. & D. Similarly in 1962-63 and 1963-64, purchases 
worth Rs. 16 lakh; and Rs. 24 lakhs pertaned to such items: The 
Deputy D.G.M.S. further stated that if supplies could be expe- 
dited or if the power of local purchase of the organisation was e m  
hanced or if a purchase agency under Medic-? S!ort; Depot Orgmi- 
oation was set up, then this type of purchases, which were open to 
criticism could certainly be reduced. 

2.133. The Committee enquired whether any study had been 
made to compare the rates of D.G.S. & D. with those at which stores 
were purchased directly by the Depots. The witness stated tha! a 
a m p l e  study in respect of 70 to 75 items had been made. For 36 
items the prices were the same, for 12 items the prices quoted were 
lower and for 14 cases they were hjgher than the rates obtained by 
the D.C.S. & D. 

2.134. In reply to another question the Secret- agreed thna the 
present limit of Rs. 10,000 imp?sed on purchases by the Depot could 
be enhanced. Besides that, the D.G.S. & D. was being approached 
to enter into rate contracts for as many items as possible. He ex-- 
pressed the hope that this would improve the position. 

2.135. In the case of Hyderabad Depot the Committee were in- 
PPrmed that the taking over had been completed but the quantum a! 
local purchase5 would remain at a higher level for some time as the 
tndentors were being supplied with proprirnry items 



2.136. Earlier in this Report the Committee have discussed the mat- 
ter  of local purchases made by the Ho~pitals in Delhi, and the C.G.H.S. 
and have impressed on the need for evolving a suitable procedure re- 
garding purchases to ensure closer liai-on between the indentors and 
the Supply Organisatlon as well as t~ rerluce to the m!nimum the 
avoidab!e extra expenditure on local purcha.es. They trust that the 
matter would be expedited and the procedure thus evolved would be 
made applicable to the Medical Stores Organisation as well. 

Manufactures of Drugs 

2.137. Ascording to the Stores Accounting instructions, the manu- 
.facture of an article should be discontinued in the even! of the cost 
of its manufacture being not likely to be reasonable as compsred 
with th? market rate. According to Audit Report no es'imate; of cost 
of manufacture were, however, prepared in advance beforr deciding 
whether a particular item should be manufactured departmentally. 

The Ministry informed Audit jn December, 1964, that the Stores 
Accounting instructions were being revised to rectify the defects 
in the procedure. 

2.138. The Secretary, Ministry of Health explained in evidence 
that according to the revised instructions before purchasing raw 
material for manufacture of drugs the factory should work out the 
cost and compare it with the catalogue prire of Fome reputed mnnu- 
facturers. *He, however, urged that it would not be possible to o b  
serve the principle in the case of each and every item as the market 
rate also varied from time to  time. 

2.139. The Committee trust that the manufacture of drugs in the 
Stores Organiiation would continue to be reviewed periodically and 
wasteful expmilitulle on the manufacture of items which can be 
obtained from the market a t  a lesser cost, would be avoided. 

2.140. Explaining the increase:, in the profits made by the fac- 
tories during 1962-63 the Secretary informed the C3mmittee that the 
out-turn had increased from Rs. 39 lakhs to Rs. 50 lakhs due to run- 
ning of extra shifts. The Committee pointed out that while the 
fadories were running a double shift, the expenditure on staff had 
not increased substantially. They, therefore, enquired whether the 
stafT was not excessive in the previous years. The Secretaty ex- 
plained that by better organisation, more machines and wqrkin8 
------ 

*The manufacture should be undertaken only if it tr an icipated th8t 
#t would be economical. 



double shifts, it was pomsible to raise the output. The Deputy Dfrec- 
tor General, Health Services added that it was done under pressure 
of emergency. He added that the arrangement was carried out under 
stress and could not be continued indefinitely. In reply to another 
question the witness informed the Committee that sale price of goo& 
was fixed on the basis of cost of production. 

2.141. The Committee are of the opinion that under the present spa- 
tam of pridng on the basis of cost at production there could be no Iosar 
at any h e .  The system was defective in that it could not be known 
whether the units were working efficiently or net. They, therefore, 
desire that periodic reviews shbnld be undertaken to compare the 
costs of production of various items with the produets ef other firma 
both in the public and private seetor to Leep a watch on tbe efficisart 
working of the factories attached to the Medical Stores Depots. 

Accumulation of hemy stock of quinine and quinine products 
2.142. Medical Stores Depots held a large quantity of quinine and 

its substitutes as on 31st March, 1963 (Madras Rs. 54.31 lakhs, Bom- 
bay Rs. 14.69 l a b ,  Calcutta Rs. 1.30 lakhs and Karnal Rs. 0.18 
lakh) as reserve stock under the State Trading Scheme of the Govern- 
ment of India. Separate Profit and Loss Accounts prepared for the 
purchase and sale of quinine and its products showed the follow- 
ing losex- 

The main reason for the continued losses w a s  the absence of de- 
mand for quinine and quinine products which had to be disposed 
of at  a price much below the cod. 

2.149. The Commfttee were informed in evidence that big quan- 
tfty was stocked during World War TI particularlv for the h e d  
Paves. In the course of time, the demand had gone down because 
there was very little of malaria and other synthetic drugs were 
bcinq used. It was stated that the stock consisted mostly of indigen- 
ous products and a small quantitv of confiscated stores. Worts 
were being made to dispose of the stock. One contr~ct had been 
fhalised with a foreign A r m  for stacks worth Rs. 24 lakhs. 

2.141. The Committee desired to know why quinine worth Rs 14 
Ialchs was produced during the ycnr 19613-64 when the Depots were 



holding large stock and incurring heavy losses. The representative 
of the Ministry stated that certain commitment had been entered 
into with the Madras Government as the cultivation of cinchona was 
being encouraged in that State. The production had since been 
more or less stupped The Committee desired to be furnished with 
a statement showing inter-alia (i) year by year purchases (ii) rates 
of purchase, (iii) source of supply, (iv) normal consumption trend, 
(v) sale price and (vi) the present stock and steps being taken for 
its disposal. The Ministry have furnished the requisite information. 

2.145. According to the year-wise figures of purchase since 1947-48 
to date (Appendix V) the Committee regret to observe that no effort 
was made to link the purchases eithetr with the stock in hand or the 
quantities sold. This resulted in accumulation of the unwanted 
stores. The Committee hope tbat earnest efforts would be made to 
dispose of the surplus stock as early as possible. 

Outstanding Debts. 

2.146. On 1st October, 1963 the amounts recoverable on account of 
supplies made by the Depots aggregated to Rs. 10.83 lakhs out of 
which a sum of Rs. 4.29 lakhs (Rs. 4-13 lakhs from private institu- 
tions and Rs. 0:16 lakhs from Government institutions) pertained to 
the period 1951-52 to 1961-62. 

2.147. The Committee were informed that on 30th June 1965 a sum 
of Rs. 49,405.41 was due from Government institutions and about 
Rs. 5,60,888.71 was outstanding from non-Government Institutions. 
The nm-Government institutions were mainly Municipalities, and 
other local bodies, Panchayat Samities etc. The wftness added that 
the money was due from a large number of Panchayat Samities and 
the recweries were difficult because of their weak financial position. 
On being pointed out that the amounts were outstanding since as 
far back as 1951-52 the witness stated that the institutions were re- 
ceiving credit from various sources and often it happened that the 
dues from State Governments were discharged prior to the amounts 
which were payable to Central Government. The Deputy Director 
General, Health Services informed the Committee that the outstand- 
i n g ~  pertaining to the years 1950-51 to 1960-61 were small amounts. 
A special of8cer had since been deputed to go round to these insti- 
tutions and collect the dues. As a result their outstandings had been 
brought down fram Rs. 10 lakhs to about Rs. 5 lakhs. In reply to 
another question the witness stated that the system of 'pre-paymeht' 
had been introduced in the case of non-Government institutions but 



this was not being l rhted upon in the case of local-self C o v e  
institution& 

2.148. The Committee regret to observe that the Depots had not 
been prompt in recovering their dues. The fact that the financial 
position of the local bodies to whom goods were supplied was wea% 
should not stand in the way of the Depots in recovering their legiti- 
mate dues. The Committee would watch the d t s  of the special 
measures stated to have been adopted by the authorities in this regard. 



MINISTRY OF HOME AFFAIRS 

Lcrrge scale acquisition, development and disposal of land in Delhi, 
Pages 58-59, Para 46 of Audit Report (Civil), 1965. 

With a view to control and stabilise land prices in urban areas 
of I k l h i .  Government sanctioned in May, 1961 a scheme of "Large 
Scale Acquisition, Development and Disposal of Land in Delhi". 
The scheme envisaged that the Housing Commissioner, Delhi would 
acquire land under the Land Acquisition Act, 1894 and, after deve- 
lopment, let it out on leasehold basis to local bodies and private 
parties, including co-operative societies, industrialists, individuals, 
institutions, etc. The land would be developed through the agency 
of the C.P.W.D., the Delhi Development Authority, the Delhi Muni- 
cipal Corporation and Co-operative House Building Societies. 

3.2. At the instance of the Committee. the Ministry have furnish- 
ed additional information, containing, inter a h ,  the details of the 
scheme of large scale acquisition development and disposal of land 
in Delhi. This is included in Appendix VI. 

3.3. The Committee desired to know as to how far the Scheme 
of Large scale acquisition, development and disposal of land in Delhi 
had succeeded in controlling and stabilising land prices in the urban 
areas of Ddhi. The Secretary (Union Territories), Ministry of 
Home Affairs stated in evidence that the scheme as it finally emerg- 
ed and approved was not exclusively intended to deal with land 
values in Delhi. Tracing the back ground, the witness stated that 
initially a Committee (Pandit Committee) was aptminted under the 
Chairmanship of the then Chief Commissioner, Delhi to suggest 
measures for controlling land values in Delhi. That Committee 
recommended that all the areas which could be urbanised in Delhi 
should be acquired not merely as a measure for controlling land 
values but also as an essential measure for orderly implementation 
of the Master Plan. The Committee laid emphasis on that aspect. 
Meanwhile. the Cabinet appointed a Sub-Committee to draw up R. 
comprehensive scheme. That Sub-committee went into various 
aspects in great detail. The Cabinet finally approved the scheme 
which was issued to the  Chief Commissioner. 



3.4. As regards the effect of the implementation of the scheme on 
the land values in Delhi, witness stated that the control on land 
value: depended upon factors like supply and demand of land and 
the rapid growth of population in Delhi. The population of Delhi 
was 9 lakhs in 1947 and about 30 lakhs in 1965. Further the Gold 
Control order also had an impact on the situation because the invest- 
ment in land was considered to be a safer alternative sources of 
investment. 

3.5. The witness admitted that the pace of development and 
disposal of plots had been slower than anticipated. Certain factors 
namely, the legal Proceedings in regard to the acquisition of land 
and a little slow pace of development of municipal facilities consi- 
derably delayed the development. The witness added that rfter 
a large number of plots were put into the market, it would have a 
stabilising effect on prices. I t  was an essential feature of the 
scheme, that a number of plots should be thrown into the market, 
so that, it could have an impact on prices levels. The other aspect 
which was intended to operate as a check on land vaIuejl was that 
the scheme provided for land being allotted in a large number of 
cases only to persons who did not have anv other plots. Further, 
the conditions embodied in the agreement relating tu leasehold pro- 
vided for non-t!.ansference without approval of the Government 
and also for mopping up of 50 per cent. of the increase in land values. 
In  regard to the fl~c hold land, it had been decided on taxing vacant 
plots to the extent of 50 per cent. A time limit had aho  been 
imposed for construction of houses on vacant lands as it is the 
vacant land which is the subject matter of speculation. The witness 
added that with those measures, the prices had gone down, but 
because of cement shortage, it had not been possible to enforce 
rigidly the time limit on the construction of the houses and exemp 
tions had been granted. The witness added that when h o w  were 
built up, speculation in land would considerably decrease. Further 
as vast areas would be covered by iew+hold land which maid be 
subject to several conditions, that would also operate as a stabilising 
measure on land values. 

3.6. In reply to a further quest~on, the witness stated that the 
disposal of plots was, very important for checking prices. He addnd 
that 4,7M plots had been carved out of 1,335 acres. Out of 4,759 
plots 2,183 plots had been disposed of and the remaining plots were 
expecbd to be dispoeed of within a period of 6 months or so .nd 
that was not the entire utiligation d which was acquired. 
Those A@ms w e e  in respet of chevelopmcnt and disposal uf ZeM1 
by the Development Authority. There wCrs other agmckm o b  



which had disposed of land. 560 acres had been utilised by the 
Dslhi Municipal Corporation for the JhuggiJhopri scheme, 71.94 
acres had been developed by the Cooperative Societies and 310 acres 
had been developed by the Government Departments. 

3.7. On its being pointed out that all that had been done to stabi- 
lise or reduce the price of land was to sell 2,183 plots and a part of 
it by auction, the witness stated that if 40 per cent. was sold by 
auction, 60 per cent. was generally allocated on reserve basis. In 
reply to a further question, the witness added that auction had also 
indicated that there was stabilisation of prices. The wit- 
ness added that the allotment of land by D.D.A. at reserved price 
for certain low income groups and people whose houses had been 
acquired was a measure for stabilisation of prices which had a wider 
impact. 

3.8. In reply to a further question, the witness stated that the 
scheme for bringing down prices was not merely allotting the land 
at fixed prices. The measures intended were: 

1. acquisition of land by Government to stop speculation. 

2. allotment of plots on pre-determined prices e.g. to low in- 
come group people or those whose houses have been 
acquired. . .... 

3. to ensure that no family shall own more than one residential 
plot, and 

4. allotment of land to cooperative societies. 

3.9. From the facts placed before the Committee, they are cons- 
trained to obsewe that the schemes has far from achieved objectives 
envisaged. One of the main recommendations of the Pandit Com- 
mittee was to market every year a minimum of 5,000 plots, but 
what has been done during the period 1961-62 to 1964-65 is to came 
out only 4,759 plots and out of these dispose of only 2,183 plots. The 
target for the development of land was 7,200 acres during the period 
1961-62 to 1964-65. As against this, only 2,276.M acres have been 
developed by the Delhi Development Authority, Delhi Municipal 
Corporatimi, -tive Societies and Government Deptts. duringl 
tbis period The Committee regret to note that the proqress ol 
development of land is very slow and is much below the targets. 
They, therefore, suggest that the Governmemt should immediately 
undertake review of the whole scheme so that the targets fhed for 
tho development of the land uc achieved .nd tba develeped plob 
w mrde available to the jmblic early. 



3.10 While noting the claim of the Ministry that large scale aepui- 
nition of land and other measures taken by the Government have to 
some extent curbed speculation in land, the Committee do not feel 
that Delhi Development Authority has achieved the objective of 
bringing down the land values. When the plots are sold by public 
auction to the highest bidder, it is not understood how the land prices 
could be checked. Further even the Co-operative Societies sell the 
land to its members at uncontrolled prices. The fact that the profit 
gnes back to the members is not conducive to the scheme and the 
broad objectives to reduce the land prices. Besides, the membership 
of the society is also not constant and it is changing. In this connec- 
tion, the Committee feel that if 5,000 developed plots were offered 
annually, as envisaged by Pandit Committee then and then only it 
wonld have made impact on land values in Defhi. As the adequate 
number of plots were not made available for sale to the pablic, 
the broad objective of bringing down land values has not been achiev- 
ed so far. The Committee therefore feel that a thorough review d 
the scheme is necessary so that apart from curbing speculation, tbe 
scheme also succeeds in bringing down land values in Delhi to reason- 
able extent. 

3.11. On being asked whether there was any restriction on the 
price at which the Cooperative Societies could sell the land, the wit- 
ness replied that no checks had been applied. If any extra amount 
was charged by the Societies, it went to the Society and the mem- 
bers shared it. In reply to a further question, the witness stated 
that the allocation of land to Cooperative Societies was determined 
by the membership on the day when the allotment was made and 
the restrictions were very rigorous. 

3.12. On being asked as to why a condition should not be im- 
posed that no Cooperative Society should sell to its members any 
land at a price higher than the price fixed by Govt. the witness stat- 
ed that Cooperative Societies charged development cost and ad- 
ministrative charges. No conditions had been imposed on the 
Society regarding sale price because it was felt that the members 
in the organisation would look after their interest. He added that 
there was no danger of the Societies charging any exorbitant price 
from their own members and there was no speculative bidding. 
Whatever incidental charges they got for Community services went 
to common pool. 

3.13. In reply to a question the witness stated that the Coapent- 
tive Societies which had been registered before a particular date and 
which had resources to develop could be a l lo t td  undeveloped land. 
He added that 1287 acres of undeveloped land had been allotted to 
% Cooperative Societies. 



3.14. In regard to the grant of concession to certain categories of 
Cooperative Societies, the witness, informed the Committee that the 
Cabinet had taken a decision in 1950 to encourage people to form 
Cooperative Housing Societies. The Land Acquisition Act also had 
provided for the land being acquired far Societies. A number of 
Societies were formed and those Societies were given land on a no 
profit no loss basis and the land was developed by them. 

3.15. It was pointed out that Government had acquired the entire 
vacant land round about Delhi but did not develop it with the m u l t  
that prices of other land had increased. The witness stated that 
the land acquired by Government was being given on lease hold 
basis whereas other plots were free holds. As people preferred 
freehold plots, the price of such land no doubt had increased. He 
added that as their scheme progressed the area in the hands of pri- 
vate colonisers would be reduced to the minimum. 

3.16. In reply to mother question the witness stated that the 
order requiring construction of buildings on vacant plots within two 
years applied to developed areas only. In case where undeveloped 
land was given to Cooperative Societies etc. for development, no 
such condition had been imposed. 

3.17 h m  a note furnished to the Committee at their Instance, 
they note that the Co-operative Societies have beea allotted an area 
of 1,287.96 acres upto 31st March, 1965. The Societies have, however, 
dsvetoped an area of 71.94 a c m  only. The Committee feel that the 
progress of dewelopment of land by Cosperative Societies is very 
slow. They suggest that the condition regarding development of 
land by Co-operative Societies within a specified period should be 
rtrictig d o r c d  A perCsdical review should sho be made and m y  
defects notimd therein should be remedied, The Government &odd 
aka, wkrwcr possible, try to help the Codpcrativc Societies ia 
igpltmentimg the development of the plots qaiddy, Suitable aetien 
should also be t.km against a Society which det.dts in davdopment 
ef the h d  dlotltd without preper plstiflertioc 

3.18. The Committee desired to know whether the proposal to 
build up a p o l  to help the people of the low ~ncome group out of the 
additional cost charged over and above the cost of acquisition and 
dwelaplnent which was merged in the price of land was also consis- 
tent with bringing down the price of land. The Secretary (Vnion 
Territories), Ministry of Home Afhirs stated that the purpose of 
the &erne was to make a contribution to the low hame group 
h d n g  ectmkPlas and it was also intended to cover mhbMrative 
eharges ~n similar other Projects. The witness a r t h a  edained 
that one per cent acquisition price and one per c a t  an Mousing 
commiririoner'o establishment waa not charged in so far rn tho 



undeveloped land was concerned. The other aspect of the scheme 
was that the reserve price determined took into consideration 
certain factors such as school, roads etc., and that was why the 
net area cost was much more than that of the gross area. This 
did not cover land earmarked for district parks, colleges and 
hospitals. The idea was that the extra element might be utilised 
for community serrvices which was only a fraction of the whole 
expenhture on those services. The witness added that the charge 
was justifiable having regard to the growing social requirements of 
the area even though at might detract from the idea of lowering 
prices. On being asked about the total amount in the Fund, the 
witness stated that it was anticipated that against 8,000 acres 
which they initially contemplated for development, there would 
be about Rs. 5 crores in this Fund. The Fund had not developed 
because the disposal of plots had not been very much and the 
aharge w a  not levied in the case of Government Departments. 

3.19. On being asked whether any amount had been credited to 
fund out of the auction money realised, the witness stated that no 
separate account had been maintained and added that now a sepa- 
rate account would be opened and the amount realised would be 
credited into that account and utilised for the purpose intended. 

3.20. The Committee are unhappy to note that due to slow pace 
of development and disposal of land, the Fund intended to help 
people of low income group has not developed and no separate 
rccaunt has been maintained. Since the amount is charged for a 
specific m e ,  the Committee suggest that immediate steps should 
be taken to maintain separate accounts, and the amouut u W h d  for 
the parpore intended. The mount wkh has already been charged 
should also be credited to this account. 

3.21. The Commit tee desired to know whether there were other 
agencies also doing the work of acquisition and development. The 
Secretary, (Union Territories) Ministry of Home Mbirs informed 
the Committee that the Chief C d r n i o n e r  was the sole agency ao 
far as the acquisition was concerned and the power in that repprrd 
had been ddegated to him. So far aa the development wes eonceza- 
ed, the main agency for the impleaentation of the Scheme was the 
Delhi Development Authority which would develop plots for in- 
dustrial and residential units in accordance with the scheme bear- 
ing in mind the requirements of the Master Plan. The Second 
agency wtx the Government. Land required far Government pur- 
poses would be allotted to Government Departments by the C.P.W.D. 



r the Railway Ministry etc. The third agency was the Delhi Muni- 
cipal Corporation. which was developing land for the implementa- 
tion of scheme for slum clearance and the Jhuggi and Jhopri scheme. 
The fourth agency was the Cooperative Societies to which undevelop- 
ed land was allotted and the Chief Commissioner had to satisfy that 
the Societies had adequate resources to develop. 

3.22 The Committee suggest that an assessment should be made of 
the capacity of the various agencies to carry out the development 
of land before the land is entrusted to them Steps should also be 
hkem to watch the pmgress of development and d i s W  of land to 
ensure that the scheme is implemented expeditiously. 

3.23. The Committee desired to know the extent and the quan- 
tum of the total investment that the DDA had made and also whe- 
ther the returns were commensurate with the investment. The 
Secretary (Union Territories), Ministry of Home Affairs informed 
the Committee that the scheme was operated through a revolving 
tnd of Rs. 5 m r e s  which had been placed at the disposal of the 

Chief Commissioner. On 31st March, 1965 the receipts and pay- 
ments were Rs. 25,61,00,000 each. As and when the lands were de- 
veloped, the acquisition price, the development price and other 
charges were recovered from the people. In reply to a question, 
the witness stated that the cost of acquisition and development 
varied from area to area. In regard to the Cooperative Societies, 
the cost of development was a little more. On being asked about 
the profit made in the land acquired, the witness stated that no loss 
was incurred on any category of land. From the statement (Appen- 
dix VII) furnished at the instance of the Committee it is noted that a 
gross profit of Rs. 1,76,51,120 upto 3lst March. 1964 has been made 
under the scheme of large scale acquisition, Development and dis- 
m a l  of land ia Delhi. 

&24 In view of large profits made, the Committee feel that some 
more relief can be given in the case of those persons whose lands 
have been acqmred and who have been allotted residential plots, as 
it is primarily through the acquisition of land of these people that 
these profits have been made. The Committee suggest that these 
people may be given plots at concessional rates and this should be 
kept in view while fixing the "predetermined price*. Further, 
wherevet possible, they should be given a choice in selection of 
plots for their residential use. 

3.25. On being asked about the time lag between the acquisition 
of land its allotment for development and its actual development, 
the witness stated that it was proposed to allot shortly the remain- 



ing area out of 20,000 acres already acquired by the Delhi Develop 
ment Authority, Delhi Municipal Corporation and the Government 
Departments. The time schedule was 1600 acres per annum, so far 
as the programme of development by the D.D.A. was concerned and 
400 acres by other agencies. 

3.26. In reply ta a question, the witness informed the Committee 
that the Master Plan had envisaged the development of the areas 
within 20 years' time. On being asked about the reasons for ac- 
quisition of land even before the Department was ready for its de- 
velopment, the witness added that efforts were being made to ac- 
celerate the work of development. All the urbanisable land had to 
be acquired for the implementation of the Master Plan. About 40,000 
acres (including 20,000 acres already acquired) had to be acquired. 
The land could not be kept for an indefinite period under notifica- 
tion. If the acquisition process was put off indefinitely, there would 
be speculation in that area and after some time the courts might 
denotify the area which had been notified. Assurances had been 
given to the courts that the effort was to avoid all speculation so far 
as the land was concerned and the intention was to acquire the 
land within a reasonable period. Another problem was that if any 
area which was shown in the Master Plan as green or open area 
was not acquired in 10 years, it would be open to owners to build 
on those lands. Therefore, acquisition became necessary. 

3.27. On being asked about the interest recovered from the ulti- 
mate purchasers, the witness stated that interest was charged at 44 
per cent per annum and that was charged for two years, the period 
which was normally taken for development. The witness admitted 
that the whole period of the gap between acquisition and develop- 
ment was not covered and the interest was charged for 2 years. 

3.28 The Committee suggest that steps should be taken to reduce 
the time lag between the period of acquisition and developmeat. 
Normally this period of development should not exceed two years 
from the time the land is taken in hand for that put- Since 
development should include provision of all services viz., water 
supply sewerage, and electricity and roads etc. Cases where the 
period of devedopment exceeds two years, should be reported by the 
D.D.A. to the Ministry with necessary explaarrtloa. 

Para 46 (c) Page 59-Accounts. 

3.29. Miscellaneus receipts amounting to  Rs. 3.06 lakhs were ir- 
regularly credited to the accounts of the scheme when the same ac- 



cording to Government rules, were required to be credited directly 
to the Consolidated Fund of India. 

It has been stated (December, 1964) that the practice of crediting 
miscellaneous receipts in the accounts of the scheme has since beon 
discontinued, but the necessary adjustment of Rs. 3.08 lakhs has not 
7een carried out in the accounts of the scheme so far (January, 
1965). 

3.30. The Secretary (Union Territories) Ministry of Home M a i r s  
stated that as there was a difference of Rs. 1.08 lakhs, a reference 
had been made to AG.C.R. in regard to the actual amount because 
the figures had shown that the amount was only Rs. 2 lakhs and not 
Rs. 3:08 1aWls. As regards Rs. 2 la& it had been decided to credit 
the amount into the consolidated fund of India. 

331 The Committee hope tbat proper supervision will be exercised 
to avoid such irregularities in future in regard to accounts. 

Appointment of Legal Adviser and Standing Counsel, Pages 99-60,- 
Para 47. 

3.32. The Delhi Administration appo~nted on 5th August, 1961 a 
legal adviser and standing counsel on a b e d  salary of Rs. 1,300 p.m. 
plus usual allowances to attend to land acquisition cases arising be- 
fore the Delhi courts. Subsequently, in October, 1961, an agreement 
was entered into with the officer for a period of five years com- 
mencing from the date of his appointment despite the advice given 
by the Ministry of Law that there was no need for the post as there 
was already a panel of lawyers for work relating to bath the Central 
Government and the Delhi Administration. 

Two deputy legal advisers were appointed subsequently in March, 
1962 and October, 1962 in the scale of Rs. 900-1,250 to cope with 
ncrease in the award cases. 

In May, 1963 (about three years before the date of expiry of the 
contract with the legal adviser and standing counsel) the terms of 
appointment of the ofEicer were revised in his favour by allowing 
him ; 

( i )  Rs. 700 as salary and Rs. 300 as retainer per month plus 
umd allowances, 

(ii) paymeat of h s  per cane at a stipulated rate mbject 
to a maximum of Rs. 9,000 p.m., and also 



( i i i )  the right to undertake private practice. 

The terms of appointment of the ofacer were stated to have been 
revised under the powers delgated to the Chief Commissioner in  
March, 1961; but it was noticed that the o r d m  of delegation did 
not empower the Chief Commissioner b sanction fees to the ofacer 
over and above his salary or to allow him private practice. The fees 
paid to the officer for conducting Government cases during the 18 
months May, 1963 to October, 1964 amounted to Rs. 54,000. The 
total monthly remuneration inclusive of salary came to Rs. 4,000. 

? 33. Th. ' 7  rlistry of Home Affairs informed Audit that the legal 
adviser and standing counsel served a notice in February, 1963 for 
the termination of his contract in view of the increased volume of 
work and his prospects in private practice, and that it was consider- 
ed fair that he should be paid fee according to the standards pres- 
cribed by the Ministry of Law. It is noticed. however, that the 
scale of fees prescribed by the Ministry of Law was applicable to 
lawyers engaged from the bar; before applying that scale to the 
legal adviser, who was in receipt of monthly salary, the Ministry 

' L a w  was not consulted. 

3.34. The Committee desired to know the reasons for modifying the 
terms of the contract of the Standing Counsel after two years when 
the contract originally was for five years. The Chief Commissioner 
informed the Committee that durine the course of the large scale ac- 
quisition of land in Delhi. certain difficulties were noticed in the 
conduct of land acquisition proceedings on behalf of the Govt. be- 
fore ;he various Courts and the Chief Commissioner had decided 
that t h e m  should be a whole time legal practitioner to be incharge of 
those cases and appointed a Standing Counsel on a contract basis at 
Rc;. 1300,'- per month as a whole time Government servant to pre- 

* sent the cases in the Courts 

8.35. On being asked about the circumstances which led to the 
revision of the contract, the Chief Commissioner stated that at a stage 
when the Land acquisition proceedings became enormous, the Iegd 
cwme1 thnught that he could earn more. if he took up private prsc- 
tlce and accordinglv gave notice for his relief. The Chief Cammis- 
doper felt that in the public inkrest. it was not only a good arrange- 
ment but also a chmper arrangement for the Government to retuin 
the Coumel on the job. Sa in 1962 it was decided to modify the 
tenns of the engagement and he was allowed a salary of Ra. W- 
pm, and a retainer of Rs. 3W- p.m. The Counscl was a h  m i -  
nally allowed prtvate practice. 



3.36. In reply to a question, the witness added that the Ministries 
of Home Affairs and Law had agreed with the idea of having a sepa- 
rate standing counsel for the purpose of land acquisition. 

3.37. The Committee desired to know whether there was anything 
on record to indicate the experience of the Counsel on the basis of 
which the decision was taken. The Chief Commissioner stated that 
the back ground of the experience in the office of the Custodian of 
Evaquee Property and the experience of work in connection with the 
D.D.A and also the experience of 1961 and 1962 confirmed the good 
opinion of the Chief Commissioner of the work of the Counsel. 

3.38. In reply to a further question, the witness stated that the 
problem in Delhi in 1961-62 was extraordinary and unprecedented. 
Thousands of acres of land were in the process of acquisition from 
villagers and land values were threatening to shoot up enormously. 
It became necessary for the Administration to see that land values 
were not inflated by unfair means and the public exchequer was not 
defrauded by involving the Government in the payment of enormoua 
amounts by way of compensation. The witness added that work 
really required a man of vast experience and also whom the Chief 
Commissioner could implicitly trust and whose integrity was beyond 
doubt. 

3.39. On being asked whether the U.P.S.C. was consulted at any 
stage, the witness stated that the first appointment was made by the 
U.P.S.C. The U.P.S.C. was not consulted when the second contract 
was entered into because the Administration thought that it was not 
a case which had to be referred to U.P.S.C. 

3.40. The Committee desired to know the exact position about the 
interpretation of the powers delegated to Chief Commissioner regard-' 
ing sanctioning of fees to the omcer over and above his salary or to 
allow him private practice in this case. The Chief Commissioner 
informed the Committee that the competency for the appointment 
arose from the fact in regard to large scale acquisition of land and 
for the proper development of Delhi, the Chief Commissioner was 
given full financial and administrative powers to make such appoint- 
ments and to incur necessary expenditure. The Chief Commissfoner 
had exercised that power for making proper legal defence of the land 
acquisition proceedings and a counsel had to be engaged for the pro- 
per legal proceedings connected with land acquisition cases. The 
expenditure incurred in connection with the engagement of the 
counsel fell under the head 'contingency' and Audit also had taken 



the same view. The Audit had not raised any objection in regard to 
the exercise of that authority by the Chief Commissioner. In reply 
to a question, the witness stated that the post was not advertised. 

3.41. The Committee have not found adequate justi8c&ion fo r  
modification of the terms of engagement of the Counsel within a 
short period of the appointment. The Government were very well 
aware of the possible repurcussions of the large scale acquisition 
of the land and therefore the argument that the condition in 1961-62 
was extraordinary and unprecendented is hardly convincing. The 
Committee are not convinced that increase in the quantum of work 
was an adequate ground for the lawyer to give notice. The Govern- 
ment should not have entertained it in any case. Further the Com- 
mittee can not appreciate the plea that by modifying the terms of 
contract the Administration had actually benefitted. It had been 
urged that when the Counsel gave notice for for being relieved, the 
other alternative was to dispense with the service of the Counsel and 
engage a new one £rom the panel but this would have cost the 
Administration much more. The Committee feel that this argument 
is Untenable as it is based on hypothesis. 

3.42. The Committee are of the opinion that when the terms of 
engagement were modified, the Administration should have con- 
sidered i t  as a fresh appointment and made the appointment fn 
consultation with the U.P.S.C. The Committee hope that normal 
procedure laid down in regard to appointment will be followed in 
future. 

Central Jail,  DeUri-Pages 182-183-Appendix I-Item I. 

3.43. The Central Jail which moved to its new building in April, 
1958 is under the administrative control of the Inspector General of 
Prisons, Punjab whereas its financial control rests with the Delhi 
Administration. 

Agricultural Farm 

3.44. ( i )  Out of 100 acres of land acquired in 1959, 55 acres were 
brought under cultivation upto 31st March, 1964. About 28 acres of 
land which has been set apart for construction of beggars' home has 
not been used for any purpose since 1959. Besides this, a cultivable 
area of about 13-14 acres of land is lying unused within the four 
walls of camp Jail. 

(if) The sowing was done in an area much less than the total 
available for cultivation, as shown 'below, resulting in loss to the 



Government: - 
Total urea wailable for Area actually cultiuated. 
&vation (in acrer) 

1961 48 32 
1962 48 31 
1963 55 41 - 5 

(iii) During 1963, though the area under cultivation of vegetables 
was 33.05 acres against 26.05 acres in 1962, the yield was 1594 quintala 
(estimated cost Rs. 31,000) against 1618 quintals (estimated cost 
Rs. 41,600) respectively in the year. No reasons were on record for 
the shortfall of the produce. 

(iv) Consequent on the purchase of a tractor in September, 1963, 
seven bullocks were found surplus to the requirements of the jail. 
Three of them were transferred to other jails during July, 1964 to 
November, 1964, two died and the remaining two were disposed of in 
April and July, 1964. In the meantime, an expenditure of about 
Rs. 10,000 was incurred on fodder charges of surplus bullocks during 
the period 1st October, 1963 to Slst August, 1964. 

(B) No proper store accounts of tools and plants are being 
maintained. 

The production of the indigenous paper was started in September, 
1962 but the store accounts thereof have not yet been prepared 
(August, 1964). 

3.45. The Committee desired to know (i) the reasons for not util- 
ising the land and (ii) if it was not required for use in the near 
future whether it could not be made use of temporarily for some 

. cultivation. The Chief Commissioner informed the Committee that 
the land in Jail premises could be considered in three parts: 

1. 55 acres with the Jail Department for the Jail itself. 

2. 28 acres outside the jail walls which had been earmarked for 
the construction of a Beggers' Home. The work on the 
Beggars' Home had been held up because of certain 
changes in the planning of the area. It would start 
after the dearance was given by the Development Autho- 
rity. He added that H was an uneven ground unfit for 
any kind of cultivation. 

3. 17 acres of land was the camp jail. As there was no Beggers' 
Home, 550 and odd beggers were put in the enclosure 



of 17 acree. In view of that no vegetable cultivation WM 
possible. After the beggers' Home was ready they would 
be removed to the Home and the 17 acres would be kept 
in reserve for any emergency as a camp Jail. 

3.46. On being asked about the reasons on account of which the 
tractor was not put into commission before 1st February, 1964, the 
witness stated that several defects were found in the tractor, when it 
was brought to the Jail premises. A number of checks had to be 
made by the suppliers and the D.G.S.&D. After some time, it was put 
into proper commission and actually used. In the meanwhile old 
system of working with bullocks had continued. 

3.47. In reply to a question, the Chief Commissioner admitted that 
there was no proper keeping of accounts. An attempt had been made 
after the audit objection to put the things in a proper shape. 

3.48. The Committee regret to note that no proper store accounts 
of tools and plant were maintained in Central Jail Delhi and attempts 
were made only after the audit objection. No action seems to have 
been taken against any officer for this lapse. The Committm hope 
that suitable measures will be takcn by the Administration to pat 
the accounts in a proper order. 

Erroneous payments of compensation. Page 183, Appendix I-Item 2. 

3.49. During the period 1962-63 to 1963-64 compensation amounting 
to Rs. 2.15 lakhs was found to have been paid to persons impersonat- 
ing as the genume claimants by the Land Acquisition Collectorate of 
the Delhi Administration. These wrong payments were facilitated 
due to (i) wrong identification and (ii) lack of adequate scrutiny of 
the applications for compensation. In August. 1963, instructions were 
Issued by the Delhi Administration in regard to the method of identi- 
fication of the claimants of compensation but these were not follow- 
ed in two cases involving a sum of Rs. 28,721. The Administration 
has been able to stop payments after issue of cheques or to effect r+ 
cowries from the claimants for a total amount of Rs. 1.08 lakbs upta 
October. 1964. 

The responsibility for the erroneous payments has yet to be fixed 
(Docember, 1964). 

3.50. In  reply to a question the Chief Commissioner stated that the 
real low caused by the impersonations and payment to wrong peimna 
had amounted to Rs. 76,861 from the Collector's oface and Rill. 28,72l 



from the District Judge's office. The amount of Rs. 76,861 out of a 
total payment of Rs. 22 mores, worked 6ut to about 1/3rd of one 
percent. The witness further stated that the Administration had 
looked into the causes of wrong payments. One of the conditions for 
payment was that a practising lawyer had to give a written identifi- 
cation of the persons who took the payment. It  was found that one 
lawyer had given identification in ten cases all of which had prwed 
false. The cases were being pursued. The question whether those 
people could be prosecuted and whether suits could be Aled and 
money recovered from those persons was under consideration. Even 
if the payment had been made to a wrong person, payment had also 
to be made to the right person, because pavment to a m n g  person 
would not absolve the Administration of the liability. 

3.51. In reply to a further question the witness stated that the 
money had been recovered from one person and in same cases the 
error was detected in time and the payment was stopped. The Sec- 
retary, Ministry of Home Affairs added that only Rs. 113 which was 
wrongly disbursed due to impersonation had been recovered. In reply 
to a question the Chief Commissioner stated that under the law, the 
identifier had no liability to pay the money. 

352. The Committee regret to note that a number of cases of 
efime!cms payments were made an the basis of false identification. 
They suggest that the feasibility of making the identifier liable to 
make good the loss in the event of identfiep,tion being found in- 
mrmct, may be examined in consultation with the Ministry of 
Low. 

The Committee also suggest that early steps should be taken 
against the persons who had given false identification. 
Unsatisfactory maintenance of Malkhana Accounts. Pages 183-184. 
Appendix I-Item 3. 

3.53. In paragraph 31 of the Audit Report, (Civil), 1962 mention 
was made of improper/non-maintenance of the accounts of the 
Malkhana of the Deputy Commissioner's Office, Delhi. It was noticed 
during local audit in July. 1964 that the position of the accounts had 
not improved and the irregularities noticed earlier in  1959-60 were 
still continuing. 

( i )  Though under the rules, the contents of the Nazir's store room 
are required to be completely verified every six manths, only a 
partial verification was conducted during June, 1963 to Feb., 1964. 

Audit was informed in December, 1964, that a cent per cent physi- 
cal verification of the property of the Malkhana was being conducted 
now as required under the rules. 



(ii) In February, 1962 instructions were issued to store valuable 
articles like preciow stones, gold and silver jewellery, watches. etc., 
in separate boxes under double lock, according to certain prescribed 
classifications. Articles of the value exceeding Rs. 2,000 were requir- 
ed to be deposited into the treasury for safe custody. But in disregard 
of these instructions, such articles were still being kept mixed up in 
a single box. Articles costing more than Rs. 2,000 had also not been 
sent to the treasury. 

4udit was ~nformed in December, 1964 that the action has since 
been taken to classify the articles for storage. In many cases, the 
articles had not been sealed t u  prevent unauthorised substitution. 

(iii) All gold and silver lying In the Malkhana was required to be 
disposed of im!ncdlstely, according to the Gold Control Order. NO 
action in thrs behalf had bcen taken so far. In fact even statements 
indicating the particulars of the jewellery lying with the Malkhana 
had not yet been prepared (November. 1964). 

(iv) No consolidated records were being maintained to show 
currency wise stock pos!tion of the confiscated foreign currency notes, 
their d~sposal and dtaposits into the Reserve Bank of India, and the 
amounts received and credited into t reasuq  in exchange of these 
notes. It could not, therefore. be verified how much foreign currency 
notes, muti1a:cd noles, forged notes etc. were lying in the Mafkhana. 

The Delhi hdministra tion have intimated Audit in December, 
1964 that separate registers for foreign currency and for mutilated 
notes have been opened now. 

3.54. The Comm~ttec desired to know whether ihc physical verifl- 
cation had been completed and :f so, whether any shortage had come 
to the notice of the Department The Chief Commissioner h f o m e d  
the Committee that "after part~tion of the country in 1947, things 
got Into such a state of confusion that there seemed to be no way of 
rescuing this Malkhana from the state of complete chaos into which 
it had fallen" The ivltnew addcd that 3 number of officers had been 
put on thv job The Dt.puty Cornmissmner had drafted magistrates 
to attend to that job and hc had done physical verificat~on of the 
articles Ali gold had bcen scnt to Reserve Bank and the silver hrd 
been kept under double lock 

3.55. The Comm!ttee pointed out the observatrons of Audit that h 
many cases, the articles had not been sealed to present unauthorised 
substitution and wanted to  know the exact position. The wit- 
stated that the valuables were kept in double lock and that chances 



of substitution were very rare. He further added that sealing of 
valuable articles did not receive the attention of the Deputy Com- 
missioner as other matters required his attention due to the disturbed 
conditions prevailing during the year 1947. He tried to put things 
right. There was so much confusion that successive Deputy Commis- 
sionrs tried to postpone it thus confusion continued for some time. 
The articles were now in a sealed cover. 

3.56. On being asked about the disposal of the foreign currency 
notes, the witness stated that all foreign currency notes had been sent 
to Reserve Bank of India and there was no foreign currency now 
left in the Malkhana. 

3.57. The Committee comsider the unsatisfactory mainfea&n@ of 
accounts in the Malkhana yet another case where proper supervision 
hu not been exercised by the officers concerned. The Committee 
view with concern the action of the successive Deputy Commissioners 
who did not take necessary steps to enforce the rules and only tried 
b postpone the work. The Committee hope that such instances will 
be strictly avoided in future. 

J J ~  I. thts report the cknmittee b v e  d o l t  with several aks 
which disclose a very unsatisfactory state of accounts in the Delhi 
A8 ' ' ' ation. The para mentioned above indicates the unsatis- 
facbry state of accounts of the Malkhana. In another para (para 
3.48) the Committee have found that no proper store a c c ~ t n b  of 
the tools and plants were being maintained in the Central Jail, Delbi. 
Yet in another case (para. 3.51) erroneous payments of compensation 
have been made. Even lambardari accounts in the Delhi Develop- 
ment Authority have been in arrears tor quite sometime and this 
has also resulted in non-recovery of rent from some bunbardus. 
During evidence, the Chief Commissioner, Delhi accepted that the 
accounts of tbe Delhi Administration were unsatisfactory and re- 
quired to be set right. The Committee feel that the unsatisfactory 
condition of mccounts bas already assumed serious proportions. They, 
therefhe, suggest that the Ministry of Home Affairs should appoint 
immedittely a special offleer, well versed in accounts, if mcesmq, 
by getting an ofRcer on loan from the Comptroller m d  Auditor 
General of India. He should look into the state of accounts of the 
DeIhi Administration as a whole and suggest ways and means of 
&tbg &em rigbt. 

Grantsiwid to dhe Municipal Corporation of Delhi, pages 134-135 
para 99 (page 228, Appendix XVIIT) . 

3.H. The Municipal Corporation of Deb1 was set up on 28th De- 
cember, 1957 by an Act of Parliament. During the three ymra end- 



ing March, 1964, the grants-in-aid and the share of assigned tarer 
(excluding loans and ad-hoc grants given for certain specified 
schemes) paid to the Corporation amounted to Rs. 5-36 crores, Rs. 5-51 
crores and Rs. 6.54 crores respectively, as detailed in Appendix VIn. 

3.60. In respect of grants for specific schemes the Corporation is 
not maintaining any separate accounts. The Delhi Administration has, 
therefore, to rely on the utilization certiilcates given by the Corpora- 
tion. It has been stated (January, 1965) that it was doubtful whether 
legally the Delhi Administration can enforce any control over the 
expenditure and proper accounting by the Corporation of various 
sums sanctioned to it by way of grants-in-aid, the Corporation being 
an autonomous and statutory body 

3.61. A grant of Rs. 10 lakhs is being paid annually since 196142 
for improvement of sanitary facilities in the rehabilitation colonies 
of displaced persons. The grant was intended to cover the extra 
liability that might have been assumed by the Corporation in improv- 
ing the arrangements in the areas concerned and not to meet any part 
of the expenditure already being incurred by it on such arrangements. 
In February, 1962, the Corporation intimated to the Delhi Adminis- 
tration that no separate account had been maintained in respect of 
the expenditure incurred on the services. 

It has been stated (January, 1965) that the sanction for the grant 
does not lay down any condition regarding the payment of the grant 
on the basis of actual expenditure incurred by the Corporation a d  
that in the absence of separate accounts not more than Rs. 10 lakbg 
have been paid annually. 

3.62. The Committee desired to know whether a condition could 
not be attached to the grants for specific schemes given by the Gov- 
ernment that a separate accounts would be maintained by the Cor- 
poration in respect of such schemes and whether the Administration 
had ascertained as to how the Corporation was able to give u t h  
Uon certificates in the absence of separate accounts. The Secretary 
(Union Territories) Ministry of Home Mai r s  stated that it was not 
a fact that accounts were not maintained for any grants. But the pasi- 
tion was that there were certain grants for which no separate ac- 
counts were required to be kept. One of them was 100 per cent of 
the expenditure on the transferred institutions. The background of 
that grant was that when the Corporation came into existence cer- 
tain hospitals, schools, institutions, etc. which were maintained by 
the Delhi Administration were transferred to the Corporation. Tb. 



expenditure which the Government was incurring on t.hose insti- 
tutions at that time was paid to the Corporation and no separate ac- 
count was kept. The witness stated that there was another grant 
also in respect of which accounts were not required to be kept. A 
certain pattern of grant-in-aid was decided upon as a result of an 
enquiry conducted into the financial position of the Corporation. One 
part of it was that for every 7 rupees raised by the Corporation as 
fresh taxation after a certain date, the Government was to provide 
extra Rs. 3. 

3.63. In reply to a question, the witness informed the Committee 
that the accounts were kept in respect of schemes where accounts 
were required to be kept. There were some schemes ror which ac- 
2ount.s were not maintained. In the case of grant-in-aid scheme for 
slum clearance and Jhuggi Jhopri scheme, separate accounts were 
being maintained from 1960-61. Separate accounts were being kept 
from 1958-59 in the case of grant-in-aid scheme for the expansion of 
Delhi Fire Service. Separate accounts were maititained from the 
canmencement of grant in respect of the grant-in-aid scheme for 
the maintenance of vital health statistics. Further accounts were 
also maintained in respect of the 50 per cent of the net expenditure 
incurred by the Corporation for educational purposes olher than the 
transferred institutions, payment under that head for each year was 
made on the basis of actual expenditure incurred In ?he precccding 
year and the Corporation had to furnish those figures. In reply to a 
further question; the witness stated that there were certain difllcult- 
ies and no account had been maintained in respect of the three grants, 
namely: 

1. Grant in respect of displaced persons colonies. 

2. Grant in respect of augmentation of medical health facilities 
in rural areas. 

3. Grant in respect of third Five Year Pian schemes. 

The witness added that from 196445 all grants were shown in 
separate accounts. 

3.64. In reply to a further question, the witness stated that cer- 
tain conditions were attached when the grants were made. One of the 
conditions was that in each case the Director of Commercial Audit 
should be able to audit the accounts and the other condition was that 
the further grant was subject to the utilisation of the grant made 



earlier. The only difficulty was in respect of the three grants men- 
tioned above. 

3 . a  The Committee are unable to appreciate the plea that due to 
certain difl8culties accounts could not be maintained irr respect of 
certain grants. It is not understood as to how in the absence of 
separate accounts, the Corporation is in a position to furnish utili- 
sation certificates. The Committee were however, assured during 
evidence that efforts were being made to introduce financial checks 
and to see that the accounts were properly worked out on the b& 
of actual non-plan and plan expenditure, the progress and the growth 
of the scheme and the ceiling of expenditure given by the Plarming 
Commission. The Committee wotrld like to he informed of the out- 
come of these efforts. 



MINISTRY OF INFORMATION AND BROADCASTING 

Children's Film Society-Para 100, page 135. 

Mention was made in paragraph 93 of the Audit Report (Civil), 
1963 [Paras -3, 20th Report of P.A.C. (Third Lok Sabha)] of 
certain irregularities in the maintenance of accounts of raw stock 
of fiims, non-verification of stocks and high cost of production, etc. 
The Society was reorganised in May, 1963 with a view to improv- 
ing its working. 

4.2. The Committee asked about the progress made by the Minis- 
try of Information and Broadcasting in making a thorough and impar- 
tial enquiry to fix responsibility for the financial irregularities of 
the Society for a number of years and to ascertain the amount of 
loss suf£ered by the Society as a result of inefacient and inapt handl- 
ing, as recommended by P. A. C. in para 51 of their 20th Report 
(1963-64). The Joint Secretary of the Ministry stated that the 
main defects related to the absence of accounting procedures, cer- 
tain defalcations and financial irregularities and defects in the veri- 
fication of stock. In regard to all of these things, in 1962 a special 
study team was appointed for the re-organisation of the society. 
In may, 1963, with a view to reorganisation a number of s t e p  were 
taken oiz. to lay down accounting procedures to evolve financial 
delegation to appoint an accountant, a treasurer, a Anance sub-Corn- 
mitt-in short to lay down regular pmcedures for the conduct of 
the financial transactions of the society. Besides, the Controller of 
Films Division was appointed in December, 1964 to conduct a 
thorough enquiry into all these financial irregularities which had been 
noticed and to submit a detailed report on each item so that definite 
steps could be taken not only to see that these did not recur but 
also to fix responsibility. That report of the Controller was re- 
ceived on 15th July, 1965 and was under study. 

4.3. Asked why t h e ~ e  was a delay of about 10 months in a p  
pointing the Committee (PAC recommended in February, 1964, the 
Committee was appointedh December, 1964) the witness egreed that 
it ahould have been done earlier. He added that the Report of the 



Committee was received on 15th July, 1965. The Public Accounts 
Committee desired to be furnished with a copy of this Committee's 
report which has since been furnished 

t 

4.4. The Committee feel perturbed to note the findings of the 
Controller of Films Division. The following portion from the con- 
clusion drawn in the Enquiry Report is revemling: 

" All the key persons who were responsible for ranrtioning 
expenditure and maintaining accounts have left the Society 
long back. The General Secretary left the Society in June, 
1962. The Director-in-Charge left the Society in January, 
1963. The Production Manager left the Society in January, 
1963. The Assistant Production Manager and Accountant 
of the Bombay Office left on 2nd October, 1964. The 
Stenographer-cum- Accountant of the Delhi Office left tbe 
Society in January, 1960. The Accountant left the Society 
in February, 1963. Similarly practically no members of 
the Executive Council for the period from 1955 to 1962 are 
at present on the Executive Council. If timely investi- 
gation had been done, some action could have been 
possible." 

It is dignificant that all the key persons who have been found 
responsible for the irregularities etc. left the !hciety towards the 
end of 1962 or beginning of 1963, by which time they must have been 
aware of the Audit objections which were later on incorporated in 
Audit Report (Civil), 1963. The Committee would also like to point 
out that the findings of the Controller of Fims Division that the 
General Secretary left the Society in June, 1962 is not correct, as in 
para. 5.3 of the same Report it has been clearly stated that his resig- 
nation was to take effect 180 days after 13th June, 1962 when the leave 
granted to him expired, i.e. in December, 1962. When all this is borne 
in mind the delay in appointing the Eaquiry Committee by 16 months 
and the grant of 6 months leave to the main delinquent before aceep- 
ting his resignation assumes p a t  importance as by these actions, 
the authorities have allowed the guilty to escape punishment. 

4.5. According to the fiindings of the Enquiry Report a loss d 
Its. 102, 068.11 and 1,000 dollers was caused to the Society by the 
Wed Secretary and Ba 61,11735 by the Directar-in-(=hult'e, 
The COPlllnlttee suggest that tbe possibility of r e c o v ~  t h e  
luge  sums from the persons concerned by legal action or athsr- 
wise m a y  be examined. In thEP mnwctloll the flnbing% of the 
hquiry Commitke are reproduced below: 

"l'Q conclude, I find that the Society's r d t h  were ' 

md LnsdBdently hurdled. There was conddemble, bogab,  



avoidable and s u p d u o ~ s  expenditure. Too much power 
was wielded by the Secretary without any control and 
supervision. Almost everything was left to the Secretary. 
He and the Director-in-Charge managed the affairs care- 
lessly and inefficiently. They have put the Society to a 
considerable loss." 

4.6. As regards the recommendation of the P.A.C. that the Minis- 
try of Information and Broadcasting should examine the question of 
entrusting the production of children's films to the Films Division. 
the witness stated that it had been considered in very great detail. 
The Ministry felt, that the Films Division was not equipped to 
undertake the production of children's films. The Ministry had been 
thinhng whether the Children's Film Society which was set up in 
1955 and which was now 10 years old, by virtue of the number of 
steps that had been taken or were being taken. could deliver the 
goods. 

4.7. Esplaining in detail the reasons which weighed with Gov- 
ernment in deciding that t h e  Films Division was not properly 
equipped for production of children's films, the  witness stated that 
the Controller of Films Division was not equipped for it. I t  needed 
some special technique. Documentation was the main concern of 
the Controller of Films Division. Also the Ministrv felt that a lot 
of improvement had to be done for this. The Ministry had been 
t r y ~ n g  their best to obtain the services of foreign experts under 
the Colombo Plan in order to have them as consultants to improve 
our documentaries. In  this field the knowledge of the Ministry 
was very little. The quality of the children's films which had been 
produced needed a lot of improvement. 

4.8. The witness stated that apart from the irregularities which 
had been committed which needed corrections and for which there 
was no justification, the Society had been showing signs of growing. 
Its revenue which was Rs. 4742/- in 1955-56 had grown to about 
Rs. 34 lakhs. 

4.9. As regards the rcduction in the expenditure on production 
etc., from Rs. 10:95 lakhs in 1962-63 to Rs. 2:78 lakhs in 1963-64, 
the witness stated that it was due to the re-organisation of the 
Society in 1963 as certain items of expenditure on pay, allowances, 
rent etc., were booked under administration rather than produc- 
tion. Further a letter was issued from the Ministry to the effect 
that M new item of expenditure and no new items of production 
shotrld be undertaken till the Society had been re-otganised. The 



witness gave the figure of production as follows: 

No. of 
thcFibns Footwe 
produad 

4.10. In reply to a quest~on, the witness gave the  figures or reve- 
nue of the Society from sources other than Government but includ- 
ing subscriptions from the States. as follows: - 

1955-56 Rs. 4,742; 1956-57 RS 7,417; 1957-58 Rs. 78,536: 195849 
Rs. 1,40,306; 1959-60 Rs. 1,77,068; 1960-61 Rs. 1.81.525; 1961-62 
Hs. 1,78,235; 1962-63 Rs. 233,997; 1963-64 Rs. 2,14,535; and 1964-65 
Rs. 3.42.628. The steep fall in the revenue receipts in 1963-64 as 
compared to 1962-63 was stated to be due to the fact that Rs. 40,000 
worth of films were purchased by the Plan Publicity Unit in 196142, 
which was accounted for in 1962-63. There was no such large sale 
in 1963-64. 

411 About the increase of income of the Society in 1964-65. the 
wltness stated that in 1963-64 the membership subscription was 
Rs. 72,150 and in 1964-65 it was Rs. 85,000; sale of prints in 1963-64 was 
Rs.  62,816 and in 1964-65 it was Rs. 1,05,9!91; commercial films shown 
of 30 mrn version was Rs. 72,848 in 1963-64 and in 196465 it was 
Rs. 1,44,752. These were the main causes under which income 
increased in the year 196465. 

4.12. While noting the increasing trend of the figures of revenue 
of tbe Society from sources other than Central Government and tbe 
figures of production of films, the Committee feel that serious and 
sustained efforts are necessary to make the Saciety bct ion  more 
e W v e l y .  The Committee bope that the Ministry of bforpllitim 
and B d c e s t b g  mmld keep a careful watch over tbe wmking of ~~ arpectllyh Viewalthepaet thatit5prstpdaw 
auwehallattmchtobedeeiFab. 



Sub-para (a )  

4.13. An analysis of the receipts and expenditure of the society for 
the two years ending March, 1964 is given below:- 

(In lokhr of rupees) 

Receipts 1962-63 196344 Expenditure 1962-63 196364 

Grants received from Pay and PUowances 
Government 9'14 6.00 ofst& 0.44 1 '59  

Subscriptions reai- Other Expenditure . 10.95 1 - 7 8  
vcd from mem- 
ben (Stat-) . 0.95 0.70 

Other w i p t e  (in- Depreciation . . . 2.20 
eluding sale of 
prints) . 1'99 1 ' 4 5  

The Society made a provision for Rs. 4.93 lakhs in its budget for 
1963-64 for production of 11 films, but only 5 films were completed, 
and the remaining six were in process of production. The expendi- 
ture incurred on the production of films amounted to Rs. 2:74 lakhs. 

4.14. The receipts on account of sale of prints had gone down 
considerably from Rs. 1.42 lakhs in 1962-63 to Rs. 0-63 lakh in 
1963-64, though the receipts on account of exhibition thmugh 
commercial theatres had slightly gone up from Rs. 0.43 lakh to 
Rs. 0.76 lakh during the period. Out of the grant of Rs. 6 l a b  
given by Government during 1963-64 and other receipts of Rs. 2.15 
lakhs, the actual expenditure of the society amounted to Rs. 4.37 
lakhs, leaving an unspent balance of Rs. 3.78 lakhs. The society 
has, however, set off Rs. 2.20 lakhs on account of depreciation of 
assets against the unspent balance, which is irregular. 

4.15. The Committee desired to know if it was expected that the 
Society would be able in the near future to collect by way of dona- 
tion, sale of tickets, prints etc., at least 50% of the total annual 
expenditure, as originally envisaged. The witness stated that the 
percentage had gone up from 14 to 31 during the period 1961 to 
1 W .  Therefore, there was a reasonable expectation that they 
might be able to meet 50% of their expenditure from the above 
receipts. He added that a number of steps were being taken in 
this direction 

4.16. Asked about the large increase in administrative expendi- 
ture (Re. 1.15 lakhs) in 1963-64 while other expenditure ahowed a 
reduction from F&. 10-95 lakhs to b. 2.78 lakhs, the witnesa rtated 
that prior to 1963-64 the expenditure on pa9 and alloppances of 



staff  was only in  respect of staff employed in Delhi. The total 
expenditure on Bombay Oeace was debited under the head Produc- 
tion. In 1963-64 when the o f i e  of the Society was shifted to Bom- 
bay from Delhi, a new system of budgeting was adopted by the 
Society by which expendrture which was previously shown under 
Production was now debited under Administration and only expen- 
diture on production of films was included under the head-Produc- 
tion. There were now four heads Production, Distribution, Exhibi- 
tion and Establishment. 

4.17. According to the witness the actual receipts of the Society 
durmg the year 1963-64 amounted to Rs. 7,89,02gs85, while the ex- 
penditure was Rs. 7,24,102.34 leaving the unspent belance of 
Rs. 64,927/-. and according to the Audit Report for the year 1963-64, 
the expenditure amounted to Rs. 4.37 lakhs as against the receipt 
of Rs. 8-15 lakhs. The witness stated that this difference in the 
figures was due to the fact that the figures given by the Ministry 
were on the basis of receipts and payment system while the figures 
given by the Audit were on the basis of Income and Expenditure 
Account. Both were signed by the same Chartered Accountant. Asked 
whether the figure of Rs. 7-89 lakhs given as expenditure incIuded 
the figure of Rs. 2'21 lakhs of depreciation. the witness stated that 
it did not. 

4.18. Clarifying the details, another Joint S'ecretary of the Minis- 
try stated that the financial pattern of the assistance as approved 
by the Ministry of Finance was that the Ministry released 5001, of 
the assistance straight away on the commencement of the year. 
Then at the end of June on receipt of the audlted statement of 
account for the previous year and the programme of the shooting, 
the Ministry released the balance of 50v0 by the end of September. 
The Minbtxy had furnished two sets of accounts. One was based 
on mmmercial system of accounting signed by a firm of chartered 
accountants and the other based on receipt and paynent accounts 
signed by the same company. 

4.19. Since the amounts of grants given by the Government to the 
Society are quite heavy and further the Society also acquires certain 
assets out of these grants, the Committee feel that the Society should 
prepnre annually and i n m e  and expenditarc account and bahme 
sheet. The Commitfee understand thmt both receipt and papmnt 
mcoant and income and expenditure account are maintained in soms 
of tbe otber instjtutions Uke the Indian Institutes of TechmroSolty. 
They, therefore, feel that the existeawe of two sets of accwnts should 
not by itself be a cause for confusion. They, however, suggest that 
the Ministry should discuss and wort out tbe details in this conwc- 
thm in eonsulta~sn with A d i t  so as to ramovt any dsabt and 
ambiguity. 



4.20. The Committee wanted to know the reasons for charging 
Rs. 220 lakhs to depreciation when the annual eqendi ture  was 
met from Government grants. The witness agreed that since the 
Society was subsisting mainly on Government grants, there was no 
justification for taking the depreciation into account while releas- 
ing the Grants. 

4.21. The Committee desire thab the question of charging dopre- 
ciation should be reconsidered in consultation with Finance and 
Audit in view of the fact that the annual expenditure 05 the Society 
is met mainly from Gavernment grants. 

4.22. The Committee desired to know whether there was any 
periodical evaluation about the standard of the Films produced 
and their usefulness in view of the huge amount of Fb. 64,51,373 
spent on the Society upto the end of June, 1965. The Committee 
were informed that so far there had been no system by which the 
standard of the films could be judged and no yardstick had been 
prescribed. There had neither been any evaluation so far. I t  had 
not been done in respect of other information media as well. But 
evaluation was very essential because unless evaluation was dono 
as to the effects of children's films, it was ver?. difficult to pronounca 
any judgement on the matter. As regards checks exercised in the 
matter of quality of films, the only method of evaluation could tH 
two fold. One was to assess the effects of the films to find out 
whether the films were having the proper kind of effect. The 
other was to assess whether the quality of Films had been of pro- 
per standard. But as the Society had worked for about ten years 
and the number of films available was also quite large and the 
Society was also enlarging its activities, the films would be shown 
a t  many more places than they had been shown till then, the 
Ministry felt that the time for evaluation was overdue and some 
kind of organisation should he set up for evaluation and for advis- 
ing the Society and also the Government. The Ministry was also 
considering the attachment of a research cell with the Society in 
order to obtain the reactions of the audience and to recomm~nd 
in what directions improvements were necessarv. 

4.23. As regards improvement in the quality of the Alms pro- 
duced, the witness stated that the Ministry h4?d been thinking ot 
enlisting the co-o?eration and assistance of the private producem 
to produce children's films. Children's Film Society was the one 
source and the private producers might be another source to get 
better results. That avenue was also being explored. The Minis- 
try was taking steps to encourage thr  private producers t o  pto- 



duce children's films. They were also trying to obtain the services 
of two experk  to advise them on children's films, documentary 
films and on the Film Institute, Poona. The question of strearnlin- 
ing the production of children's films, whether through the Child- 
ren's Film Society or through private producers was receiving their 
carnest attention. 

4.24. The Cornnittee were further informed that Ashok Chanda 
Committee had been appointed to look into the working of all the 
media units including the Children's Film Society and evaluate 
their performance and suggest what improvements could be made. 

4.25. The Committee are not sure whether the Chanda Committee 
would specifically undertake evaluation of the working of the Child- 
ren's Film Society. In  case they are unable to cover this point, 
the Committee suggest that the Ministry should ~~nde r t ake  a detailed 
evuluation of its working, both quantitatively and qualitatively. 

4.26. About the exhibition of the children's films. the Committee 
were ~nformed that apart from the arrangements t h a t  the Society 
had In Sapru House, New Delh~,  there were arrangements at Tara 
B;II Hall at  Bombay, Information Centre a t  Calcut!a and a hall a t  
Madras. The Government had been thinking of constructing a 
cham of auditona all over the country for different purposes. namely, 
exhibition of films produced by the Children's Film Society, exhi- 
bition of Alnis financed by Film Finance Corporation. art films for 
which private producers were also unable to get suitable halls. In 
these auditoria, the Ministry proposed to hold film weeks of films 
of different countries. Considering the sum total of requirements. 
the Adinistry was thinking of constructing their own auditoria to  
start with at  least in big cities of Delhi, Bombay. Madras and Cal- 
cutta The Ministry was tryrng to secure provision for this in the 
Fourth Plan, and if the Ministry succeeded, then the problem would 
he solved. Apart from these four cities. the films had alreadv been 
shown a t  Bangalore and Hyderabad and the Society was negotiating 
for exhibition at P a t m  and Lucknow. Durinq April to  December, 
1964, 1,700 commercial shows were arranged and were attended by 
6,80,000 persons. The Committep were further informed that the 
Ministry had got a field publicity organisation which operated in 
the field in different states Thev had got mobile vans also and 
they showed films. !3o far the field publicitv oreanisation had vur- 
c h a d  12 Alms from the Societv. These films had been supplied 
to the publicity vans and t h w  were operating in the field for the 
last 3 years. The details of the exhibitions by vans were supplied 
by Director of Publicity every month along with those of other 
activitk Thc fllmv were being shown to the children in rural 



areas but whether they had benefited from them was r matter 
of evaluation. Upon this the Committee desired to be furnished 
with the statement indicating (i) rural areas where children's Alms 
had been exhibited; (ii) films purchased from the Society by the 
State Governments for being shown in Community Development 
Blocks; and (iii) names of the States which had been showing those 
films. A note has been furnished by the Ministry (Appendix IX). 

4.27. The Committee are surprised to note that the Ministry have 
no information as regards children's films shown in the rural areas 
and these will have to be collected from the States, It has also been 
stated by the Ministrg, that "it is not possible to stab categorically 
that such films are being shown in the Community Development 
Blocks" The Committee feel that without such information the 
Ministry of Information and Broadcasting would never know if the 
films produced by the Children's Film Society are serving the purpose 
aimed at by the Society or not. 

4.28. In reply to a question the witness stated that these Alms 
were origuzally produced in 35mm.. but later on blown down to 
16 rnrn. The Society had a 16 mm. library. It was open to schools 
to become members of that library and borrow the films for exhi- 
bition. The present membership of the library was 60. The 
Centres were located a t  Madras, Bombay, Calcutta and Delhi. But 
membership was not confirmed to the four metropolitan towns only. 
The Ministry felt that by more concentrated efforts and by greater 
publicity, they could improve and have more members. The system 
of library was started in 1960-61. The witness added that a mem- 
ber had not only to pay the subscription fee but also had to bear 
the freight charges. It was a matter of consideration as to how 
many schools were prepared to meet the expenditure involved. 

4.29. The Committee regret to note that even though tbe Children's 
Film Society has been in existence for over a decade and that the 
Goventorent hss spent approximately Bs. 65 la)rhs rn this Sod- 
d h g  the above period. the results achieved are far from satisfactory. 
Thc whole project of the Society appears to the Committee, to be 
badly planned and inemciently executed. The Public Aceonnts Com- 
mittee (1963-64) in paras. 4 8 4 3  of their 20th Report have already 
d d t  with serious irregularities pointed out by Audit in the Audit 
Beport (Civil). 1063. As a result ef the raccnnmetn&tjon 04 the Cam- 
mlttee, Sbri Limaye was appointed to hold an emqPiry for king  m- 
ponrribility for  financinl irregularitits in the Childran's Film Wsty 
for a number of years and to rscortafn the amount of loss uuffered by 



97 
the Society. Shri Liraye's report. which was submitted in July, l!W' 
is very revealing and shows how the entire working of the Society 
was mismanaged. The Committee suggest that immediate action 
should be taken on that report. 

In evidence the Committee were assured that some steps w m -  
taken in May, 1963 for the reorganisation of the Society. The C o w  
mittee find that these steps mainly relate to the streamlining d 
financial and accounting procedures. No vigorous steps appear to have 
been taken to produce more popular and useful films by the Children's 
Film Society. Further, films proriuced so far by the k i e t j  have 
also not been utilised to the fullcst extent due to paucity,of auditoria + 

Number of schools which are members of the Film Library of the 
Society is very small. The Committee. therefore, suggest that 
concrete steps should be taken to ensure that the Children's Film 
t3&iety is able to produce good and useful films. For this purpose, 
the advice of the experts already in the Ikc may be sought. I t  should 
also be ensured that these children's films are exhibited to the largest 
number of children. The various schools in the country should aba 
be encouraged to become members of the Film Library of the Society. 

Avoidable expenditure-sub-para 6 (b) , page 136. 

4.30. A sound recording truck was purchased in March, 1!%3 far 
Rs. 30.S80 with a view to emnomising the expenditure en the 
hiring of sound equipment while on outdoor shootings. A further 
sum of Rs. 17,105 was spent on body building etc., in November, 
1963. The van, however, could not be put into operation even after 
a lapse of more than one year mainly for want of certain gadgeb 
and accessories. The failure to make timely arrangements to  corn 
plete the equipment of the van resulted in an avoidable expenditure 
of about Rs. 15,000 being incurred during February, 1964 by way of 
hire charges of a similar van for shooting of a film at Lucknow. 

4.31. The Committee was informed that according to the Society 
the chassis of sound equipment van was acquired in March, 1963 
In April, 1963 the quotations were invited from other firms. I t  wirr 
decided in May, 1963 to award the work to a firm which completed 
the work in December, 1963. The truck had been brought into use 
since October, 1964. The representative of the Ministry admitted 
that "the manner in which the construction of the entire thing hm 
been done, has been in such an uhimaginr,tive and slipshod mnnnnrr 
that I do not have any defence to offer." 

4.32 On the &nth of expendihm of Rr 15.00 on hirlng moQ. 
van, the witnego crtoted that the camera available in the e' 



y~ not @t+le &r t&e sowd  truck. That camera could not Jart + for $e p r e p w ~ t i o ~  of puppet films. Sa whether Ir>oking b~ 
9 e  point of view of expenditure involved in the preparation of 
puppet film or on hiring a sound truck, in any case, expenditure 
would have to be charged to public exchequer. While admitting 
that delay had occurred in this case, tha witness added that the 
avoidable expendture of Rs. 15,000 was, however, not really of 
h a t  order. Actual charges incurred were Rs. 12,920. When the 
Society took this sound truck to Lucknow for shooting, they would 
have to hire a camera and to pay at the rate of Rs. loo/- per day. 
The Society had a sound truck with the camera and that was used 
for puppet film. As the Society had only one camera, that expendi- 
ture of Rs. 3,000 was inevitable, whether they undertook it for the 
puppet film at Bombay or at Lucknow. Moreover, the puppet film 
was at Bombay and they were, therefore, in a position to detach 
the sound camera and use it for the puppet film and hire one for 
shooting at Lucknow. So whether they hired one camera or 
whether they took their own Mitchell camera to Lucknow, the ex- 
penditure of Rs. 3,000 was involved. 

4.33. The Committee desire that the Ministry may furnish a dr- 
tailed note explaining the exact position duly vetted by Audit. 

Purchase of e q u i p m a t s u b - p a r a  6 (c) ,  page 136. 

4.34. The following equipment was purchased by the Society in 
lm: - 

Nune of the equipment Date of purchase: Vduc 

Rs. 

Sound Recording Machine . . January, 1962 26,806 

Mitchell Camera . . . March, 1962 764 34 

The justification for these purchases was not clear as the studio, 
which was taken on hire, was already provided with the sound re- 
ciirding machine and cameras, etc. 

435. It has been explained (December, 1964) that "at one stage 
4 1962, tbe gociety was negotiating to buy a studio, for which all 

quipslent would havg been aecossary, but unfortunately 



bs$ois +he negotiations could be Wised, the reerganisation of the 
society was taken up and the proposal was dropped." It  has also 
been intimated that in the hired studio, the society uses its own 
equipment as the equipment provided in the studio is not uptodate 
and that this has resulted in improvement of the quality of the 
films, decrease in the number of shooting days and slight economy 
in expenditure. 

4.36. The Committee referred to a letter dated 15-12-62 from the 
Ministry of Information & Broadcasting wherein it was stated that 
the Society was given the IJFP ~f t he  studio at the concessional rate 
of Rs. 650 per shift while the normal rate even as early as 1952 was 
Rs. 7501- per shift. The representative stated that there were three 
rates of hire charges. The Society used Shantaram's shed for 
which it paid Rs. 1,000 per month; for Shri Sound Studio the rate 
was Rs. 650/- per day on the days on which the studio was used; 
and the rate for Shrikant Studio was 6501- whenever the studio 
was used. The difference was that whereas in case of Shantararn's 
shcd the Sopietv paid Rs. 1,OOW- per month, in case of the other 
two studios the Society paid Rs. 650/ per shift. m e  Committee 
pointed out that in  spite of the fact that the Society had the equ ip  
ment. thev hired the studio for Rs. 6 5 W -  per day. The representa- 
tive stated that they used their own equipment in Shantaram's 
shcd.  Thr equipmmt in Shri Sound Studio was outdated so far as 
Mitchell camera was concerned. When the Committee pointed out 
that if the equipment was outdated, there was no justification for 
paying Rs. 6501-, as i t  was of no use to the Society, the representa- 
tive stated that entire equipment was not useless. Certain things 
were useful. He added that it was really a question of getting 
studios where the Society could use most of the equipment at con- 
cessinnnl :.:.ti.:7. Kot 311 th11 ptudio ouncrs were prepared to give 
concessional rates. These were the only two studios who were 
prepared to give this facility to the Society at concessional rates. 
For others the rate was Rs. 9 W - .  

4.37 In r ~ p l v  to the specific question whether there was any 
occasion when they required more than one studio in Bombay, the 
representati& answered in the negative. Asked what was then 
the necessity of hiring a second studio when they already had 
Shantaram's studio, thc witness stated that the shed of Shantaram 
was used for shooting of a puppet film and other studios were used 
for other films. Puppet Alms could not be shot at these studios. 
h e  Society was errgaged iq the production of puppet film for the 
last 11 years. It was a timeconsuming process and so far 1500 feet 



of th2 film had been shot. T h e ~ u p o n  the Committee desired to be 
furnished with: 

1. Statement indicating for how many shifts the Shrikant studio 
and Shri Sound studio were in use for producing the puppet film. 

2 A detailed note indicating: 

(a) The time since when the Shantaram's studio had been 
used by the Society. 

(b) when the puppet film project was started 

(c) Since when the shooting of the puppet film had been 
going on. 

(d) What was the  expenditure incurred so far on the puppet 
film; and 

(e) What was the present position of this project. 

3. A statement indicating: - 
(a) Dates on which Shrikant studio was on hire by the So- 

ciety and dates on which it was actually utilised by the 
Society. 

(b) On what dates the studios belonging to Shantaram w e n  
utilised and for what purpose. 

(c) On what dates each was hired 

(d) Whether the sum of Rs. 1,000/- paid to Shantaram as 
rent represented the rent of both these studios. If not, 
what was the rent of the second studio. 

A statement has been furnished (Appendix X.) 

4.38 Asked when the idea to purchase the 'Ranjit' studio was 
dropped and why, the representative of the Ministry stated that 
the idea was dropped in 1963 at the time when the re-organisation 
of the Society was taking place. He added that the Children's 
Film Society had been considering the purchase of the equi~ment  
dnce 1959. The Society was producing a large number of Alms 
and they thought that they should have their own equipment ar 
well as studio. Necessary foreign exchange was obtained, orders 
for the equipment were placed in 1961 and the equipment was re- 
ceived by March, 1962. 

$39. In f i i q  case the Soeicty imported some equipment for use br 
the studio which the Society was going to purebe.  Sines the Sc 



ciety did not purchase the studio, this equipment became practi- 
surplus. Thus, this expenditure on the import of the equipment war 
a drain on the foreign exchange reserves of the country. The Com- 
mittee feel that the Society should exercise proper care to avoid 
such imports in future. The Committee would also like to know 
what use the equipment has been put. 

Sub-para ( d )  (i) & (ii), pages 136137. 

4.40 ( i )  Physical verification of stores conducted by the society 
in December, 1963 disclosed shortage of stores amounting to 
Rs. 19,000. One Gold Medal won at the Children Sectional Interna- 
tional Festival in Venice was also missing. No investigation was made 
to fix responsibility for the shortage. 

(ii) An amount of Rs. 1,320 is outstanding against the ex-- 
ral Secretary of the Society. 

4.41 The Committee enquired as to whether responsibility for  
the shortage of stores amounting to Rs 19,000 has been bed. The 
witness stated that as a result of the observation of the PAC.  COR- 
tained in para 51 of their 20th Report (Third Lok Sabha) Shrl 
Limaye was appointed in December, 1964 to enquire into the ir- 
regularities mentioned by Audit. Shri Lirnaye submitted his re- 
port on 15th July, 1965 and the report has indicated the respond- 
bilities of the persons involved. The Report was being examined 
by the Ministry. If the Ministry accepted the findings d 
Mr. Limaye, then it would issue instructions to take action against tho 
person at fault. 

4.42. As regards the amount of Rs. 1,320/- outstanding against the 
General Secretary of the Society, the witness stated that the find- 
in@ of Mr. Limaye were that the entire amount was recoverable 
from him. 

4.43. The Committee desire that prompt action should be t a h ~  
oa the recommendation of the Wmaye Committee for tbe laasss ot 
d o a s  and for recovery of a sum of Ra 1,320,'- from the G s l l d  
Sscrehry. 

4.44. From the Enquiry Committee's Report relating to tk, 
aaisslng artides d a e d  at Rs. 19,016.66 p., it Is obarPad t&& 
h m  &I articles, missing, articles include cameras, m-, 
zmm0Ph-m -, olminhr, --, s b w 4  drmbpab 
mottrrvu, D i v e  b k  e m ,  stet1 cppb#rdr, tam #br, dt, &. 



Moreover 65% of the English bmks and 45% of the Hindi bolaks am 
also missing. The Committee feel that mch a large Ust of mfssfihg 
articles gives only an iadication to the fact that the* was a large 
scale attempt to defraud the Society. Further the only gold medal 
which the !+xiety won in an international award is also missing. 
The Committee take a serious view of this and suggest that Govern- 
ment should institute criminal proceedings against persons who 
have been held responsible by the Enquiry Committee. The Com- 
mittee also feel that this case shows that the supervision of the 
Ministry of Information & Broadcasting on this Society was very lax. 
The Committee desire that in addition to fixing of responsibiliw 
on the persons responsible for thefts of the missing article, res- 
ponsibility for laxity in supervision by ofRcers of the Information 
& Broadcasting Ministry may also be axed. 

4.45 The Committee were informed in reply to a quest ion that 
the gold medal which the Children's Film Society had won at the 
Children Sectional International Festival in Venice had been mis- 
oing and was still not recovered. The Medal had been lost from the 
Society and the loss came to the notice for the !%-st time from the 
Audit Report. 

4.46. I t  is indeed surprising that articles of such importance as a 
W l d  Medal which were not too many won at an International Film 
Festival should be missing and it never came to notice of the Gov- 
ernment till Audit brought it out in their Report This is yet an- 
atbet elaqaent testimony of the manner in which control was be-, 
ing exercised over the Children's Film Society whose main source 
of sustenance is Government grants. The Committee desire that 
responsibility for the loss of gold medal should also be fixed. 

Audit Report (Commercitrl) , 1965. 

Infructuow Expenditure-Section X X X I X ,  pages 194-195 

4.47 An Italian film producer came to India for shooting his 
fiIm "India Today". Subsequently, as the Ministry had a pro- 
gramme of production of a feature film and some documentaries in 
colour, it was decided in February. 1957 to awgn  to  thc Italian 
film produ~er  the production of 12 documentary films. having in 
view the possibility of a new and fresh approach to the subjects 
dealt with therein. The Fllms Division was accordingly asked to 
provide taciIitics to him for the production of these documentaries 
as well as for his own film "India Today". An agreement with the 
foreign producer was, however, executed several months later on 



18th October, 1957, and was deemed to have come into force on 18th 
February, 1957. 

4.48. The Producer left India abruptly on 20th October, 1957 and 
has not since returned to India to fulfil the contract. Only two 
.documentaries have been delivered by him after much persuasion 
through diplomatic channels. Both these documentaries were, 
however, not found acceptable, as one was without the commentary 
and the other was not upto the standard. His assistant who came 
to complete the work shot 149 reels of film between April, 19% and 
December, 1959, which are still in the custody of the Consulate of 
his country at Bombay. Negotiations with the Producer did not 
produce any results upto 1961 and the matter was not pursued 
thereafter as it was thought that the film rolls might have become 
useless by then. 

4.49. The expend~ture amounting to Rs. 92,909 which Govern- 
ment had to bear under the agreement on the pay and allowances 
of the staff, living and travelling allowance or the unit, etc. has be- 
come infructuous. The agreement did not contain any provision ta 
safeguard the financial intcre.;ts of Government In the nature of 
a bank gu~rantee  or otherwise In addition, customs duty amount- 
ing to Rs. 20,584 which has been paid by the F'ilms Division, Bom- 
bay, on behalf of the Producer for the clearance of raw film im- 
ported by him (which was outside the terms of the agreement), 
became irrecoverable and was written off in August, 1964. 

4.50 The Committee enquired about the reasons for delay of 
about eirrht months in executing the a-gmement. Explaining the 
back-ground of the case, the representative of the Ministry stated 
that thc Ministry had a programme of shooting 12 documentaries 
and whcn thc  Itallan Film Produccr came here to India to shnot his 
own fllm "India Today", the Ministry thought that he would bring 
A new anclc and so the Ministry had authorised him to shoot 12 
documentaries and asked him to TO ahead. An understanding 
having been reached, the Films Division had been asked to draft 
an nqrecment. They took hbout a month in consultation with the 
%licitor in Rombav and then wnt it to the Ministrv who sent it to 
the foreign produrcr H c  m ~ d e  ccrtnin amendments in it. These 
nm~ndmmts  were nepin e m m i n d  m d  S P V ~  to Law and Finance 
Ministrics. Thesc w w e  the masons for the  d ~ l n y  in this case in 
executing the a.grecment. The Committt.~ hnve been furnished 
with a d~tn i l rd  note indicating the reawn.: for t h ~  drlav in exem- 
ting the ngrccment with t h e  film producer (Appendix XT) . 

4.51 The representative of the Ministry added that there wm , 
no proposed period of stav of the foreign producer but the Ministry 



had fixed Rs. 15,000/- as the total expenditure for his stay. The 
Comptroller & Auditor General informed the Committee that the 
Italian film producer met the Prime Minister and the then Secretnry 
General, Ministry of External Affairs, during their visit to Italy in 
July, 1955. Later, he requested for a visa to visit India for shooting 
his film "India Today". In pursuance of that in November, 1956, the 
Ministry of External Affairs agreed to the grant of visa to the Produ- 
cer for four months stay in India. Subsequently he approached the 
Ministry for permission to produce a feature film on India and about 
a dozen documentaries. It  was decided in February, 1957 to assign 
to him the production of 12 documentary films because of the possi- 
bility of a new and fresh approach to these subjects. The Films 
Division were asked to provide the necessary facilities to him pending 
the signing of a formal agreement with him. ?he Ministry had n o  
information as to when he finished his own work and subsequently 
left India, without fulfilling his contract with the Films Division. 

4.52 The Committee asked whether the matter was taken up with 
the Foreign Embassy concerned who had given an assurance about 
the financial position and integrity of the foreign producer, due t o  
which no provision for safeguarding the financial interest of Gov- 
ernment was incorporated in the contract. The witness stated that 
the Ministry took up this issue with the Embassy but they could 
do nothing more than to say that they could not take up the matter 
any further because when they got in touch with the Producer, he 
repudiated all this. Pressure was also brought to bear on him 
through diplomatic channels but it was found to be difficult to 
persuade him to come to India. The Ministry also thought of legal 
action, but the Law Ministry did not consider it to be advisable. 

4.53. The Committee then desired to know if the bills for custormr 
duty for the parcels were sent to the Producer immediately after 
the receipt of the consignments for payment, as agreed to by him 
in his letter dated 18th February, 1957. The Committee were 
informed that these parcels were cleared between April and June, 
1957 under the Note and Pass system under which the Ministry 
could clear them and the Customs Department could prefer their 
claims later on. The parcels were sent c/o Films Division and since 
the Ministry were interested in the work being done quickly and 
uince it was also provided in the agreement that the Producer would 
pay the customs duty to the Customs Department, these were cleared 
by the Ministry. On 3rd July, 1957 Films Division wrote to the 
producer to let them know the contents of the packages so that the  
customs authorities could assess the duty payable. In spite of 



reminders he did not reply. In January, 1958 customs authorities 
intimated that the duty payable was Rs. 26,066. A demand was 
made on the Producer on 29th May, 1958. When the Committee 
pointed out that the Ministry took four months in this matter, the 
witness agreed that much time had been wasted. 

4.54. The Committee pointed out that the special procedure 
adopted for Government imports was used in this case by not paying 
the duty then and a t  the same time getting the parcels released 
If at that time, the Films Division got it released under the normal 
procedure, the customs would not have released the parcels without 
actual payment, and the Films Division would have known the 
actual amount recoverable from the foreign producer. As i t  was, 
the Films Division had it released by the customs on the basis of 
Government procedure and took time to fbd out the amount. 

4.55. The witness stated that the parcels were booked for the 
producer c/o Films Division as desired by him. The producer had 
asked Films Division to pay and send the bills to him. So the Films 
D~vision did that which was a wrong procedure. The Films Divi- 
sion put it as if it was on Government Account and the custom 
accepted it as such. The agreement signed on 18th October, 1957 
contained a clause [clause 6(a)] to the effect that customs du- 
would be payable by the producer. 

4.56. In reply to a question, the witness added that no enquirJI 
had been held and no responsibility fixed about the payment of 
customs duty and the delay involved in this case. The witn- 
agreed that the Ministry should have preferred the claims against 
the Producer immediately without waiting for the bills from thcr 
customs authorities. He further agreed that the Producer being a 
private producer, he could not be treated as a part of a foreign Gov- 
ernment, but only as an individual. 

4.57. Asked whether the Films Division considered the expend% 
tare on customs duty justified the witness stated that they were 
anxious to get the films released as quickly as possible and their 
action would have only contributed to the speed with which the 
work would have been done. 

4.58. %%a Committee regret to nob thnt the Mhdstry of 1- 
mation & Broadcasting unnscassarilj took upon themselves tbe rse- 
poasibillty of m d n g  payments for customs duty when it was c b  
11 the -Mlftsr of the foreign 6Um producer as par the 
mamk Fbptha e m  the 'Note and Pass system' of getting gmds 



cleared which applied to Government goods akme, was resarted Bo 
in this case. The Committee feel that the M h k q  did not take 
adequate step to safeguard their financial interest in this ease. 

4.59. Asked why the agreement did not provide for any time 
limit within which the documentaries were to be produced and 
delivered, the witness replied that no clause was included in the 
agreement to specify a time hmit. This omission was intentional. 
The intention of the Ministry was to bring in the element of time 
in a covering letter with which the agreement was to be forwarded 
to the Producer for signature. But on the advice of the Ministry 
of External Affairs, the Ministry of Information & Broadcasting did 
not issue that covering letter which contained the provision and the 
only way in which the Ministry could enforce the time limit was 
that the Ministry had laid down in clause 5 ( b )  of the agreement 
tHat a sum of Rs. 15.000 would be the total amount for living 
expenses for himself (foreign producer), the cameraman irrespective 
of the period of stay and the actual expenditure incurred by the 
Producer. In clause 8 there were certain suggestions from which it 
followed that a time limit was to be set. The Ministry of External 
M a i r s  was consulted about tahng the bank guarantee and fixing 
the limit because the Producer was a fore~gner and had come on 
the assurance of External Affairs Minister. So it was at the 
diplomatic level that all the negotiations were carried out. For 
that purpose the Ministry of External Affairs came into the picture. 
The witness agreed that even if the Ministry acted under the advice 
of the Ministry of External Affairs, the responsibility was of the 
Ministry of Information & Broadcasting. He, however. added that 
the facts narrated by them were some of the justifications and ex- 
tenuating circumstances under which the Ministry acted. 

4.60. The Committee desired to know the reason for continuing 
expenditure on pay, allowances etc. of the unit for a long period (the 
Producer was in India only for about 9 months) without Govern- 
ment inspecting the work done from time to time and prescribing 
time limits. The witness stated that Rs. 92,909 were spent on pay, 
T.A., D.A contingcncior; and living expenses, petrol and oil charges, 
engagement of artists and animals and other sundry charges. As 
regards the inspection. under the agreement only shooting and pro- 
cessing was to be done in India. Thereafter he was to take away 
the material to Italy, prepare rough cuts and commentaries there 
and then send them to the Ministry for their comments and approval 
of Government, after which the Ministry were to return them to 
him at Italy. Then he was to Analise the film in Italy and supply 



tht Govertrment of India the necessary negatives &nd positives. As 
far  as that portion of the  wolk was concerned, the  shooting arid 
processing in India had been done. One of the  directors of the  Filmr, 
Division was also attached to him all the  time. When the Ministry 
found that there was some difaculty or uncertainty about the 
Producer fulfilling his part of the agreement, the Ministry took some 
action. When his assistant wanted to take out 149 reels which tne 
Producer had shot, the Ministry prevented him from doing so. 
Those rrels were deposited with the Consulate General of Italy at 
Bombay by the assistant of the Producer. When the Mmistry con- 
tacted the Consulate they took the legal vieur and said that that  
belonged to the Producer and so they could not hand over them to 
the Ministry without his authority. The Embassy of the Foreign 
Country took the stand that it was the custodian of that property of 
the Producer and so immune from legal ac t~on.  So the Ministry 
could not take any legal action. 

4.61 The witness added further that those reels could be used 
only by the Producer in the picture. No body else could make use 
of them. So, if the Minst ry  had moved a court of law and got 
them ir.ipounded or released, the Ministry would only have to incur 
infructuous expend~ture. Later on the Ministry tried to frnd out if 
the reels were available and if any use could be made of them. 
But i t  was thought that no body could make use of them, specially 
when they were not accompanied by negatives. 

4.62. The Committee do not feel happy over the manner in which 
this whole case had been dealt with as a result of which an expendi- 
ture amounting to Rs. 1,13393 became infructuous. In the opinion 
of the Committee there was failure in not getting the formal a m  
ment signed by the foreign film producer. before ordering the grant 
of various facilities to him. The second failure waq with regard to 
safeguarding of financial interests of Government. The omission to 
Ax a time-limit for the production of the films and the desire to bring 
in t h e  time element In a forwarding letter (which was never issued) 
cannot also he justified. 

4.63. The Committee also do not appreciate the rea.wns advanced 
for the clearance of the raw films for which cudoms duty was payable 
by the Director, under the No~P-Pass system. which is applicable to 
Government Depnrtments only. The abnormal procedure followed 
in this caw in getting the gmds cleared by the  Films Division. which 
is not juqtifishle, resulted ultimately in the  failure to recover the s u m  
,of Rs. 20.584 from the fnreign film producer. 



4.64. Lastly the failure of Government to get hold of 149 reels oc[ 
films which were shot by the assistant to the Producer, in spite d 
the fact that one of the Directors of the Films Division was attached 
to the Producer all the time, is another testimony to 'the negligence 
with which thew whole case has been dealt with. 

4.65. The Committee hope that in future while giving contracts to 
foreigners in similar cases, Government will take precautions to em 
.are that their financial interests are adequately safeguarded. 



MINISTRY OF LABOUR & EMPLOYMENT 

Mica Mines Labour Welfare Fund--Pages 61-62, Para 49: 

The Mica Mines Labour Welfare Fund was constituted under the 
Mica Mines Labour Welfare Fund Act, 1946 and is intended to 
provide amenities such as medical, educational and recreational, 
housing, etc. to labour employed in mica mines in different fields. 
The Fund is financed by the levy of customs duty on all mica 
exported from India a t  such rate not exceeding 64 per cent. crd 
valorem, the present rate being 2) per cent. 

The proceeds from the cess after deduction of collection expense, 
are allocated for expenditure among the mica producing areas of 
Bihar, Andhra Pradesh and Rajasthan in proportion to their average 
production. 

5.2. A summarised account of the receipts and payments of tht 
Fund for the three years ending March, 1964 is shown below: 

Opening a- 
b a a  Receipts Papmenu b a h a  

5.3. The Committee desired to know (i) whether the Ministry 
had conducted an enquiry as to the extent to which the expenditu~o 
could be usefully incurred out of the Fund each year and (ii) 
whether they had drawn up any concrete schemes for execution. 
The Secretary, Ministry of Labour and Employment stated in 
evidence that the income in the earlier years in Mica Mines Wel- 
fare Fund was much higher than the expenditure. Later on from 
1961-62 onwards, the expenditure was overtaking the annual inc- 



The Advisory Committees had drawn up plans for further develop 
ment of amenities Under the circumstances, the expectation was 
that the accumulated amount would be used up in the course of the  
next few years. The estimated income during 1964-65 was Rs. 27 
lakhs and estimated expenditure was Rs. 37.66 lakhs. 

5.4. The Committee pointed out that the present levy of duty was 
only 21 per cent, though the Act authorised the levy of duty upto 
6+ per cent and enquired whether the Ministry had considered the 
desirability of increasing the percentage in view of the rise in the 
expenditure including administrative cost. The witness stated that 
since the reserves were still fairly considerable. that stage had not 
come. On being asked as to how the money was invested, the 
witness stated that the money was not invested separately. It was 
a part of the Government fund and had been treated as psrt of the 
General Revenues and only a proform,. ncco:1n: iv3s maintained. 

55. The continued heavy closing balance of the Fund yenr after 
year indicates that the Fund has not adequately discharged the vari- 
ons functions assigned to it by the Mica Mines Labour Welfare Fund 
Act, 1946. The Committee f e d  that if the funds collected by the levy 
of duty with the object of financing welfare schemes for the mica 
miners largely remain nnutilised, the continuance of the duty will he 
looked upon as an unnecessary burden. They, therefore, suggest that 
the Ministry should address themselves more earnestly to utilise the 
funds increasingly for the purpose intended. 

5.6. The Committee also suggest that a thorough review of the 
working of the Fund and also of the various amenities so far provided 
should be undertaken immediately and plans drawn up for the im- 
provement of the various amenities already provided and also for the 
pnwision of additional amenities to the labour class. 

5.7. The Committee desired to know whether the quantum of 
expenditure on psy and allowances was not out of proportion to the 
expenditure on Welfare activities. The Secretary, Ministry of 
Labour and Employment explained that the pay and allowances also 
included the pay of medical and Welfare Staff and the cost of 
equipment and medicines. The pay of Doctors, orderlies, nurses 
etc. were really welfare expenditure. The picture would be more 
clear if the administrative part of the expenditure, namely the 
expenditure on office staff and supervisory staff was shown separate- 
ly. The witness added that a break up of those figures had been 
attempted from the year 1964-65 and the adminiotrative expendi- 
ture and the expenditure on Welfare measures in respect of the 



three &ate8 of Aadhra Pradesh, Bihar and BofnsthPn Were F, 
follows: 

Name of the Suta 
Administn- Exptndihlrr Pcfimtnge 

tive on Welfare of col. 2 to 
cxptoditure measurn a1 3. 

Rs. b. 

Bihar . . . . . . 2~4,800 22,48,200 11.2% 

Rajasthan . 70,316 3,69,172 19% 

5.8. From the above table the Committee observe that the admin- 
istrativo expenditure is not uniformly relatcri to welfare measures 
in the three regions; the percentage being highest in Rajasthan. The 
Committee suggest t h ~ t  the position may he reviewed and suitable 
steps taken to achieve economy in regard to the administrative expen- 
diture particularly in Bihar and Raja-ithan regions 

5.9. The Cornmrttee desired to know the details of the other 
activities apart from the medical, houi-ing r ~ d  ejucntion for which 
the fund was being utilised The Secretary informed the Committee 
that the water supply was one such important item. Other items 
were the promotion of Cooperatives and recreational activities etc. 

5.10. 0 1 1  being asked whether the Ministry had conducted any 
survey in regard to water supply in order to know the need!: of 
water supply in the mica minlng acreas, the Secretary stated that 
the Advisory Board, which was a tripartite body consisting of labour 
leaders, employer representatives and the representatives of the 
Governmcn~ was seized of the matter and funds were provided to 
&g wells, and wells had actually been sunk at various places. In 
reply to a question, the  witness stated that in many of the regions, 
water supply psition was very bad. 

5.11. Ln reply to a questron, the witness stated that  23,000 workers 
were employed in the Mxa Mining Industry. The amount spent on 
23,000 workers was qbout Rs. 37 lakhs. In a note furnished at t b  
instance of the Committee it has been stated that the number a# 
driqMng water wells together with the number of persons c a m  



.by them are as follows: 

State 
No. of p r -  

No. of Wellr sons covered 

Bihar . , 55 16,5@3 
Andhra Pndnh , . I a 1,400 

Rajasthan . , 0 909 

(These wells are village-based and serve non-mica miners also) 

5.12. The Committee find that out of 23,000 workers only 18,800 are 
at present covered by the Scheme. They suggest that a survey 
should be conducted immediately and suitable steps taken to provide 
water supply facilities where they do not exist at  present and to 
improve the provision where i t  is unsatisfactory. 

Housing : 

5.13. The Committee referred to the note furnished by the Minib 
try (Appendix XII) and desired to know the reasons for not having 
any housing scheme in Rajasthan even though that state was one nf 
the main producers of mica. The Secretary, Ministry of Labour and 
Employment stated that although the funds were available mica 
mine owners were not coming forward partly because unlike the 
coal mines the life of the mica mine was short. The average life 
of a mica mine was said to be under 15 years. He added that the 
progress of housing was not satisfactory even in Andhra Pradesh 
and other places. A new scheme had been however sanctioned 
under which the Fund itself would build Houses. The Committee 
dezired to know the concrete results achieved in Bihar under the 
Scheme of "Departmental Colonies" "Law cost Houses" and "]Build 
your own house" Scheme. The Secretary stated that no progresll 
had been made under the last two schemes. For the housing Colony, 
a Colony of 50 houses had been constructed while four more were 
under construction. A sum of Rs. 1,23,000 had so far been spent 
In regard to housing in Andhra Pradesh, a scheme had been sanctiom 
ed. In Rajasthan, even the site had not been selected. 

5.14. One of the main objectiven of the Fund i q  the improvement 
of standards of living including housing. The Committee are so- 
b note that no such praigress has bum made in the direction of pro= 
Ibding. dtable  hotlshg for the workem. Progre~  made h B i b  



d e r  the Y)epartmental Colonies" 'Zow cost Houses" and "BtriM 
your own Housen Scheme is not encouraging. The Committee am 
aurprbed to note that even the site has not been selected for this par- 
pose in Bajasthan. They regret to note that on the whole efforts of 
the Organisation for providing. minimum housing facilities to mica 
miners have not met with the desired response. They hope that suit- 
able steps will be taken expeditiously to provide the Housing facili- 
ties of the prescribed standard to the workers. 

Education: 

5 15 The Committee desired to know the amount that had been 
provided for, out of the Fund, every year for educational activities. 
The Secretary stated that the sanctioned grants in respect of the 
three States for the year 1964-65 in regard to educational activities 
were as follows: 

Andhra Pradesh 
Bihar 
Rajasthan 

. . Rs. 1,80,000 

. , Rs. 3,40,000 

. . Rs. 82,900 

5.16. On being asked about the basis of allocation of funds to the 
three areas, the witness stated that it was on the basis of produc- 
tion of mica in the different areas. 

5.17. In reply to a question the witness stated that the production 
of mica in the three States were as follows: 

Andhra Pradesh 
Bihar 
Rajasthan 

5.845 tons 
11.625 tons 
6,093 tons 

The Committee pointed out that the production of mica in Raja4  
than wtls a little more than half of production of mica in Bihar, 
but the m o u n t  granted did not bear the same ratio. The Secretary 
explained that the actual expenditure depended on the budget. It was 
left to the Advisory Committee concerned to decide as to how the 
amorrnt made available for each area was to be spent. In  some 
cases expenditure might be more on medical aid, in other c a s e  a 
little more might be on education. In reply to a further questicm, 
the witnesg stated that item wise allocations namely, medical, educa- 
t i o d ,  etc., were not made by the Central Government. The total 



available credit to each region was according to production and that 
amount was available for that particular region. The eanctioned 
allocations for the year 1963-64 in respect of Rajgsthan for medical 
and educational facilities were Rs. 3,08,915 and Rs. 83,000 r e s p  
tively. The witness further added that every year on the basis of 
the estimated revenpes, allocation according to production was made 
and the State Government as well as the Chairman of the respective 
Boards were informed of the position. 

5.18. On being asked as to how soon the Labour Commissioner 
and the Chairmen of the various Boards would come to know the 
allocation each year, the Secretary stated that as soon as the estimate 
of production came from the Chief Inspector of Mines i t  was com- 
piled in the Ministry and the information regarding allocations sent 
to the Chairmen of Boards. (This was round about July).  In reply 
to a question, the witness stated that the unspent balance was 
credited to their account. The balance in the Fund as on 31st March, 
1962 in respect of Rajasthan was Rs. 45,33,000. The estimatd 
balance at the end of the Financial year 1964-65 was a b u t  Rs. 4 3  
lakhs. 

5.19. The Committee desired to know as to why Rajasthan had 
not been making any progress in any direction niz.. in providing 
education, drinking water or housing facilities. 

In regard to educatwn, the wtness stated that in the begmning 
there was some difficulty aSout staff. Now there was no dacu l ty .  
There were two primary schools started in 1955 and one middle 
school. There was also a scheme for scholarships to the children 
of mica mine workers and grants had also been given to colleges 
in those areas. Furthcr there was one hostel where facilities for 
lodging and boarding were provided for  the children of mica mine 
workers. In addit:on there were 24 adult education Centres and 
9 reading rooms and libraries. During 1963-64 an amount of 
Rs. 50,000 had been spent as against the sanctioned amount of 
Rs. 83,000. 

5.20. The Comptroller & Auditor General of India, informed the 
Committee that the Ministry had informed Audit that in Rajaathan, 
working in a mica mine was a subsidiary occupation of a large 
number of agriculturists and they were not a permanent populatlm. 
Further factors like non-payment of wages, irregular working af 
mines by the owners resulting in non-permanency of employment 
in the mica mining industry, did nat allow the mica @err to idl 



into a midtable and permanent labour force and to some extent that 
was the reason for the non-utilisation of the amount fully. The 
Labour Commissioner stated that the reason furnished to Audit was 
mostly in regard to low expenditure on hoirsing. The Secretary of 
the Ministry added that though it had a large bearing on housing, 
it was true that i t  had bearing on all other aspects also. 

5.21. The Committee desired to  know whether the Ministry had 
examined this problem of low expenhture incurred for the amenities 
to be provided to the labour force. The Secretarg of the Ministry 
stated that they had been aware that the progress of the provision 
of amenities had not been very fast. This was party because of 
the fact that tbere had betv difficulties in the progress of construc- 
tion of buildings. In certain areas there had been dlfficultie~ in 
getting the staff i.e., medical slaff. He, however, added that the 
Ministry had b e e ~  dependi~g upon the Advisory Committees (for tbe 
provision of amenities) because they were tripartite b o d i e  consist- 
ing of majority of non-officials including the rcprcsentatives of 
labour as well as management and therefore the expectetion was 
that they were aware of the  needs of the people of the locality and 
that within thc bounds of possibility thev would !hemvlves bo 
pressing for the necessary expenditure (according to the fcl? needs). 
He also addtd that a Coordination Committee of thc. C?lsirmcn of 
these Advisory Committees had been set up for r4&-?1ng grcater 
ceordination. Hr furt!ler added that special effvts u .i:lld b made 
to set. tha t  t h ~ s ~ '  r ' i d ~ i ~ n ~  Committees iu~ctioned more effc~tive!p. 

5.22. From the facts placed before them and also from the note 
furnished by ihc Ministry, the Cormnittee find that some educational 
facilities have been provided to the children of mica miners by open- 
ing scbools. granting srholarships and supply of books free of cost 
Tbe Committw, however, hn\e  not been able to sprrcchte why an 
amount al Rs. 50 000 was only spent on education iq Rajastban at 

against the ~mctionccl a~no~rnt  of Re. &?.000 ,luring the year 1463-64. 
This only shows that target\ fixed in respect of cdur~t ion farilities far 
mice minets for the year 1963-&t have not btrn achicbed. qi;.nificant 
progress bas also notb een made in the field of adult c d ~ r  ]lion. The 
Coanmittee feel that not only the nunibcr of adult education centres 
should he incrsased but also the scope of education at these etabej 
sbould be made more broad based. Step5 also shor~ld be taken to 
f b d  oat whether the scholarship granted are adequate to meet tbrr 
neads of children of the workers and if necessary the nambcl. ol 
schderships should be increased and thev should be granted to all 
& eligible children. The ~ o m n h t t e e  suggest that the working of 
the Adviwq- Committees should be examined with a view to d n g  
them more cffertive. 



Transport: 

5.23. In regard to provision of transport facilities, the Secretaq 
stated that transport had not been provided mostly because the 
w r k e r s  came from the neighbouring villages. In Bihar, particular- 
ly, the warkers lived within two or three miles of the place of work 
and a h  there were no roads and workers had to walk cross country. 
So apart from the need not being felt it was also not feasible. In 
h d h r a  Pradesh and Rajasthan also the position was not disahflar. 
The workers lived within walking distance of the mines 

524. The Committee are surprised to note that no attempt has been 
made in regard to the provision of transport to the workers. One of 
the objectives of the Fund is the provision of transport to and from 
the place of work The Committee suggest that a fresh survey should 
be conducted to Eind out the needs of the workers in regard to trans- 
port in the three regions, and suitablo steps should be taken in thrt 
directioa. 

5.25. From the notes (Appendix XII) furnished at the instance 
of the Committee it is noted that the per capita expenditure on 
weLhre of mica miners is as follows: 

f i r  capira expenditure on mica minm 

B i b  Andhm Rajatbm 
* 

Rs. Rs. Ra. 



5.26. The Committee desired to know the reasons for  the wMt 
variations in the per capita expenditure on the mica miners in the 
three States. The Secretary stated that actually the welfare 
amenities provided in the Bihar area were much better than in the 
other two areas. 

5.27. The Committee note that there has been overall progrcdve 
increa~e in per capita expenditure on welfare activities of Mica klin- 
em from the year 1949-50 to 1983cW They, however, find that varin- 
tion in pe7 capita expenditure in caw of Andhra Pradesh and Bajas- 
than on one side and Bihar on the other is very wide. The Commit- 
tee suggest that an attempt should be made to increase welfare fa& 
Iities for mica miners in Andhra Pradesh and Rajasthan so that the 
same are brought more or less on par with Bihar. The Cornmittem 
also find that there has been a steep increase in peT capita expendi- 
ture on welfare of mica miners from Rs 1315 in 196243 to Bs. 2088 
h 1963-64 in Bihar where as there has been a fall from 85.1 to Rs. 81.6 
in case of Andhrn Pradesh from Rs. 89.3 to Rs. 78.00 in case of Rajas 
than over the same period. These anamolous fluctuations need care+ 
fd examinations. 

( i )  X-rag Plant: 

5.28. An X-ray plant purchased at  a cost of Kc 42.000 in 1962 
had not been rommlssiowd so far  for want of dark room, electricity, 
etc., arid al;o d u ~  to s : ~ l c  of its parts being darn3gcd:missing. The 
Ministry infr)rmcd Audit in Ducembcr, 1964 that  the dnmaged!miss- 
ing parts of thc plant had been supplied by the company and that 
i t  was expected that the plant would be finally test checked and 
handed ovpr very shortly. 

5.29. In reply to a question, the Secretary, Mmstry of Labour 
and Employment stated that in the case of X-ray plant, there was 
some defect in the dark room which was first constructed and it 
had to be set right. Hc added that the construction pf the dark 
room was done according to the specifications and the defect was ot 
a comparatively minor nature, which had since been rectified and 
the plant had now started functioning. The witness added that 
there was also some delay in getting the electrical connection from 
the State Electricity Authorities. In  reply to a further question, 
the witness stated that the order for X-ray plant was placed in 
March, 1961 and the electricity connection was received !n Jum. 
1964. 



5.30. On being asked a b u t  the justification for ordaring the 
equipment, when they w r e  not sure of getting electric m e c t i o n ,  
'the Secretary stated that being a hospital, there was no doubt about 
getting the electric connection but probably the Electrici4y Board 
had their own problems and difficulties and some time was consum- 
ed. 

5.31. The Committee desired to  know whether any action had 
been taken to find out ks to where actually the fau l t  lay. The 
Secretary, stated that the matter had been enquired. ThR Collector 
of the District was himself trying his best. Various au th r i t i e s  had 
to  be chased and some delays had occurred. 

5.32. In reply to a question the Secretary stated that the ,  
machinery was received in a crate. It was not opened till the. 
electric connection was obtained. When the crate was opened, it 
was found that small parts like nuts and bolts were missing. Some. 
other small parts were not functioning. These were replaced by. 
the company at their cost. Within four or five morrths, i t  was in 
working order. 

5.33. The Committee desired to be furnished with a note showing, 
(i) when was the work for the construction of the dark room 
entrusted to PWD (ii) when was the actual construction undertalcen 
by the PUrD ( i ~ i )  when was the work completed by the PWD. (iv) 
when was the defect in the dark room detected for the first time; 
and (v) how long did i t  take to rectify that defect. 

5.34. In a note i n c e  submitted by the Ministry it has been stated 
that a new dark room as such was not required to be constructed 
for installation of the X-ray plant. The dressing room already 
available in the building of the Hospital was to he converted into 
a dark room by making certain alterations. 

5.35. I t  has been further stated that X-ray plant was received 
from the company on 21st March, 1962. On 26th April, 1962, they 
suggested provision of certain electrical fittings and a beam. The 
Central Public Works Department (Elec.) was addressed on 29th 
April, 1962 to provide these. This work was completed by the 
Central Public Works Department on the 31st October, 19-83. In 
Feb. 1963 the C.P.W.D. were also asked to attend to the  conversion 
work of the dark room. This work was completed by C P W  on 
14th July, 1%3. The State Electricity Department provided elec- 
trical connection in June, 1964. The Company thereafter set up the 



qlant and in December, 1964 gave demonstration of its working. I t  
was put into use on 21st Decembr. 1964 but went out of order-on 
3rd February, 1965. The Assistant Inspecting Officer (Engineering) 
T,Isd:.as inspected the plant on 22nd February 1965 and noticed 
certain defects whlch were rectified by the Company and the 
machine was handed over in working order on 23rd July, 1965. 

5.36. The Committee feel concerned to 0 b s e ~ e  from the above note 
that there was lack of co-ordination and abnormal delays which re- 
sulted in the X-ray equipment purchased in 1962 not being installed 
and put into use till January, 1965. The Committee cannot under- 
stand why the C.P.W.D. which was asked to provide the electric con- 
nection on 29th April, 1%2 took more than 18 months to provide the 
same. They feel that the work could have been expedited by better 
planning and ca-ordination with the C.P.W.D. and the State Electri- 
city Department. They trust that such lapses will be avoided in 
future. 

( i i )  Hospital Building : 

5.37 A building for a 30 bed hospital was constructed at Gangapur 
in February, 1962 at a total cost of Rs. 4.11 lakhs. While the outdoor 
ward of the hospital was started after two years in January, 1964, 
the indoor ward has not so far (December, 1964) been started for 
want of water supply and delay in  construction of staff quarters. 

5.38 In reply to a questmn, the Secretary ~WLnistr-y of Labour and 
Employment stated that the hospital buildlng was completed by the 
P.W.D In 1962 The building was not taken over because the sani- 
tary fi:tlngs and other things were not ready. The building was 
actually ready for use in January, 1964. The outdoor department 
was started in 1964 and the indoor in 1965. Even new various items 
of work were still to be completed. 

5.39. The Committee are of the opinion that this case indicates lack 
of propec planning. They desire that efPorts should be made to e m -  
plete the remaining items without any further delay. 

( i i i )  Medical Units: 

5.40. In Rajasthan, three medlcal units could not function e&- 
Uvely for periods varying fmm one year to six years during Octo- 
bet, 1958 to June, I964 due to delay in the posting of doctors. The 



maintenance expenditure towards salary of the driver and rent af 
the garage, incurred during the period amounting to Rs. 10,437 on 
these units proved nugatory. 

5.41. The Secretary informed the Committee that out of the 3 
medical Units three were not functioning and the two namely one 
in Bhilwara and one in Kishengarh were still not functioning 
because it had not been possible to get doctors. On being asked 
about the three medical units in Rajasthan mentioned in thc Audit 
Report, the witness stated that two out of these three were func- 
tioning. In reply to a question the witness stated that the medical 
practitioner did not want to go to those regions. The salary scales 
were also not attractive. Now the posts had been included in the 
central Health Service and it had to be seen as to how far it wouH 
be possible to get doctors. The witness added that this pr~blem 
was being faced by the whole of Rajasthan where there w a s  a short- 
age of a b u t  800 doctors. 

5.52. The Committee desired to know the steps taken ~y the 
welfare fund to make those medical units function e3cctivcly. 
Secretary informed the Committee that certain inducements such as 
grant of advance increments had been tried. Some times people 
had left the posts because the living conditions were not to their 
satisfaction. 

5.43. The Committee regret to note that the medical unit. which 
are an essential part of the amenities provided to the workers are not 
functioning properly. They hope that efforts will be made by the 
Department for the proper functioning of medical units hy giving 
proper incentives to the doctors to work in these remote regions. 

Coal Mines Labow Housing and General Welfare F m d -  Pager. 62-63. 
para 50: 

5.44. The Coal Mines Labour Housing and General Welfare Fund 
constituted under the Coal Mines Labour Welfare Fund Act, 1947, 
is financed by the levy of an excise duty on despatches of coal and 
coke at rates fixed from time to time by the Central Government. 
The present rate is Rs. 49.21 paise per metric tonne, the maximum 
that can be fixed under the Act. 

The receipts and payments relating to the Fund for the three 



yeqs endipg March, 1904 are shown below:- 

Yeas Opening Reaiptn Pa~menV~ Closing 
balance Balance 

 NOTE.-^ addition to the closing balance of Rs. 3.83 crores as at  
the end of March, 1964, investments of the face value of 
Rs. 6.65 crores have been made in Intermediate Treasury 
Bills. 

The unspent balance in the Fund is large and is continuous 
increasing, even though in 1961 the Ministry had stated in a note 
to the Public Accounts Committee that all the available money in 
the Fund would be utilised during the Third Plan period. 

5.45..The Ministry informed Audit that they were going slow on 
the welfare activities in view of the limited funds available and also 
they were considering the question of enhancement of the rate of 
welfare cess. The Committee desired to know as to why the Minis- 
t ry had to go slow on the welfare activities, when there were 0v2r 
Rs. 10 crores jn the Fund. The representative of the Ministry informed 
the Committee that at that time the tempo of expenditure was 
increasing and it was felt that if the tempo had been kept up 
and the scheme had been followed up according to the Third Plan, 
there would have been a very large deficit, unless the cess was 
increased. This estimate, the witness stated came out to be incor- 
rect. In reply to a question, the witness stated that in respect of 
nearly 50 per cent of the activities in regard to housing, whatever 
amount could have been spent, was not spent because of the serious 
practical diWculties about industrial housing in the country. On 
being asked whether the short fall in spending was only under the 
head Housing, the witness stated that the short-fall was also under 
the head 'General Welfare' and added that wherever actual con- 
struction was involved there were enormous ditllculties in the coal 
delds. 

- 
*Inchrdes Re. I .so amr d n w  in 1961 -61 for investment but adjusted in the u.caam 

for 1964.65. 



5.46. The Committee desired to know as to why ther'e were short- 
falls under other heads. The representative stated that there were 
two parts of the Fund, one was housing (50 per cent.) and the other 
was General Welfare (50 per cent.). Under the General Welfare, 
one of the main activities was the construction of hospitals, in which 
there was a good deal of delay. 1n' Coal fields, as  most of the land 
was coal bearing, land was not available for construction purposes. 
There was the same difficulty in regard to water supply scheme. 
There was short fall in respect of capital expenditure because of 
vanous technical and other difficulties. In reply to a question, the 
witness stated that a Committee with the Chief Inspector of Mines 
had surveyed the whole area to find out where the Colonies could 
be set up. Those areas were limited in the Coal fields such as 
Jharia, Ranlganj etc. Then there was the questlon of land acquisi- 
tion, the shortage of cement and other building materials. On being 
pointed out that such difficulties were not known, the representative 
of the Ministry stated that those difficultjes were k n ~ w n  and added 
that "what is known as a barrier Survey" was conducted in the Coal 
rmnes area and suitable sites were located. Much of the land did 
not belong to the Collieries, but was private property and this gave 
rise to the question of land acquisition. Nearly, 50,000 houses for 
the miners had been constructed. 

5.47. The Committee feel that the difficulty in regard to construc- 
tion of buildings etc., which bas been stated to be one of the reasons 
for the short falls in the expenditure under all the heads are not of 
such a nature as could not be overcome. They are of the opinion that 
those difficulties are already known when the schemes are prepared 
and funds are allocated for that purpose. They therefore cannmt ap- 
preciate this reason as the cause for shortfall. The Committee can- 
not understand why the Ministry had to go slow when the balance in 
the fund was over Rs. 10 crores. This over cautious attitude on the 
part of the Government have not been helpful in achieving the main 
objwtives of the fund. 

The Committee in this connection invite attention to the earlier 
observation contained in para 13 of their 20th Report (Second Lok 
Sabha) and again point out that the fund has not adequately discharg- 
ed the various functions assigned to it by the Coal Minm Labour Wel- 
fare Fund Act, 1947 and has not adequately tackled the housing and 
other welfare problems for which it has been set up. The facilities 
provided are inadequate and have not achieved the basic minimum 
in the direction of provision of various amenities to the workers. 



5 ,48. krom the notes (Appendix XIII) furnished at the instance 
of the Committee it is noted that the implementation of some of 
the schemesfprojects included in the Third Five Year Plan will be 
delayed by two/thrce years. The main reasons for the delay in 
taking up the schemes are stated to be: 

(i) Delay in land acquisition process. 

(ii) Difficulty to secure accommodation for implementation of 
certain schemes. Colliery managements in such cases 
were responsible to provide accommodation. 

(iii) Difficulty in securing cements, iron, A X .  sheets etc. and 
other building materials. 

(iv) Shortage of technical staff. 

(v )  Expiq of mining leases before 40 y,ears for which period 
land has to be leased out by mine owners to the Housing 
Board for construction of houses. The Housing scheme 
has since been amended to enable colliery owners to 
lease out the land for the unexpired portion of the lease 
period. 

(vi) Non-availability of suitable sites for construction of 
miners' houses. 

(vii) Lack of desired response from the colliery owners for 
construction of houses specially under the 'Low Cost 
Housing Scheme' perhaps due to low ceiling cast of 
construction of such houses. 

5.49. The Committee hope that vigorous steps would be taken ts 
overcome these difficulties with a view to expeditious completion d 
the schemes/projects. 

5.50. The Committee desired to know the checks exercised over 
the dispensaries for which grants were given to the colliery owners, 
who were maintaining dispensaries of a certain standard. The re- 
presentative of the Ministry stated that there was a cess of 8 pies 
per ton of coal dispatched from a particular Colliery. That a m o u t  
was available .to the Colliery for the running of the dispensary. The 
system was either to give that amount or to give the actual expendi- 
ture whichever was less. Elaborate details in regard to medicines, 
service and the qualifications of doctors had been laid down. A sum 
of Rs. 90,000 per year which was the maximum to any dispensary, 
had been given to Bengal Coal Companies Sanatoria. 



5.51. The Committee drew the attention of the witness to the 
observation contained in Para 32 of their 20th Report (Second Lak 
Sabha-1958-59) regarding providing of medical facilities to mefl 
miners and desired to know further progress made in that direction. 
The witness stated that two large central hospitals and a number 
of regional hospitals had been set up from the Coal Mines Welfare 
Fund. The witness added that, even though there was no provision 
for making grants for the construction of a hospital by the colliery, 
a rmurring grant was made on the basis of beds maintained by a 
colliery Grants were also given to the T.B. Sanitaria which maintsin- 
ed beds for coal mines workers. 

5.52. The witness informed the Committee that about Rs. 8 crores 
were lying unspent in the Housing Board. On being asked about 
the ~ a s i s  of investment, the witness stated that most of it was invest- 
ed for short terms. At the last meeting of the Advisory Committee, 
the question was considered and it was thought that quite a c-onsi- 
derable part could be invested in medium term securities. The 
Housing Board, which was an autonomous body made the investment 
on whatever advice it received. In reply to a question regarding 
the investment of funds, the Sxretary, Ministry of Labour and Em- 
ployment stated thet the question as to what should be the liquid 
assets immediately available for construction, and what should be 
invested in long term securities would be examined in consul.~ation 
with the Ministry of Finance. 

5.53. The Committee would invite in this connecticm the attention 
of the Ministry to their earlier observation contained in pa- 17 d 
their 20th Report (Second Lok Sabha) and point out that if the 
funds collected with the object of fmancing welfare schemes for the 
coal miners remain unutilised, the continuance of the levy will be 
looked upon as an unnecessary burden by the tax payer. The Com- 
mittee trust that the o~ganisation and the Ministry will address 
themselves more earnestly to ntilise the funds inc.leaSingly for the 
purpose intended. 

Protective Footwear and Unifarms 

5.54. The Committee were informed during the course of evidence 
that under a National Tribunal Award, the Employers were requested 
to furnish fod-wears to under ground miners of c&ain categories 
for health and safety reasons. According to the award, the employ- 
em had to meet 50 per cent of the cost and the other bdf was bo 



4k borne by the employees. For a long time, there was no progress 
m that regard. 

5.55. Government then appointed a Committee (Coal Miners Boob 
Committee) to lay down cer~ain safety specifications for foot-wear. 
The Committee had made certain recommendations in regard to 
specifications which were approved by the Government. In order to 
facilitate the supply of foot-wear, the Committee also had recom- 
mended a sort of a bi-partite set up. For this purpose a Committee 
was set up on a voluntary basis consisting of representative of em- 
ployers and workers. Earlier the Chairman was selected by the 
employers, but on the request of workers the Government had agreed 
to provide the Coal Mines Welfare Commissioner as the Chairman- 
Now the Chief Ins_pector of Mines was the Chairman. The 
functions of the Central Purchase Committee which was a voluntary 
organisation without any statutory powers were to lay down gene- 
ral procedures and directions for the supply of foot-wear to miners 
and to make arrangements to see that the boots were of requisite 
quality and were at reasonable prices. The Purchase Committee was 
a continuing body. The witness added that the Committee was not 
concerned with the actual purchase of foot-wears. Each individual 
colliery management was responsible for the purchase and supply of 
foot-wears to its employees. In reply to a question, the witness 
stated that the Cornmitee received monthly progress reports from 
the colliery managements regarding the purchase and supply of 
foot-wears. So far 1,82,475 pairs have been supplied from 1962 on- 
wards. He further a d d  that there was no break-up as to whether 
one colliery had supplied more than once or whether all the collier- 
ies had supplied. 

5.56. The Committee desired to know as to why the amount from 
the Fund was not utilised for the supply of shoes. The Secretary 
informed the Committee that it was not the responsibility of the 
Fund. Under the Tribunal Award, it was the responsibility of the 
management to supply shoes and to share the cost with workers on 
a flfty-fltt). basis. 

5.57. On being asked as to why the amount out of the Fund could 
not be utilised to pay the workers share of 50 per cent the witness 
stated that at the moment there was another Committee sitting with 
the Chairman of the Industrial Tribunal as Chairman. That Comrnlt- 
tee (Merchant ~ommitted) had been charged with the respansibiUty 
of reconsidering the whole matter and one of the terms of r e f e n c e  



was the sharmg of the cost of the foot-wear. The witness harther 
added that the Fund had never considered the question of subsidising 
the foot-wear. In reply to a further question, the wi'tness stated that 
the implementation of the scheme had been slow due to various rea- 
sons. Every miner with an income of less than Rs. 100 per month 
was entitled to a pair of shoes. Now the wages had incread and 
the whole question was under consideration. 

5.58. From the facts placed before them, the Committee regret to 
note that no sericrus attempt was made by the Government to see that 
the awatd of the Industrial Mbnnal of 1956 was impltmented in full 
and expeditiously. This concession was to come into effect as from 
the date 2 years beyond the date of publication of this award. Fur- 
tber, no action has been taken against the collieries wbo have failed 
to supply footwear to the miners in accordance with the provision of 
the award. One of the main reawns given for mn-implementation 
of the award was that the workers did not pay their share of the cost 
of footwear. The Committee fail to understand as to why the work- 
ers' share 01 the cost of footwear was not met out of the Coal Miners 
Welfare Fund as provision of protective footwear is esseatially a wel- 
fare and safety measure. The non-supply of fmtwear (due to what- 
ever reasons) has only resulted in an unintended benefit to the colli- 
ery owners who have saved 50 per cent. of their share. The Commit 
tee, therefore, suggest that the cost representing workers' share for 
the supply of pmtective footwear should be met from the Coal 
Miners Welfare Fund. 

5.59. The Committee desired to know the pmtlon about the Unl- 
forms. The Coal Mines Welfare Commissioner informed the Corn- 
mittee that initially tenders were invited and specifications in rcgard 
to the strength of the cloth, colour and its stitching were laid down. 
Two companies had tendered to supplv and the agreement was that 
the companies would approach the colliery managements and get 
orders for the supply of uniforms. There was some trouble with 
these companies and steps had been taken for forfeiting the securitv 
deposits. Now it had been decided that the managements could 
purchase from any supplier of their choice provided the cloth was 
according to the specifications. According to the terms of the Award 
which was previoudy given. collicry owner was not hotlnd to supply 
uniforms to miners whose pay was not less than Rs. 100 per month. 
Since the minimum wag0 was now more than Rs. 100 per month, a 
reference had been made to the Government to consider the qum- 
tion of setting up a committee to decide whether a statutory prod- 
don could be made for the supp1:y of uniforms, irrespective of the 
wages. In reply to a question, the Secretary stated that in ~ c t  of 



non-cod mines, the matter had been referred to the Merchant Com- 
mittee. In regard to coal mines, the matter was still under conside- 
ration. 

5.60. The Committee desired to be furnished with further infor- 
mation on the following points: 

A detailed statement showing the, (i) collieries who have sup 
plied uniforms to workers; (ii) collieries who have not 
supplied the Uniforms; and (3) what was the type of 
uniform suggested. 

The information has since been furnished and is enclosed in 
Appendix XIV. 

5.61. From the statement the Committee note that the number of 
collieries which have supplied one set of uniforms during 1963-64 is 
only 26* and the number of those which have supplied two sets of 
uniforms is only 21. The number of collieries which have not sup 
plied the uniforms is 773. These figures depict a very unsatisfactory 
position. In this connection the Committee would like to invite a 
reference to para 824 of the award of the All India Industrial Tribu- 
nal (Collieries disputes), 1956 (Volume I) which saps ". . . . . . . .In 
the circumstances we direct that all the manual workmen whose nor- 
mal total emoluments are less than Rs. 100 per month should be sup 
plied one footwear, 2 shirts and 2 shorts at a concessional rate of 50 
per cent of the cost once in a year. This concession should come into 
effect a9 from the date 2 years beyond the date of the publication of 
thls award." The Committee regret to note that in spite of t h b  award 

m e n  a large number of collieries have not supplied uniforms to the m: 
who are getting less than Rs. 1 0  per month. If the workers were not 
in a position to get the uniforms at 50 per cent. of the cost, then the 
possibility of financing their share from the Coal Mines Welfare Fund 
should have been explored. The Committee, themfore, suggest that 
as in the case of protcrtivc footwear the cost representing the work- 
ers' share for the supply of uniforms should be met from the Cod 
Miners Welfare Fund. 

NEW DELHI; R. R.MORARKA, 
December 4, 1965. C h a i m n .  
G a & y ~  3,--l 887-@a&) Public Accounts Committee. 

-- v. ----- - 
*These figures do not include information in rcspcct of 9 mllitries in the Sate of 

MllbursJma 



APPENDIX I 

(Ref. para 2.14 of Report) 

S~a?emenc ind~calit~,q insratlcer of cases where p7rrcirase orders ulere s p l i t  u p  bs  hospirol 
uurhoriries i n  Delh!'. 

- -. - . . . . . . . - - - .. 

Article 

Injection Turbinc 5 cc. . 

Injection I.iver kitract  ro cc. 

In jec t~on Igraphyrinc . 

Injection N~trogcn hlubtard . 

Willitigdott t f o :p i~u l  
Injection Aminophilin l o  cc. . 
Dcxtravin Tramfwon  540 cc. , 

. -- -. 
Date of 

local 
purchasc 

- - ~  

2 

. ~- .. 

11-12-61 
25-1-62 
19-3-62 
7-4-62 

1-11-61 
2-2-62 

I 2-2-62 
2-4-62 
21-4-62 
25-7-6 I 

3-8-61 
5-9-6 1 

23-9-61 
21-12-61 

TO-b-hl 

2s-8-62 

4-1 1-63 

7-R-62 
7 I-S-62 
14-1-63 
5-3-63 

29-4-63 
23-3-63 

No. of 
times the 
puchases 

we:e 
made 
- 

Quantity pur- 
chased each 

time 

4 

6 dozen 
Do 
Do. 
Do. 

20 t'ldls. 
Do. 
Do. 
Do. 
I h .  

20 vials. 
(13 2 0 0  vials. 
t i )  165 vials. 

200 vials. 
153 vials. 

350 vials. 
350 vials. 
35 vials. 

Do. 

10 vial.;. 

coo vials. 

-. . - . - . 

Amount 
of each 
purchase 
order 

- -- 

5 
. - 

Rs. 

188.38 
188.38 
188.38 
188.38 
183.87 
183'87 
183-87 
183.87 
183.87 
184.76 
184.76 
184.76 
184.76 
190.32 
187.20 
154-46 
187.20 

198.99 

200.00 
200.00 
192.20 
192.20 
IQ2.20 
168 .oo 

178.50 

160.94 
187.20 
172-80 
184.32 

-- .. 



(R4. para 2.46 of Report) 

Insronccs showing medicines purchased rom the same firm at differen1 rates 
by dtfferent hospital in De 

Rates paid for IW 
Name of the medicine Period of purchase Name of supplier 

Irwin Safdarjmg 
HospitaI' 

I. Injection Scolin . June to October, MIS. Glsxc, 
1963. I&. 

2. Injection Methergin . June to November, M/s. Sandor 
1963. Lab. 

3. Injection Insolin Zinc April, 62  10 March. M;s. Dell11 
63. Medical Storcs 

April, 63 r o  March, Do. 
64. 

4. Inj. Vit. 'B' Complex, April, t o  Sept., 62. 110. 
I9 CC. 

April to Scpt. 63. 11 0 .  

Inj. Vlt. BI 10 Mg. .. L)eccmhcr. 1963 M s. Ciurco 
Pharma. 

6. Inj. Vit. B I Z  500 Mgm. Aprll. 63 to hlarch, 110. 
64.. 

7. Inj. Vlt. 'C' 500 h lg .  .4prll. 63 10 March. Mi6. Karin 1,PI 
64. K. Parikh 

8. Inj. Vit. 'D' April, 63 t o  March, M/6. D d h i  MC- 
64. dical Stores 

Ks. 

6 7 . 7 %  

6 9 . 5 6  

220'00 

2 1 4 . 6 6  
tD 

220.00 

75 '00  

84.00 

62.00 

223 '00 
to 

236,OO 

1 5 . 7 7  
t c1 

16.00 

25'00 



APPENDIX IlI 

MINISTRY OF HEALTH 
(Ref. para 2.79 of Report). 

Additional information required by the Public Accounts Committee, 
Audit Report (Civil) , 1965. 

Page 181, Appendix I-Part I-Defective Planning in regard to Mental 
Hosptal ,  Shuhdura 

A NOTE GIVING FULL DETAILS OF THE SCHEME STATING inter-ulia THE 
ESTIMATED AND ACTUAL COST OF CONSTRUCTION OF THE O.P.D. BLOCK 
AND THE GENERAL HOSPITAL, SEPARATELY. 

Brief 

During the time of the erstwhile Delhi State Government, the 
schemes for the construction of a Mental Hospital and staff quarters 
at Shahdara at an estimated cost of Rs. 5,63,100 and Rs. 4,09,000 res- 
pectively and the construction of the O.P.D. Block of the General 
Hospital at Shahdara at a cost of Rs. 1,32,600 were approved by the 
Government in 1954. The total cost for the construction of the Gene- 
ral Hospital, including the O.P.D. Block, was estimated to be 
Rs. 6,27,286 excluding departmental charges. The site for these con- 
structions was selected by the then Health Minister, Delhi State, and 
the Director of Health Services of that State. It was subsequently 
inspected by the Superintending Engineer, C.P.W.D., Executive Engi- 
neer, representative of the Improvement Trust and the Senior Archi- 
tect, who approved the site for the construction of 100-bed Mental 
Hospital and 50-bed General Hospital. An area measuring 325 
Bighas in Tahirpur was transferred to the Chief Commissioner by 
the Improvement Trust in May, 1955. These two schemes were in- 
cluded in the Second Five Year Plan a s  continuation schemes from 
the First Plan and a sum of Rs. 15.83 lakhs for the Mental Haspital 
and Rs. 13.25 lakhs for the General Hospital were allocated for them. 
These amounts included the cost of construction of the buildings, 
recurring expenditure, purchase of equipment and stores etc. for the 
Plan period. 

The. C.P.W.D. in the first phase undertook the construc:ion of st* 
quarters of the Mental Hospital and the O.P.D. Block of the General 
Hospital. The estimate prepared by them for these works was 
Rs. 4,09,000 and Rs. 1,32,600 respectively. 

The construction of the staff quarters and the O.P.D. Block was 
completed in early 1957 at a cost of Rs. 2.11 lalrhs and Rs. 1.05 la& 
respectively. Although construction work of these two blocks war 
completed in 1957, C O m e ~ t i ~ n ~  of water and electricity could not be 
made available. Water supply to Shahdara was the responsibility 

131 



of the S'hahdara Municipal Committee and the Joint Water and 
Sewage Board. Since they were still not ready with their schemes 
for  augmcntlng w u t ~ r  supply to Shahdara for which they had been 
working since long. water connection could not be made available 
by tha: Body. Elc~tr ici ty to Shahdara was being supplicd by Upper 
Jamuna Val!ey Electric~ty Supply Co., Limited, Mwrut .  They, also 
expr-cssed t h i r  in:tbil~:y to  make available electricity to  thcse build- 
ings. As such tlicse bui ld ing  whcrc. not transferred to the Dcparl- 
ment and remained under the charge of the C.P.W.D. 

Besides these dificult:e,i. the arc1a whcre these buildings had been 
cilns;rxtnci oecalne flooded durinfi the rainy sensans of 1956-58. h 
this co:incc?!u:l 11 may alsd be ment~oncd that inspite of the  wnstruc-  
tmn of a 2und along the Jzmilnn R ~ v t r  i l l  1955, the protection awnrd- 
ed t o  Shah.!ar,i d1t.n agnllist the flood w ~ s  not adcqcatc. This Bund 
was rfrno,?cll~>d in 1958-59 and :I IS  now f ~ u n d  to g v c  complete pro- 
1ect:on :,, Sha!ldars area I n  t h e  c:rcumstances these buildmgs re- 
ma.nt'd \..icrnt from 1957-59. Eut from 1960 oni iards  most of the 
st2R quar1c:s have been utiliscd 

1lca:liin:le the D2hi  IIuniclpa! Corporat~ori was formed in early 
1958 and the  Shahdara Municipal Conl:nltter was merged with it. 
The h1un:cipal Corporat~on made several trial bonngs f. r Tube-wolls 
in thls arcs but water was found tn be brakish I t  was, thercfdr-o, 
decided by them to obtain water from the Tube-wells at Dllahad 
Garden w ~ t h  r e g a d  :o c l o ~ t r , ~ l ! y ,  the Upper Jamuna Valley El2c- 
tricity Supply C o .  Ltd.. has heen wound up and the  supply of elec- 
t r m t y  a h  becarnc the ~ ~ . ~ p o ~ ~ ~ . ! ~ i l i t ~  ctf the Munlc ip~l  Corpol-at~on 
of De lh~ .  

Thc U:lhl hlunic~pal Cc rpora:mn then proposed to complete the  
cltn-truction of the Gencral Wospltal and undertook the work. It 
has sm:c been completw! at  a cost of Rs. 3 67 lrlkhs uud the H, spital 
s:arted funct~oning from January.  1964 The Plan for the  Mental 
Hosph l  has been revlsed ;nd the Hospital is under construciion In 
the v ~ c ~ n i t y  of the Generai Ilospltal. 

Thc D~rectorate c ~ f  Soc~al  Welfarc was formed In D c h  Adminis- 
trat;rrn ~n 1958-59. Under tfrc Beggars Act persons suffrrlng from 
leprohy and found beeg.ng were arrested and were confined. It  was 
dcc1dc.d t o  segregate the heaithy children of thcse leprosy-affected 
parents 1.) preL7mt them from rcmalnrng jn contact with the leprosy 
patlcnts I! therefore, became necessary to prowde accommodation 
for thrsc children In February, 1960, thc O.P.D. black and 31 staff 
quarters were transferred to the Director of Social Welfnrc. wlthout 
the ammities r)f water and tiectricity. slncc thcrc was no other ac- 
eommodrction under the Delhi Adrninistratlon Had these quarters 



not been taken over by the Director, Social Welfare, they would have 
had to hire accommodation for the purpwe. Twenty more quarters 
were handcd over to thc director at^ of Social Welfare by the 
C.P.W.D. in August, 1963 when the 0 P.D. block of the General Hos- 
pital was released by the S o c A  Welfare Directorate and was trans- 
fcrrcd tr) the Municipal Corporation of Delhi. The remaining three 
quarters arc being u;cd as office, st~re.;,  etc. by the C.P.W.D. 

Thp numbr r  of c:hi;tfr!ln occu?yitljr t he  0.P.D. b ! ~ c k  -+,-as 120 in 
F rh rua ry ,  1360 and it incrcnsed t o  185 i n  1963. Thc c lua i t c r~  are of 
the fo!lowin,g categor:es: - 

(1) ' S ~ I  tie-roomed quartcrs  . .  3 



APPENDIX IV 

MINISTRY OF HEALTH 

Audit Report (Civil), 1965 

(Ref. para 2.104 of Report) 

Pages 159-160. Para 119-Unauthorised occupation of Public 
land: 

A detailed note on the case of unauthorised occupation of land 
by Bawa Glass Company, stating:- 

(i) The expenditure incurred by the D.D.A. in getting the 
land vacated from the Company: 

(ii) the amount recovered from the company so far; 

(iii) special considerations for alloting t ! ~  land to  the Com- 
pany soon after it had been resumed; and 

(iv) whether the Authority had other plots in the vicinity? 
I f  so to whom these were allotted and a t  what rate? 

A detailed note about the case of Bawa Glass Cotnpnny referred 
to in Para 119 of the Audit Report (Civil) 1965 is given below:- 

S h r ~  . . . appl~ed to  the Chairman, Delhi 
Improvement Trust on 1st July 1954, for allotment of 50b 
sq. yds. of land in Bela Eda te  on temporary lease on the 
ground that h ~ s  residence had caught fire incurring a loss 
of Rs. 20,000 and that there was no n:commdation to 
store the matenal. 

2 On 8th July 1954, he was allotted 500 sq. yds. land in Upper 
Bela Road on temporary monthly lease on the condition that he 
will pay Rs. 50 per month as rent and deposit Rs 500 as security for 
fulfilling the conditions of the lease which were:- 

( i )  that no construction even of purely temporary nature 
shall be made without the prior sanction of Delhi 
Improvement Trust ; 

(ii) that the lease can be terminated a t  any time on one 
month's notice; 



(iii) that no compensation will be payable on account of 
structure or anyother matter in the event of lease being 
terminated; 

(iv) that the land shall not be used for anyother purpose except 
for the godown of the glass company. 

3. Instead of taking over possession of this allotted area of 500 
rq. yds. of land, a subsequent request for allotment of 2,000 sq. yds. 
was received from Shri . . . . . . . . . . . . . . . . . . . . . . . . on 21st July,  1954. 
The erstwhile D.I.T. vide resolution No. 316, dated 31st August 
1954 (copy enclosed for ready reference) agreed to lease on monthly 
*is 1,200 sq. y d s  (inclusive of 500 sq. yds. already allotted) of land 
in Bela Estate adjoining Nigambodh Ghat for the purpose of 
godown @ Rs. 10 per 100 sq. yds. p.m. As incorporated in the  
ibove resolution. the conditions of lease were:- 

( i )  No construction even of purely temporary nature will be 
made without obtaining prior sanction of the Trust. 

( : i )  No compensation for any structure or on anyother account 
will be paid to the lessee in the event of termination cf 
the lease. 

(iii) The lease will be purely ternpurary and can be terminated 
at any time on one month's notice. 

(iv) The land shall not tw used for any other purpose except 
as a godown. 

(v) The lessee shall have to dcposit a cash security of Rs. 2.00C 
for fulfilment of the terms of allotment and to; peacefully 
handing over t ! l ~  possession of the land on t emlna t ion  cf 
:he leasc 

4. With regard to the dcposit of the security. the perusal of the 
file reveals that Tchsiidnr Nazul a:,cepted Rs. 500 as securitv as in 
almost all s~mi la r  cases t he  rnaxlmum amount of securlt:. accepted 
by the Delhi Improvement Trust w a s  Rs. 500. The fi!c is silent 
with regard to the reasons for acceptance of Rs. 500 n.i security by 
t h e  Tchs~ laa r  against the decision of the Authority for a deposit of 
Rs. 2,000. Thc only reason that can be drawn from the  noting on 
the Ale as mentioned above is that In sirnilx cases. maximum 
u n o u n t  of security to the extent of Rs 500 was accepted. The 
Chairman was authorised to grant leases upto a n  area of 500 sq. yds. 
The leases for area more than 500 sq. yds. used to be put up before 
the D.I.T. The security for 500 sq. pds. was usually Rs. 500. In 
lcure No. S. 8(60)/54, regarding grant of lease to Shr i  Satya Narain, 
the security of Rs. 500 was obtained from him. The security d 



Rs 500 was paid by lessee on 14th December 1954. The possession 
of 1,200 sq. yds. was handed over to him on 16th December 1954. 

. . . . . . . . . . . . . . . . . . . . . . .  Another request of .dated 12th October 1954, 
for allotment of an additional 1,200 sq. yds. of land was, however, 
not agreed t~ 

5. From the perusal of file No. S. 8(8)/56, it transpires that the 
. . . . . . . . . . . . . . . . . . . . . . .  lease was granted to Shri .vide D.I.T. Res. No. 

316, dated 31st August 1954 and the party was rcqulred to pay the 
money for the execution of lease-deed but in the year 1.956 the file was 
wrongly consigned in the Record Room vide the then Tehsildar 
Nazul's orders, dated 6th April 1956. Soon after i t  was again with- 
drawn from the record room in August, 1956 and the money 
dcpo>lted by Shri . . . . . . . . . . . . . . . . . . . . .  was withdl ::wn for 
embossing the lease deed. But before it could be e s c c u t ~ d ,  the 
leaye clcr!i pointed oxt In his note dated 1st 11arc.h 1957, whct!wr the 
execution of lease deed was still fise71t!rrl :n \.jr.ti. of t!w fact  f h d  
t he  1md under lease had been shown undcr the aii:rnmL.nt of 
Natlonal Highway. Later on, the T ~ h v l d a r  rrportcd t h a t  the land 
in question did not form part of thc  H1gliir.y But heforc t h ~  leasc. 
deed could he executed, Shri . .  . . . . . .  . . . . . . .  vide lcttnr dated 
18th November 1957, was asked to s u r r ~ n - t e r  !:tc land as thc  same 
was required for the c learance of Jurnnci Bazar Area Thic; explains 
the non-execution of the lease dced. Thl; notice was  In the f i n 1  
I-srance not recc~ved h!: :hr pnr'y. It r a s  :hi n n r d v r r l  1 0  hr. n.>c4t4 
ab site. The notlce stood served on 18th December 1957, as is clmr 
from the fact that the same dav the party filed an ohjoct~on. In 
pursuance of the execut~on of this not ice, sym boi~c.,'cor~~t~uct.vc 
possession of the land was taken on 28th Januarv 195E 1: 1s upto 
this date that the lease rent was recovered from the  party and hrre- 
inafter he was assessed to damages in the capacity of an en+roacher. 

6 Since he did not hand over the physical possession, proceedings 
for his eviction under section 4 of P.P. (Eviction of Unauthariscd 
Occupants) Act, 1958 were initiated against him and a show cause 
notice was issued on 17th July 1961, as per provisicm of the said 
Act. As regards delay for the period 28th January 1958 to 17th. 
July 1961 in eviction w e ,  the delay horn 28th January 1958 to the 
end of the year is explained in view of the tact that the old Act 
then stood repealed and the new Act came into force in September 
1958 whereas the Rules thereunder came into force in December, 
1958. There is inexplicable delay from January, 1959 to July 1981 
in the eviction case, which can only be explained on the ground that 
there w e n  only one or two Estate Officers in this period and they 
could not cope with the work udth them. An order for his evietiom 
Was passed by Estate OBnr on 11th April 1962. Shri. ........... 



. . . . . . . . . . . . . . . .preferred an appeal against this order on 6th July 
1962, in the court of District Judge, &lhi which was dismissed vide 
order dated 11th June 1963, of District Judge, Delhi.' 

7. T.hercafter physical possession of the premises was taken on 
1st July 1963, by lockmg and sealmg the godown. He was  serwd 
with a notice to remove h:s goods lying in the godown wlthin a 
permi of 14 days as requiwd under section 6 of the s a ~ d  Act. He 
was also ~ntlmated that a request ~n svritrng for extension of time 
for rrmoval of goods ~ v l ~ i l c i  be considered oniy on a trmporary 
basls In case he was unablc to vacair> thc premlses wthin  14 days. 

10 During thc pc.r~od from 16th July 196.4 to 2nd January 1965. 
the file remained pcndlng w t h  the Dealing Assistant I i is  explana- 
tion was obtained far nun-action during this period. He has taken 
the plea that during tht.; pmod he vertfied from the Damages 
Section. whether or not the damages for the past period had been 
Fernvercd from tht. unauthor~scd occupant, Shn Bschittar Singb 
h w a .  He has alsa explained that the case ~ o t  mixed uo with o tb t r  
papers, and t h e d o r e ,  action could not be taken during that period. 
His explanation was found umtisfactory; he was warned an this 
ground and an entrg to this effect made in his character roU. 



. . . . . . . . . . . . . . . . . . . . . . .  i1. On 2nd January 1965, Shri .was asked 
:to vacate the site within a week of the receipt of the letter. Upon 
;this MIS Bawa Glass and Crockeries (Pvt.) Ltd., Chandni Chowk, 
Delhi through Shri . . . . . . . . . . . . . . . . . . .  .Managing Director preferred 
an appeal under section 9 of the P. P. Act which was dismissed 
by Additional District Judge, Delhi vide order dated 8th April 1985. 
About the period between 8th April 1965, (when the second appeal 
was dismissed) and 30th June 1965, the file shows that a represen- 
tation was received from the party on 13th March 1965, whereon 
Vice Chairman ordered on 23rd March 1965, that since the area 
ought to be cleared only when required for some particular scheme 
of development. as otherwise there was always a possibility of re- 
squatting, the request of the party for extension of the lease for 
one year be considered and examined. As the second appeal as still 
pending the papers remained pending. On dismissal of the appeal 
and after ascertaining the fact that the area was to be transferred 
to the Corporation for a park and open space. Vice Chairman order- 
ed on 26th June 1965. for sealing of the godown and for taking 
over its possession. In pursuance thereof the possession of the pre- 
mises was taken by sealing the same on 30th June 1965. The security 
of Rs. 5001- deposited by MIS Bawa Glass Co.. is still with the 
Authority. 

12. Wlth regards to assessment and recovery of damagcs. 3 
show cause notlcc4 Lvas lssucd to M/s E3atli.a Glass Co.,  011 12th 
November 1962. for recovery of damagcs amounting to Rs. 16014 
EUnp for thc per.od 1st January 1952. to 31st March 1963, for- un- 

"authorlsed occupation of 1240 sq yds. @ Rs. 15 00 pcr 100 sq. yds. 
p.m a t  post--August 50 rates As for the delay In damagcs pro- 
cwdtngs, the case was taken up on recelpt of a notc from h n d s  
Section dated 11th .July 1662, and alongwrth othcr Stkni Glrdawart 
i953 ca$es, Bawa Glass Co, being entered at serwl No. 1882 of Bela 
Eslatc Notice was howcvt~r. issued on 12th Novcmber 1962, aftcr 
thc report of Patwarl/T.N. about the measurrtmcnt of thc area was 
rccwved This file was not traceable and as such he was a?isc*sschd 
in a dupltcatc file on 27th Novt~mber 1963. As the formal poswssion 
had been obtained on 28th November 1958, and thc rent stood 
recovcred M/s Bawa Glass and Crackerierj (P) Ltd.. were assessed 
to damages on 27th November 1W3, amounting to Rs. 12672 80 paise 
for 1240 sq. yds. area for the period from 29th January 1958, to 
30th September 1963 at post-August, 1950, commercial rates af 
.As. 15/- per 100 sq. yds p.m. The amount was ordered to be re- 
coverable in regular monthly instalmenb of Rs. 100040 tach pay- 

&ble by the 10th of each month, 



Including the above assessment, the total assessments so far 
have been as follows for the same area and at the same rate:- 

Period Date of Amount Date of Coxxljxmed Mode of pay- 
issue of of notice order demand meat. 
notice 

r-10-63 1 0  71-7-64 r--1.3-64 r I 16 co 3-3-65 1 1  16.~0 L U ~ P - S U ~  
(same j 

13. All t he  damages assessed 1.e. Rs. 16,578.80 upto 30-6-65 have 
since been recovered as detailed below: 

Inforrnat~on 011 the specltir. points raised by the Pubhc Accounts 
Comm~ttw i s  g~vcrt : - 

( 1 1  No extra expndtt im u a s  incurred by the Delh~ Develop 
mrnt Authority 111 gtbttlng the land vacated fm M/s 
Rawa Glass Company eswpt on the additional watch and 
ward staff engaged f u r  guarding the premises after the 
same had been sealed on 304-1965. The expenditure thus 
incurred is remverabie from the company under the Public 
Premises (Eviction of Unauthorised Occupants) Act, 1W, 



(ii) The ground rent and damages rehoverable from the  Bawa 
Glass Company upto 30th June, 1965 have been recovered, 
Steps are beingn taken to recover the additional expendi- 
ture incurred on the watch and ward staff employed from 
30th June,  1965 onward. 

(in) After notlce under section 6(i) of the P.P. Act was served 
on the party, Shr i . .  . . . . . . . . . . . . . . . . . . .  .made a represen- 
tation to the Chief Commiss~oner and the Delhl Develop 
ment Authority requesting therein that h!s poqsession be 
not disturbed till he was prov~ded a l t e s n a t i ~ c  accommoda- 
tion as was done in the case of other squatters and that 
he  be evicted only when the other squatters In t he  area 
we-e removed. He also gave an undertaking to vacate 
the site when so ncrded. 

Since t h c  p l r ty  was not c l i ~ i b l ~  to Crlt nltcr-wtive accommo- 
dstion. i t  was d c c ~ l e d  by thc T'ICO-Chri'rman, undcr t h r  
direction of tho C4iii.r Commi .s o ~ c . . ,  th:~t the p:irty bt) 
~ i w n  siu m m t h s '  t i m ~  t ?  m71: r  al tcrnat lvc arrangt3m,.nts 
for the  qtorinq of t+r:r noo.!c a n d  l - n c ~ t ~ q e  the s ~ t c  T h i ~  
pcrinl. of qiu ~ q n + $ s  was  sub. ;~auentlv 1?~rease3  bv the 
A u t h o r ' t ~  to 12 months 

(iv') TZle na-fie-ilarc of tho other's n l n t ?  in the \+Alty  Icaccd 
out by tho De!+i Dcirclon.nmt Auf'loritv 3 v  given bclosv. -- 

ICC f ,~c r~v : :  2r' wgr!  h ? c  
.... . . . . . . .  ..... . - - . . . .  . -. -. 

N m c  -f Ic\we ,4. c? : I t i !  R(.r:r I:,- 
y < . J ~ ,  r.rv, 

. .  . . .  -.___._ ......... _. I . . - . . . . . . . . . . .  
Hs. HI. 

Shri Kisbori La1 Snwl . .  r . . " n c ? r q  I 2,,h1.19 P.t;c~t-rKs. 
or ; h j f ,  1 7 ' 2 f  

s q .  yrs. 

- ___-__--__ __I___I- -_- -^- ---- 
Plot No. Name nf lrsscc Arc8 Yrrn~ium Anrrunl Rcnr Rcnr for  

roo q. ydu. 
per nmnth 



Sm3~~c~:-Eviction of Shri Bachhittar Singh Bawa from 1200 sq. 
yds. of lord  i n  Bela Estate p e n  to him for  the  storage 
of his goods. 

The attention of the Authority is invited to resolution No. S16 
dated the 31st August 1954 (Appendix-D, puge A-10) of the erstwhile 
Dclhi Improvement Trust vide which it was agreed to give on 
monthly lease 3,000 sq. yds. of land in Bela Estate adjoining 
Nigambodh Ghat to Shri Bachhittar Singh Bawa for being used as 
a godo;{,n a t  the rate of  R;. lo / -  per 100 sq. yds. per month. Subse- 
quently i t  was found that the area available was only 1200 sq. yds. 
and ;is such its posscsssion ivas handed over to  him on 16th December. 
1954. 

2 Since the ~ ~ t c .  was needed for the clcsrance of the Jamuna 
Bnzar Area. therefore. the lessee was given one mon?h'5 notice to 
vncatr the s:tc vide t h ~ s  office letter dated 18th N o v e m b r  1957 He, 
howcvrr, did not hand over the possession as directed in the notice. 
Wencc proceeri.77q~ for cwctlnn under  sectmn 4 of the Public 
Prcrnist s (Evic:lon of Vnauthorised Occupants) Act.  1958. were 
init,it!ed acainst ~ I I I I  and were finalistxi on 11th .4prlI 1963. by the 
Estate. Officer of tht* Authority The appeal prt~ferre? by him 
acaTnct t h r s r  orders was a l m  dism~ssed by the Iearncd D ~ s t r ~ c t  
Judqc or) 11th Junv 1963 and in constwuence thereof :he pmsessian 
of the pv-rmlst8s was taken ovcr on 1st July  1963 by 1ock:ng and 
scaling them The ex-lessee was also served with n not~ce  to 
r.c)rnrwc his gcxdc Ivinq t h e t c ~ n  avlthin s pt.rtod of 1.1 days, faiitng 
v i h ~ r h  they wcrtl Ilablc* to bc auctioned in acmrdancc with the 
prov:smns of section 6 of thr  Public Premises {Eviction of Un- 
nulhoriscd Occupants) Act. 1958 Hc ivas also asked to applv to the 
Authorltv if he  could not remove the go& in time and that his 
tvqucq would then bc considert.d on Its merits on purely temporary 
bas\.; 

3. He gave his ncreptrincr to thc s a d  propsa1 and the possession 
of the gwds lvinq an  the prcm1st.s was accordingly I-tastored to him 
on 5th Julv 1963 (Appendu-E. page .4-11). 

4. Shri Rachh~ttar  S ~ n g h  Rdu-n has now .sent a representation 
that hts p s r s s i o n  may not be drstivbed till he was prnvided with 
alternativr* accommadation as was b i n g  given to all u n a u t h o r i d  



squatters at  the time of their eviction. He has given an undertak-. 
jag to vacate this piece of land along with other unauthorised occu- 
piers of land. 

5. It may be submitted that alternative accommodation is pro- 
vided to unauthorised squatters for residential purposes (and not 
conimercial purposes) under the JhuggiJhonpri Scheme by the 
Municipal Corporation of Delhi if they fulfil the following condi- 
tions : - 

(1) Have an income of less than Rs. 250/- per month. 

(2) Do not own any residential accommodation in Delhi. 

(3) Are not Government servants or employees of Corporate 
bodies. 

6. However, on his representing once agam to the Chairman of 
the Authority, he has been allowed to vacate the site within a period 
of 6 months after making alternative arrangements for himself. He 
has also been informed that the Authority cannot agree that he be 
permitted to vacate the site in question along with other occupiers. 

7. The Standing Committee considered thc matter in its meeting 
held on the 17th August 1963 and resolved to recommend that the 
action taken in this case be approved with the modification that the 
time for vacating the site may be extended to one year from six 
months already allowed. 

8. The matter is now submitted before the Authority for accord- 
ing their approval to the recommendation of the Standing Commit- 
tee as in para 7 above. 

RESOLUTION 
Resolved that the time allowed for vacating the site may be 

extended from six months to one year but damages as under  rule^, 
be recovered for this period. 



APPENDIX D TO ITEM Nb. 395 
DELHI DEVELOPMENT AUTHORITY 

COPY 01 ~ B ~ L U T I O N  NO. 316 PASSEL) AT AN ORDINARY M E E T I N G  OF & 
D~LHI IMPROVEMENT TRUST HELD ON 3 1 s ~  AUGUST, 1954. 

S ~ W E C T :  -Temporary allotment of 2,000 sq. ydr. of land in Upper Be& 
Road Scheme to Bawa Bachittar Singh. 

A request Por allotment of 500 sq. yds. of land for storage of 
Crockery etc. on Bela Road in the Upper Bela Road Scheme was 
received from Bawa Bachittar Singh As the land was not r e q u i d  
immediately by the Trust for execution of the Scheme it was decided 
to allot the land on terms applicable to such leases and on payment 
of Zonal rate of Rs. 10 per 100 sq. yds. per rnensem. 

2. Bawa Bachittar Singh has now put in a revised demand for 
2,000 sq. yds. of land (inclusive of 500 sq. yds. referred above). The 
land applied for is shown in the sketch laid on the table and is not 
likely to be required by the Trust in the near future. It is therefore 
proposed that the land measuring 2,000 sq. yds. be allotted tn the 
applicant on payment of rent at Rs. 10 p.m. per 100 sq. yds. and on 
the following principal terms and conditions: - 

(i) No  construction even of purely temporary nature will De: 
made without obtaining prior sanction of Trust. 

( i i )  No compensation for any structure or on any other account 
will be paid to the lessee in the event of termination of the 
lease. 

( i i i )  The lease will be purely temporary and can be termmated 
at any time on one month's notice. 

(iv) The land shall not he used for any other purpose except 
as a Godown. 

(v) The leasee shall have to deposit a cash security of Rs. 2,oodr . 
for fulAlment of the terms of allotment and for peacefully 
handing over the posvarion of the land on termination d 
the leaa. 

3. Approval of the Board to the proposal is requested, 



[File No. L/12 (55) /54] 

RESOLUTION 
Resolved that temporary lease of a total area of about 1,200 sq. 

yds., be granted on the conditions proposed but the allotment be not 
conveyed till plans of the proposed construction on the land have been 
scrutinized by the Superintending Engineer, Delhi State and approved. 

APPENDIX E TO ITEM NO. 395 

The possession of the goods in full and g o d  condtion taken over 
from the Delh Development Authority today on 5th July 1963 at 
2 P.M. through Shri Amrit Lal. Nazul Tasildar the locks have bccn 
,opened. 

(Sd.) Illegible. 







APPENDIX VI 

MINISTRY OF HOME AFFAIRS 

Note on certain points arising out of Para 46 of Audit Report 
(Civil) 1965. 

(Ref.  Para 3.2 of Report) 

PARA 46: Large-scale acquisition, development and disposd of 
land in Delhi. 

Question 1.-A detailed note on the scheme of 'largescale acqui- 
sition, development and disposal of land in Delhi' which wpr 
sanctioned in May 1961 may be furnished. 

Answer.-The details of the scheme of large-scale acquisition, 
development and disposal of land in Delhi are contained in a state 
ment laid on the Table of the Lok Sabha on 3 r d  March 1961 in 
reply to the notice under rule 197 from Shri P. G. Deb. A copy af 
the statement is enclosed. (Annexure I). 

Question 2.-What were the annual targets for (i) acquisition, (ii) 
development and (iii) disposal of land and what were the achieve 
ments against each? 

Answer.-A statement is enclosed (Annexure II). 

Question 3.-What were the criteria for letting out developed 
land on lease-hold basis to the various categories of persons. namely* 
local bodies, private parties includmg m p e r a t i v e  societieq 
industrialists, etc. 

Amwet.-The information is contained in para 2, Section IIX 
of Annexure I. 

Question &-It has been stated in the Audit para that the lard 
was to be developed through the agencies of CP.W.D-, the Dew 
Development Authority, Delhi Muniapal Corporation and Coopem- 
tive Societies. 

(i) What percentage of lad was given to each of the a p n e h ?  

(ill) What w u  the hrdr for entrmthg thc work to differant 
dsr instead od giving it to the authority? 



(i) The total area of land allotted to various agencies upto 31st 
March 1965 is 9068: 35'acres The percentages of land allotted to each 
agency are given below:-. I 

I 1 
(a) Delhi Development Authority . .. 4975.10 acres. 

(54.9% ) 
(b) Delhi Municipal Corporation . . 1475.93 acres. 

(16.3% ) 
(c) Government Departments . . (1329.36) acres. 

(14.6% ) 
(d) Co-operative Societies . . 126'7.96 acres. 

(14.2% ) 
(ii) (a) Delhi Development Authority.--4759 plots covering an 

area of 1335 acres 
I 

(b) Delhi Municipal Corporation.-17,126 Camping sites of 25 sq. 
yds. each, 3863 plots of 80 sq. yds. each under Jhuggi-Jhompri He- 
moval Scheme and 5121 two-roomed tenements comprising an area of 
560 acres. 

(c) Goventment Depa7tments.-Responsibili ty for developmeti t of 
k n d  allotted to various Government Departments rests with thcse 
Departments. Information about the area developed by them has 
been called for and will be furnished later. 

(d) Co-operative Societies.-71.94 crores. 

(The Cooperative Societies are given 3 years period to com- 
plete the development in accordance with the provisions 
of the scheme). 

(iii) The development of land has been entrusted to four agencies, 
namely, Government Departments, Delhi Municipal Corporation, 
Delhi Development Authority and the Co-operative Societies. The 
nature of development in the first three cases differ3 from each other. 
In the case of Government Departments, allotment of land was main- 
3y for purposes of housing of Government servants and provision of 
office accommodation. The development of land in this case fellows 
the pattern of group housing and development of areas for large oflice 
buildings. In the case of the Delhi Municipal' Corporation which has 
been entrusted with the work of slum clearance in Ddhi and the re- 
settlement of squatters in Jhuggis and Jhompris on Government and 
wblic lands, the development is uf a different kind, namely, where 
tenements are built i t  i(; on-!he bmis 61 austerity gmup hou~fng @it+ 
tern, and where 25 so. yd:. mmpigr sites are provided, the area is 
developed with essential facilities, likc water supply and lavatories 



being provided not individually but collectively tor a certain number 
of camping sites. In the case of ,the Delhi Development Authority 
which develops land for disposal to the public, land is developed to 
provide for individual residences. 

In order to encourage the cooperative sector and to utilise the 
resources available in that sector, undeveloped land was made avail- 
able to such Cooperative House Building Societies and the industrial 
Cooperatives as had the necessary resources to develop such land. 

Question 5.-To what extent has the aim of controlling and stabi- 
lismg land prices been fulfilled by the implementation of this 
Scheme? 

Answer.-The disposal of plots to the publlc both by auction and 
by allotment under the Scheme has operated as a check on the land 
prices in Delhi. The prices showed a downward trend in the sucees- 
sive auctions held by the D.D.A Against the average prices fetched 
In auctwns by the D.D.A. In Safdarjung and Naraina ar 7 of Rs. 73.38 
and Rs. 48.48 respectively in October, 1963, the prices i -re Rs- 54.88 
and Rs. 37.52 during the period October and Nouemt: 1964. In the 
Naraina area the auction price in the case oi certa'n :lots during 
November 1964 to January 1965 almost touched the .eserve price, 
namely Rs. 3350 as against Rs. 32.00. In Safdarjung area when a 
further auction was held in h?arch 1965 the average price fetched 
was Rs. 72.40, the highest price being Rs. 110 and the lowest price 
Rs 53.57. 

The process is continuous and as more plots a re  made available, 
the prices may come down further. 

[Approved by Secretar?; (U.T.) 'j 



ANNEXURE I 
Statement in reply to the notice under rule 197 from Shri P.  G. Deb 

regarding the allo?ment of acquired land in Delhi. 
During the debate in Parliament on the Delhi Rent Control Bill, 

the Union Home Minister stated that the question of introducing 
some measure of control on land values would he considered. In 
accordance with the statement, a Committee was appointed under 
the chairmanship of the Chief Commissioner, Ik lh i ,  to  study the 
problem of and suggest measures of control on land values and stabil- 
ising land prices in the urban areas of Delhi. 

3. One of the main recommendations of the Committee was that 
the Government should acquire all vacant land withm the urbanis- 
able limits of Delhi. develop the same m accordance with prc-dcter- 
mined ideas about the nature and extent of the  drsircd future dcve- 
lopment and put on the market every year a minimum of 5,000 plots. 
In pursuance of this recommendation, the follo~vin~: scheme has been 
approved regarding acquisition, development and a!lotme!lt o f  land 
in De1hi:- 

I. Acquisition of Land: 
About 8,000 acres of land will be acquired in the first instarce 

under the Land Acquisition Act, 1894. 
11. Development of Land: 

This 8,000 acres of land will be developed by the following author- 
ities:- 

(i)  T h e  Central Public Works Department for housing of Govcrn- 
ment cmplovces . . . . . 1,200 

(ii) Dclhi Dcvclopmcnt Authority for providing housing (including 
plots for those who.8 land has hem ncquircd', for industrirli~ts 
and rnanufacrures, shopping centres and business prrmiscr, 
public and private instir ulions, cornmunit y facilities . 4 W  

@i) Delhi Municipal Corporation for slum-clear~~ncc and ihuggi 
j h m p r i  rdvmer  md rhifting of industries from the congcstrd 
urban u e a s  of Delhi . . . . . . . .  &So 

(iv) How-building moperative societies and industrirl co-o 
(provided thc Chief Cnnmigsioncr is utirRcd that tF$% 
opcntive soclcticr hare the ncaciury rebourccs for such dcve- 
lopmcnt and subject to the condition that if the drvc lo rnt is 
na mmpkted within three yean of allotment. the irnt/?ill b. 
resumed by the G o v m e n t  rubjcct to r peualty of 10% of the 
premium paid) . . .  . . . . . .  850 

TQTAL . . .  



The Dew Development Authority will proceed expeditiously to 
develop about 2,500 acres of land already notified as 'development 
area.' The augment the pace of development, the question of declar- 
mg more areas as "development areas" will be considered in consulta- 
tion with the Delhi Municipal Corporation. 

The Delhi Municipal Corporation will take urgent steps to pro- 
vide trunk municipal services to the areas to be developed under 
this scheme. 

About 2,000 plots are expected to be made available for disposal 
by auction by October. 1961. 

Undeveloped land will be made available to the Central Public 
Works Department, the Delhi Munmpal Corporation and t l x  Delhi 
Dtvelopmcn: Authority for devclopment as well as such co- era- 
tive house-building societies and industrial CO-OP(.-- ' -s as have the 
necessary resources to develop such land. 

All land given by the Government, the Delhi hiuniciral Corpora- 
tion and the Delhi Development Authority to private parties. inrlud- 
m g  c ~ p e r a t i v e s ,  will be on leasehold basis. 

Over and above the actual cost of acquisition and development a 
m a l l  additional charge, to be merged in the price of the land, will 
be recovered on a suitable basis so as to provide funds for subsidiz- 
ing low-cost housing, expenditure on overheads and future f nancing 
of similar projects. 

As a general policy, disposal of developed land will be made by 
auction, the premium being determined by the highest bid, and the 
meserve price being the cost of acquisition and development plus the 
additional charges referred to in the previous paragraph While fix- 
+Ig the reserve price, the location, size and the demand for plots in 
Ihe particular area in question will be taken ink, account by the dib. 
peing authority. 

Land will be allotted a t  the resenre price to-- 
(a) the individuals whom land is acquired as a result at 

acqufsition proceedings for the planned developmeat d 
Delhi. Inthm- 



area and the value of the land acquired from the indivi- 
dual and the location and the value of the plot to be 
allotted. 

(ii) If industrial plot is to be allotted, its size will be deter- 
mi.A with reference to the requirement of the industfl 
to be pet up, provided that the setting up of such industry 
is in accordance with the Master Plan and the industrial- 
ist concerned has the capacity to establish and run such 
industry and provided further that thc estent of land 
allotted at predetermined rates should not exceed the 
area acquired from the industrialist concerned In mak- 
ing such allotments for industries, the Chief Cornmi.;- 
sioner will be advised by an Advisory Committee to hc 
nominated by him. 

(b) industrialists who are being asked to remove their facto- 
ries from their present locations. Allotments in this case 
also will be subject to the same conditions and in consul- 
tation with the Advisory Committee mentioned in the 
previous subparagraph, 

(c) the indi:?iduals in the low income group. These alld- 
ments will be made by drawing of lots under the supervi- 
sion of an Advisory Committee to be nominated by the 
Chief Commissioner. A suitable percentage of the area 
development for private housing by the Delhi Develop 
ment Authority may be reserved for this purpose. 

(d) house-building co-operative societies and industrial co- 
operatives. 

The ground reni w111 b( (harqed at the nominal rate of Re. 1 per 
annum per plot for the first five year Thereafter ,the annual ground 
rent shall be payable a t  24 per cent. of the premium originally paid. 
T ~ P  rate of ground rent will be subject to reviflion after every 90 
years. 

The following conditions will govern the allotnwnt of land. 
whether by auction or otherwise, to individuals (including those 
whose land has been acquired) :- 

(a) No plot will be allotted to any person alreadv owning a 
residential plot of land or house in Dellti, New Delhi or 
Cantonment either in his own name or in the name of 
his wffe/husband or other dependent relations includhg 
unmarried children. The question of making an exception 
!n the awe of pe~ronr living tn a congested locality or 
whobe frmfly has outgrown would be c<nnridered after 
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8ome experience has been gained of the working of the 
scheme. 

,(b) The allottee of a plot will be required to construct the 
house in accordance with the sanctioned plans within two 
years of the date of allotment, failing which the land would 
be liable to be resumed. 

(c) The allottee of a plot shall not sell or transfer his rights 
m the plot or part thereof for a period of 10 years from 
the date of allotment except with the previous a~prova l  
of the Chief Commissioner which will be given only in 
exceptional circumstances. Thereafter, the permission to 
sell will be given by the Chief Commissioner. In both 
the cases, 50 per cent of the unearned increase in value of 
the plot will be paid to Government before the trawfer 
i s  permitted. 

td) Leasc deeds will, among other things, cvn!-.~n thc follow- 
ing conditions:- 

( i )  due observance of municipal bye-laws; 
(i i)  use of the land for !he purpcse for which i t  is hllottcd; 

(iii) cons;ruction w:thin the stipulated time; 

(iv) requiring permission before transferrmg any :nterest in 
the land; 

(v) sharing with the Government fifty per cent of unearned 
increase on transfer of the Iand; 

(vi) obligation to pay ground rent regularly; and 

(vii) reentry  and forfeiture of premium in part or in full if 
any of the above conditions is not fulfilled. 

It is not always possible for every individual to buiid a house for 
himself and there are a large number af families both in the higher 
and the lower income groups who have to or would prefer to live in 
rented accolnmodatioh After providing for the requirements refer- 
red to in the previous paragraphs a sufacient number of plots will be 
allotted by unrestricted publlc auction each year on a leasehold bask 
The ~ x t i o n  price in such caaea will be the premium and ground raat 
will br charged at 2 j  per cent of auch price hwn the date of rlERIC 
ment ( ' the plot subject to revision after everp 30 yeuta. !be aQkllr 
conditi :s of allotment mentioned in the prevlous pupsnph a 
apply 

-I - .- ... , 



IV. Co-operative Societies: 

In the case of the following three categories of co-operative house- 
building societies, namely- 

(i) socicties which had been dispossessed of thcir land by the 
acquisition in 1957 by Government of ::!-I<. . '  1.200 acres of 
land; 

( i i )  societm whi-h had themselves boug! t L I I ,  i prior to the 
13th Nm~cmber, 1959, otherwise .h. i . i  !'IT c,u::h arrjuisition 
proceedings, and whose land is bc,ng n , -qu i~mi ;  nn:! 

(111) snc~et~cs for whlch th:? preliminary nrs4lficnt,on ~ll!der SCC- 
tinn 4 for nrquisit~on of land had b~~t~!: ~ .~s~:ct l  bk*forc the 
13th November, 1959, and tht. cstirn:i,cLf I- : u. ..: y~iijition 
was deposited before that date, 

it has been decided that- 

(a) the addi:ional charge over and abovc :he cost of acquisi- 
tion will be charged at half the rater; 

(b) the ground rent will be recovered at R e  1 per annum for 
a period of 10 years and thereafter at 21 per cent ( t i  the 
premium originally paid subject to revis~on after evcry 30 
years. 

Ln view of these concessions, these societies will be allotted un- 
developed land subject to the condition that there they fa l l  to deve- 
lop the land within a period of three years, the land will be resumed 
by the Government subject to a penalty of 10 per cent of the p r e m i m  
originally wid. If the society concerned is not in a pai t ion to 
develop land, developed land will be allotted as stated in 111 above. 

V. Finance: 

A revolving fund of Rs. 5 crores will be provided icr the purpose, 

VX. Otgcrnisation and Control: 

The Chief Commissioner, Delhi, will be responsible for the fmple- 
mentation of the scheme. The Ministry of Home Affairs will be in 
overall direction of this work 

3. A copy of the report of the Committee on Land Valuea and & 
note ccmtaining the decisions taken on the other reeommendatioba 
of the Committee are attached. (Enclosurer I and II). 



ENCLOSURE I 

Report of tile conntittee appo:,~tecl to  constder the qlrestiniz of intro- 
duc'?ry sorlte mesurds  of control oia land value; tn Dzliti. 

During the debate in Parhament on the Delhi Rent Control Bill, 
the Union Home hl~nis ter  indicated that the questiun of 1-'rod-1-ing 
some mcasurcs of control on lsnd value.; wr)u!d he cor,~l?..crr-i In 
accordance with this statement the  Goverr . rne~t  of irdia :p?r.inted 
a comr~u? tee by thelr order Xu 32 1 3 )-D.!lh~, d ~ t e d  the 5th F'L. ) r ~ c r l ~ ,  
1953. consisting of the fo'llow!ng members - 

(1) Shri A. D. P a n d ~ t ,  I C S ,  C h e f  Cornm:ssiur.er, De!h;- 
Cliiil l rl7Lutl 

( 2 )  Dr. V. K. R. V. Rao, Vice-Chnncelior. I)e:r:l University- 
M ( ~ - I L ~ c P .  

( 3 )  Shri P. R. Pu'ayak. 1.C S ,  Cornmi.;;ionor, 9e!'-.i Yunidpal 
Corpc;rztic.n-- JIember. 

(4)  Shri M. R. Kothandaraman. Adviser, (Sec. Service) Plan- 
nmg C11n:missior,-nlerr~bcr. 

(6 )  Sh7.i D. P. Karnlk ,  Deputy Secretary. Ministry of Works, 
Housing & Supply-Member. 

Tenns of reference 
2. The terms of reference of the Committee were:- 

(a) to study the problem of introducing same measures of 
control on land values; and 

(b) ta suggest measures of control of land values and stab& 
ising land prices in the urban areas of Delhi. 

3. The Committee was required to submit its repart before the 
31st Match, 1959, but as some m e m b e ~  of the Committee, particular- 
ly the Chairman and the Vi&ancellor were otherwise busy, it 
was not pmdble to hold the Brat meeting before the 11th Mlurh, 
H59. Subsequent meetings could only be held on the 11th April 4 
lhe tfnal meeting on the 7th May, 1939, at which the Coananlttee'r 
ncommmdations were formulated. 

4. The attainment of independence and the partition d India a~cro 
two evenb which a&ctcd Delhi profoundly. Dclhi rquirod r mw 
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status as the Capital of an independent country, destined to play a 
dgnificant part on the world stage. Instead of being the headquae 
ters of an authoritarian foreign Government, mainly concerned with 
preserving the status quo, it became the Capital of a Nation on the 
march in the political, social and economic fields. As a result ot 
tremendous growth in the sphere of activity of a government, striv- 
ing towards the ideal of a welfare state, there was an enormous 
Increase in the number of offices and people worklng in them. Other 
natmls soon es~ablished their missions in Delhi. and, this meant an 
additional demand for office and residentla1 accommoclat~on in more 
select areas. Owing to the lmpos~tion of econon~ic controls in the 
interest of orderly mplementation of the successive Flve Year 
Plans, various commercial houses found it necessary to establish 
branches or to post representatives in Delhi, for securing various 
facilities, such as import licences, forelgn cxchangc and supp!:es of 
controlled raw materials. Several industr~al~sts, up-rooted from the. 
Punjab alter :he partition st.; up ncn ~ndustrinl un~ t s  In and around 
Delhi; and the importance of 1)elhi a:, a commerc~nl and tilstributing 
centre grew from day to day.  The increase 111 the number of indus- 
tnes brought a largt number of pcople to the tapl 'n l  in sc:mh of 

. employment from all over the country. ~nc lad~nf :  n Inrgr ~tumhcr of 
labourers from the vlllages of ne~ghbourti!g State, In sCxc'h o f  a Itv- 
ing, on account of the tremendous spurt in bui1d:ng construction that 
followed independence. The total yopulatmn of the Union Territory 
of Delh~,  which was only 9 17 I?khc in !941 rose to 17 4 lakhs in the 
next census, an increase of 90 per cent as compared with the lncreaqe 
of 44 per cent in the previou; decade. and thereafter the population 
began to grow steadily at the rate of about one hundred thousand a 
year. This increase in populat~cln and the growth in governmental 
activities, trade and commerce, led to a tremendous increase in the 
demand for land and land values began to rise steeply after 1954. 
The restrictions imposed under the DelM Control of Biulding Opera- 
tions Act, 1955, put the private colonisers more or less out of the  field; 
and further availability of the land depended entirely on the rote at 
which government or the local authorities would develop land and 
provide sites for residential and other purposes After a temporary 
drop, land values again began to rise in the middle of 1956 and have 
now reached in some areas fantastic levels. 

5. After partiltion, the only areas developed by public authoritm 
for general housing are Sunder Nagar, Golf Links, Jor Bagh and a 
part of the Diplomatic Enclave. A few thousand plob available in 
these areas werp sold out and auctiona fat the remaining plob which 
were not more than 2 or 3 hundred were suspended in 1983, when 
tae demand from dieplacad persoas for houshg in DttW hod, by md 

perwd fb pe.k and the prices of fetched at ructions wen Iowa 



than those obtained in previous years. Neither the Improvemmt 
Trust nor the Delhi Municipal Committee developed and made avail- 
able sites for providing housing or for small scale industries until 
1958, when the govenment provided hired premises for small scab 
industrial units in the Okhla Industrial Estate. All this led to a 
scramble for whatever land was available, including much specula- 
tive buying and cornering of land; several cooperative societies, some 
of them genuinely anxious to secure plots for residential purposes 
and other formed by speculators merely to take advantage of com- 
pulsory acquisition under the Land Acquisition Act. were in the field; 
and owners of what was a few months earlier agricultural land 
readily parted with their holdings to buyers from urban areas at  the 
inducement of high prices or the threat of compulsory acquisition Ph 
the alternative. 

6. It has not been possible to make a detailed study cf variations 
in land values during the last 10 or 12 years, as this would require 
collection of vast data from government agencw and local authori- 
ties. However, a few figures, which will give an iden of the trends 
have been furnished to the Committee by the Sta?isticsl OBcer of 
the Dclhi Administration. These are shown in :he statement 1, 2 and 
3 annexed to this report along with an explanatory mrmorandum. 

7. As regards the measures to control land values, p r m s  of land 
r ~ s e  and fall generally, according to the fluctua!ions in the general 
pricc level But in Delhi there have been special factors rrentioned 
elsewhere in the report, which operate so as to raise land values out 
of all proportion to the general price level. We are of the o p i n i o ~  
that it is not possible to i m ~ u s e  statutory contrnl on the  price of 
land, even if legislation of such a nature is assumed to be protrtctsd 
by the provisions of the Constitution. The prices of land depend on 
VDrrOUS fncrors, such ni; Itxatlon, the size and shape of thr plot, the 
physical nature of the land etc.. and it would be rmpossiblc to draw 
up a comprehensive table of ceiling p r i m  for lands in d:fierent zonr?s 
of the urbanisable aree. The only practicable measure to cmtrol  
land values in a growing city is to relieve the pressure of demand 
as much 8% possible. It is well-known that, while Delhi has gram 
tremendously in importance during the last 10 gears, m a w  other 
prov,ncinl cities, which were once quite flourishing towns of manage- 
able site. have bcen declining in importance. Same of these d* 
do not have physical limitathms such as inadequacy of water supply 
as Delhi has; and if persons for whom I t  k not obligatory to set* 

, in h i h i  could be persuaded to settle down in same other S ~ L P & ~  
cities of India, the pressure on land in DelM must ease and this will 
have a wholesome &ect on the prices of land. 



8. The pressure of demand can also be relieved by the acquisition 
-of all vacant land within urbanisablc limits bv the government, pM- 
vided the necessary funds can be made avai6ble. If all urbanisable 
land is owned by government, there will be no private speculative 
transactions in such land and land values are hound to drop. The 
land so acquired may be developed by Government as and whem 
funds are available for development, and in accordance with pre- 
determined ideas about the nature and extent of desired future 
development. This, therefore, is a recommendation we make with 
all the emphasis at our command. We believe that such a course is 
*essential for the orderly implementation of the Master Plan for 
Delhi now nearing completion. It  will, however be necessary k 
.ensure, in the event of such large scale acquisition of land, that no 
squatting takes place on the acquired land, because there is an im- 
pression all round that no squatter in Delhi will be evicted, without 
being provided with a built up house or a plot of land on no-profit 
no-loss basis. 

9. In this connection, we would refer to the various proposals 
drawn up by government from time to time regarding the transfer 
of offices, whose existence in Delhi is not ab6olutely neccssasy for 
the efficient functioning of Government, to other parts of the coun- 
try. This question has been considered on more than one occasinn 
during the last 10 years and decisions announced, but not more th,,.~ 
half a dozen very minor offices. employing only a few persons, have 
actually been moved out of Delhi. On the ather hand, everyday, 
land continues to be allotted to new institutions, private and public, 
of an academic, social or cultural character, though these could, infact 
carry on their work much better in a small quite provincial town. 
We recommended to the government that the proposals drawn up 
from time to time for the transfer of offtces from Uelhi should be 
.implemented with determination Further, no new institution should 
be given any allotment of govenunent land, unless it sub-serves the 
interests of the population of Delhi directly, or it is established that 
the nature of the work to be carried out is such that it cannot, witb 
-equal efeeiency be carried out elsewhere than in Delhi. 

Many persons, who have to stay in Delhi in connection with the& 
work fur a nwnber of years and who formerly would have returned 
to their Statea of dgin, now decide, in increasing numberr, to make 
Delhi their pemmmmt home. They are fn the market for land, along 
with tbsc for whom it ir nccewvy to h e  in Delhi, in comectlo. 
with their bwfncrr Even the government bu been pnwidfng ape- 
dd fradlltiar for such pcople by mcourrgfng them to form cooptrrr- 
ti- mcicties and acquiring Lrnd for them. A whob colony lrnr 

datloprsdbygwcrnmmtforodlllosndthcurxnadfolrsr,wh,bd 



berved in World War Il. Had s u ~ h  facilities been provided else- 
where than in Delhi, the land problem in Delhi would not ham 
become so acute, and a number of a new town-ships could have 
been established. 

10. We have been informed that in various colonies, developed W 
private enterprise during the last 10 years, there are about 6,000 
plots which have not yet been built over. The number of such p lob  
in the colonies developed by government are stated to be about 150, 
but action against the lessees of those plots in terms of the lea*, 
which prescribes a period during which the lessee must construct 
a building on the plot, has already been taken In the case of plot8 
in private colonies, which are held on a freehold basis, however. 
there is no legal provision either in the Punjab Municipal Act or in 
the Delhi Municipal Corporation Act, whereby the owner can be 
compelled to build on a site within a fixed period. We understand, 
in the Madras Corporation Act, there is a provision under which 
House Tax on vacant building sites rises with continued failure to 
build on them. According to the Delhi Municipal Corpcration Act, 
no general property (or house) tax it; in effect payable on a vacant 
building site, the whole of the tax levied being, refundable on 
application. In Bombay, on the other hand, only 2 3 of the tax levied 
is refundable. We are of the opinion that the refund pr~vicions of 
the Delhi Municipal Corporation Act, should be amended at least to 
conform to the Bombay Act, if not made more stringent (e.g- a 
refund of only 50 per cent). 

The Comrn~ss oner. Dclhi Municipal Corporation, mformed the 
Committee that In several cases buiidmgs have not been constructed 
on f me-hold sites, because the Corporation cannot sanction building 
plans, as the sites have not bccn developed to the mlnmum speciAca- 
tions prescribed by the Corporation for building plots. But it is be- 
lieved that a number of plots have been held against a rise in prlces 
of land and have changed hands frequently. We are of the opinian 
that the local authorities concerned should be empowered by law 
to W e  a notice to the holders of these plots to  construct a building 
1(3coFdfng to a aactioned plan an such plots as h a w  the minimum 
ravlcer within a spdled period. If the owners do not comply with 
cudr notices, that. entitlement to any refund of taxes pcaid shoubd 
rcl.n and, in addition, such plotr should be liable to aquisitian and 
hrrthcr dbpoapL For furthering this objective, we recommcindtd 
that bd outhorltia &odd carry out 8 detailed a m f q  of thdt 
uau ImmaAf.Cdp, d t b  r view to takhg action w sugecsttd b thk 
m p h .  Ntoarvg  1~~ should akr, be rpccdffil. 



however, solve our problem. The shortage of housing in Delhi at  
present is of the order of about 1,10,OM) units. I t  is, therefore, neces. 
sary that each year a minimum of 5,000 plots should be put on the 
market by Government and local authorities or a statutory Housing 
Board, specially established for the purpose of developing and dis- 
posing of land. The advantage of the last-named institution would 
be that it will be in a position to raise money from intending buyers 
as well as raise finances from the market, and will requiw govern- 
ment finance initially only for the purpose of starting its activities, 

The minimum plot areas for future development, envisaged by the 
Delhi Authority and generally insisted upon by the n-lhi Municipal 
Corporation is 200 sq. yds., and the maximum plot r 7 .  as recom- 
mended in the ensuring paragraph, should he 800 sq. . : . d ~ .  Pluts 
of sizes varying between these two limits should 'w rn:>Jc available 
in various developed neighbourhoods year after 11- by auction or 
by direct allotment to persons eligible under t l -  : m-cost h o u s ~ ~ g  
scheme, so as to meet the demand of I>crsnns dcslr !I,  (0 li\v- in  their 
own houses. In this connection, it m u d  be pojrtd 1 '  " h a l t  owing 
to the existence of Rent Control legislation, *her?. ; very little likrll- 
hood of financiers investinq in construction o f  house.; for pnrwns 
with incomes below 1.000 P.M. and the shnrtap or  housinq i s  fclt 
particularly by this class of persons In future. housing for ptbrsr)ns, 
who are unable to afford their own houses, will have to be under- 
taken almost entirely by government or lrml airthnritim Althour!h 
a fairly generous provision has been mndefor lonns to low and middle 
inmme groups for housebuilding purposes. it has not bwq possEh!e 
for these classes to take full advantaqe of such provi~ion, i n  the 
absence of adequate number of develop d plots Loans undcr these 
schemes can be granted only to those, persons who alrcnd\. own tte- 
veloped plot. 

11. In a citv where thc pressure on land is so he:rvy 3rd the cost 
of development of new land beyond the existing urban limits Fn ex- 
orbitant, it is necessary to make more intensive use of t h ~  existing 
developed areas. The capital cost of providing acrvicez. wch as 
water maim and .sewers per unit of housinq can h~ cut down, if the 
plot area is reduced. The resulting Increase in density rnn, how- 
ever, be cmpensatcd for bv providing more open spaccu, such as 
parks and p l a y p u n d s  which are woefully inadequate ~ c n c r n l ! ~  d l  
w e r  Delhi, and even in the newly devcbped nlras. With thc rim 
fn the cost of Ijving, high tnxatinn ond limitation on incomes and 
expenditure, ft  is becoming increasingly dfficult to maintairl large 
b u s e s  fin13 large gardens, In  some areas, wch os the Civil Lines, 
the owners of large house-sitm are anxious to mkd;vide nnd utildlrr, 
tbem for building more than one mjdence. We are of the opinion 



that large tracb of dweloped land, which can immediately be put 
to u e  to relieve the shortage of housing sites for low and middk 
income groups, should be bmefidally utilised. In the existing &- 
veloped areas, the maximum plot area should be 1,209 sq. yds. and 
awners or lessees of plots should be required to sub-divide the plot 
on these lines. To the sub-divided plots would attach the same 
liability to build to pay penal property taxes or incur liability t 
acquisition as in the other cases, we have mentioned earlier. A 
acheme on these lines will have to be carefully worked out, tn consul- 
tation with the Town planners, after taking into account the size of 
water-mains, sewers etc. It may be that the sizes of existing sewers 
and water-mains are such as not to permit the construction of uddt 
tional houses and services map, therefore, have to be aummted.  In- 
tensive development on these Lines may not be advantageous, if the 
enlargement of existing services proves more expensive than the cost 
of laying new sewers and water-mains in the newly developed areas 
But this will be counter balanced by the greater convenience of 1- 
tion and the lesser demands on other essential needs. such as t r ans  
pod 

12 For the forgoirq reasons, we are of the opinion that in future 
schemes of development for residential purposes, whether private ar 
public, hc m a ~ i m u m  plot area permissible shquld be 800 sq. yds. 
We have been informed that an area of 800 to 1,000 sq pds. is the most 
popular plot area at present in Delhi. This area permits of the con- 
struction of two flats with 3 bed roams on each floor with adequate 
setbacks as we11 as a little garden. It may be necessary to frame 
legislation for the purpose of imposing ceiling on plot area ?or resi- 
dential purposes. The ceiling, of course, will not amlv to certain 
public buildings occupied by persons holding high ofnccts. whoss 
duties make it necessary for them to occupy large houses wth sperr 
ous . v u n d a  

13. It has already been mentioned that Delhi has grown as an 
industrial cente since partition 'l'7wx-e is a demand from indtrstris- 
Ugts for more land to be developed for industries in and around Dethl. 
It has been urged also that there should be no restridions on tbh 
number and type of industries that should be allowed in the neigh 
bourhocxl of the city. In our opinion, it would be a serious mistake 
to provide facilities for more industries in Dclhi than are absaJutely 
aecea~ary to support the local economy We consider that, by and 
large, the pmposals submitted by the Town Planning O r p n I s U m  
for restricting the number and type of industries in and arnund DdM 
should be adopted and should be riffornusly adhered ta We do Z& 
far instance, see why the Industrial Estate need haw been 1 0 ~ 1 t d  



fn Z)elhf, when ft. cauld @ly 48ve been bated in t o w  b ~ e  Farida- 
bad in the Punjab or Ghaziabad in the US. where adequate facilities 
exist. I t  is more di@cult to check the growth of houses and shops 
in a city, but under the Industries Development and Regulation Act 
and the licensing provisions therein, it is easy for government b con- 
trol the location of industries. Town Planners have warned against 
the huge social and other costs of cities with more than a million 
inhabitants. There may be people who wish to see Delhi developed 
into a London or a Bombay o r  a Calcutta. But none of these is regard- 
ed as an ideal city to live in. One author has described this desire am 
a "traditional form of vanity which identifies the city's greatness with 
its numbers of heads". In England, the government realised the jm- 
portance of a systematic @icy or urban dispersal as a means of pre- 
venting future growth of conurbations round the principle cities of 
London, Birmingham and Manchester: and under the New Towns Act, 
setellite towns, with a population of 20 to 50 thotlsand and room for 
as many more, were developed. To these were moved bath the indus- 
tries set up in congested areas and the workers who worked thcrein. 
We are aware that the control of industries in larqc cities is a dclicate 
and intricate matter. But experience else-where emphasises, thilt in 
highly congested area it is desirable, as far as possible, t o  prcl:ent new 
industrial growth. In general, industrialists arc anxious both to enjoy 
the amenities of large cities, and to h a w  their factories within easy 
motoring distance from their residence f u r  purposes of super~is:on. 
We do not t h k k  that industry or industrialists wi!l irl any way stlfler, 
if new factories are situated at a distance of 50 r c u i s  or more frvm 
Delhi. 

A Note on the Land Values in Delhi Since 1945. 

The average land values which stood at Rs. 80.00 per sq. yd. in 
1952 in the D.P..G. Schvne rose to Rs. 164.00 (though the unofncial 
quotation was over Rs. 250.00) in 1957 and land prirec on the Najaf- 
garh Raad (Industrial area) increased by 5 to 7 t:mes of what the 
prices were in 1950-51, as the two areas have attpined much impor- 
tance in the commercial and the industrial field respectively. 

The data collected during the course of investigation have been 
nunmarised in Statements I, I1 and 111. Statement I depicts the 
changes in average prices in the main localities of Delhi whcreas 
Statement Il gives further details about these prices and the I11 shows 
the average prices in the outer areas of Dclhf since 1955 onward. 

The position as reflected from a perusal of them statements is given 
in the following paragraphs, 



New De2hi.-(Central Areas around Connaught Circus and 
Parliament Street). 

Much data could not be got from the ofice of the Registrar which 
may show the trend of land prices in these areas during all these 
years. The only figure which was available, shows that the land 
value during 1952 was Rs. 89.95 per sq. yd. on the Parliament Street. 
However, information from the unofficial sources reveals that the 
land prices on Prithvi Raj Road rnse from Rs. 55,000 p e r  acre in 
1945 to Rs. 1,70,000 in 1949. As compared to this. a plot of 1 acre 
area on Curzon Road was sold at Rs. 3.50.000 in 1958. 

Nezo Delhi 11.- (Southern Ridge area, J u n q u r a ,  Nizarnuddin, 
Kilokri and private colonirs such ns H a w  Khas, Green 
Park, Kotla Mubarakpur, Kailash, Sunlight Estate etc.). 

Thrrc ~ ' 2 s  nn increasing t r ~ n d  i n  the averaee prices of land from 
1945 to 1950 du r inq  which per'od the prices incrensrd frnm Rs 9.78 
per sq yd in 1945 to Rs. 16'00 prr sq yd. in 1950 W:th !be coming 
Into existmce of some new colrlnies after 1949 m d  ?Wl this increas- 
inq trend of land valucs was arrested and th r  prier.; hrive almost 
remained constant fluctuating around Rs 19-00 pcr sr, yd 

K c w  i3.7ll l  IT!.-- 1D,plovntic Enclave, Jorbach. G 3 l f  Link. 
S u n d c r  Nagar) . 

The prices in this area also shnwcd an i.\cse~-inf: twnd upto 
1 9 5 2 T h e  priccs rose fram Hs. 16.28 per sq. yd in !QW tn 24.45 in 
1953 Thc - i v ~ * ? , ~ h l t ~  qaoht:m: f > r  the years 1 9 3  nqd 19% indicate 
that the priers have not bcen risinq after 1952. The average price 
of the land in 1956 was Rs. 21.50 per sq. gd. 

New Delhi 1V.- (Yusaf Sawi and other undeveloped !ands) . 
Thc lnnd vnlues in this arc3 did not show an Inc re~4nc  trend 

from 1 H S  to 1955 and were actuallv dccl!ning-as t h : ~  arca was not 
mficicntly devrluped. However, the prices started to ircrease in 
1957 when they rose to Rs. 9.00 from Rs. 4-97 per S;I. >(!. in 1953. 
The price lcvcl was at its peltk in 1958 when the l ~ n d  values W- 
Rs. 9.68 per sq. yd. 

Darya Ganj.- ! - ( -a  

Since the area is located in the heart of the city. t h e  prices fetch- 
ed in this arca were much more higher as compared to the prices m 
the other parts and there was an increasing trend in prices from 
1946 and 1952-53 after which the prices started to decline. The 
avernge price for the whole of Darys Can) increased fram Rs. 2 1 ' s  
per sq. yd. i n  1995 to109 92 in 1953 and came down to Rs. 64-77 Pn 
1937. 



In the south of Day8 Ganj the prices increuKd from Rb W ' )  
per sq. yd. in 1948 and reached their peak ie.,  119.33 per sq. yd. b 
1958. Although the prices remained above Rs. 10OD00 during thr 
par 1955 and 1956 also. The prices came down to Ra 67.27 per 19 
yd, in 1957. 

In the North of Daryaganj also the prices increased from Rs. 20. Y 
per sq. yd. in 1945 to about Rs. 120.00 per sq. yd. in 1950 and 1951. !l%o 
prices in the later period seems to have come down and stood U 
Rs. 81 90 per sq. yd. in 1956. 

In the Old Daryaganj the prices show almost a cort'  . ~nuoua a- 
erease from Rs. 35.00 per sq. yd. in 1946 to Rs. 100.00 in 1953 after 
which as in case of South Darya Ganj the prices after showing a d* 
cline in 1954 again rose to about Rs. 85.00 during the years 1955 and 
1958. The prices declined to Rs. 62.27 in 1957. 

Karol Bagh.-(Devnagar, Rehgarpura, Shidipura, Rohtak Rd, 
W.E.I., Anand Parbat, Pusa Road, Model Basti.). 

The prices in the Karol Bagh arc? s5ow almost a continuous h- 
crease from 1945 to 1953 during which it increased from Rs. 15.18 h 
1945 to Rs. 40.00 in 1953 after which there was fall upto 1956 when it 
came down to Rs. 28-00 per sq. yd. There was an abnormal rise ID 
the prices during the years 1957 and 1958. The land was being sold 
at the rate of Rs. 125.00 per sq. yd. during the year 1958 which rras 
the maximum price fetched in Western Extension Scheme 

Subzimndi.- (Knmla Nqgar, Jawahar Nagar, Premnagar. 
Shakti Nagar, Rana Pratap Bagh, Roshan Ara Extension 
Sodura Kalan, Malka Ganj, Sohan Ganj, Rajpura etc.). 

The prices of land in Subzimandi area show a fluctuating trend. 
The prices were almost the same during the year 1945,1946,1948, 1959, 
1955 and 1957. The maximum price during the year 1958 in Roshan 
Ara Extension Scheme (Shakti Nagar and Prern Nagar) wm Rs. 61.10 
per sq. yd. whereas the average price during the year 1958 was 
Ra. 4P 77 per sq. yd. 

Shadata 1.-(Shadara Town, Rohtas Nagar, Navin Shadua, 
Dilshad Garden, Sunlight Estate etc.) . 

The average prices were the same during thc year 1918 and 19!56. 
The prices during the years 1948 and 1956 were Re. 7.3 and Rs. 3.57 
pa aq, yd. respectively. The average p r i m  during the yew 19% a d  
lfM were exadly the same te., Rs. 3'36 and Rs. 3'37 per q. gd. 



OhaMt. IL-(Areaa between J a r n u  md Shshdur ic, 
Gandhf Nag=, Kriehan Nagu, Dhurrnji Khaa, Gokd 
N a g u  a.). 

T%e average prim show a fluctuating trend between 1946 and 19s. 
L mme of the farflung areas the land was sold a t  the cheeped r a w  
fm example in Gokal Nagar the price was Rs, 0.33 per sq. yd. erer 
during the year 1954. During the year 1950 the pricea fetched per nq. 
fl. in Krishan Nagar was Rs. 4.00 where as Ure land was sold i 
Krishna Nagar at  the rate of Rs. 22.90 per sq. yd. during the yam 
1957, as compared to the average for the whole area which stood a2 
R a  11.74. The average prices show a continuously rising trend after 
1963. The average prices increased from Rs. 3.20 in 1954 to Rs. 11.W 
h 1957. 

Pahat Ganj.-Between the years 1945 to 1955 the land prices & 
Y e  area fluctuated between Rs. 40.00 to 50.00 per sq. yd. The low 
avenge price during the year 1950 is due to thr  low priccs fetched 
La the Nabi Karim Area. During the year 1957 the averaqe price f a  
the whole area was Rs. 75.32 per sq. yd. as compared to maximum 
price during 1957 which was Rs. 91.58 per sq. yd 

Area neat Pusa Institute.-The average prices during the yema 
1052 to 1955 w e n  almost constant fluctuating around Rs. 9.00 per q. 
yd., after which the prices show an increasing trend. The average 
price during the year 1958 was Rs. 14-52 being 1.5 times higher thim 
that of the prices during the year 1952 

D.A.G. Extension.--The area covered under this Scheme liao 
m u n d  the old h n n l r y  line of the citv of Mugh~ls  and extends from 
Delhi Gnte to Ajmeri Gntc. As the area has been develt.ped by thc 
Delhi Improvement Trust, (now called as DeIhi Development 
Authority) for catering to the needs of businecs hnwrts,  the price of 
the land were bound to be higher as compared to other places Tbe 
auction of the sale of the plots in this area at that time was Rs. MqTn 
per sq, gd. This average remained practically cnns?ant during the 
p a n  1952 and 1953. In  1954, thcre was biq spurt in prices when tha 
rate rose to Rs. 164.00 per sq. vd. Since then t h  rate h ~ s  remained 
the mme except for a auddcn decline as F~s. 40.00 per sq. yd. in 1- 
The rate in 1958 was Rs. 185.00 per sq. yd. 

Satai Rohtlla and Kishan Ganj -In this ares in which at me time 
the land values were at their lowest except for Shahdra rcgioa f. 
Delhi the value8 have been steadly increasing since 1945 when (frs 
rate war Ra 4.44 per gq. yd. The rate i? U s  m a  was thus tk 
mart in lW, when it r t d  at Ra 33.24. 



Outet Delhi Area (Suburban Areas).-The rates for these a r e a  
were available from 1055 onward. The rates in the nearer areas like 
bjouri G- Basaiderapur, Titarpur, Tihar and Chowkri Mubark- 
pur, on the Najafgarh Road, and Madipur, Shakurpur on the New 
Rohtak Road, which have been developed are much higher than 
these in other areas. However, the trend is a rising one For all the 
8a'eas. West land is still lying in these low-priced areas which can 
k developed and released far further colonisation. The average 
mtu in Rajourl Gatden which extends from Basaiderapur on one 
side to "J3tarpu.r on the other were Rs. 21-52 per sq. yd. in 1958 as 
eompupd to Rs. 7.99 in 1955. in Tihar the rates went from Rs. 4: 89 
per sq. yd. in 1953 to Rs. 2.36 and Rs. 3.60 per sq. yd. in 1957 and 1958. 



kerr naa P t u  In- 
8UUItC . .  . . 



t
 
0
 

o
v

.
.

 g 
z 

.
.

.
.

.
.

 
, 

. 
. 

9
.

 
e

n
.

.
 

&
V

'
 

N
 

t-4 





Rs. nP. Ra. nP. Ra. nP. lb. UP. Rs. nP. Re. nP. RL nP. Rs. nP. RI. nP. Re. nP. Rs. nP. k. nP. h. nP. Rs. nP. 

BdMuqrarh Road 41.97 . . 3s .W .. 17.70 . . . . .. 35.41 ~ . 8 8  .. . . . . . . 

&k Rod K a h -  
miri Gate Hamilton 

A a d .  . . . . . . . . . . .. 50.71 60.00 .. 31.17 .. . . . - . . 

M a  Ganj Sooth u 57 . . .. 2 8 -  7 0 0 0  5 7 9 7  9409 .. 119.83 77.97 101.40 110.79 67.27 .. 
Dug.Gmj North. 20.13 . . . . . . .. 1 1 r . m  1 s . 3 8  . . . . .. 81-90 .. . . . . 





---.- - 
mori G.rdes . . . 7.99 : . a 8  8.51 IS-(* 

kcriDurpvr . . . .  5-90 7.14 7.04 14'4a 

Titu?ur . . .  :.)I 1.u 15.8~ ~4 .p  

OhorrLriMub.Pr . . 5 . 6 0  8-49 1o.00 rwsa 

A d p u t . . . .  . . SS4@ 3 - 5 6  s'- 
Nangioi jddi . . , . 4 4  1.6) 4 - 0 8  4.86 

W r .  . . . . .  3'33 4.1a 4 ' 9 4  1-w 
Navua . . . . . .  0.56 1.87 . . . . 
Modipu . . . . . .  3 '37  3 1  4.8s S . @  

Bhuoir . 3.44 5-41 3'41 6 . 6 8  

aLlnLchudi . . . .  . . 5.07  3'18 6 . 0 0  7 ' 6 7  

W-W . . . .  10.39 5 . 0 0  .. . . 
New Rohtak Rod . . 12.39 lo.@ . . . . 
S-mti . . . 6.85  . . . . . . 
HostalVillagc . 2'43 2 .68  2.08 2 . 2 4  

Kashapur . . . 3-06  5 '67  3 ' 4 0  3 .  I ~ I  

Narauu. . . . , . 1.98 . 
N.relr.  . . . . . . 8.98 . . 
S U u r P u  . . . . . . . 4'9s 6'47 

. . .  Wti . . . . . a . y  .. 
Dbirpra . . . . .  . . . . 1.50 3 ' 1 7  

Nuqioi . . . . .  . . . , 1.94 3.Q 

T'mP . . . . . . .  4.89 5 '60  1-38  7.58 
.--- .- - 





ENCLOSURE I1 

Decisions taken on the Recommendations of the Committee on Land 
Values 

1. Private investment in housing in Delhi should be facilitated. 
Setting up of colonies which could be located elsewnere 
should be discouraged. 

2. No institution should be given allotment of Government 
land in Delhi unless it subserves the interests of the popu- 
lation of Delhi or it is definite that the nature of the work 
to be carried out is such that it cannot with equal ctricien- 
cy be carried out elsewhere than in Delhi. 

8. Provision should be made in the Delhi Municipal Corpora- 
tion Act, 1957, limiting the refund of property tax on 

vacant building sites to fifty per cent. 

4. Vacant plots in developed areas should be acquired i f  con- 
struction thereon is not mmpleted within a period of two 
years. 

5. A survey should be made of the already developed areas 
with a view to redensification. 

6. Consideration of the recommendation d a t i n g  to the loca- 
tion of industries in the urban areas of Dclhi was poqrpon- 
ed till the Master Plan for Dehli had been considcrcd b r  
the Cabinet. 

7. The size of residential plots to be sold to individuals should 
not exceed 800 sq. yards The ceiling would not apply to 
plots on which residential accommodation is co~structed 
by Government. In the case of co-operative house huild- 
fng societies, the ceiling would be extended to 1,200 sq. yds. 
Even here, in respect of some of the cooperative societies, 
which had either acquired land for development under 
their own arrangement and had been dispossessed of that 
land in the acquisition proceedings by Government in 1057. 
or deposited money with Government before the 31st 
December, 1959, for the acquisition of land for hou3ing 
purposes, or which had themselves bought land (otherwise 
than through acquisition proceedhe)  prior ta the 13th 
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~wemkr, 1959, the ceiling would be relaxed vpto 2,000 
sq. yds. Care should, however, be taken to ensure that 
the total amount of land to a co-operative society does not 
exceed the real needs and that the co-operative societies 
which may be permitted to have a ceiling of 2,000 sq. yds. 
on individual plots are not allowed to apply for acquisi- 
tion of additonal land merely on the ground that larger 
plots are required for some of their members. 



Acquisition Development Dirpoult 

T a r p a  Achievement8 Targets Achievements Achirremmr, 

k t  For the dispoul  ofland no annual targat hrme been $xed Hoacvor it was anticipated that about tooo plots would be made svkil&b 
for ditpc+l by auction by October, 1p61. 

*mi represents the .ra developed by the p l h i  Dm1opmc1.t Authority. In addition, the Delhi Municipal Corpodon M developed ' 
mca of about 760 rm a d  the Cooperilnvc Societies 71 -94 acrcs. 1 hc total m a  dcvclrrcd isthus 1966.94 acres. Infotmraien rbart 
the arc8 developed by Gan. D:ptt. i s  IW rraJily availlble. I t  has been cdled for and will be furnished as early M postibk. 



MINISTRY OF HOME AFFAIRS 
(Ref. para 3.23 of Report) 

Stutement shmciing the total profits earned so far from the acqeisi.. 
tion and disposal of land in Delhi 

Atrwe-.--The proforrna accounts of the Scheme arp maintained 
m acc~)rd:mcc with tk.0  !:' ~ e d u r e  l a ~ d  + w n  by audit The balance- 
sheet of the scheme as o n  31st March, 1964 vidc Annexure 'I' shows 
that t h e  gro-,s profit upto that date was Rs 1,76,51,120/- composed of 
the following items: - 

(a)  Land Cost Equalisation Reserve Fund-Rs 1 45.00(1043/- 
( h)  Development Resenre Fund-Rs l3,IiO,OOG 1- 
( c  I Additional charges prescribed by Gov~rnmc.~t -  

RS 17,68,276/-. 
( d )  Exctxs of incomc over expenditure-Rs 32,844, - 

Th!c figure is hou.cve:.. pro~visional. It is not ?c?;sible to indicate 
tttc actu2l pro!iit-; f:js t h t t  following reasons: - 

( 1 1  Thck c c ~ t  i,i l a n d  ntqulrrd 1s provisiona! and tt! ti? iI figures 
will b(. k ~ ? . ~ ~ ~ . :  1.11;; after  !he courts h a w  dccldc ! t : ic  C : ~ ~ I S  for 
enh3~1c t~~~c ;n t  o' (.ornpctlSnt'on 

( l i i )  Untrl 50 p r  crnt of thc bu i ld~nqs  in the. c i \ ' ~ l . ;  ,$re corn- 
plctcd, maintenance ~ h a r ; ~ s  on stretat Iiq!~tinc. \v.I!P:. suppIy and 
sewagc d!spmal, storm watcr drains, road;, ctc .lrc :1:,? i.c.sp?nsiSiMy 
of the developinq agency and the accounts will  5c :ir~.~l:srd only 
when thcw servicrs arc handed ovrr to tht. Mimir!pal Cf rporation 
of Delh I 

( iv )  Other Expendlturc on interim p~wvision af servicws, such as 
water supply, sewage disposal and internal sewers will h a p  to be 
i n c o r d  by the developing agencis. 



APPENDIX VIII 
( Vidr ppn. 3.59 of Report) 

Statement indicating the Grants-in-oid. lwnt and 'ad-bod p n t r  givrn for uriu in  
sps&d SchrmJ ta th Munidpol Cotpomtim of DaW. 

Budget gap grant . . . . .  . . 
Expenditure on transferred institutions . 
Second Plan schemes . . . . .  
ThiK1 Plan schemes , . . 
Fire m i a s  . . . 
Miscellantous grants paid to erstwhile local bodies : . 
Mainremnce of vital and health stat~stics 

Improvement of smitary arrangements in displaced 
persons calonies; and health scrvices in rural areas 

General grant-in-aid on matching basis of Rs. 3 for 
every Rs. 7 raised as an additional revenue by ncw 
taxation by the Corporntion . . . .  

Terminal tax . . . .  . . 
Collection charges on Terminal tax . 
Motor Vehicles tar . 
Entnuinmcnc and Betting rsxcs . . . .  

TOTAL 

TOTAL 'A '  AND 'B' . 

1961-62 1962-63 1963-64 

(In lakhs of rupees) 



MINISTRY OF INFORMATION AND BROADCASTING 
(Ref .  para 4.26 of the Reporf) 

Note on the exhibition of films in the rural m e w  by Children's 
Film Society. 

(a) Statistics are not available for films shown in rural arem 
and will have to be collected fmm the States. 

(b) The State Governments etc., who are affiliate members d 
the Children's Film Society are supplied one free copy of each of 
the films produced by the Society during the period of their mem- 
bership. The State Governments and their Departments concerned 
with sacial welfare and educational activities also purchase copies 
of films for non-commercial exhibition in their respwtive areas. It 
is not possible to state categorically that such films are being shown 
in tbe Community Development Blocks. However, as the State 
Governments arc supplied free copies nf the documentaries pro- 
duced by the Films Division for exhibition in rural areas through 
their mobile vans, i t  is assumed that copies of the films of the Chil- 
dren's Film Society supplied free to, or  purchased by the State 
Governments or their Departments, are also shown in the Com- 
munity Development Blocks along with the Films Diws~on docu- 
mentaries The Statistics however, will have to be obtained from 
the State Governments. A statement showing the list of films p m  
duced by each State Government is enclosed as annesure 

(c) No definite information in this regard is available. How-, 
in this connection reference is invited to item (b) above. The S t a h  
and Union Territories which have h e n  supplied copies free d 
charge on account of affiliate membership or have purchased capiarr 
of the film from the Society are : - 

Jammu and Kashmir 
Uttar Radesh 
Orisso 
hssom 
W h y a  Radesh 
Maharashtrr 
KarolP 



Delhi 
Lacadive and Minicoy Islands 
Mysore 
Tripura 
Goa 
Pondicherry 
Pun j ab 
Bihar 
West Bengal 
Rajasthan 
Gujarat 
Andhra Pradesh 
Madras 
Himachal Pradesh 
Manipur 
-4ndaman Nicobar Islands 
Nagaland 
Daman and D:u. 



Statement shr wing prints of CldWren's Films pwrchzsed by ths State3 fo+ r*h:brfion throug) 
their Publicity/Mobik vans, erc. In rural, slum and industrial areaJ. 

S. State 
No. 

Film\ Print5 Version 

(1) ( 2 )  (3) 
-- - 

I Andhre Pradesh . . Chctak . . 
Meera Ka Chitra . 
Bal Ramayan 
Ramshastri Ka Nyaya . 
Jaldeep , 

Bachon Se Baten . 
Scout Camp 
Mardi & the ,Mankey . 
Lu Brothers 
Crow & T!lr Fox . 

2 Amam (includes NEFA Bhta . . . .  
and Nagaland). Ekata . . 

Idd hlubarak . 
BalKarnayan . 
Ramshastri Ka N ypya 
Jaldeep . 
Char Dost . 
26th January 
Saral Biswas 
Crow & The Fox . 
Bochon Se Baten , 

Circus Boy 
Merdi & the Monkey , 

Lu Brothers 
Ganga Ki Labaren . 
To the Re4cue . 
Scout Camp 
Haria . 
Gulab Ka Phool . 
Allddin & Tbc Mogic h p  . 
ChctPk . . . 
Veer Purush 

3 Bibu . Savitri 
Hamein K h c h  Do . 
Bapu NcKahaThr . 

- - . - -. - 
Telugu 
Tely-u 
Hindi 
Hindi 
Hindi 
Hindi 
i-ilnd~ 
Hindi 
t h d  i 
Hindi 

&samesc 
Hind1 
Assam 
Hindi 
iIindr 
Hindi 
Hindi 
Hindi 
Asslmmj  
Hindi 
Hindi 
Hindi 
Hindi 
Hindi 
Hindi 
Hirdi 
Hiadi 
tWi 
Hkil 
Hindi 
Hindi 
Hindi 
Hiodi 
H i n d i .  
Hindi 

-- - 



- 
Nayry. . . . . 1 
Raju Aur Gangamxu I 
MahaTeeRh . I 
Stamp Album . 2 
Boond Boon d Sa S a m  I 
Chntur BalPL . 2 
Pmch Putliym . I 
Pahadon Ki P u h  . I 

Detpak . I 
GangnKiLahutn . 9 
Sual Biswrr I 
Guru Bhakti 7 
ChetPh . 2 
Meen Ka Chitm . 7 
Dilli Ki Kahani , 8 
Crow&The Fox . . 2 

BPI Ramayan . . 6 
EteU . . . . . 8 
Ramshastri Ka Nyaya . . 6 
Jddetp . . 6 
Bachon Se Bnten . 4 
Char Dost . 6 
Chuk & Gek 5 
Mardi & The Monkey 4 
Lu Brothers 2 

Haria . . 6 
Yetrr . . 6 
Panchtantra hi Ek Kahani . 6 
S a d  Biswaa . . 6 
Idd Mubarak . 7 
Scout CMlp 2 
To the Rescue . I 

Gulab Ka Phool . I 

Veer P u m h  I 
AUaddin & The Magic Lamp I 
26th January I 

Hindi 
Hindi 
H M i  
Hindi 
Hindi 
Hindi 
H M i  

Hindi 
Hindi 
Hindi 
Hindi 
Hlndi 
Hindi 
Hindi 
Hindi 
Hindi 
Hindi 
Hindi 
Hindi 
Hindi 
Hindi 
Hindi 
Hindi 
Hindi 
Hindi 
Hindi 
Hindi 
Hindi 
Hindi 
Hindi 
Hindi 
Hindi 
H M i  
Hindi 
Hindi 
Hindi 

4 Delhi . J ~ W P  I Hindi 
Char Dost . 1 Hindi 
Bachon Se Baten . I Hindi 
BdRamayan . I Hindi 
Gange Ki Laharen . 2 Hindi 
Scout Camp . . .  r Hiodi 
Ramshastri Kn Nyaya I Hindi 

5 Gajvat . , BapuNe Knhn Tho . I Oujuui 
Bnpu Ne Kaha Tha . I Hi~adi 
Veer P m h  . 3 Gujrnti .- 
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(I! (2) (3) (4) t n - -- 
C h a t ~  Bahk r Hirrdi 
J&=P + K i n d i  
Bal Ramayan . . 3 H i d  
A W i &  Thc MagicLamp . 6 Hindi 
MemKaChitra . . G u i u r t i  
Maha Teerth . . .  r GuipnCi 
Gulab KaPhool . I GujPnti 
~ u l a b  mi Phaol . . 5 Hindi 
GangaKiLaharrn . . 5 Hindi 
S d  B h  2 HiDdi 
S d  B h  . 8 G u j d  
PanchantnKiELKahnni . I Hindi 
Plnchtanm Ki Ek K.hnni . 8 G u m  
Scout k p  . 4 Hindi 
Stamp Album . I Hindi 
Pahadon Ki FQk8r I Hindi 
Bachon Se B.tcn . 7 H i d  
Ldd Mubar& . 2 H i i  
Idd Mubuak . . 3 G u j d  
Chaak 2 Hindi 
Chemk 2 G u j d  
RkIN . . 8 G u j d  
G w  Bhakti . . 7 Guj- 
Crow& The Fox . . . 5 Hiadi 
Ramshastri Ka Nyaya z Hindi 
Char Dost . z Hindi 
Chuk & Gek . 2 Hindi 
Lu Brothers 2 Hindi 
Haria . . 3 Hiodi 
Yatra . 2 Hindi 
a6th January . . 3 Hindi 
Dilli Ki KPhoni . . 3 Hindi 
Balko Sathe Varulap . 2 Gujurai d 
N Y ~ P  . 3 Hindi 

6 Himr;halRdcsl~ . BPlRunayan . 
Krunshastri Ka Nyaya . 
Jddcep . 
&chon Se Baten . 
Char Doat . 
G ~ g a  Ki Laharen . 
Scout C m p  
Hark . 
G S b  Ko Phool 
Chetak . 
Meera Ka Chitra . 

-- - . -- -- -- - - . 

Hindi 
Hindi 
Hindi 
Hindi 
Hindi 
Hindi 
Hindi 
H i i  
Hindi 
Hindi 
Hindi - .  ._ ._ 



Sara1 Biswas I 
Dilli Ki Kahani . I 

Ekatn . I 

7 Jammu & Kashmir Bachon Se Baten . 
Gpoga Ri Laharen 
Sara1 Biswas 
Ekata . 
Ekata . 
Yatra . 
Alladdin Pr the Maqic Lamp 
Haria . 
26th Januarv 
Idd Mubarak 
Meera Ka Chitra , 

Jaldew 
Gulab Ka Phool 
Scout Camp 
Guru Bhakti , 

. . Jaldeep . 
Bal Ramnyan 
Stout Camp 
Alladdin 8( The Magic Lamp 
Crow &the Fox . 
G u ~ n  Bhakti 
Ekata . 
Panchtantra Ki Ek Kahmi 
Chetak 
Saral Biswas 

9 Laccadive & Minicoy Ida G w  Bhakti I 
ands. Idd Mubamk I 

Dilii fi Kahani . I 

26th January I 
Scout Camp I 

Hapu Ne Knha Tha . I 

10 Maharashtra . . Ganga Ki Laharef 2 

S a d  Biswas I 

Sara1 Biswas I 

Guru Bhakti I 
Guru Bhakti . I 

Chetak . I 

Mcna Ka Chitra . . I 
Dilli Ki Kahani . I 
Bapu Ne Kaha Tho , I - -. - 

Hindi 
Hind] 
Hindi 

Hindi 
Hindi 
Hindi 
Hindi 
liashmiri 
Him? i 
Hindi 
Il i wt I 
Hmdi 
Hind1 
I Iindi 
Hindi 
Hindi 
Hind! 
1iliLj 

Hindi 
Hindi 
Hindi 
Hin~ii 
Hindi 
Malsyalam 
Malnyalam 
Malayalam 
Malaytllpm 
Mnloydam 

Malayalam 
M.dayalarn 
Malayalun 
Hindi 
Hindi 
'Tamil 

Hindi 
Hindi 
h4arathi 
Hindi 
Mnrathi 
Hindi 
Hindi 
Hindi 
Hindi - --- 



r r  Madras , 

Jaldecp . 
Bachon Se Raten . 
Bush Christmas . 
Secret Cave . 
Chuk & Gek 
Scout Camp 
Ramshastri Ka Nvava . 
BalRamayan . 
Alladdin & the Magic Lamp 
Panchtantra Ki Ek Kahani 
Ekata . 
Idd Mubarak . 
Mcera Ka Chitra . 
Saral Biswas 
Chetak . 
Dill1 Ki Kahaxi . 
Ganga Ki Laharen 
Bapu Ne Kaha Tha 
Guru Bhakti . 
Yatra . 
a6th Januar,- 
Scout Camp 

Hindi 
Hind1 
Hindi 
Hindi 
Hin4i 
Hindi 
Hindi 
Hindi 
Hindi 
Marathi 
Marathi 
Marathi 

Tamil 
Tamil 
Tamil 
Tamil 
Tamil 
T a d  
Tamil 
Engllsh 
E ngKsh 
Engl~sh 

12 Manipu~ . . Bal Ramayan . z Hmdi 
Jaldeep . . 2 Hindi 
Ganga Ki Laharen 3 Hindi 
Crow 8: the Fox . 2 Hindi 
Bachon Se Raten . . 3 Hindi 
Char Dost . . . .  I Hindi 
Ramshastri Ka N y ~ p a  . I EIindi 
Scout Camp . I Hindi 
Bush Christmas , r Hindi 
S e a t  Cave I Hindi 
Circus Boy I Hindi 
To the Re~cue , . . I Hindi 
Mardi & the Monkey . I Hindi 
Lu Brothers I Hindi 
Chuk & Gtk I Hindi 
Haria . . . . 3 Hindi 
Ciulsb Ka Phmd 2 Hindi 
Y a t r a .  . . . . I H i i  
Sara1 Biswas . . I Hindi 
Guru Bhakti I Hindi 
DilliKi Kahani . ---- I Hind 



186 
- 

(XI (2) (3) (4 ($1 
- - 

13 M f r ~  . . . Stamp Album . r Hindi 
Yatra . . . . . 4 Hindi 
26th January . . 2 Hindi 
Veer Purush . , r H i i  
V a r  Puu!jh r h a d m  
ManICIChim . . . 1 KUln8& 
Chetak. . , . . r Kannuja 
H n r i r . .  , . I Hindi 
Crow& The Fox . . . 3 Hindi 
Bachon Se Baten . . . t Hindi 
Mudi & The Monkey . t Hindi 
GangaK~Lahuen . . 2 Hindi 
Jddap . . . 2 Hindi 
E k a t l . .  . . . r Hindi 
Ekata . . 4 -  
Sud Biswaa . 4 Kannedr 
Panchtantm Ki Ek Kahani . 4 Knnnrdr 
Runshastri Ka Nyaya r Hindi 
DilliKi Kahani . I K.nnrdr 

14 Mdhppnderh'.  . Gulsb Ka Phool . . . 3 Hindi 
PanchcantraKiEk K;rhmi . r Hindi 
Chemk. , . 2 Hindi 
Veer Pursush , . , 2 Hindi 
Ekata . . . . 2 Hindi 
Ganga Ki Lahutn . . 4 Hindi 
S a d  Biawu . . . a Hindi 
Bachon Se Baten . . . 2 Hindi 
Crow & The Fox . . 2 Hindi 
Char Doat . . t Hindi 
Scout Camp . 2 Hindi 
Meen Ka Chitra . r Hindi 
26th Januar~ 1 Hindi 
DilliKiKahani . I Hindi 
J U ~ P  . . 3 Hindi 
Mprdld the Monkey . . 2 Hindi 
Lu Brothers z Hindi 
Bal Runayan r Hindi 
To the Rescuc . I Hindi 
Secret C.ve r Hindi 
Clrcua Boy . r Hindi 
Chuk & Get. r Hindi 

I c"' Orit~a . . Bnl Ramaym . . . I Hindi 
Bachon Se Wen . I Hindi 
amI8 BOY I H i d  

---. ' .-- 



-- 
( f )  (a) (3) (4) (5) 

Cma&TheFor . r Hindi 
GtngaKiLnhrrm . 3 Hindi 
W=P I Hindi 
Chu Doot 1 Hindi 
Scout Camp . r H l n d i  
H u h  . . r Hindi 
GuLab Ka Phool . . I Hindi 
hllrddin& ththgicCMp . r Hindi 
Yam . I Hindi 
26th January . I Hiudi 
G w  B W  I Hindi 
PanchtlntmKil3kK.h.ni . I HiDdi 
S u d  Bimwm 1 Hindi 
Ekru . 1 Hindi 
Idd M u b a d  r Hindi 
Mmr KA Chim . I Hindi 
Veer Punah r Kindi 

16 P w I d  . . Jddcep . . . 
Brhon Se Buen . 
E k r  . 
Btrtr. 
Yura . 
Svrl Bbwn 
ChctlJt. 
Mccra KaChiaP . 
Dilli Ki W . 
Ponchtanm Ki Ek K.hmi 
Veer Purusb . . 
26th Jonuuy 
Lu Brothen 
Crow&Thc For . 
Chuk & Gzk 

Rnju Aut Ganguan 
Bapu Ne K h a  T'ha 
Hamein KhcLne Do 
MahaTerth . 
Boand Boond Se Sag8.r 
Chaur Bahk 
Pahadon Ki Puhr 
Dilli Ki fWllni . 
D-W 
Pnnch Putliyao 
Idd Muburlr . 
Savitri 
Veer Purush 

Hindi 
Hindi 
Hindi 
Punj* 
Hindi 
Uindi 
Hindi 
Hindi 
Hiedi 
Puajabi 
-w 
H i d  
Hindi 
Hindi 
Hindi 

Hindi 
Hindi 
Hindii 
Hindi 
Hindi 
Hindi 
Hindi 
H .  
Hindi 
Hindi 
Hindi 
Hindi 
Hirdl 



Stamp Album . 
Ganga Ki Laharen 
Ekata , 
Cmw & The Fox . 
Bal Ramayan 
Scout Camp 
Char Dost . 
C h c t l  . 
Nyays . 
Meera Ka Chitra . 
Ramshnstri Ka Nyaya , 
Bush Christmas . 
Secret Cave 
Circus Boy 
TO the Rescue . 
Masdi & The Monkey 
Chuk & Gck 
Lu Brothers 
A W n  & the Magic Lamp 
Yatra . . 
16th January 
Guru Bhakti . 
Panchtantra Ki Kahan~ 
Sara1 Biswas 
Jaldeep 
Bachon Se Baren . 
Haria . 
Gulab Ka Phool 

Bal Ramayan 
chatur Bnlalr 
Ponchtontra Ki EL. KPhrni 
Jnldcep 
Scout Camp 
Sara1 Bisw~s . . 
Veer Purush 
Yam . . 
Chuk& Gck . . 
Lu Brothen 
Crow&TheFox . 
Dilli Ki Kntumi , 
C h c t a k . .  . 
Gulob Ka Phool . 
Alladdin 81 the Magic Lamp 
Murdi&Themolnlreg . 

Hindi 
Hindi 
Hindi 
Hindi 
Hindi 
Hindi 
Hindi 
Hindi 
Hindi 
Hindi 
Hindi 
Hindi 
Hindi 
Hindi 
Hindi 
Hindi 
Hindi 
Hindi 
Hin& 
Hindi 
Hindi 
Hindi 
Hindi 
Hind1 
Hindi 
Hindi 
Hindi 
Hindi 

i-iindi 
Bengali 
Ben& 
Hindi 
Hindi 
b g a l J  
Ben& 
Hindi 
Hindi 
Hindi 
Hiadi 
k g o l i  
b* - 
Benkdi 
Hindi 



I) U t t ~  Pradesh . . Scout Camp . . 2 

Haria . . . 5 
Guru Bhakti . 4 
Ekata . I 

Bapu Ne Kaha Tha . 2 

Raju AUK Gangaram , I 

Hamein Khelne Do . I 
Boond Boond Se Sagu I 

7 Chatur Uulak - 
Ganga Ki Laharen . . < 
Rnrnsbnstri Ka Nyaya , 3 
Crow & TheFox . . . 3 
Scout Camp I 

Panchtantra Ki Ek Kahani . 2 

k i a l  Hiswas 3 
Veer P u r ~ s h  . . .  3 
Snvitri . . 2 

Jaldeep . . . 6 
Nyaya . . . I 

Stamp Album . I 

Maha T'crrth 2 

Lu R r o t h x  4 
R d  Raniayan 3 
H n d m  Se B3;en . 4 
C h x  Dost . 3 
CFuk. R Gtk  t 

G ~ l d b  K.1 P h < ~ > l  I 

.' i;.t>.':r; S i  T h e  Mrbgic Lnrnp I 

>.a17 3 . I 

26~1.: J ~ P I : J ~ ~  1 

I'd?: .'l:nr:r~ K I  Ek Kehanj . I 

J d c l  ?.! *,lb3r;ik z 
>\cc;,. I ;x  C'hitra . r 
Cil~~.\ic . 1 

Liilli K I  Rzf:wi . i 

Hindi 
Hindi 
Hindi 
Hindi 
Hindi 
Hindi 
Hindi 
Hindi 
I-lind~ 
Hlndi 
Hindi 
Hindi 
Hindi 
Hindi 
Hindi 
f-Iiqdi 
Hindi 
Hindi 
Hiidi 
Hindi 
Hlndi 
Hindi 
Hindi 
lIirdi 
Hindi 
Hindi 
IIindi 
tiindr 
[Iindi 
13:nd, 
Hindi 
klindi 
Hindi 
Hindi 
Hindi 

;.a V . , lknval , , Sernl R:swss . a I Bengali ' 

hleeri~ Ka Cht ra  . I Bengali 
Chctnk r BenpPli 
Veer h r u s h  I Ben@ 

In ~dditiw: 10 t l v  %hove S i a t ~ ~  H ~ W  are sflllia~e mcmters of thc Society rtcr~ve orp 
print ore+& Childtrn'$ lilm produced, free of charge, in lieu of their mcrnlernhip, k 
exhibitidn In turd rind industrial a m s  through therr Motik vans. 



APPENDIX X 

MINISTRY OF INFORMATION AND BROADCASTING 

(Ref. para 4.37 of the Report) 

merit showing details of studios hired by Children Film Society 
for production of Films. 

* 
7. Shri Kant Studio and Shri Sound Studio were never engaged 

by the Society for the production of the puppet a m .  Only sheds 
(unfurnished and unequipped) from MIS. Rajkamal Kala Mandir 
Studios, were engaged. 

8. (a) In the +ears 1963-64 and 1964-65, Rajkarnal Kala Mandir 
Studios were engaged for nine shifts and one hour during the period 
from 14-5-1963 to 31-5-1963 for indoor shooting of the film "Rahul" 
a t  the rate of Rs. 6501- per shift. The total amount paid was 
Fts. 5931.25. 

(b) Before taking up production of the puppet film, a test 
shooting was conducted in December, 1962-January 1963 and after 
the test was found to be satiafacto:y. it was dxidci l  to produce 
the film. The actual production commenced from September, 1963. 

(c) Actual shooting of the puppet film started on 16-10-1963. 
Prior to that various tests (animation trolly test, exposure test etc.) 
were conducted. Shooting was interrupted in August, 1%4 when 
the Society was asked to vacate the shed which was hired from 
M/s. Rajkamal Kala Mandir Studio and was required by them for 
their own use. Shooting restarted in March 1965 and was com- 
pleted by the end of July, 1965. 

(d) Total expenditure incurred on the puppet film since the 
beginning, excepting salaries of the staff and cost of special equip 
ment, bulbs, etc., amounted to Rs. 54283:34 as accounted tor in the 
books of the Society upto the end of July, 1965. 

(e) Shooting of the film has been completed. Rush print In 
rcl~pect of the last lot has not been received from the laboratory. 
After this is received and edited, the rough cut will be ahown tu 
thc Director of Music, for composing background music. There- 
t t k r  recording, Anal negative cutting, etc., will be undertaken. 



9. (a) During the years 1963-64 and 1964-65, Shri Kant Studio- 
was hired as under:- 

Prom To Name of Picture NO. of Rate per Amou nt 
shift8 shift 

Rahul 
Rl. Rs.! 

3 700 3,100 

10-11-64 . Rahul I 600 600 

9. (b) & (c) Regard to the hiring of Shri Rajkamal Kala Mandir 
Studio reference is invited to item No. 8(a). As regards the sheds 
which were hired, the information is as follows:- 
(13 First shed of size 20 'x  30'far the perioi from 1-9-1963 to 13-8-1964 

(ahout I I )  mo~ths): 
(Rs.) 

Rent oft he floor area . qm/- per month 

Electricity charges for production of the film . loo/- per month 

Electricity charges for the air-conditioner . . 501- per month 

( i i )  Second shed ofsize 30' x 35' for the period from 15-2-1965 to 14-9-1965 ( 7  n-cmttia; : 
Rent of accommodation , 

Electricity charges for the #hooting of the film 
Hs. I z,ooo/- for 7 months. 

Electricity charges for the air-conditioner . 
(d) Both the sheds were not hired at the same time. As already 

mentioned above, the second shed was hired for shooting of the 
puppet film, as the first shed could not be spared by the Studios. 
The second shed was specially constructed by Rajkamal Kala 
Mandir for the Children's Film Society to enable it to complete its 
puppet film "As You Like It". A sum of Rs. 5,0001- was paid in 
advance and further payment is being made a t  the rate of Rs. 1,0001- 
per month, that is, in all, Rs. 12,000/- for the period of seven 
month 



APPENDIX XI 

MINISTRY OF INFORMATION AND BROADCASTING 

(Ref .  para 4.50 of the Report) 

A detailed note indicating th.e reasons for delay in executing 
agreement with the film producer. 

Mr. . . . . . . . . . . . .had come to India on a visa for shooting his fea- 
ture film 'India Today'. While in India, he  approached the Ministry 
of Information and Broadcasting for permission to shoot the feature 
film and about a dozen documentaries. As the Government 
also had in their programme for 1957-58 (1) the production of a 
feature length documentary and (2) 12 documentaries in colour, it 
was felt that instead of the Films Diviqion producing these films, 
Mr. . . . . . . . . . .might be asked to ~ r o d u c e  them on behalf of the Gov- 
ernment. Accordingly, the matter was discussed with him in 
January. 1957. He was prepared to cnllaborate on certain condi- 
tions and certain facilities being provided to him. The matter was 
considered in detail in consultation with the Ministry of Finance 
who concurred in such collabo~ation including its financial aspect. 
Thereafter, the development.: took place as in the following chrono- 
logical order : - 

( a )  Vinlstry of I n f o i r n a t l o ~  & Broqdca(;ting asked Films Divlsion 
to (1) provide necessary facihties to Mr . . . . pending thc sign- 
1n,r of a formal agreement and (2 )  draw u p  a d id f t  agrwmc 'lt in 
cwnsultatlon w ~ t h  the Solwitor to thc. Ccntral G o v m t n ~ n t  at 
Bombay. 

(b) M~nistry of Information a l d  Broad~ .as t in~  issued the neces- 
sary financial sanction. 

The Films Division sent the draft  agreement to the Solicitor t o  
the Central Government for vetting. 

The Films Division received the Solicitor's comments on the 
draft agreement. 



Ministry of Infonhation and Broadcasting received from Films 
Division a draft agreement vetted by Solicitor to Central Govern- 
ment at Bombay, to be entered( into with Mr. . . . . . .. . FiTms 
Division simultaneously sent a copy of the draft agreement to 
hr. . . . . . . . . also fdr approval. 

Mr. . . . . . . . . wrote to F'ilms Division suggesting a few changes 
in the draft a&treemerit. 

Ministry of Information and Broadcasting received a communica- 
tion from Films Division about the changes suggested by Mr. 
. . . . . . . . to be made in the draft agreement. luf. 

Ministry of Information and Broadcasting referred t o  Ministry of 
Law the draft agreement as proposed by the former as also the 
draft agreement as proposed by Mr.. . . . . . . . . ., for comments on the 
changes proposed by Mr. . . . . . . . . as well as the general wording 
of the agreement. 

Ministry of Information and Broadcasting received the &mmenb 
of Mnistry of Law. 

I n  the meantime, Mr. . . . . . . . . had been doing the work in 
connection with the production of feature film and the document- 
aries with the assistance of the Films Division as envisaged d r  
the arrangements although signing of a formal agreement had not 
yet &n possible. Tt, however, 'became clear that the feature film, 
as was being produced by Mr. . . . . . . . . would not be acceptable 
to the Government. It  was, therefore, thought that Government 
should concern themselves only with the 12 documentaries and 
should drop out the feature film altogether from the agreement to 
be signed. Secretary General agreed that the Government should 
dissociate themselves from the feature film but he thought that in 
the light of the understanding already given to hlr.. . . . . . . . raid 
our obligations as a Government and in the interest of our foreign 
'Matt&, atssr'stan& 'to lh. . . . . . . . . as pro- b Airh, &auld be 
Ilfl~ei+i ih r e s d  'of the fehture h'hh &n. 



The then Information and Broadcasting Secretary (late Shri R. K- 
Ramadhyani) discussed the matter with Mr. . . . . . . . . . 

The draft agreement, as revised after discussion with Mr- 
. . . . . . . ., was sent by Information and Broadcasting Ministry to Law 
Ministry for vetting. 

Law Ministry sent their comments on the draft agreement to 
Information & Broadcasting Ministry. 

Information and Broadcasting Ministry sent the draft agreement 
to Finance Ministry for concurrence. 
l9-%1957. 

Finance Ministry made two queriesdne being whether them 
was any guarantee that Mr.. . . . . . m u l d  make over to Govern- 
ment the negatives, etc., referred to in the draft agreement. 

Ministry of Information and Broadcasting suggestmi to Ministry 
of External Mairs that either a bank guarantee should be obtained 
from Mr. . . .. . . . . . or the Italian Embassy ahould dam3 aa a mucty. 

Ministry of Information and Broadcasting received a reply from 
Ministry of External Affairs that no bank guarantee or collateral 
surety was necessary. 

Ministry of Information and Broadcasting referred the crst to 
Ministry of f i a n c e  again. 

In view of External Maim Ministrg's contention Finance Mi&- 
try concurred in the terms of the agreement. 

Information and Broadcasting Wnbtry enquired from Law Mdn- 
fitry RII to the amount of stamp duty that would be payable on the 



agmement so that it could be decided whether the amount shoulet 
be borne by Mr.. . . . . . . . . . or Government. 

(a) Law Ministry stated that the amount of stamp duty should 
be Rs. 1.50. But they suggested that the Collector of Stamp 
should also be asked for confirmation. 

(b) Information and Broadcasting Ministry referred the matter 
to Collector of Stamps. 

Collector of Stamps confirmed that the stamp duty would be 
Rs. 1.50. 

Ministry of Information and Broadcasting discussed the terms of 
the agreement with Mr. . . . . . . . . . The latter accepted the tema 

The agreement was signed 



APPENDJX XII 
MINISTRY OF LABOUR AND EMPLOYMENT 

(Ref. para 5.13 of the Report) 
Additional i n i f m t h  in respect of Mica Mines Labour Welfare 

Fund. 
Item 1.-Machinery set up for operation ol. Mica Mines Labour 

Welfare Fund. 

The Mica Mines Labour Welfare Fund constituted under the 
Mica Mines Welfare Fund Act, 1946, is intended to provide Snedi- 
cal, educational, recreational and other welfare amenities to 
workers in mica mines. The Act provides for the levy of a customs 
duty on all mica exported from India upto a maximum rate of 64 
i>er cent ad valorem. The present rate is 24 per cent ad vulorem. 
The collections are allocated for expenditure on welfare measures 
among the various mica producing areas in proportion to their 
average production. 

There are three main Organisations of the Fund in the States 
of Andhra Pradesh, Bihar and Rajasthan which are the principal 
mica producing States in India. There are a few small pockets of 
mica mines in other States also like Madras and West Bengal. 
The Government of India have by notification framed rules for the 
administration of Mica Mines Labour Welfare Fund in each of the 
three Organisations of Mica Mines Labour Welfare Fund. An advisory 
Committee in each of the three regions viz. Andhra Pradesh, Bihar 
and Rajasthan has been constituted for formulation and imple- 
mentation of the Welfare Schemes and Administration of the 
Organisation. The Advisory Committees consist of the following 
members:- 
I. Bihar 

(i) An Officer to be appointed by the Central Government 
called the Welfare Commissioner; 

(ii) The Mica Controller, Bihar; 
(iii) The Commissioner of Labour, Bihar; 
(iv) A member of the Bihar Legislative Council or Assembly 

nominated by the Central Government on the recom- 
mendation of the Government of Bihar; 



(v) Three persons nominated by the Central Government, in 
consultation with the associations, if any, representing 
mica mine owners of Bihar; 

(vi) Three persons nominated by the Central Government to  
represent the interests of workmen employed in the mica 
mining industry of Bihar; 

(vii) A woman nominated by the Central Government on fie 
recommendation of the Government of Bihar, if no 
woman has been nominated under clause (vi). 

The Welfare Commissioner shall be the Chairman of the Advi- 
sory Committee for the State of Bihar and the Vice-chairman of 
the Committee shall be appointed by the Central Government 
from among the other members. 

XI. Andhra Pradesh 

( i )  The Collector of Nellore; 

(ii) Thc President of the District Board, Nellore: 

( i i i )  A Member of the Andhra Pradesh Legislative Assembly 
nominated by the Central Government on the recom- 
mendation of the Government of Andhra Pradesh; 

(iv) One representative of the Central Government: 

(v) Two persons nominated by the Central Government. in 
consultation with the associations, if any representing 
mica mine owners of Andhra Pradesh: 

(vi) Two persons nominated by the Central Government to 
represent the interest of workmen employed in the mica 
mining industry of Andhra Pradesh; 

(vii) A woman nominated by the Central Government on the 
recommendation of the Government of Andhra Pradesh, 
if no woman has been nominated under clause (vi). 

The Collector of Nellore shall be the Chairman of the Advisorg 
Committee for the State of Andhra Pradesh and the Vice-chairman 
of the Committee shall be appointed by the Central Government 

r from among the other members. 

(i) Tbe Labour Commissioner, Ra jasthan; 

(ii)  One representative of the Central Government; 



(iii) A member of the Rajasthan Legislative Assembly 
nominated by the Central Government on the recom- 
mendation of the Government of Rajasthan; 

(iv) Two persons nominated by the Central Government, in 
consultation with the association, if any, representing 
mica mine owners of Rajasthan; 

(v) Two persons nominated by the Central Government to 
represent the interests of workmen employed in the mica 
mining industry of Ra jasthan; 

(vi) A woman nominated by the Central Government on the 
recommendation of the Government of Rajasthan, if no 
woman has been nominated under clause (v). 

The Labour Commissioner, Rajasthan, shall be the Chairman 
for the Advisory Committee for the State of Rajasthan and the 
Vice-chairman of the Committee shall be appointed by the Central 
Government from the other members. 

It is evident from the above that the Machinery set up for the 
operation of the Mica Mines Labour Welfare Fund is tr~partite in 
character which safeguards the interests of the parties (namely 
employers and workers engaged in mica mining). As also the 
Members of the Legislative Assembly in each State are being 
associated with the Advisory Committee. By keeping Woman 
Member in each Advisory Committee the interest of the female 
mine workers is also looked after. 

Necessary staff has been provided in all the three Offices of the 
Mica Fund. 

States in which the production of Mica is very small, the funds 
will be available to the concerned State in the ratio of their pro. 
duction for formulation and implementation of Welfare Schemes 
by the concerned State Government. This is because it is not 
possible to keep a full contingent of the stafP is such regions where 
the production is very low. 

Item 2.--Control of Central Government over expenditure cut 
of the Fund. 

This is not an autonomous Fund but is administered by the 
Government directly. The recoveries are part of the Consolidated 
Fund of India and expenditure is included in this Ministry's budget 
and is voted by Parliament. The Budget Estimates are scrutinised 
by the Ministry of Labour and Employment after they have been 



approved by the Finance Sub-committee and the Advisory Com- 
mittee of the Fund. After the Budget Estimates have been m t i -  
nised by the Labour Ministry they are submitted to the Ministry 
of Finance for inclusion in the Demands for Grants for the Ministry 
of Labour and Employment. The entire expenditure on the Welfare 
Measures from the Mica Mines Labour Welfare Fund is shown as 
deduct recoveries in the Demands for Grants so that there is no 
bearing on the consolidated Fund of India. 

The Chairman of the Advisory Committee of Bihar, Andhra 
Pradesh and Rajasthan have been declared as heads of Offices. 
They enjoy certain powers as such. Administrative Powers have 
also been delegated through the Mica Mines Labour Welfare Fund 
Rules 1948 (under Rule Nos. 20 and 24) for the Recruitment of the 
Staff and implementation of Welfare Schemes. The rules provide 
as under:- 

"Rule 20. Staff of the Advisory Committee.-(1) Subject to the 
budget provision, and the provisions of rule 24, the Chairman of. 
,each Advisory Committee may appoint technical and secretarial 
staff including a Secretary (who shall ordinarily be a whole-time 
officer paid from the Fund) to assist him in carrying out his duties, 
may fix the scale of establishment and the salaries and allowances 
and  determine other conditions of service of officers and servants 
employed by him including the security to be taken from them 

Provided that the scales of pay of servants appointed by the 
Chairman under this sub-rule shall be in accordance with the scales 
sanctioned by the Central Government for similar posts. 

* * 
(3)  The Chairman may authorise the technical and secretarial 

staff to give technical and secretarial assistance to the finance sub- 
committee or to any other authority exercising advisory functions 
in connection with the Act or to any person or authority expending 
grants obtained from the Fund. 

Rule 24. Schemes of e q m d i t u r e . - - ( 1 )  The sanction of the 
Central Government to the budget shall, if no specific mention is 
made to the contrary, be deemed to include sanction to expenditure 
on  all schemes included in the budget. 

(2) The Chairman shall have power, subject to the provision in 
the sanctioned budget, to incur expenditure on administrative staff 
and welfare schema: 

Provided 
( i )  that he shall have no power to sanction any scheme not 

included in the budget and involving a non-recurring 



expenditure exceedin! Rs. 20,000 or a recurripg cost 
exceeding Rs. 2,500 a year, and 

(ii) that any new scheme within these limits shall require 
the approval of the Finance Sub-committee before any 
expenditure on it is incurred. 

Thus it will be observed that the Mica Mines Labour Fund 
Organisations are under the control of Central Government and 
under Advisory Committee constituted by the Central Government 
and are entrusted with the control and the implementation of 
schemes in respective region. 

COORDINATING COMMITTEE FOR MICA MINES LABOUR 
WELFARE FUND 

Unlike Coal Mines Labour Welfare Organisation where there 
is a Central Advisory Committee for the whole of the country, the 
Mica Mines Labour Welfare Organisation is decentralized; it has 
three separate Advisory Committees for three predominently mica 
mining States in which welfare measures for mica miners have been 
undertaken. There are obvious advantages in this decentralised 
administration by Committees which are aware and conscious of the  
requirements of the mica miners of the area. 

A Coordinating Committee consisting of the Welfare Commis- 
sioner, Bihar, the Chairman Andhra Pradesh and Rajasthan, the 
Deputy Secretary (W) ,  as members, with Joint Secretary, Ministry 
of Labour and Employment as Chairman, has also been set up. The 
Committee is to meet from time to time to review activities of the 
Fund. So far six meetings have been held at Delhi. Nellore, Udai- 
pur, Kodarma. Bhilwara and Nellore. The last meeting was held 
on 28th May, 1965. This Committee has been useful in reviewing 
the activities of the 3 regions and in coordinating them uniformly 
where necessary. 

Item 3:-Details of expenditure incurred cn staff engaged for 
the operation of the Fund during the financial years 1956-59 
to 1964-65. 

During the years 1958-59 to 1964-65 the expenditure for the Mica 
Mines Labour Welfare Fund was booked under only four units of 
accounts namelv (i) Pay of OfPicers, (ii) Pay of Establishment, (iii) 
Allowances and Honoraria, and (iv) Other Charges, (Contingencies). 
3 statements for each of the regions in respect of the above years 
are appended. All the establishment expenditure incurred by the 
Fund was classified under the 3 heads mentioned @eve and no 
distinct hoking of amount was made, for example, in respect of 
salaries of medical officers, nu,rses etc. as distinct from headquarters' 



9@ce SW like clerks etc. Obviously the salaries of welfare staff like 
doctors and welfare oflticers, cannot be considered as purely adminis- 
trative charges. The number of employees category-wise can be seen 
in the statements furnished under the next item. 

Since 1965-66 the budget estimates for the Mica Mines Labour 
Welfare Fund have been split up in two parts namely ( i )  Adminis- 
trative and (ii) Welfar Charges under each region separately. 

Total expenditure on staff engaged for the head office and for the 
operated welfare schemes under the Fund during the Financial Years 
1958-59 to 1964-65 is furnished below:- 

ANDHRA PRADESH 

SI. Ycars 
No. 

Pay of Pay of Allowances Total 
Officers Establish- Hofioraria 

rnent 
- - - - 

Rs . Rs. Rs. Rs. 
I 1958-59 . . . . . 5584 49187 45575 103346 

- - - - - - - -- -- - - - - - - - - - - - - - - 
Mtcu Mines Labour Welfare Fund Bzlm: Total Expenditure Incur- 

red on Staff engaged for Head Office and for the Operation of the 
Welfare Schemes under the Fund during the Financial years 1958-54 
to  196465. 

Years 
S1. 
Nu. 

Pa!. of Pa). of Es- Allowances Total 
Officers rabiishrnent and 

honoraria 
.--- .- - 

Rs. Rs. Rs. Rs. 
I. 1958-59 . . . . . 15,548 1,35378 1,40461 ;.~1,lt7 



Mica Mines Labour Welfare Fund, Rajasthun: Total Expenditure , 

incurred on staff engaged for Head Oface and for operation of the 
Welfare Schemes under the Fund, during the Financial years 195839 
to 1964-65. 

lbpsnditun inartredduring : 

S. No. Particulars of sub- 1958-59 1959-60 1960-61 1961-62 1962-63 1963-64 1904-65 
heads. 

- - - 

Rs. Rs. Rs. RE. Rs. Rs. RE. 

x. Pay oiO%us . . 4,162 3,281 2,142 289 20,409 27,289 . 
2. 'Pay of Establishment 57,492 67,830 77,881 1,40,278 1,58,559 I ,fo?!;( 

2 T.A. . . . 10,745 8,407 10,911 8,333 9.96'6 18 r ; f c  , 

4. Other Charges . . 
( i )  Liveries . 1,325 751 . . 1,275 . . 2,161 2,135 
(ii) Washing & uniform 
Allowance . 358 684 1,072 1,710 1,052 1,344 1,714 

TOTAL . 1,251179 1,38,667 I,51,895 1~93,315 247,400 2&4 619 i 1 - -- -- - - - - 
-Item 4-Details of categories of staff employed. 

Detailed statement showing the staff employed under the three 
Organisations of the Mica Mines Labour Welfare Fund vir. Andhra 
Pradesh, Rajasthan and Bihar separately are appended. 

MICA MINES LABOUR WELFARE FUND, ANDHRA PRADESH 
hem No. 4 

Number of O p e r s  and Sta8 as on 1-4-1965 

Details of Staff - .----- -. - 
I. 0fkers:- 

(1) Secretary 
(2) Assistant Surgeons Grade I. 

37. Staff: 
1. Head Clerkcum-Accountant 
2. Upper Division Clerks 
3. Junior Clerks 
4. Record Sorter 
5. Vaid, Ayurvedic Dispensary 
6. Compounders (Allopathic) 
7. Compounders (Ayurvedic) 
a Staff Nurser 

Number 

1 
2 (other 

posts 
vacant) 



Details of Staff Number 

9. Electrician 
10. Laboratory Technician 
11. Projector--Operator 
12. Jeep Drivers 
13. Lady Health Visitor 
14. Midwives 
15. Assistant Labour Welfare Inspector 
16. Junior Assistant Welfare Inspector 
17. Head Master, High School, Kalichedu 
18. Secondary Grade Assistants 
19. Telugu Pandit Grade I1 
20. Hindi Pandit 
21. Higher Grade Teachers 
22. Headmaster, Middle School. Talupur 
23. B. Ed., Assistants 
24. Telugu Pandit Grade I 
25. Physical Training Instructors 
26. Craft Instructors 
27. Tutors 
28. Radiographer 
29. Peons 
30. Ayahs 
31 W. C. C. 
32 Nightwatchman (Base Hospital) 
33. Sweeper, Ayurvedic Dispensary 
34 Thotiea 
35. Gardner 
36. Oface Sweeper 
37. Ward boys 
38. NilPtwatchrnan-curn-sweepe~cum-gardner 
S. Night-watchman (con tingent paid staR brought 

to regular establishment) 
40. X-Ray Assistant 

7- 
- - 



MICA M I W  LABOUR WELFARE FUND, BIHAR 

Sratemr~rt of sanctioned parts (&rmanenr) showing comparaticw studies jor 3 year i.4. 
196j-&-65 and 1965-66 

Name of the post Proceeding Current Anticipated 
financial f inan91 for the 
year i.e. year 1.c. next fine n- 
1963-64 1964-65 cia1 

year i.e. 
1965-66 

r Welfare Officer . . ' . I I I 

,2 Assistant Engineer . . . I 1 I 
3 Lady Doctor; . I I r 

Head Clerk-cum-Accountant . 
Corsspondence Clerk . . . . 
,Sr. Clerk/Store-keeper. Diret. ClerkiClinical 

Clerk ;. 
Cinema Operator . . . . 
Drivers . . . . .  
Pcocs and Orderlies . 
Sweeper (Male) # . 
Night Watchman . 
Sweeper (femalcj . 
C. Asstt. Surgeon Gr. (Now upgraded A s w .  

Surgeon Gr. I under Class I I : . 
Compounder . . . 
Dres8er . 
Jr. Clerk/Hindi 1 ypist Store-kecj-cr . 
Asstt. Welfare Inspector . . 
Field Worker . . . 
Sevika 
,4dulr Education Instructor . 
Overseer . . . . . 
Senior Draftsman . 
Mldwife . . . . 
Stexwrypist . . . 
Lab. Tcch.lX'Ray Tcch. 
Divisional Accountant . 
Lady Health Visitor . 
Malaria h p c ~ r  
In- Collecmr . 
Sister In-Charge . 
StaflNuree . 
Trsar . ----- ---.- 



Electrician . . 
Nursing Order1 y . . . 
Dhobi . . . .  
Cook . . . .  
Cleaner-cum-Attendent . . 
Anendonr for M.P.19. . .  
Ayn . 
Ward & Kitchen Servant (Male) 
Ward & Kitchen servant (Female) 
Mali . 
Armed Guud . . . 
Electtic Khalrai . 
Plumber . . . . 

STATEMENT OF .F,4NCTTONED POSTS (TBMPORARY) SHOWING COM- 
PARATIVE FIGURES FOR 3 Y E A R S  uir rp62-63.rg63-64 AND 1964-65 

SI. Name of the port 
No. 

CLASS-I 

I Medial Superintendent . I I I 

2 Physidn . I I I 
3 G~nrecoingist . I I I 

I L a d y  Medial Officxr . I I I 

2 Medial Officer - z z 3 
3 T.B. Officer . 2 z z 
4 Amn. Surgmn Gr. 1 . 20 2 I z I 

5 Secretary to M.M.W.C. I I I 

6 Autt. Medical Supdtd . I I I 
7 Ansirtent Secrrtary . I I I 

CLASS -111 & IV 

I X d  CkrCr-cum-Acrtt. . 1 2 5 
2 Sr. Cierklhatt. Acat. Stomkarper/Clfnial 

C k k .  . . 7 9 ii 
3 Jr. Clorlt/Hindi TypLtlSrm-keeper , S 6 t 



4 Cinema Opentor . . 
5 Compounder . 
6 Lady Health Visitor . 
7 Midwife . 
8 Voidya . . .  
9 Apmtdic Compourder . 

l o  Adult Ed. Irrrtructor . 
11 W e b  Inspector . . 
12 Pkld Worker , 

13 Sea* . 
14 Sb-I- . 
15 SrrffNuer. 
16 X'R8yTech.lL.b. Ttch. . .  
17 SeniorDmftunon. . 
1 8 O v a w t r .  . 
19 T.B. H e m  Vuitor . 
30 Driver . 
a1 (Jaaer . 
aaPeonmdOrderly . 
23 Nigbt WatdunmlCbokidar . 
y k m a d k d  . 
2s . 
z6 srccpacu. 
a7 Dmar . 
28 Atolldrnt for M.P.11. , 

29 A m  . . . .  
30-. 
33 m. . 
p Wad& Kitchen ScrrrorCM3t). 
33 WUddtKitchtosemId~bmuk). 
3 4 M . l i . .  . . . .  
3s ~~i 
36 ~ ~ T e c b a i d m .  
3 7 ~ - R o o n r A r p r o d . n t  . 
38 Gar#rSuparioor . 
39w-orlrsjnr . 
40 ThhrdTaebtr. . . .  
41 ~ h ~ ~ ,  
OYrrabPOihipl . 
4 3 S l C l l Q l E l P k . .  . .  
14 Yoy . . . . .  
45 rslra;ts- . , . . 
rrwpdsistu. . . . .  
47-s* . . . .  . . .  



- - -  

49 M~sslschi . . .  
so Nursing Orderlien . . 
51 Jr. Amstt. Welf.te Inspector 
sa Dispensuy attendant . 
53 Amn. Music Mmta . 
54 Crnft Instructor . 
3s Co-opmtivc ImpCdor . 
9 Co-operative Sumisor 

MICA MINES LABOUR WELFARE FWND RAJASTHM' 

A. CLASS-I 

I .  Medial Suprrintcndcnt . 
B. CLASS-TI 

1 .S- t -Y .  . . .  
1. Mbdialolbxn 

6. CLASS-1x1. 
r .Hedckrk . . . 
a. U . S .  Aapunmt . 
g.dkniorC3aC1 . 
4 Jr. (Jakr . . .  
9. Jr. hm. W c W  ImpMon 
6.Vddyr . . . .  
7 . U p V a m .  . . .  
8. Lady H u h  VWon . 
9. Midrife . . . .  

10. Compwadar wc@¶ic) . 
I I .  Cintmr Opentot . 
ll.Gm#Svpmison . 
13. IadySojrlVartm . 
r4.TntadTrcbcn, . 
r j .  hrra.Tcrrhm . 
r6.Drhar . 

D. CLASS-IV 
I . x h f m  . . . . 
a.PIorv . . * .  
3. - 
4.cbouLidrn . 
9. SloOar 
& A m  . 



medical, housing, educational, transport, recreational and miscel- 
laneous facilities. 

Item 6.-Actual amount spent during each of the above years on 
each item and the reasons for shortfall, if any. 

Information is being collected from the regions and will be 
forwarded separately. 

Item '/.-No. of miners engaged in the mica mining industries on 
1st April, each of the years 1958-1963. 

The information is available according to calendar year which 
is given beIow : - 

Year Average daily numkr of minen 
employed in mica mines. 

Item No. 8.-Details of various amenities-- 

(a) Medical facilities, 

(b) Housing, 

(c) Educational, and 

(4 Transpart. 
The information is appended in respect of all the three arganisa- 

tiom of the Mica Mines Lebour Welfare Fund in Andhra Radesh, 
Bihar and Rajastb. 

Item 8.-Details of various amenities. 

ANDHRA PRADESH 



Dispensariw at Talupur, Utukur and Sydapuram. An X-Ray Plant 
at a cost of Rs. 42.000 has been installed in the Base Hospital, 
Kalichedu One Odelca Camera has also been ordered to be purchased 
and this will facilitate mass X-ray of T.B. Patients. The other three 
Static Dispensaries also cater to the needs ~ ~ p a t i e n t s  of the sumund- 
ing villages. 

(ii) Mobile Dispewary.--There is a Mobile Dispensary stationed 
at Kalichedu and it caters to the needs of the patients in the mining 
area who are beyond a radius of three miles from anv of the S~atic 
~ ~ n ~ q r i w .  

(iii) Ayurvedic Dtspensaries.-In addition to the above five 
allopathic dispensaries, two Ayurvedic Dispensaries are also function- 
ing--one at Kalichedu and the other at Marupur village. One more 
AIPuvedic Dispensary has been sanctioned for being opened at 
 haga an am. 

(iv) Special amenities provided for T.B./Silicosss Patients, 
Tuberculosis is the most prevalent disease in the minmg area. No 
TB. Hospltal is behg run by the Fund at present. So, 11 beds have 
been got mewed for the Mine labour patients exclusively in the 
Government TB. and Chest Diseases Hospital, Nellore on payment 
of Rs. 100 per month per bed for the period occupied by the labour 
patients 

A 16bcdded T.B. Hospital building is now under construction at 
Kalichedu and it is hoped that it would be ready for treating labour 
patients by the end of 1965. 

Far the inpatienl who are being treated in thc T.B Hospital. 
Nellore tl ::ubsistence aliowance of Rs. 59 per month for a maximum 
prmd of 6 months is being paid if thert. are no eerning members 
tn their families cznd if thcy are unemp!oyed during that period. 

Thr T.R. patients who receive treatment 2s outp t i cn t s  at the 
T.B. Ilospltal, Ncllore are a1.w paid dictory ch:\rges at Rs. 1.31 per 
day md travellhg rxpenses at the rate admissible to C l x s  ITr Gavcrn- 
ment cmployces. 

The &w?mment of India have sanctioned a scheme called 
"Domiciliary Treatment of Tubcrtulds". Due to dearth of qualified 
doctone and for want of eupply of the Ambulance Van this &me 
could not be iaopl-d. 



The particulars of the hospitalisat ion charge subsf stence allowance, 
and dietory charges paid to T.B. patients during 1964 are furnished 
below : - 

Details of the scheme No. of Total amount spent 
patients 
benefited 

1. Hospitalisatior charges 16 Hn. 10474-65 

3. Dietory charges . . 5 ZXC-87 

-- -- - - - - - 
Maternity and Child Welfare.-There are four Maternity and 

Child Welfare Centres at ( I )  Talupur, (2) Kalichedu, (3) Utukur. 
and (4) Sydapurarn. The Midwives of this organisa t ion conducted 
delivery cases and rendered ante-natal and post-natal care to the 
wives of the miners at the centres and also at their residences when 
required. The infants and toddlers were taken care of and milk was 
distributed to expectant mothers and children of  Mlca Miners a t  
these centres. 

The services of the Midwives were utilised for educating the ladies 
on health, sanitation, family planning, etc. 

The particulars of the deliveries, ante-natal, post-natal rases 
attended to at the above four Maternity Centres during 1964 are 
furnished below : - 
SI. Name of the centre 
No. 

No. of No. of No. of 
de1t~erir.s postnatal anrenatal 
condudccl am at- CYICS sf- 

Wndcd to ten& J to  

Family Planning.-A echerne for doing propaganda work in F a m e  
Planning at a cost of Rs. 8,400 has been prepared and ~ b n i t t e d  to 
the Government of India for approval. 

A Projector haa alm been purchemd at a cost of Rrs. 5,000 ond 
an Operator has been appointed for propaganda work on Family 
P.l%xmlng, safety measurer in mines, etc. 



(b) Housing: Extent of accwnmodation provided to miners- 
* No housing schemes have been actually implemented in this organisa- 
ffon so far. However, two housing schemes are under considerallon, 
uiz., (i) Own your own house scheme, and (ii) Departmental 
cokmies. 

Under the "Own Your Own House Scheme" a subsidy of Rs. 400 
fs proposed to be given to individual miners either to construct a 
new House or to improve his existing House. The subsidy wiU be 
in the form of supply of building materials. These houses will be 
constructed under the supervision and guidance of the Engineering 
Staff of the Fund. 

About 500 applications sxi far received under th:,, scheme are 
under scrutiny and it will he implemented on r ~ e i p t  of sanction 
orders from the Government of India. This will be n phxsed pro- 
gramme spread over the next five years. 

Under the Departmental Colony Scheme, houws w!ll be mmtruct- 
ed at the request of the mine owners by the Fund. The houses 
constructed under this scheme will be made available to the lahourers 
at  nominal rent. Two sites have been sclwted to locatc two mlonieu 
d 50 houses each. The Union Minister for Labour and Employment 
has laid the Foundation for the one mich colony at Shah mine on 
29th May, 1965. 

(c) Educational factlities.--The Mica Mines I,;.bo~r 1V~'tlCa~c Fund 
maintains one High School at  Kalichedu. one Middle School at 
Talupur and six Elementary Schools at Kal lckdu,  Talupur. Pah- 
m n i ,  Sogipalli, Tc l l aWu and Kattubadi~al!i. 

ProposaIs have been sent for up%pding  the e~is t inq Middle 
School at Tdupur inta a High School. from thc y s r  19666. 

The particulars of the labour chjldwn studving in vanous srh& 
of the Fund during 1984 art! furnished ftplr w.-- 

SL 
No. 

I .  High Schd ,  Kaliihedu 
r. Mid& Schad, TaJupur . 
3. Biemantvy School, Kdichcda 
4 Bkmentary School, Taiuput . 
j. Bkmcntuy School, PPlrmni 
6. Ekmcntrry School, Jqiprlll 
7. Hkmenury Schon14 Tcll~hodu 
8. Ekmcatry S & d 3  KutuWW 



Besides these Schools, a Night Adult School is being run by this 
organisation at Kalichedu. It is proposed to start two Adult Literacy 
Centres (Day Schools), one at Kalichedu and the other attTalupur 
village with a whole time teacher and a Games Supervisor. 

The State Government of Andhre Pradesh sanctioned a scherfie 
casting about Rs. 11,000 for starting "Evening Mining School" to 
offer training facilities to the subordinate Supervisory staff employed 
in the mining field in the following courses:- 

(a) Gas-testing Certificate. 

(b) Blasters' Certificate 

(c) Mates Certificate of Competency. 

(d) Foreman's Certificate of Competency 

As the above scheme is mainly intended for the Mica Mine 
labourers this organisation has proposed to bear 50 per cent of the 
coat of the scheme and the Government of India has been a d d r e d  
in this regard. 

Bourding Homes.-There are two Boarding Homes run by this 
organisation, one at Kalichedu and the other at Sydnpuram with 
91 R o a r d e r d  in the former and 28 in the latter. School going 
children of Mica Mine labourers who reside at places beyond a 
distance of two miles from the respective High Schools arc provided 
with Boarding facilities. The Fund spent Rs. 17,554.25 on the Board- 
ing Homes during 1964-65. 

Midday Meal Centres.-To create an incentive among mice miners 
tn send their children to the schools, middsy meals are provided to 
the children of mica mine labourers studying in the Schools main- 
tained by this organisation. A sum of Rs. 26,059.20 was spent on 
running these centres during 196445. 

Scholarships, b o o b  and unifmu,  etc. aupptied to school childwn.- 
The Mica Mine labourers' children studying in the various 19Chmlm 
and colleges were given Scholarships as shown below. Ehoks. slates 
and free clothing were supplied to the labourers' childfin dtudying 
in the Secondary and Elementary Schools run by the Fund. 



Duping 1964-65 an amount of Rs. 52,573.36 was spent for scholar- 
ships, clothing, etc. for the school-going children of mica mine 
labourers as shown below: - 

NO. of Amount qwnr 
studenis 
bencfircd 

(a) Scholarsh~ps , 1x9 '934- 1; 
(6) Dressn . 914 -9 

(c) Hooks and Slam , 910 3025-75 
(6) Boarding facilities . Y 1 17554-2' 
(4)  Midday Meal f d t t e s  . 759 26059-20 

TOTAL 52573--26 . --. - - - -- - - 
It is proposed to extend the above facilities to Mica Mine Latbout 

children studving in other schools of Zilla Parishad also during 
196566. 

( d )  Tr(~nsport .  Trat1sp)rt p r ~ i c k d  to Mtners i m n  place of Resi- 
dence to work sites.-No facilities are provded by the Mica Mlnes 
Labour Wclfar2 F u x i  (Andhra Prddcsh) Nel!orc for transpnr? of 
Mica Mine 1,lbourt.r~ to and from work sites 

It is p r o p o d  to purch.w :in A m b u l a n c ~  Van for transport of 
labour patients from mines etc., to Base Hospital, Kal~chedu or 
Hcadquartcrs Hospital Nellore for treatment on payrn?nt of hire 
charges n! prcccrlbcd rr.:es Tbe pat imts  nre a t  prc..sn: transported 
from 1nir.e~ to hospitals by means of the Jeep attached to the 
Mobile dispensary, K a l i r h d u  rm payment ( i f  hire  charge^ at 
prrscribed rates. After thc Ambulance van 1s supplied, the Mobile 
Dispcnsnry J w p  i s  proposed to  be u!ilisd for d +miciliary treatment 
of T.B. 

BIHAR 

(a) Medical: Hospitals, dispensaries, beds for 7.8 put&&, 
maternity and child welfare, family planning and s p e c d i s t  treat- 
ment.--The Fund has been nuintaining one 100 bded Central 
Hospital Karma, one 30 W e d  Regional Hospital. Tisri and 11 
dispensaries. The Central Hospital is attached with a Tuberculosis 
ward of 50 bcds. 5 Maternity and Child Wctfare Centres are fun* 
tioning in the Organisation. A proposals for ~stablishment of a 
Made1 Familv Planning Clinic at the Region111 Hospital. Tisti has 



been sent to Government for expenditure sanction. The proposal 
is yet to be approved. The Central Hospital has a Surgeon specia- 
list, a Gynaecologist and a Dentist for providing specialist treat- 
ment. 

(b) Housing: extent of accornmodation provided to the miners: 

( i )  Type of accommodation. 

(ii) Rent etc. chatged, if any. 

(iii) Ptovision made jot adequate water supply .  

The Fund has so far provided 50 houses at Jorasimar : 

(i) Type of accommodation.-Minimum accommodation pmvided 
ln a tenement is as hereunder :- 

Living Room 120 Sq. f t .  
Multi-purpose room (to be used 
for cooking and other purposes) . . 84 Sq. it. 
Bath . . 16 Sq. ft. 
Latrine . . 12 Sq. ft. 

232 Sq, f t -  

- 
Goverrunent has also sanct~med construction of 314 houses under 
the Departmental Cnlony Schcrne and action is in hand to set up 
the colonies as early as possible. 

(ii) Rent etc., charged. t j  any.-Thc departmental co;~)ny 1s cons- 
tructed at the request of a mlca mine owner and hcr~ce l h t  latter 
undertakes to pay rent to the Fund a t  t he  rate of Rs 1/- p a r  quar- 
ter. 

(111) Provwto?~ made for udequatc~ water sujlply. -A well has 
h e n  provided to cater to the  needs of supply f o r  thc workcrs. 

(c) Edu~ational: ~ T I ~ U T T J  und Secondary schools, rechtiical 
t!dwaticm and adult education and number ol scholarships grant- 
ed.-The Fund has established six primary schools and two middle 
schoob in the mica mining areas of Bihrir besidw 15 Adult Educa- 
tlonal Centres. 50 scholarships of Rs. 20/- each every y a r  for gem- 
ral educatmn and 6 sc~holarships of RR. 30/- each for technical 
duca tmn are granted to the mica miners' children. 

(d) Tramport : Ttanmort provkkd  to miners from pkree of 
residence to work sites. --This amenity has not been provided to the 
workers so far. 



MICA MINES LABOUR WBLPARB FUND RAJASTHAN 

(a) Mrdicol facilities :- 
I. 30 bedded Hospital . I 

2. Static Allopathic Disp. . 5 
3. Mobile Mopathic Disp. 5 
4. Ayumdir Dispcnsuiei 12 

5 .  Childwelfare & Maternity Centres . 9 
6 .  Aid of RP. 51-p.m. for 6 mwths for special diet is givcn to mincn suffering 

from T.B. Silicais. 
7. Family Planning :--Beaid- l n n v a  md pmpqamh on the utility & im- 

tance of family planning contrrcetptives are distributed free of cost. 

(c) &Incat&nul fotilitidJ :- 
I .  Middlc School . 
2 .  Primmry Schools 2 

3. Fiovtel . , r free boadmg nnd 1-g 
Iacilitim p m r i d d  to the cbil- 
dren of mica mmm). 

4. Aduir Ejuclltion Centres . . 17 

5 .  Women Welfare Centres for imparting min- 
ing in tailoring embroidery ac . 6 

5. %ding Kvoms and Libraries P 

7. New,papers and perioiicals arc subscnbcd 
u dl the CentmlSubGentm 

No of Sch~hrsh~pa p r e d  ---- - -- Total ~ m ~ ~ n t  
Tcchnical Crncral distributed 
Eciuawon Eduut~on 



3. Mobile Cinema Unit. . . .l. 
Grants: - 

1. Aid to the dependents of those miners who dic/become 
totally incapacitated in mine accident. 

2. Aid to Consumers' Cooperative Stores run by the miners. 

3. Aid for treatment of miners in the Surgical-cum-Bye 
C'unps held by the Rajasthan Medical Department. 

4. Aid for maintenance charges of the Iligher Secondary 
School at Bagore. 

5. Aid for Construction of School building at \?illagtj Bemali. 

6. Grant to the ,411 India Council for Safety in M i n w  

7. Aid for Sinking of wells. 

Itm 9.-Details of water-supply scheme> ~rnp lcmcn t~ t l  during 
the years 1958-59 to 1964-65. 

Forty-two wells (37 in B h a r  and 5 In Andhra Plades.,) h a w  been 
constructed by the Fund. Twelve more wells are being crbn~truct- 
ed in Bihar. Eleven Additional wells ( 3  in Hihar and 8 in Andhra 
Pradesh) have been sunk under subsidy scheme. Four mum  well^ 
under t h ~ s  scheme are being sunk in Andhra Pradeah Fwra wells 
are bemg sunk in Rajnsthan under the subsidv schemtl 

Under the subsidy schcmc mlne ownt3rs (.r. Rlh-ir and Andhra 
Pradesh) who sink wrlls, gct a subsidy equal to 75 per cent of the 
cost of construction or Hs. 7.5001- per well whichever is l e s .  

In Rajasthan the amount of subsidy is 90 pt:r cent of th4. cost 
of the well, to be met from the Fund. 

Details of the water supply schemes in each region ncrrn~ly 
Andhra Pradesh. Rajasthan and Bihar is given below.- 

ANDHKA PRADESH 
Under the subsidy schcrnr. 8 wells have been wnk SO far. 

According to the scheme Ith t r f  the cost of the wcll or Rs. 2,000/- 
whlchevcr is less was borne by the Fund and the r rma~ning  amount 
by the sponsor. 

Four wc11s have been sunk for the benefit of Mica Mine Labouren 
entirely at  t h r  cost of the  Fund. 

There is a proposal to provide protected water supply scheme fur 
Kalichedue village at a cost of Rs. 60,000/- by the State Govern- 
ment. As many mica mine labourers will bc benefited by this 



scheme, it has been proposed to contribute 4 of the cost by the 
Fund. 

BIHAR 

To provide drinking water to the mica mining ppulation.  the 
F'und bas constructctl a number of wells from time to time and ihe 
expenditure incurred on construction of wells during the y e m  
1958-59 to 196465 are as under:- 

RAJASTHAN 

Consequent upon failure on the part of the C P.W.D to sink 
wells due to non-availability of agency to execute the work. the 
Fund adopted the Scheme for giving grant to the Zila Parishads for 
sinking of wells at places approved by the Fund in :he mlca mining 
areas. So far ,  grants has been glven for sinkmg of 8 wells as 
under:- 

Year No. of wells for which grant zvas sattctioned. 

Item No. 10.--Number of P~thcad baths and cmhes  opened during 
the years 1958-59 to 196485. 

Information is k i n g  collected and will be forwarded separately. 



item 11,-Attempts and progress made during the years 195859- 
to 196- to eradicate the social evils of alcoholism and indebted- 
ness. 

The information in respect of each of the three Organisations 
of Mica Mines Labour Welfare Fund in the States of Andhra 
Pradesh, Bihar and Rajasthan is given below:- 

ANDHRA PRADESH 
The Welfare Inspectors during their visits to the mica mines and 

the houses of Miners explain to the labourers generally the social 
evils of alcoholism and indebtedness besides the State publicity and 
prohibition departmentally. 

BIHAR 
The Assistant Welfare Inspector, Field Workers and Adult Edu- 

cation Instructors under the Fund give talks in course of their visits 
to mines and dhowas  on social evils of alcoholism and indebted- 
ness. 

RAJASTHAN 
Every efforts was made to eradicate the habit of alcohilism in. 

duiged in by the miners and their families by film shows, staging 
dramas, lectures etc. and also through persuasive measures. There 
has been some achievement in eradicating alcoholism. 

In order to safeguard the interests of the mica miners from 
:he clutches of money lenders and exploitation a t  the hands of 
tradesmen, Consumer Cooperative Stores have been opened undcr 
a l l  the three Organisations of Mica Mines Labour Welfare Fund 
:n Andhra Pradesh, Bihar and Rajasthan. These stores sell a wide 
range of commodities to the miners on credit (to be recovered from 
their salaries later) and guarantee quality of the articles and 
correct weight. The prices are also much below market levels cur 
the profits of the middleman are eliminated and the wholesale, 
societies make bulk purchases a t  the sourccs of supply. The scheme 
h a s  been so devised that the Fund advanccs largc amount of money 
to the Cooperative Consumer stores-Central and primary stores 
so that the mica miners receive the benefits considerably, Con- 
ilderiny the lmpoverivhed condition of mica miners the Fund ad- 
vances a largc amount of money to the Consumer Cooperative 
Sr~c ic t~  for thp purchase of share capital of the cooperative can- 
sumcr-Central store& and primary storcs in the following 
manner - 

I f  h 718 rnfc S t w  
:i \ S h w -  i:ap~tal C )~itrib;tfi~~n . R*, rRntt.raen fifty thcnmnci) to be 

id tmm+di+trelv by thc Mia Mim 
r a h  w r  Wclfarc Fund; the Ocntral CAI- 
owrative Stom undertaking to mist a 
eimilar amount within five wm. 



12) Credit Accommodation directly Rs. r,axm (Rupets one Ilkh). 
a t h s  the Id Central Co-opn- 
tiv* 

( 3 )  1,orne and grant$ for godowns and pur- Rs. r,oo&oO (25% subsidy and 75% l a ) ;  
chaw of truck or delivery van md equip- the loan amount bclnq rtpayable withla 
mcnt . r~ vears hut this period may be cxtendd 

by Gwmunent depending on the ccommic 
conditions of the stores. 

(4 )  Subyrdy fbr mmagerial expenses and Hs. ro,ooo (Rupee ten thousand) rptod  
mf. over a period of thrcr: to five yun. 

Rs. q y o  (Rupees two thouland znLi five 
h u n d ~ i i j  to LK wid i m m e . i k l g  by Q 
Mica Mines b b o u r  WclEi? Filed to 
each pnrnary store; the p n m q  #bra 
undenakmg to h e  a similar amount. 

In addition to above concessions a sum of Rs. 6,OO,OUi)/- was paid 
as loan during 1964-65 to the Central Co-operative Store in Bihax 
for bulk purchases of food grains for the year, repaid on liquida- 
tion of th? stock rn the same year. A similar amount of Rs. 6 lakbc 
has been provided in the Budget Estimates 1965-66 for this purpose. 
The food grains will be sold to mica miners on reasonable prices. 

i r t w t  12.--Extent t o  which the facilitiw prwidcd are found ade- 
quate. 

All the thret. Organ~sat~ons of the Fund in th.> States of Andhra 
E'rndcsh. Rihar and Rajasthan continued to provide various medj- 
cal, housing, wcreational and educational amenities to the mica 
miners. Thc extent to which they have k e n  providcd is mdicated 
In the following paragraphs. 

Whlle ~t can not bc stated that thc facilities art8 fally adequate 
t o  rncct all rrquirements, thr. various schr.mcs h a w  'TO! established 
and a Imic minimum cotverage in the field of medical benefits. gdu- 
cation, and housing is in thr pmcess of beinq achiwrd. 

Thts Fund maintains a 100-hetld~d Central Hwpitsl  at Karma 
( R ~ h a r ) ,  C)nr 14-bedded ho.vi!al nt KnIichrdu (Anlhra Pradesh) is 
functioning Thc b ~ d  strencth of Tisri (Bihsr) Reemnal Hospital 
has htm ~ R : E P ~  from 15 to 30 beds. Construction of a 30-bedded 
hospital a t  Cran~aprir (Rajasthnn) is camptct- an3 both indoor and 
out-nativnt d~partrncnts have started lunctianinq A 50-bedded 
T.R Hospit~!  ns an  adjunct to the Central Hos~ital ,  Karma started 



fuxtioning from October, 1963. A 12-bedded TB, cliqic at Tlsri 
(Bihar) is under construction and had reached roof level. Tenders 
have been invited for construction of a 16-bedded T.B. Ward attach- 
ed to the hospital at Kalichedu. These cater for the medical needs 
of the mica miners. 

Other Medical Facilities 

Item 

2. Static Dispensaries . 5 3 S 1 2  

3. Mobile Medial Units . . 2 t 5 o 

Ten beds are reserved in the T.B. Sanatorium (Ranchl) Blhar, 
for the exclusive use of mlca miners and their families. In Andhra 
Pradesh, eleven beds are reserved in the T.B. I-fospital, NeUore, for 
the exclusive use of mica mmers and their families. The Fund 
makes grants-in-aid to the medical inst~tutions for the reservations 
of the beds. 

With a view to affording financial relief to the dependents of 
mica miners who are suffering from T.B. and silicosis. therr 1s a 
scheme for the grant oi subsistence allowance a t  Rs. a/- p.m. to 
the dependents of mica miners who are suffering from T.B. and 
silicosis and arc under treatment. 

The schemes of domiciliary treatment for 150 mica miners suf- 
fering from T.B. and silicosis and for 50 mica miners in Andhra 
Pradesh are in vogue on the same lines as for colliery workers in 
Bihar. It has been agreed to attach a Maternity and Child Welfare 
Centre to each of the Static dispenmries in Bihar. It has also been 
decided to set up an Isolation Ward at each of thr Static dispca- 
saries (Bihar) for treatment of infectious diseases. 

Arrangements haw also been made for the treatment of leprosy 
patients amongst mica miners at the Leprosy Hospital. Tetulmari 
(Bihar ) . 

There are several Housmg Schemes namely Depertmental 
Colonies, Build Your Own House Scheme and Low Coot House 
Scheme for the benefit of mica miners. 



(i) Departmental Colonies: In  October, 1960, construction by the 
Fund itself of two Departmental colonies of 50 houses each a t  Jora- 
rimar and Dhorakola in Bihar costing R a  2-46 lakhs was sanctioned. 
These houses will oe let out to miners free through mme owners 
who will pay nominal rent to the Fund for 15 years. The construc- 
t ~ o n  of the colony a t  Jorasimar has been completed. For the Colony 
at Dhorakola land is being acquired. Nine more such colonies, 7 
of 24 houses each and two of 48 houses at Dharbay, Bendro. Pessam. 
Sankh Domchanch Velloria. Daugarkati, Mahagoja and jhumerite- 
la~ya  In Bihar are a1.w expected to be taken up in the near future. - 

(h) Lovt Cost Houses.-Construction of 500 Low Cost Houss  in 
B ~ h a r  at the cost of Fund, has been sanctioned in July. 1962 a t  a n  
estimated cost of Rs. 6.55 lakhs. The houses will be handed over 
to rnine-owners at nominal rent with responsibility for their main- 
tenance Mica M~ners  will get them free of rent. The scheme 
mntemplatcd that land for the purpose wili be provided by the 
mica mine owners near the worksite. In this connection it was 
brought to notlce that the mica mine owners had only subsoil rights 
in the mines and they did not have .surface rights. In the &cum 
stances it would not have been possible for the mine owners to  pro- 
v ~ d c  the land for the purpose unless the surface rights were acquir- 
ed by them from the Government of Bihar. To overcome this diffi- 
culty, the Ckwernment of Bihar were addressed in December, 1961, 
t t r  assist the mica mtne owners concerned by agreeing to tramfer to 
t h r n  the surface riehts of the land r g u i r d  for the construction 
of  houscs for the mica miners The Government of Bihar have 
rcreed rr)  transfw sarfncr right? of thc land to the mica mmers 
reqdircd for conqtr-i!-tion of low cost houses for the workers employ- 
ed in mica mininr ~~rluctrv It i~ hoped that the s che i~c  will make 
rapid progress now that the main hurdle recprding lend has been 
n a m o ~ ~ d  Tht- cr i l :~p  c o s t  of ? h ~  housr under thc whcme has been 
~ R I S ~ Y ~  fror:! . 1 ,1 (q / -  t o  Rs 1,6aOI- 

(11:) 'UurM Yoli. &on Hcmse' Scheme -The schrme f i v  ctmtruc- 
t ~ o n  of 500 house.. Rihar a t  nn estimntrd cost of Rs. 1.67 lakhs has 
hecn sanctloncd In . 4 u ~ s t ,  1963 The schema cnwswes n .grant of 
RY. 325/- a r w - w ~ m ? t c l v  to each mica miner cnvcred mde* the 
scheme in cash nr in thc form of buildins metcrial to tanable him 
to bui ldl~mnrnvt~ h,t; village hormc Stcps am also being taken to 
extend similar schemes to the other mica p r d u c i n ~  rerions trk, 
Rajaethnn mil Andhm Pradesh. The question of raidng the amount 
of subsidy from Rs 325/- to Rs. W / -  is under consideration, 



Educatioraal and Recreational Facilities 

Multipurpose institutee (with an adult 
education centre and a women's welfan 
m W >  . 8 

Community Centrer . 7 

Addt Educrtion Schools . . 
Boarding Houses for miners' children . 4 

Mobile Cinema Units . 2 

The extent to w h ~ h  the bhca Miners have been benefited by 
these iacllitles has been cons~derably adequate. The facl that the 
nature of the labour empioyed in Mica Mrnes is such that they be- 
long to agr~cultur~sts class drawn from neighbourmg districts or 
villages. They take to muung occupation when they are free from 
agr.cultural work or have other persons in their farn~ly to do the 
same. The Mica Mine workers also suffer from non-payment of 
wages by the owners. Irregular working of the mines rrrrulting In 
instability in employment d ~ d  not allow the mica miners to form 
Into a sbable and permanent labour force. 

In order to help the mlca mlners to procure foodgrain an a 
cheaper cost and to safeguard their interest from exploitation by 
the tradesmen. Consumer Cospnrat:ve Stores have been opened 
in all the three Organmtions of the Mica Mines Labour Welfare 
Fund in Andhra Pradesh, Bihar and Rajasthan. The &erne is sc\ . 
devised that the fund advanced a large amount of money to the 
Cooperative Consumer Stores-central and Primary--so that the 
miners get the benefit considerably The ben~ft ts  from the fund 
in this regard given to the Cwperative Stores arev- 



(I) Shue Capiul Contribution . . Rs. j o , ~  (Rupees hfty thousnnd to be 
pard imrncdiatcly by the Mica Mines 
hbour Wclfarc Fund; thc Crntral. 0- 
o ~ ~ r a t i v e  Srores urdrrtaking to m.u t 
similnr amount within five yeam. 

(2) Ckan Ctedir Accomrnodmicm directly Rs. xpo,ooo (Rupees orc lakhq . 
or through the lorn1 Cmtrol Co-clpcra- 
tivc Banks. 

(3) 1,onns and g m t v  for godownn and pur- Rs. Im,cw (25 0,; suhky and 75% lumj: 
char of truck or delivery van and the loan amount being rcpayahle within 15  
equipment. y e a n  but this period may bt extended 

by Ckwcmmcnt depending on the ccr-  
nomic condition of the stores. 

In addition to above concesstons a sum of Ks. 6,00.0@0/- was pad 
during 1964-65 to the Central Co-operative Storc in Bihar for bulk 
purchases of food grains. A similar amount of Rs. 6 l a k h  has been 
provided in the Budget Estimated 1965-66 for thil; qurposr. Tbe 
Food grains will be sold to mica miners on reasonable prices. 

lrent No. 13.-How far the provision of varlvus amrrxtirs have 
improved the conditions of living of the miners. 

The impact of the various welfare mrasure on the h n g  condi- 
tions of mica workers is found to be appreciable. It can be said 
that there had been sufficient attention to the welfare of mica 
minera as the per capita expenditure ever year will show. 

The fallowing camparativc statement will indicate the expen& 
turt incurred on welfare of mica miners in Bihar, Andhra P r a d d  
and Rajasthan in general during the last 15 years:- 



Rs. Rs. Rs. 

Welfare measures comprising medical, educational, recreational 
bouslng and drillking water facilities have so far been undertaken 
in the States of Bihar, Andhra Pradesh and Rajasthan. 

Item No. 14.-Physical target fixed for the Third Five Year Pian 
for providing various amenities and act1.1al performawe .w far 
achieved. its prospects during 1965-66. 

Separate statement in respect of each of the organiwt~ons of the 
Mica Mines Labour Weiiare Fund in the State of Andhra Pradedr, 
R~har  and Raja.ithai~ ax! appended. This is earmarked fund with 
i ts own welfare schcmes caterinq primar. 



S. No. Nunc ofthe scheme Dctaib of the &erne E!xtcnt to whrh implc- Further rbicvcmcnts Rcoons for Ranuka 
mented to be made delrJ~hco it is 

c ~ t o b c  
-- - - - - -  -- - - -d __---____- 

2 Muttipurpcne Inecitute. . Provirion has bcen made 
for the establishment 
of r Multipurpcnr Iarti- d as it was 
tutbn for the benefit of felt th8t there was nu 
M i a  Mine labourers. - need to start such un 

inettitute. 

3 A 4 f d i & d w  . P m b h  is msdc in the Rdlo sets are being There we at present Nine morcRdios are The m e t  five Yew Forwrrd h u l l e d  at the mine 19 ndiosetsuorking. propored to 
Budgetforthe lnrUllotloa whenever the IMM e instrlkd. "&* 
dscvcn b d h  at hwr- menu of miner a& Stat Brorci- 
wr phm in the for thew wtr w 



G.#lsauaion of dKnp ss $Vd1 
PosistParr far imp- - 
ment of housc8. 

PruvLh for impkmentG Two Departmental colo- 
tion of all the schemer nies one aTdu urand 
hasbeen m d e  inthe Eve the other n ~ h a K  Mine 
Year Forward Budget. uc proposed to be 

conrtnrted. 

5 Supply of umbreb to It wrr pf~porcd to su ly It was resolved by the 
dm01 children. 1 u* to &I MtriDIy thnmitttc 

Oaiag mics miner tbatsupplyofUmbrrl- 
hbaamdcbildrcnnkmg I n e t c  m.ybe~sivcn 
rbbBcuka,abrtr,dmscs up .nd tan, patn of 
etc drcoses be gimn 

il,stC.a% ilk* 
fohvedu pasent. 

6 Chikircn'oPmb . It is propa~d to tri# two 
chlldren'r prb, we at 
K.iiChcdu md the other 
n T d w  with dtrble 
games articles. 

7 FrauJmrcum-study It i ~ . r  pmpoecd to @ 
mur*mbmincr& thew toox8ofmia 

mint lrbaurrrs u Ex- 
c u n h  to p h s  of 
indusdrl 
d be bem= 
tbe hbapea m they 
WIjmrnoppmxdq 

One @en st the Hi& 
Schooln Kalichedu md 
andakanrtthc Bue 
Hapiql y e d u  
ate b trg  mscd now 

I)ept 
the Am. 
Radio 

The found8tion stone Prelimiuaries are 
NEEE? 

forthe deprtrncntd being attended to. 
colony near Shah 
Mine has been laid 
by the Union Labour 
MiniPte r 



to see the working d in favour of this cvndi- 
orher industries and tion this uchcme could 
their labour. not be implemented. 

8 Stipends for trainer Provision h8a bcen made Therheme b droppcdon 
in axpentry. for a acheme for g r ~ t  aaxmnt of Natlotul 

of fftpeadr for trainees Emergency. 
in Crpentry in tbc 3rd 
Fivc Y a r  PlUL 

lo Scheme for payment Provirion ~ I W  bern tnadc A c r n t r ~ I - u ~ ~ (  n at Re. I!- 
of contribution to for payment of ar~ltnh- per mica worker 1s 
d e t y  educlttion. tion for the safety wee s Being paid from the 

exhibition in the 3rd Fund to the National 
Five Year Plan. council for Wety in 

Miner apart from small 
contribution to local 
organism. 

I I Starting of Rehabilitation P h i o n  har been rnadc The pnssibility of cstnh- 
Homes. for starting r Rehabilita- lishing a Rehrbilitarirri 

tion IItrmc for dinabled Home is bring cx- 
mica mine Inbourers. plorcd. 

12 Esublirhnunr of Middle l'rovision h ~ ,  been m a r  The Mjddlc Schcwlsuncd I t  is p r r p  st d to 1'1c.l n : I  g r i t !  art. being 
School, Tdupur. in the 3rd Pivc Ycu P h  functionin8 with tffcct u~gredc rhc Middlc attcrdcd to for the 

of a Middle fmmq-7-rg6r. school into a High proposed upgradation. 
f%%%%upur. !khool also. 



r 3 Intm&&on of domici- The following concuslom This rcheme could not be 
lhry treatment. are sccordcd under imphntcd  for want 

Domiciliary treatment. of qurrllfied docton and 
Ambulance Van. 

(a) Treatment at Ra. w 
per ptient p r  monL 

(b) Grmt-insidfor 8 
diet at Ra. pi- 
per T. B. Puient under 
DomidtLry treatment. 

(c) Subaisture PUow~nce 
to such wottcrs at 
Rs. 501- per patient per 
month w h m  the 
puicnt hrppcm to be 
theonly euning mem- 
ber d the Family. 





.9 So bsd#l TB. HorpipL Kumn-1 No. . The hospital has since been established. Nil 

10 :a t ided T.B. Clinic, Thr i  Nil The T.B. Cliic ir nearing completion. 

u DanWt.rg Txutmept S d m n c - ~ o ~  patients. The Scheme as been implemented . with a 
coverage of 150 pnticnta. 

~j Racmaim of .lo bed, a the M.B. T.B 'The Scheme has been implemented. 
S.nrmrium for treatment of T. B. ases. 

14 8 Child WdEuc Gntrcs-5 Noc. 5 Maternity & Child Welfare Gntrc.  have 
r l m d y  bcen opned. 

Five Smgaion a m p s  yet to be cammctcd. 

Nil 

Nil 

Nil 

. 8 Miners institutes have already bcen estab- Sanction of Government to the establishment 
lishcd. mart of one Multipurpose Institute at 

Madhuban has since been received 15 
days before and d o n  is in hand to set 
up this institute. 

. 8 Feeder Gntru have already been estabhshd. Smdion for esf.blishment of t Faada 
Cenms more P n d a b k  and tbe W* 
Officxn has been requested to cstablrah 
thun as quickly as possible. For 
establishment of 10 more Feeder 
the Government has asked for some infor- 
mation which it being forwarded. 

-. - - --- -- 



7 Bh.rP DuJun and Sports 

L ~ ~ S C h O l ~ i p l  

. 8 Rimup rchodl hare been opened of which 
1 M mid& achool!3. 

. Armngcmenrs have been made for d i n g  
micaminers to Hofiday Home at Rajgir 
where colliery wortem arc sent from the 
4 side. 

. 2 cinapp unite nn .lrrody functioning. 

Miners w m  sent to All India &cursion- 
cum-study tour very recently. Zond sporto 
were also orgoniilad this yen. 

. (I) 90 ofholmship for general and 6 schdrr- 
shqm for technical educnrion arc granted 
every year to mice miners* chiklmn. 

(2) Tution fccs we provided to p d m  
minm' children. 

l'hc propaah for estbliahment of 10 more 
primary schooh have been forwarded to 
GoPcrnmcnt Government sanction is 
awaited- 

'b more c i m  units art yet to be 
provided of which manction to the csbb- 
lishmcnt of the 3fd cinema unit hu 
already been sanctioned but it has not 
ban poasible to provide it so far d ~ c  to 

of a station wagon due to 
nm-ad.b%m -=mw. e s t a b W  the 4th 
cinema unit in the mlca field of Bihar, 
the Advisory Committee pt itn meeting 
held on the 3rd June, 1963 .ppmvcd 
that the country being in anugulcy this 
rrcrertiond memm might be d e f d  
for some time. 

&bv-rrrrrl--mf H- . A rrbbilitation-cum-convnlesccnt Home 
(c is I l r w l y  functioning at Inderwa. 



I New Subsidised Housing Schcnre-500 Nm. . 

37 surf= wells have already been ~mnstntacd. I surface well according to the place remains 
Construction of 12 wells is in progress. to be constructed. 

HOUSING FOR MICA MINERS 

Promises for construction of 300 houses was 
rcaived from dfircnt mica mine owners 
but none of them aaually took up ccmawc- 
tion of houses under the scheme after the 
scheme was sanctioned hp Government. 
Very recently one mica mine owner h u  
taken up construction of 12 houses under 
the scheme. The houses are nearly compk- 
red. 

50 houses have ~ l r e ~ d y  h e n  cwrnpletcd at Sanction for construction of 314 houscs is 
Jomimar. available. Construction of 48 houses has b~ 

already been tslctn up at DomchPnch. 
Tenders for construction of 12 h o w s  at 
Dharbey have W y  been invited and 
the contractor will be fixed shortly 
Construction of otkr colonies will be 
taken up after lands at the pkum where 
colonies arc to be constructed arc acquired 
for which land aoquision proacdings 
are in progress. 

3 Housing Schanc-2500 houses. . No houas under t h ~ s  Scheme have been 
-cd u, far. The Government of 
Bihu has agreed to transfer surfnu lease 
of lands to the mica mine owners on fWil- 
ment of certain conditions. As a mul t  
of this the relCVont douses in the scheme 
and tbc ~grrunent requid mcdiBcPti0118 I 
- - - - ---- - - ---- 



and the Government has been requested 
already to supply a modified scheme together 
with mdified agmment. This is still 
awaited from the Government. 

Sanction has been accorded for grant of 
subsidy to 25 mica minm for construction 
of houses under this scheme. Not a 
single house has been c o n s t r u d  no 
far. 



MICA MINES LABOUR WELFARE FUND RAJASTHAY 
Statement showing the progress in ruswt o .targets to be achieved dun'rtg the Third P ~ u  d I ear [an. 

S1. Target fixed Actual performance so Prospects during 1965-66 
No. achieved 

A. Medical Fan'litB: 

I 3a bedded Hospital at Has since started func- 
Gangapur. tioning. 

2 Reservation of 2 beds in Arrangements have been Will be got reserved rs 
T.B. Sanatorium. finalised for reservation soon as the sanction of 

of 2 beds in  T. B. Hos- the competent autho- 
pita1 Udaipur for mica rity is obtained. 
mincrs. 

3 Starting of 7 Ayurvedc Dis- 8 Ayd. Disp. instead of 7 . . 
pensarm. have since been started. 

I Startingof one Hostel at Has since been started 
Gangapur. since Jan., 1965. 

2 Starting of a Woman We1 - Due to closure of mines 
fare Section at Lawa - in a d  around Lawa- 
Sa~dargarh. Surdargarh, i t  has been 

dccidcd to postpone 
the starting of this 
Section till mines 
restart working. 

3 Starting of a Mobile Lib - Thc Advisory Comrnittce 
r q .  has dropped the Schc- 

me. 

q Starting 3 more Adult Edu - . . Will be started at suitable 
a t i o n  Centres. p h  where there is 

comnt rauon  of k- 
bouren. 

5 Grantof Scholarships upto Scholarshipsarc being It is propoaed to f h e r  
Rs. 10,0001- granted upto KB. raise the amount of 

IO,OOO!- Scholarships. 

I DrnmrScaion . . . . Will bc stnrted during 
1965-66. If the Adv. 
Committee qrm to 
tbc proposal. 



3 16rn.1p.CinaaUnit . . . It has been decided to 
purchase two 16 mrm. 
projectors with mas- 
aary other equipment 
to arrange fonnight a- 
hibition of feature 6lmn 
in the Assembly boll 
of buildings construc- 
ted recently for t& 
Welfare C e n a  at 
Bagore & Amli. 

I Grrntto Primary Conso - Grants have been d - Similar grant proposed to 
mere' Stores. ready sanctioned to 3 be given to 3 more such 

Primary Consumers' Stores which are being 
Stores run by the min - rtnrlcd. 
a m  

a Onntfor Sinking of welh. Gnnt basalready been It is pmpowd to give 
sanctioned for sinkiy similar grant for sinking 
of 8 w e b  by the Ztla of 3 wefls more. 
Parishadm in the m i a  
mining araw in Rajas- 
than. 

3 &ant for treatment of Grant hps been sanction - G n n t  will be sanctioned. 
mincninthe Surgical- ed. 
cum-Eyc Camps hcld by 
the Rajasthan hIedicaI 
& Health Dcptt. 

4 Grant for constpctiun of Hm s i n a  been paid. 
School building at Be - 
mali 

j Grant for utenaion ,' addi - Approvd to the Scheme Wlll be granted In eacb 
tian Ln the uust~ng Pri - hr been obtnirvd from case separately. 
a ~ r y  Seals run in the the Government. 
mtcnmlrung utu, in 
Kajuthm. 

I Subsidy for improvupcatd Go* bm ken mtai to This will be implewmed 
h- of uactiontbe Scbcme. on rtccipt of Gon. 

sun ion  



2 Stotr Quarters for the hos- . . Efforts will be ma& that 
pita1 staff. quprters are comrtuc- 

ted by the C.P.W.D. 

3 Welfare Centre building The construction of the Some work namely insta- 
with staff quarters at building etc. has been llation of water-pump 
Bagore. completed. motor eamtuy fittings 

ctc. wil l  bc got com- 
plctctl. 

4 Welfare Cenm building Main building has been The remaining work e.5. 
with Staff quarten at completed with some Sarutary insmhtion 
Amli. quartus. drainage, paths, etc. 

will be got mple ted .  

5 Construction of 'C' type The building hns been The building at Bhilwur 
(Disp.) buildings at Gan - completely constructed will be got constructed. 
gapur, Mondal and Bhil - at Gangppur, while that 
wph st Mandal is nearing 

completion. 

6 Construction of building 
eth d Quarters at 
Ekmali 

7 Do. at Bhadu 1 The Central P.W.D. has Work will be got started' 

? becnaskeJ to prrparc on receipt of adminis- 
8 Do. at Ropa p l m  and cstirnatcs for trative approval of e x p  

rhcse works. sanction of the Govt. 
9 Do. at Basudani 

10 Do. at Madhoraj - 
Pure 

I r Building for School 
Di- at D h m .  

12 Building wi$+ Q w -  Due to doaurc of mines Pod coascquen~ly there 
tar at Tllol~ being no mi- labour, the cansmrrion of these 

buildings  ha^ been postponed. 
13 DO. DO. Of k L 

hhhendngarh 

14 Srad Qu8rtera for medical G o v t ' s  approval in pnn- Work will k gat started. 
staff. uple has been obtained 

and the Central P.W.D 
hor been requoted to 
pttpue phn a d  esti- 
msm. 

----------- -- - - - -  " - ..- - 
l tem No. 15.-Reasons for heavy accumulation in the fund. 
The Appropriation Accounts (Civil), 1963-64 indicate the balance 

in the Mica Mines Labour Welfare Fund as on 31st March 1964 as. 
follows: - 

"Growhead. C.-Transfer to Mica Mines Labour Welfare 
Fund-- 

The Fund was constituted for financing activities in connection 
with the promotion of the welfare of the labour employed in the 



Mica Mines industry. The receipt d the Fund cornpaise mainly bho 
proceeds of the customs duty levied on export of Mica less the 
collection expenses. 

The Account of thc Fund is 1s follows I- 

Opening balance on 1st April, 1963 . 
Receipt during the year . . . . 30,81,5~ 

Paymcnts during the year . . . 35,5fW!W 

Closing balance as on jrst hiarch, 1964 . I,92,72,043 

It will be seen there from that the closing balance as on 31st 
March 1964 in the Fund was Rs. 1,92,72,043/- 

In the case the estimated figures in respect of 1964-65 and 1965-66 
are added thereto the estimated balance as on 31st March i966 will 
be as under- 

Closing balrncc PI on 31S1 March, t964 . 
Estimated incomc during 1964-65 

Esttn~atcd cxpcnd~ture during 1964-65 . 

Elith~arcd 
Clusrng baluncc a\ on 3 rst Manch IM . 

In the schemes of welfare of the kind introduced in the nuca mines 
area the tempo of expenditure at the initial stages is generally 
slow. But for the last three or four years the expenditure hDll 



a l tuap  been mom W n  ckss colli?ct'ed on the of mica as 
will be seen from the following table:- 
-- "- 

Income Expenditure 
---- -- - --- 

Opemng balance on I 5-8-1947 . 11.88 . . 
1947-48 (post-independence) ,oy 

- - -- ---  *-- ---- --- -"---- 
A vital factor attributing to the non-utilisation of accumulations 

in the mica mines labour welfare fund is the nature of the workers 
employed in the mica mining industry. The workers are mainly 
agriculturists who work in mica mines during off season. The 
mines have a short life and are not economically vely sound, so 
that the management are not eagre to build h o w  for their 
workers. This is one of the reasons of slow implementation of 
housing schemes for the mica miners. 

There are various constructional programmes contempiated for 
all the three organisations of the mica mines Labour Welfare 
Fund namely Andhra Pradesh, Bihar and Rajasthan. In order to 
overcome the time lag in the construction of works undertaken by 
C.P.W.D., separate Engineering Units in the Fund's Organisation 
in the States of Andhra Pradesh and Rajasthan. This will in- 
crease the utilisation of funds considerably in near future. 

Item No. 16.-How the funds are proposed to be utilised 

Statement &owing the proposed schemes to be implemented 
by each organisatSon of the Mica Mines Labour Welfare Fund In 
Andhra Prsdesh, Bihdr end Rajasthan is appended. The last para of 
the previous note on Item 15 is also relevant. 



MICA MINES LABOUR WELFARE FUND ANDHRA PRADESH 
five-Year forward Budget 1966-67 to 1971-72-Mica Mines Labour 

Welfare Fund (Andhra Pradesh) , Nellw-e 

Name of the Activity Num- Num- Total Tentative Non-Re- Gmnd 
ber ber estimated Recurring curring Toul 

erirt- pro- mcurring cxpendi- cxpendi- 
lng. posed expendi- turc ture 

Nrc. for plan 
period 

I  
- 

Office Estahllshmmt. 

Asst. Labour Welfare 
Inspectm 

Junior Asvt Labour Wel- 
fan Inspector 

Ele. Schoolr 

Middle Schools 

Hlgh School 

ma J ~ P  
Muemits Ccntrrs Eatt. 

Lady H 4 t h  Visitor . 
Community G n t m  . 
Base Hospital 

Non-Recuning a- 
pnditure for Haspitab 

X-by  Staff 

W.F. Dnp. Svdapurm 

W.F. Dup. Taiupur 

Dmidku?. Tmtmat 

Mobile Disp. Ehtablishunent I 

Ayurocdic Dirpensuy I 

hmbulmcc Van - 
Engineering Unit. - 
b o k a & S l o r a  - 
Supply of hand bqs. - 
Sdraknhip - 
I:rtcaahrng . - 

- 40950  

2,w 75,065 

2,- 8 9 ~ x 0  

6,000 Y , ~ P  
- 1 P h S I O  

?W 1#3a1= 

18,- 4- 

2%- I p 4 9 6 a  

- 10,- 

- as- 
- 27,500 
- a- 



38. Bxwsions and 
picnics. 

39. Children's parka 

30 .Boarding Homes 

31. Study tour of mem- 
bcm. 

32. Recreation clubs & 
annul sports. 

34. Funily Planning 

35. Transport charges for 
sending auspcatd 
casa of T.B. to Hospi- 
tal and Erpr. on 
labourers suffering 
fmm silicosis & tronr- 
port ch~rges .  

36. Maintenance of T.B. 
Word. 

37. Contribution to Sute 
Govt. for reservation 
of 11 beds in T.B. 
Hospital. 

39. Financial Assistance to 
widows and dependants 
of labourers who die 
due to silicosis or 
T.B. . 

@. Transport of patients . 
41. Grant-in-aid for specid 

dim for mica mine 
worker~ who are given 
domiciliary ucaunent 

(2. Subji~tenoc allowance 
under domiciliuy 
treatment 



;14. Subsidiscd Housing 
Scheme . . . .  . . . . ... 10,000 10,000 ' 

45. Subsidbed wells . . .  . . . . . . 10,000 10,000 

46. Repairn to constructional 
work . . . .  . , . . . . 5,000 5,- 

47. Financial Assistance 
under Coal Mines 
P a t d  accident benefit 
scheme . . . .  . . 2,000 10,000 . . IO,~X, 

48. Gardens . . . .  . . 500 2 SOCY . .  2,500 

. . .  49. Rehabilitation H o m e  . . 500 2,500 .. 2,500 

51. Safety weeks . . . .  . . 7,000 35,000 .. 35~0'3' 

53. M a s  D.C.G. Vaccination . . . . 200 1,000 . . 1Poo 

$4. Rlood Bank . . . . .  . . 100 300 . . 500 

55. Medical staff quarters 
Scheme . . 

56. Non-Medical Staff quar- 
ters scheme . 

57. Housing Schemes other 
than subsidised Ilous- 
ing schemes . 

93. water  supply schemes . . . . . . . . 
.59. Constructton Q I  Dis- 

pensary at Utkkur . . .  
60. Construction of Inpasient 

wardatSydupuram . 
61. C o n s m a i o n  of Tern- 

pomry sheds for High 
School . . . .  . . . . 

62. Buildings for Elemen- 
tary schw~ls . . . .  . . 

63.  Irulrtion shcd at Kdi- 
chedu . . . .  

4. Gmstruction of B d -  
Home b u i l d i m  

~%dichedu . . . .  . . . . . . ' S W Q  5-30 

6s. Temponry  rhedrv for 
Community G m e s  
ot Utukur . . . .  . . . . . . '5,c- 5,- 



Open air theatre at Syda- 
purpm etc. . . . .  . . . . . . *IO,WO IO,OOO 

Permanent Building for 
Middle School, Talu- . . .  Pur . . . . . . . *10,000 10,000~ 

Inpatient ward at Utu- 
. . .  kur. . . . . 

Quarters for O5cc stDfI 
and d c e  building . 

Second Community 
C e h m  . . . .  . . 

Club for labourers . . .  . . . . . . 5 , 0 0 0  5,@Jo 

Ayyvedic Dispensary 
Budding . . . .  . . . . . . *4~300 4.000 

Esmblishment of a College . . . .  

Well works at the cost 
af the Fund . . . .  . . 

10,000 I0,OOO 
(Token) 

* W y  to  bc spill over schemes for the five year plan. 01dy part amounts are 
shown. 

The T ~ v i e  Five Year P o m u d  Budget (4th Ph) of the Mia Mines L h u r  Welfare 
Puod, Bihu ha been framed involving an outlay of Rs. 2,37,59, sool-. Thc break-up 
of tbe targets propored in the p b  is u outlined below :- 

I .  Reaming expenditure at the existing 
nte for 6 yeors on tbe following heads. 

(b) Medial frilitim . . b. 12,17,800/- 

(ii) Reaming cxpa&m on new 
rchmcr to be tritSn up . . Rs. 3,88,Soo x 6 -k. ;rj132,8b0/- - 

Rs. a3,80,700 x 6 -Rs. I ,4484,m~i- 



( ii) Capitai npmditurt (Non- 
recurring) on new schemes to be 
taken up . 

2. Recourse has been taken ta dedcit finrncing in prepring the F k  Ytn F e  
Budget (4th P h )  in the hope theat rppropriate time the m e  of ass will be incrarcd to 
&!bit mo?t welfare measures k i n g  atended to the mica minm hhd the m & M  of thciz 
f a d i m .  

ng expenditure at the existing 
. h. 1743,- ~ ! 6  =Rs. 1,04,59,~00-00 

2. (I) Anticipated increase of recurring 
expenditure on account of new 
schemes already sanctioned . Rs. 248,760 x 6  =Rs. 14,92,UT).m 

(ii) Recurring expenditure on new 
schemes to tve taken up . . Rs. 3,SB,?Xcm x 6 =-Rs. 23,32,8ao,m 

3. (i) Capital Non-recurring) Ex- 
penditure on schema d r d y  
sp.ctlond . . . Rs. 35,96,225.m 

!ii) CPpiul (Nm-recurring) ex- 
pendinvc on new schana to be 
taken up . 

Nlme of the Scheme 

- 

I . - S c k s  w r w M  and implnrwnrr. 

-- 

Rs. 



Name of the Scheme 

Reservotion of beds at Mahadevi Birla T.B. Sanatorium, Ranchi 
Dhomkola Dispensary . 
Dhab Dispensary . 
&ndro Dispuuuy . 
Dcbour Dispensary 
Charkapathol Dispensary . 
Community Centre, Parsabod , 

Community Centrc at Jorasimar . , 

Community Centre at Pasun . 
Community Centre nt Dharbey . 
Community Centre at Bcndi . . 
Community Centre IU Boropaharr . . 
Mobile Medical Unit at Karma , 

Mobile Medical Unit nt Jorasirnar . 
Mobile Medical Unit at Tisri . 
.4yurvedic dispensary at Charici . 
Ayurvcdic dispensary at Lakshmipur . 
Ayurvedic dispensary at Pathddiha . 
Ayurvedic dispensary at . Singho , 

Health Promotion Centre a Dhornkola. . 
Treatment of workers suffering from Canar . 
Treatment of workers suffering from L t p m y  . 

B-TOTAL OF Medical activities 

Multipurpose Institute at Debour . 
Multipurpose Institute at Dhab . 
Multipuepose Instituteat I n d w a  . 
Multipurpose Institute at Saph~ . 
MultipurpoK Institute at Snakh . 
Mdtipurpooe Institute IU Z(UM . . 
Multipurpose Institute at DhOrEkd4 . 
Community Centre at Pessm (Recreation side) 
Community Cenvc at &ndi . 
Community Ccntrc u Dharbey . 
Community Catre KhP1.Lrtnmbi , 
Community Centre at Purabd  . 
Community Curtre at Barrpihui . . 
Mobile Cinema Van NO. r . 
Mobile Cintmr Vm NO. 2 . 
M.E.S&wlstKumn . 
M.E. Schod. a SI I1M . 

.- -. - -- ..- .-- 



18. U.P. School at Khijuri . 
19. U.P. School at Bhandari . 
M. U.P. School at Gajandih . . . 
21. U.  P. School at Charki . . . 
22. Rehabilitaion-na-Convdamt Centre . 
23. Multipurpose Institute at Gungi . . 
rq. Feeder Centres . . . 
25. Boarding Home, Jhumritelaiya 
26. Boarding Home at Kodanna . 
27. Boarding Home at Tiori . 
28. Boarding Home at Sibsagnr . . 
29. Holiday Home . 
yo. Grant of Financial Assistance . 
31. Scholnrships and tuition fea  . 
32. UP.  School at Rhurai . 
33. Recreational facilities 

(a', Competitive Sports . 
(b) Provision of radios 
(c) Bhant Darshan . 

34. Grant to Kodarma High School . 
35. Grant to National Safety Council for safety measuru 

C -Total of education and rr&onal activities . 
I I (i)-Antr'n'p~cd Increase of Re& Expditnr8 on Accovro of 

new schemes a l r d y  sanctiond. 
I. Mobile Medical Unit . . . . . 
2. Conversation of Static dispensary into Regional Hospital at 

Dhorakoh . . . , 

3. Cunvcwtion of Static dispensary into R e g i o ~ l  Hospital u Dbab 
4. Community Cenm at KhP1PLtPmbif (Medial) . 
5. Community Centre at Bumn . 
6. Chnmunity centre U GOuripur 
7. C o n m u n i t y C c n t r c u P ~ i  . . . . 
8. Community Cenm ( R r a c r d d  side) Bruan . . .  
p. Community Centre u Gauipur . . . 

10. Community Ccnve at Phrg;uoi . . . . . .  
11. Feeder Centm-4 Nor . . . . . . . . . .  Mobile Cinema Unit 

@ ) ~ a x p r n d i m a m r w k n w r c o b r ~ * )  
g. ra Beded T.B. W c  a Tiad . . . . . .  . . . . . . . .  r MoMk &Ray Unit 



Name of the Scheme Actual recurring 
ewpendfnrrr 
- --'- 

Community Centres-4 Nos. (both for medical and recreational Rs. 
facilities) . . , 9 ~ ~ 8 0 0 . 0 0  

Mobile Medical Unit . 14,000'00 
Ayummhc dispulsnxica-3 Nos. , . 30,000-00 
Feed? Curtm-16 Nos. . a4~000'00 
Mobile Cinema Units-2 Nos. . ~6,000.00 
Primary Schools-12 Nos. . 60,000~00 
Residential Higher Secondary School . 50,000 '00 

Boarding Horn-I Nos. . . . . 18,ooo~oo 
M.E. Schools--$ Nos. 18,000~oo 

TOTAL of recurring expenditure on new schemcb to bc ukcn up 

3(i) Capitol (Non-rearwing) Expenditam on Schcuur &a& Sonctionrd 

Capital Expcndirure ott Sa~utioncd Schemes 

I .  ( i )  Building and staff quarters at Dhorakola (expansion) . 
(ii) Furnininut, Equipment, Linen and X'Ray for Dhornkoln 

Regional Hospital . 
2. (13 Building and staff quarters at Dhab . 

i i i )  Furniture, Equipment, Linen and X'Ray for Dhah Regional 
Hwpirnl . . 

3. Buildinp for Curnmuniry G n r r e  at Phaguni and Barscrn @ Rs. 
91,- - 

4. Furniture, Equiprnenrs, for the above two C~mrnunity G n t r c  @ Rs. 
5,800 - each . 

5 .  Childrrn Parks cquipmcnts etc. for the above two crntres 9 Rs. 
6 , W  - cPEb . . 
Cost of vehicle, IJn~jector for the 3rd Mobile Cincrm Van already 
qwtiontcj . 
Non-rccuning atpcrrsiiturc rrquLrrd for Fcodu Ccnw 4 Nclo. 
Coot of vehicl, Furniture etc. for the 4th Mobilc Mdial Unit d- 
ready sanctioned 
Cort of bulldings for the s t a f f  of the 50 bedcd ?'.& Hpq~itd 
Cmt of buildings for the staff of 30 &,d&d wqd Ibpit&olre& 
mmxioncd . 
Non-rccurring cxpcnditurr for the 12 Bedcd T.B. Clinic . 
Cost of equipment required for 3 A yurvedic Dispcnsuien Q Rs. 
4 8 F  - . 
wral expnditvre for the buildinn in p-r . 
ConntNctton of dtpnrtmcptol Coloniq . 
Cotntrucsion of ga, h o u m  under Build your own b o w  &me 
Coct of construction of V& . . 

TOTAL . 



Cost of vehicle, furniture tor the 5th Mobik Medial Unit . 
N W - 4 n g  expendit& for 16 Feeder .Centre . 
b t  of vehicle and projector for 2 C i m  Vans to be sanctioned . 
Buildings for Primary Schools . 
Buildings for Rnidtntid Higher Secondary Sch~ol~Tcchnial School 
Non-recurring expenditure for one mom Boarding House . 
Buildingti for 8 M.E. Schools . 
Depfutrnenral Housing . 
Co~truaion of Wells . 
Grant of subsidy under Build Your Own House Scheme 
New subsidixd Housing Scheme . 
Low cost Housing . 
Co-opcrativc Housing Scheme . 
G m t  for Co-operative Satieties . 
Grant for Share Capital to co-operative Socktics 

Alica Afines Labour R.il/Ole F w d ,  Rajarrhon 

*op~)sed I C ~ C I N C ~  dump next few years. 

Rs. 
6,mocx, Thc construmon of St& Quarters bruldmgs for Vclfarc Gncrc;Disp in 

respect of whrch provtsion m*ns made during 1964-65 a d  1p65-66. 

r I ,oo,m Non-recurrrng c x p c ~ ~ t u r c  on purchase of equipment and cther pcrnucvnt 
articles d buduldlngs as provrdcd rn thc Founh Frve Year Plan estimates. 

I ,W,W Grant-in-oiJ for the construction of Cokgc buddmg at Shahpura (likely 
tc be ufilixJ durlng 1965-661. 

18pqo(x, 



MmISTRY OF LABOUR AND EMPLOYMENT 

(Mines-I11 Section) 

S U 8 ~ ~ ~ ~ : S u p p f u M n t m - y  infrmation dating to items 5,  6, and 10 of the replies to the questionnaire-For the Public A c c o ~ t s  Commit- 
meeting to be held on 18-7-65-Audit Report (Civil) rg65. (Para 49). 

Item Nos. 5 mrd 6. 

Srmrmart shoaroarng the ~anctimied budget grant and actual expenditure 

Sanctioned grant A m a l  Amount of savings or Reasons for variation 
expenditure excess 

ANDHRA PRADESII 
1958-59 

The reasons for shortfalls for the period 
from 1958-59 to 1964-65 arc as under:- 

The short falls are mainly under mbdla- 
neous schemes which include BuiMing 
programme. The amounts under the 
building programme d d  not be spent 
due to delay in the d o n  of building 
works by the Gntral Public Worlcs De- 
partment. During 1962-63 Pad 1963dq, 
there has been shortfd of 
under Recreational focilitie, due t~ 









33000 '00 27400.00 (-1 600.00 
(3) Expenditure provided for construction 

NIL NIL NIL of wells could not be incurred bea- 
of late selectionof sitesby the WlOgist. 

- - .  
received late. 

RIHAR 
1965-66 

~ % 7 3 o . o o  I ,94,640 -co (--, 2,090 .CA) Rcason~ for the savings are as under:- 

(I) Due to non-appoiment of Assistant 
Engineer, Medical OBicers ?rid M y  
Med~cal Officer for the Reg~oaal HOG 

pita], Tisri. 

( 2 )  Due to hon-appointment of staff for 
the Regional Hospital,Tisri, Overseers, 
two Senior Draftmen, Tracer, Ekc- 
trician and other staff of Maternity nnd 
Child Welfare Centres. 

(3) Less expenditure on scholarhip than 
the provision provided therefor. 

(4)Due to atension of timt 
taken by the 6nn to effect supply of 
equipments for the Ccntrs) Hospital 
Karma. 

( 5 )  Due to non-reaipt of expenditure 
sanction for the followiag w*: 















I ----- ---__- - <  - -  - - -- - ----- - -- - ----- --- - 

Item 16 
Ptthead 'baths and Creches 

Out of a total 27 creches which were mquired to be set up in mica 
mines, 19 creches have been set up so far. The breakdown of creches 
opened year-wise I s  not available. The provision of pithead baths 
does not apply to the mica mines but oaIy to  coal mines 



APPENDIX X U  
MINISTRY OF LABOUR AND EMPLOYMENT 

(Ref. para 5.48 of the Report) 

Detalled informcrtton regarding machinery set up for the opera- 
tion of the Coal Mines Labour Hozcsing and General Welfare Fund. 

1. Machinery set up for the operation of the Coal Mines Lubour 
Housing and G e w a Z  Welfare Fund.-The Coal Mines Labour Wel- 
fare hrnd set up for promoting the welfare of labour ernployed in 
the Coal Mining Industry has been constituted under the Coal 
Mines Labour Welfare Fund Act, 1447. The Fund is administered 
by the Central Government in the Ministry of Labour and Em- 
ploment  on the advice of an Advlsory Committee. The Coal 
Mines Welfare Commissioner is the head of the Organization. The 
Advisory Committee which is a tripartite body consisting of an 
equal number of representatives of Government, workers employed 
in the Coal Mining Industry and owners of coal mines is constituted 
by the Central Government once in three years. The Joint Sec- 
retary to the Government of India in the Ministry of Labour and 
Employment is its Chairman and the Coal Mines Welfare Com- 
missioner is its Vice-Chairman, Again, the Advisory Committee has 
constituted Coalfield Sub-committees for each Coalfield to advice 
them on all matters pertaining to their respective areas regard 
having had to the local needs. These Sub-Committees which too are 
tripartie in character are at present seven in number, two In the  
State of Bihar and one each in the States of West Bengal. Madhya 
Pradesh, Asam, Orissa and Andhra Pradcsh The receipts of the Or- 
ganisation are divided into two accounts viz., (i) the General Wel- 
fare Account and (ii)  the Hous~ng Account a t  a ratio to be fixed bv 
the Central Government-the p r e ~ e n t  ratio being 50: 50. While the 
funds in the General Wclfarc Account are utilised to meet the ex- 
penditure on all welfare measures in general, the moneys in  the  
Housing Account are spent on prwiding res~dential accommodatmn 
for colliery workers and their dependents. To formulate schimas 
relating to Housing, the Ctbntral Government has constituted a 
Board known as "Housing Board". This Board consifits of the Coal 
Mines Welfare Commidoncr as its Chainnan and the Chid  Ins- 
pector of Mines, the Executive Engineer of the Fund and six others 
as members nominted by the Central Government in consultntjon 
with the Advisory Committee. 



2. Control of Central Government over the expenditure out of 
the Fund.--The whole expenditure of the Coal Mines Labour 
Welfare Fund i e . ,  both the  expenditure of the General Welfare 
Ac, . )~ . . t  and thb Housing Account has been brought under the 
control of the Parliament as per Government of India. Mmistry 
of Labour letter No. M-4(11)/51 dated ihe ""h O( .)bev. 1951 
(crjp!: rnclosed). 

Under the provision of Rule 21 (2)  of the Coal Mines Labour 
Welfare Fund Rules the Chairman of the Advisory Committee 
r la.',  vi: ' :  the concurrence of the appropriate Sub-Comn~ittee, ap- 
1 . t. an:. ,chtsnle c o ~ t i n g  not more than P .  ?O.(X10/- non-recurring 
and Rs. 5,0001- recurring per annum .411 other schemes shall re- 
quire the sanction of the  Central Government. 

Under Rule 21(3) of the Coal Mines Labour Welfare Fund 
Rules the Vlce-Chairman of the Advisory Committee shall have 
pov;er to lncur any  sanctit,nr.d expenciltare and shall, w ~ t h  the con- 
currrlnce of thrb appropl.i,,tt> Sub-Corrm!ttee r , l  KotistRg Bcsard. 
also have p w t r  to sanctlon any wthlfarr and h c ~ u s ~ r l k  .cherries if 
the cost of such a scheme does not exceed Rs. 20,Wi'- nun-recurr:ng 
and Rs 2,500 per annurn recurring subject to financial provision in 
thc sanct loncd budget. 

3. Details of e.rpendituw ~uc-urred cnl stuff engaged for  the ope- 
ration of the Fund during the financial years 1958-59 to 1961-65.- 
S t a t c ~ n m t  s h o ~ m g  the ckta~ls of expend~ture  mciii:cd on staff 
engaged for the operation of the Fund dur:ng the financial year 
1958-59 to 1964-65 is enclosed. The figures shown for 1964-65 are  
prov~\ional as the accounts for thv year 1Yt2-65 ha te  ni>t SO far  
been closed finally by the Accountant General, Blhar. 

4. Detuils o f  categories of staff employed.-- 

5 and 6. Estimates f~amed during each of the  firlancial years 
1 W 5 9  to  lW for the pmt-isim of various nnenvties ndmdy. 
medical, huustng, tducat tonal, r ranspott recreational and misce2la- 
n e w 7  facilities. Actual amount spent during each of the aboz*e yews 
on each item and the reasons for shortfall if any.-Estimates are 
not framed or sanctioned schcme-wise and as such i t  is not possible 
to  give the estimates for the diffwent schemes individually. 



A statement showing the estimates sanctioned, actual expelidi- 
ture incurred and the variations between the estimates and the 
actual expenditure under different units of appropriation from the 
year 1958-59 to 1964-65 together with reasons for variations is en- 
closed. As the accounts for the year 196465 has not .so far been 
closed, the probable expenditure has been shown for this year. 

7. Number of miners engaged in the Coal Mining Industq 
on 1st of April of each of the year 1958 to 1965.-The averarfe num- 
ber of persons employed in coal mines according to the annual 
returns received by the Chief Inspector of Mines under the Mines 
Act, 1952 from colliery managements during !he mriod 1958 to 
1965 is as follows : - 

This figure relates to the month of November, 1964. Annual re- 
turns from the collieries pertaining to the year 19ti4 have not been 
received in all the cases. 

8. Details of various amenities. 

(a )  Medical : hospitals, dispetzsartes. beds fu r  T.U. t~ntlents, 
maternlfy and child welfare, fumtly planning and speL..icrlist treat- 
ment.--The medical facllitics provided by the Coal Ivlinec Labour 
Housing and General Welfare Fund include est:4blishmcnt of Central 
Hospitals with a net work of Regional Hospitals sprcad all over 
the coalfields, provision and improvement of Maternity and Child 
Welfare-cum-family Planning Services and Dispensary sewfces in- 
cluding Ayurvedic Dispensaries, provision of facilities for treatment 
of T.B. and Leprosy cases. 

Central HospiEals.--For rendering s p e c i a k d  medical aid to eol- 
liery workers, two wellsquipped 300 bedded Central Hospitals with 
all modern facilities for specialbed treatment have been eutabliahed 
by the Organisation, one at Dbnbad in the Jkar~a Coalfield (Bihar) 
and the otber a t  ABPnsol in the Raniganj Coalfield (West -d)- 
Both the h*t& have all the depmxwnta of W m  wellsquip 
pcd medical institutions and are manned by specialist8 in a11 the 



departments, viz., Medicines, Surgery, Gynaecology; Eye; E.N.9.; 
Dental, Radiology, Pathology, e tc. Besides all kinds of treatment, 
the hospitals have been provided with facilities for rehabilitation, 
free supply of dentures and spectacles. social services, recreation 
and family counselling. 

Another Central Hospital of 100 general and SO T.B. beds 1s pro- 
posed to be constructed at Manendragarh for the benefit of the 
wbrkeh in the Korea Coalfled in Madhya Pradesh. Proposal for 
provision of similar hospitals in the Pench Valley Coalfield 
(Madhya Pradesh), Ramgarh-Karanpura Coalfield and Bokaro 
Coalfield in Bihar are under consideration. 

Regional Hospitals.-For treatment of simple cases requiring 
hospitalisation from collieries which do not have such facilities eight 
Regional Hospitals have been povided by the Organlsation in the 
various coalfields, two at Katras (30 beds) and Tisra (30 beds) in 
the Jharia Coalfidd (Bihar) two at Naisarai (30 beds) and Phusro 
(80 beds) in the Hazaribagh Coalfield (Bihar), one at Chora (30 
beds) in Raniganj Coalfields (West Bengal), one at Jamai (30 beds) 
in the Pench Valley CoalAeld (Madhya Pradesh), one at Dhmpuri 
(18 beds) In the Vindhya Pradesh Coalfield (M.P.) and one more at 
Kurasia in the Korea Coalfield (M.P.). At the last one, outdoor 
is only function~ng at present and the indoor is expected to be start- 
ed shortly. Expansion of the Regional Hospital, Katras Naisarai, 
Chora and Jamai from 30 to 50 beds is under way as also that of 
the Regional Hospltal at Dhanpuri to 30 beds. These hospitals 
are each under a qualified Med~cal Officer. An ambulance van has 
been provided at each for transport of patients from collieries to 
the Regional Hospitals and set ious cases from the Regional Hospi- 
tals to the Central Hospitals for specialised treatment wherever 
possible. 

An Allopathic Dispensary is being run at the Bhuli Township. 
A Regional Hospital has smce been constructed and the dispensary 
will soon merge into the hospital. Construction of a Regional 
Hospital at Ramagundam in Andhra Pradesh is in progress and 
is expected to be completed by the end of this year. Provision of 
a few more hospitals in areas not served by the exlsting ones, are 
also in hand. 

Diqn?nsuty.-Besides the dispensary at Bhuli, one is being 
by thfs Organisation at hlugma in (Bihar). Government has 
sanction for establishing two more dispensaries one at Bhara 
in PCPdipnj Coalfield (West Bene l )  and the other in the P h u s ~  
Group of Collieries in the Hazaribagh Coalfield (Bihar) has beeb 
received and they will be started soon. 



For the coal mining population in remote areas, mobile medical 
units with a medical officer and a com,pounder are provided by the 
Organisation. One such unit for the Khasi-Jaintia Coalfield in 
Assam and another for the Damua area in Madhya Pradesh have 
been provided. 

With a view to providing an incentive to colliery owners lo 
maintain dispensary services for the benefit of workers employed in 
their collieries annual grants-in-aid are paid to such of the owners 
as maintain dispensary services of the prescribed standard. A total 
of 85 collieries are maintaining such swrices and arc. receiving 
grants-in-aid. 

Financial assistance In the shape of ~ntcrcst-free loan is bmnq 
given to colliery owners for provision and/or inlprovement of 
such services. 

Ayurvedic line of treatment has also been introduced by this 
Organisation. So far 17 Ayurvedic Dispensaries have been cstablish- 
ed. four each in Jharla and Andhra Pradesh Coalfields, three in 
Hazaribagh Coalfield, two in Raniganj and one each in  Assam, Pench 
Valley, Vindhya Pradrsh and 0r1s.a Coalfields. For preparation 
of Ayurvedic medicines. a Pharmacy has also been sc: up by the 
Organisation. 

T.B. Treatment facilities.-In order to combat T.B., a 100 bedded 
T.B. Wing has been attached to thc Central Hospital at Dhanbad 
and is functioning in full swing. Construction of a similar wing 
at the other Central Hospital. Asansol is almost completed and the  
hospital will start soon. A wing of 50 beds for T.B. patients will 
also be attached to the proposed Central Hospital at Manendragarh. 
A 50 bedded T.B. hospital at Searsole in Raniganj Coalfic~lcl and a 12. 
bedded T.B. Clinic at Katras in the Jharia Coalfield are also run by 
the Organisation. Provision of 25 more beds at Katras T E .  Clinic 
is under way. In addition to the above, 86 beds h a w  h w v  reserved 
in various sanatoria in the different coalfklds as detailed below for 
providing sanatorium line of treatment to colliery workers and their 
dependents: 

Kam.lrrishna Mission T.H. Sanatorium. Ranch1 39 kdn. 
Mahadevi Birh T.B. Sanntorium, . 16 ,, 
Pcndnr Rosd T.B. Sa~torium, M.P. . . 11 PS 

Govt. T.B. Sanatorium, Chhindwrrr . 5 B, 

Govt T.B. Swtoriurn, Nowgong 5 w 

T.B. SoMtori~m, Yan(pbr . 5 2% 

T.B. Soartollurn, J~rmt  . 3 D, 



I t  is proposed to attach a T.B. Clinic with a 12 bedded Ward at  
each of the Regional Hospitals. 

With a view to extending treatment facilities to the patlents at 
placcs nearest to their dwellings, a scheme of Domiciliary treat- 
ment has been introduced In ail the coalfields wlth prov1;:on for 
trcatmcnt o f  1255 cases at a t ~ m e  Chcmothcrapy centies have been 
set up through-out the coalfields. where the patients are examined 
and given all drugs free of cost. Besides free treatment, grant-in- 
aid for special dlet upto a max:mum of Rs 50 per month per patient 
is also pmd f o l  a maximum pcnnd of sls  months. 

For the nmntenance of the members of the familv of colliery 
workers suffering from T.R. who are undergoing treatment under 
any of the above schemes, subsistence allowance to the extent of 
Rs 50/- p.rri fo l  a m a x i m ~ ~ r n  wmod of six month\ and in e x c e p  
tlonal cases uuto 9 months 1s paid to the dependents of each worker 
i f  hc  happens to bc the only earning member w r h  no other source 
of Income 

.Maternrty and Cll~ld \S'erraro Centres - .I LIaternit; and Child 
Wclfarc Centre is at tached to cach of the Et gion'il H ~spltals  Be- 
s ~ d e s  these, t! such centres are also functionmq a' lnaepcndcnt units 
111 diffvrcnt coalfitblds In the  coalticlds 0.' f3ihar and West Bengal 
a b u t  50 hlaternity and Chlld Weliare Centres are being run 
through t h e  Jhnria and .4smwl hfints Boavis of Heairh and the 
Hazaribagh l l lnes Board b?. paymen: of annual grants-ln-aid from 
t hc Orr!,misat~on. 

Famtly I 'bunlng .  - -At thc Cenrral and Reg~onal Hwp :s!s and 
the  Matt.:ni ty and Child iVelfare Centres. family plannmg Clinics 
arc funct~ctning where fr tv advice on family planning 1s given and 
contrawpt~vvs \upplied free of cost Sterriization and Vasectomy 
arc dont. at the Central Hospitals. Grant-in-aid is also pald to 
colliery owners for providing the facilities a t  the  colliery hospitals. 
For populi-lrising family planning. cash payment Is n l d e  at Rs. 15 
per head 111 the cssc of n1alt-s and Rs 25 per head In the case of 
females who undergo operation. 

Leprogl Relief.-To provide facilities of treatment to colliery 
lcpmsy cases, separate wards have been provlded a t  the cost of tbe 
Fund at  two Lfprosy hospts ls  one In Bihar and another in West 
Bcngal. .4 total of 54 beds are availablt. and alnlost all of them 
remain occupied. 

Subsistence allowance and grant-in-aid for diet are given as i n  
the case of T.B. patients. 



X-ray facilities.-Besides X-Ray units provided at the hospitalo 
of the Fund, they are also supplied to colliery hospitals where re- 
quisite facilities are available. Fourteen X-ray plants have so far 
been supplied, Iour in Jharia, three in Hazaribagh and one each 
in Raniganj, Assam, Orissa Pench Valley Korea Vindhya Pradesh 
and Andhra Pradesh Coalfields. 

A Deep X-ray Therapy Section has been provided at the Central 
Hospital. Asansol. Arrangement has also been made for treatment 
of cancer cases free of charge at the Patna Medical College Hospital. 

Blood Bank.-A blood bank has been provided at each of the 
Central Hospitals at Dhanbad and Asansol. Blood is collected on 
donation from voluntary donors as also purchased at Rs 101- per 
bleeding of 250 cc. of blood with Rs. 1/- for refreshment. 

Mental cases.-Colliery workers suffering from mental diseases 
a r e  got treated at the Hospital for Mental diseases, Ranchi on pay- 
ment u l  charges by this Organisation. 

Neuro Surgery.-Cases are got treated at the Ranehi Sadar 
Hospital. 

Transport charges.-When patients are sent for adnlission in beds 
reserved by the Fund at the different Sanatoria and to the Patna 
Medlcal Co!lege Hospital for cancer, the Fund w:II meet their en- 
tire journey expenses including such cxpcnses i n  the case of atten- 
dant, accompanying the patients where attendants are considered 
necessary. 

Z Lp$y "f arnfic~al It~nbs--Ar!~fi~ial limbs are supplied to col- 
lies: nror!.-rs at  the hl11,;ary Ar::ficial Limb Centre at Poona at the 
CO;; ,f the Organisation. 
(hi ! r  ,:& :, . t.\ ::.if / .ti<,~tr~triod.,ric~t~ pro: ~dcd I" the r n i 1 ~ 7 8  

, . 
I ; f':,;y ); :l,:,: *,,n 73, 5.i3t10n. 
t l )  k'r.:.'; c t c  ci,:trgrd if Bny. 

*:;) P : . ~ ~ , ~ ~  , . . ) . I  1;1 11:  f,)r a !equate water >upply. 
'T'i,,: f ,;I ? ; I . :  I G  ;{',using Scheme\ have hecn spiilwrcd b! ttlr ( ~ I H I  M i w  Labour 

Wclfsre I:iiV.d h c  rn tlmc I ( *  rlmc:- 

Kurch? ho3.w.i f in Assom) 
Bullr Your Own H o w  Scheme 



In addition to the above 5,950 howma under the New Housing 
Scheme have been constructed in different collieries of M/B. Singa- 
reni Collieries Co. Ltd. These houses were sanctioned on the condi- 
tion that the payment will be made to the colllery company after 
enough cess 5x making payment for these houses from these collieries 
or this coalfield has been received by the Fund in future. 

From the above it may be seen that 51,065 houses and 85 barracks 
are either completed or under construction under the various schemes 
sponsored by the Fund. 

(a) Townhhip scheara. 
Subsidy & Subsidpcum-Ian scheme. 
New Housing Scheme. 

2 Rooms . 187 square feet. 
Vctnndr . 92 I , 
Kitchen. . 45 9 ,  

Rathroom . 16 ,* (Open) 
W.C. . 12 -- 

Total 336 Sft. plus I 6 sft. open. 

Ch) Low Cost Housing Schcmc,-- 2 moms 19: sfr. 
Verandah-Cum-Kirchcn 54.5 stt .  
Bath Rmm I ti bft. 
Latrinc 12 sft. -- 

26g.5 sfr. 

c Kutcha House ih Ruild Your Own tlo~vse Scheme 
' Onc rr ~jrn 2nd a 
J' vcr.m<.~ tn f 7 w x .  

(2) Rent etc, charged if any. 

1. Township Scheme.-Rs. 8 per house per month of v,hich 
worker's share is Rs. 2 and employers share IS Rs. 6. In care of 
Rhuli Township where the employers have provided tnnsport to and 
from the place of work they are exempted from payment of rent. 

2. Subsidy and Subsidy-cum-Loan Scheme-The Coal Mines 
Labowr Welfare Organisatitm does not charge any rent for these 
h a m  However, the employer may charge rant from the allottee 
at Rc 2 per month ptr house iholuoive of water supply and other 
9enTina 

3. New Housing Scheme.-The colliery owner w ~ l l  pay to the 
Coal Bfhts Uhw Wefdu'E Organisation rent @ Rs. 2 per house per 
month for all tha ttnbmwts itrespem-ive of whether the t&emcnts 
ure occupicd or not exclusive of rates ud trxm lc*kd on the build- 
tna  under local rates or customs. The rent which the colliery owner 



shall charge to the allottee for occupation of one tenement shall not 
exceed Rs. 2 per month inclusive of water, light and other swvices. 

Low-cost Housing Scheme.-The colliery owner will pay rent at  
Re. 1, Rs. 2 per house and per barrack per month respectively fur all 
the houses/barracks irrespective of whether they are accupi-d or 
not exclusive of rates and taxes levied on the buildings u n d y  Ioc-11 
rates or customs. The rent which the colliery owner shnll c l : : y ~  to 
the allottee for the occupation of one house/barrack shnll !lot ~xcecd  
Re. 1 and R s  2 per month respectively. Monthly rent will bc ~nclu- 
sive of water light and other services. 

Most of the colliery owners have since confirmed that the l~  :re 
not charging any rent for New Housing Scheme. Low Cost Ho~~s ing  
Scheme and Subsidised Houses. 

Kutcha houses. 7 
( \.<I rcnt is c\wl n v n ~ l c .  Build Your Own House Schemc for ( 

coal miners. I 

(3) Provision m a d e  for adequate u w r p r  nuppl?! 

(a )  Township Schaine -Arrangement for watclr stipphr il; dirctct;!: 
made by the Fund. 

(b) Subsidg and Sl~bsidy-cum-loan Schemc --Untlrr the terms of 
agreement the colliery owner shall have to make arrangt?mwtt f w  
adequate water supply from the nearest source. 

(c) New Housmy Scheme --Under the tcrrns of ;lgreerncsnt t he  
arrangement has to be made for adequate water  supplv from the 
nearest source. In this connection it will not be out of place to 
mention here that a sum of Rs. 240 per house is being paid bv the 
Fund to the colliery owners for development i.e! water supply. st!-cct 
lighting paths, roads, etc. 

(d) Low Cost Nousi71g Scheme -Under I i,(. te: x i s  of  I hc* agree- 
ment the colliery owners will h a w  to make arrangemmt for water 
supply for certain minimum standards applicable to rural arcas as 
prescribed by the Organisation. 

(i) Kutcha houses. 1 Oceuprnts have lo  make 
(ii) Build Your Own House r their own arrangement. 

Scheme for cool miners. J 



8. (c) Education: Primary and Secondary schools, technical 
education a d  adult education and number of scholarships granted.- 
The Coal Mines Welfare Organisation do not directly run any 
Primary, Secondary or Technical Schools. For the benefit of children 
of coal miners attending multi-purpose Institutes run by thc Fund, 
education is imparted upto Class I1 standard at these Institutes. 
Besides, the Organisation is paying grants-in-aid to the following 
schools: - -I 

I 1 Bagrakote J r .  High S ~ h o o l .  Jalpaigur~ . . . Rs. r o o ' -  p.m. 

0 M. X. S.M.  Rly. Ikrn Coll~cry S c h t n l  . . Rs.510- ,, 
( t i  Hand~dhua (i~lllery School . b. 145 - ., 
3) Deul hem C.oilltry M.l: Schtwl Ks. 382 - ,, 

Ardhra Proderh 

( r 1 'St. hntlrc.w'r i'r~mary 5chch)l. Kar hagud~urn . KF. 90 - ,, 
( 2 )  St. Marv G r l ' \  High School . Ks. w - ., 
( 3 )  V~nn.irm 111nJ1 Parhdr . Ks. ;o - ,, 
(4) Klndcrgancn School, hell amp all^ Rs go - ., 

Thc Organ~satlon also pays gran t -mad far funllture and teach- 
Ing rqu~pments to Primary Schools s l tu~ted  in colllcry areas. In 
addition to the above. schemes for grant of Tuition Fees from the 
Fund for the children of coal miners and grant of Children Eatlration 
Allowance to the  coal miners for their ch~ldrt*n rt.ad1n.q 111 high 
schools resid~ng a w v  from t h e ~ r  parents have alsn b t w  ~?nr . t  loned 
bv  Government and implemented by the Organlsation 

Tcclirucnt E d ~ i c a t ~ o t ~  --Seats have bepn r e s e r v d  at the rate of two 
lrr  tach trade In the Industrial Truinlng Instltutt.. Dhanbad for under- 
going training in techmcal trades by the ctuldren of coal miners. 
Stipends t o  trainees tlndcrgorng technical training at thc Industrial 
Tralning Institutes run under the  D.G.E. & T .Scheme numbering 
25 arc  also awarded to the chlldrcn of coal miners for the duration 
of the courw or for a perid nf 18 months whichever 1s less 

Adult Edtication.- -There arc 62 Adult Education and 163 Feeder 
Adult Education Centres in various coalfields throughnut the cauntn;. 

Scliohrshtps.--The Fund awards 125 s~halBtships for g e ~ ~ d  
education and 22 scholarships for technical education, 



the demand for general education scblswhips are inertwing year 
after year. To meet this demand the number of t h e  scholarshipa 
has since been raised to 500 from the accademic year 1965-68. , 

8. (d) T T Q ~ :  Transport provided to miners Jrom place of 
residence to work sites.-Ln the case of Townships for colliery 
wwkers constrtlcted by the Organisation, a sum of Rs. 8 per house 
per month of which the workers' share is Rs. 2 and the employers' 
ahare is Rs. 6 is chargeable as rent. In cases, however, where the 
employers have provided transport to the workers living in the 
Township to and from the work sites, they are exempted from pay- 
ment of their share of the rent i.e. Rs. 6 per house per month 

A proposal for providing transport to colliery workers residing 
away from work sites to and f m  their places of work was examined 
and put up before Coal Mines Labour Welfare Fund Advisory 
Committee at its meeting held on 4th February, 1964. The Committee 
was not in favour of the proposal and decided to drop the same as 
it involved major financial commitments and there were welfare 
measures of greater importance to be tackled. A proposal for the 
purchase of six buses bv the Organisation for tra-ing the 
workers residing at Bhuli Township to and from their places of work 
site was also separately under cORSideration. This also was, however, 
not weub,dly approved by the Advimry Committee. 

9. Details of  water supply schemes implemented dunng the years 
If&-59 to 1W.--Scarc i ty  of adequate water continued to be one 
of the major problem in the coalfields. With a view to meeting thin 
problem and ensuring an adequate supply of water to colliery 
workers the Organisatfon evolved a scheme of advancing subsidy to 
the extent of 50 per cent of the scrutinjsed expenditure incurred on 
water supply scheme for supply of water to the colliery workers. 
The hllowing schemes so far completed and t h y  are serving the 
p u p a e  for which they are meant. 

P m h  Valky Coal@ld.-Mls. Shaw Wallace 6 Co. Ltd., have 
mqdeted an integrated water supply *me in their callierfes at 
Fmch Valley C d e l d  at a cost of Ptr. 3,72,632. 

Andhra Pto&sh Coa2fteld.-MIS. Singareni Collieries Co. Ltd. 
have implemented a water supply scheme at their Kothagudium a ~ d  
BelWnpalli Collieries msttng PZa. 7.M lakh and Rs 4,87,7M respec- 
tfwoly. 



Assam Coa2field.-M/s. Assam Railways & Trading Co. Ltd. have 
implemented the water supply scheme at their Bargolai Colliery at 
a cost of Rs. 1,87,000. 

Ramgarh Karanpura Coalfield.-MIS. West Bokaro Colliery imple- 
mented the water supply =heme at their West Bokaro Colliery at 
a coet of Rs. 83,827. 

Bengal Coatfield.-Two water supply schemes have been imple- 
mented by MIS. Andrew Yule & Co. Ltd. at their Sitalpur and 
Poniati Sheebpur group of collieries at a cost of Rs. 1,10,764.97 and 
Rs. 4,76,515. 

M/s. Western Bengal Coalfields Ltd. have implemented a water 
supply scheme at their Moira Colliery at a cost of Rs. 65.000. 

Several other schemes for water supply in coalfields are under 
execution and scrutiny. The Damodar Water Supply Scheme and 
Raniganj Water Supply Scheme when implemented will cater to the 
ne& of watep supply to colliery workers to a mat extent. 

For improving the situation in water supply, the Organisation's 
aobeme of assistance to the coMery owners in the implementation of 
water supply sehemes by granting subsidy to the extent of 50 per 
ca~t ob the scruthbed ncm-mrrlng expenditure of Axed ceiling 
h i t  in caseo of sinking d wells is also in operation. 

So far 291 wells under the scheme have been sanctioned foa 
constructian at different collieries. Out sf these 119 wells have beem 
completed and constqction of remaining wells is in progress. 

lh Number of mines pUheod both and cteches opened duting 
the gems lsb&68 to lB64-85.-Nwnber of mines Pithead Baths and 
CRches opened during the years:- 
- -  - . ---- " - - -.-. " - -  - -- - - -  - - -  - -- -- 



11. Attempts and progress made during the years 195859 te 
1964-65 to eradicate the social evils of atcoholism and indebtedness.- 
Prohibition being a State subject, the Coal Mines Welfare Organise- 
tion has not been able to do anything much in the matter of eradica- 
tion of Alcoholism from amongst the colliery workers except to bring 
to the notice of State Governm~nt authorities the instances where 
grogshops have been in close proximity to the colliery workers' 
dwellings and so on and also to bring home to the workers the evils 
of drinking through cultural programme etc. 

Eradication of indebtedness 

The Organisation started taking steps for eradication of indebted- 
ness in coal mining areas from the beginning of 1958. An ambitious 
plan to organise Co-operative Credit Societes in each sizeable colliery 
with facilities for providing alternative sources of cash credit was 
introduced. Attempts were made to pursuade the workers to join 
their colliery Co-opera tive Societies in large numbers by explaining 
to them the advantages of such societies. Pursuasion is continuing 
to encourage thrift, self-help and coqerat ion amongst the workers. 

As a result of the drive undertaken by this Organisation as many 
as 200 Cooperative Credit Societi.es have been organised in the 
different coalfields, covering 40 per cent of the total collieries workers. 
Attempts are being made to increase the membership Also steps 
are being taken to organise Co-operative Societies in  small co l l~cr~cs  
by grouping them together. The Organisation has uuto 3 1 ~ 1  March, 
1965 given a loan of Rs. 24,52.300 to the Co-operative Credit Societies 
to  enable them to meet the credit requirement of the worker mem- 
bers and thus to save them from clutches of usurious money-lenders. 
A sum of Rs. 10 lakhs has been earmarked for giving them loan 
during the year 1965-66. 

The results of our drive has been most encouraging as is evident 
from the increasing response from the work-people. 

12. Extent to  which the facilities provided nrcp found ndequrite 
and 

13. How far the provision oj  various amenities have improved the 
conditions of living of the miners.-It IS well known that till recently, 
that L$ to say till the setting up of the Coal Mines Welfare Organis& 
tion, there wag no organised agency to look after the welfare of 
such a huge labour force and their dependents. Regard having had 
to the magnitude of the task although it cannot be said the factlities 



provided are adequate and there is nothing more that is to be done, 
from what has been explained it will be obvious that much has 
already been done to promote the welfare of colliery workers and 
all efForts continue to be made by the Organisation in this direction. 

I t  will be seen that medical facilities on an extensive scale have 
been provided by the Organisation for the benefit of the colliery 
workers and their dependents. These facilities have been provided 
to supplement those which have already been provided by the coILiery 
managements. Facilities for Adult Education, Recreation, Children's 
play p u n d ,  etc. have also been provided at a11 the collieries who 
came forward to offer land for construction of Mdti-purpose Insti- 
tutes etc. and also accommodation for opening of Feeder Adult 
Education Centres. 

In so far as eradication of indebtedness is concerned the following 
facilities for the Cwperative Credit Societies of colliery workers 
have been provided. 

( a )  Financial assistance.-(i) A non-recurring ,grant @ Rs. 67 
per society to meet preliminary charges of establishment. 

(ii) A monthly subsidy of Rs. 50 per month for a period of 12 
months to meet the expenditure on payment of remuneration of a 
part-time clerk engaged for writing the books and registers of the 
society. 

(iii) Loans through Central Co-operative Banks or directly oa 
interest at the rate of 5 per cent per annum. 

(iv) Out of the interest money which the Fund gets from the 
Societies 1 per cent is given to them as subsidy for retention as a 
"Special Bad Debt Reserve" and 1 per cent for meeting their mana- 
gerial and supervisory expenses. 

(b) Technical know-how.-The Organisation has at its dispod 
the services of a number of fully trained and wellsxperienced Aeld 
staff. They are constantly moving in the field visiting the societies 
gnd helping the offfce-bearers in carrying on the business on proper 
iines. It is proposed to liberahe the scheme of giving loans to  the 
Co-operative Credit Societies further. The p r o p a l  is under con- 
dderation of Government. The working of the Satieties are bebg 
patched closely and change in the pattern and extent of Anancial 
md other assistance efZected as and when necessary. 



In so far as housing is concerned 51,065 houses and 85 barracks 
are either compIeted or under construction under various schemes 
of the Fund. No statistics regarding number of houses provided by 
the colliery owners themselves is, however, available. It  is obvious 
therefore, that houses provided by the Fund cannot be taken as 
adequate. It  may, however, be mentioned here that the resources 
of the Fund is limited and as such the Fund can provide amenities 
for the benefit of the workers engaged in the coal mining industry 
upto the extent of the resources. 

Under the Adult Education Scheme so far 19,335 male workers 
and 4,243 women workers have been made literate. With the intro- 
duction of Co-operative movement in the coalfield areas it may be 
stated that it has left an unmistakable mark on the conditions of 
living of coal miners and their dependents. They have at least come 
to realise the advantages of having Co-operative Societies. 

The houses constructed by the Organisation have already been/ 
are being allotted to the colliery workers which have improved the 
living conditions of the miners to a great extent. 

14. Physical target @ed for the Thzrd Five Year Plan for provid- 
ing amenities and actual performance so far achieved, its prospects 
during 1965-66.-A copy of the Third Five Year PIXI of the Organisa- 
tion-this does not form part of the Five Year Plan formaIs by the 
Planning Commission-is enclosed together with notes on actual 
performance so far achiewd 

15. Reasom for heavy accumulation in the Fund [page 62, Audit 
Report (Civil) 19651.-The reasons for heavy accumulations in the 
Fund is as given below:- 

At the beginning of the Third Plan period the opening balance 
of the Fund was Rs. 839 lakhs (including 499.00 lakhs on Govern- 
ment securities). During the Third Five Year Plan period this Arga- 
nisation proposed to spend a sum of Rs. 3831.50 lakhs on various 
schemes against estimated income of Rs. 2543.50 lakbs (including 
apening balance) and thus indicated a deficit balance of Rs. 128840 
lakhs a t  the end of the Third Five Year Plan period. Although the 
full amount rn proposed in the Advisory Committee as mentioned 
obwe could not be spent during the period in question almost all 
the schemes proposed could be taken in hand during the plan perlod 
and it is expected that it would be possible to complete them 



achemes within next 2/3 years. The main reasons for the delay io 
taking up these schemes are enumerated be1ow:- 

(i) Delay in land acquisition process. 
(ii) Difficulty to secure accommodation for implementation of 

certain schemes. Colliery managements in such cases 
were responsible to provide accommodation. 

(iii) Difficulty in securing cements. iron, A.C. sheets etc. and 
other building materials. 

(iv) Shortage of technical staff. 
( v )  Expiry of mining leases before 40 years for which period 

land has to be leased out by mine owners to the Housing 
Board for construction of houses. The Housing Scheme 
has since been amended to enable colliery owners to lease 
out the land for the unexpired portion of the lease period. 

(vi) Non-availability of suitable sites for construction cf 
miners' houses. 

(vii) Lack of desired response from the Colliery owners f c r  
construction of houses specially under the Zow Cost 
Housing Scheme'. perhaps due to low ceiling cost of 
construction of such houses. 

16. How the funds are proposed to be utilised-The Coal Mines 
Labour Welfare Fund Act, 1947 provides for the levy of cess at  a 
rate not less than four annas and not more than eight annas per 
ton on coal and coke despatched from collieries and authorises the 
Central Government to determine the rate according to needs. The 
rate of duty on coal and coke despatches has been 49.21 paise per 
metric tonne with effect from 1st January, 1961. 

Income and E.penditute.-A statement showing the receipts 
into and expenditure from the Fund for the year 1963-64 is given 
below:- 

- - - -  
(In addition, investment of the face value of Rs. 664.75 have 

been made in the intermediate treasury bills). 
The close of the financial year 1965-66 will bring to a close the 

Third Five Year Plan of the Fund. The Foutth Five Year P b  



of the Fund halt already been formulated and it will, therefore, be 
in fitness of things to review the financial resources and the antici- 
pated expenditure out of the accumulations upto the end'of the 
Fourth Plan period. 

The income during the year 1964-65 and 196566 and the esti- 
mated income for the next 5 years of the Fourth Five Year Plan of 
tJie Fund at the existing rate of cess has been reckoned as under:- 

(Rupees in U s )  
-- -- ----- - .  

Year Receipt Expenditure 
-- --- - --- - . 
Opening balaacr on 1-4-64 103 I. 36 
1964-65 . 329'35 438.30 Provisional) 
1965-66 . 360. 13 546.71 (Estimated) 
Estimated opening balance on 1-4-64 735.83 
196667, 1967-68, 1963-69, 1969-70, 1970-71 1968.40 

TOTAL 2704'23 
- - 

It is proposed to incur the following expenditure during the five 
years of the Plan beginning from 1966-67 on various welfare schemes: 

I. Two Central Hospirnls 309 beds with proposed expansion to 
403bejs , 

2. Central Hospitnls 4 more (one loo Ws with 50 beds T.B. n u  
SCSt Wkb 125 beds). . 

3. Scpamtion of O.P.D. nrovirion of Hostels for House Surfftons. 
Central Supply SA-mc, MechaniA I.aundry, Extcnvion of 
N w t ,  Hoftcls, F n p n a i t s  ,for BBchc* Doctom, Addl. sc- 
Cummodatton of tralnlng of Nurse and Midwives and provision 
of Ubrarics far the Ccntrnl Hospitals (Dhnnbsd and AeansoI) 

4. SepPnttc 30 bedded ward anacha to Deep Therapy for Cancer 
patients for the Central Hospital, K d a ,  A m s o l  . 

5 .  Comtruction of Ida t ion  ward and additional staff quarters for 
2 Ccntrnl Hospitds (Dhnnbad & A~msol )  . . 

6. Expondon of private and intensive therapy md children wards in 
Cenvll Hospital, Dhnbad  . . 

7,  R e i g d  Hospital with expnaion of 7 hospitals to  p bed, .nd 
add. 1 3 w r h  provhion for 30 beds . . 

8.Mdl.Stoffqrr~rtaforairtingR~ortnlHoopiub. . . 
9. Two roo W e d  XI%. 1-iospitab eviaturp and with provision for 
, &dl. 30 bcitkd ward for tbm& a w r y  pptwota . 

Recurring Non- 
mcurn ng 



12. Racrvation of bed8 in Slnotoria for T.B. md Leprosy p d t s  . . . . .  and payment of a l l o w a m  etc. 
13. Segregation Camps in CoalfieIda. . . . . .  
14. G n a  to hsMsol Mines Boud of Health for inkctiout dimsea 

hospital . . . . . . . . . .  
rS. Gmt for Maternity C h t m  and Family Planning works . 

. . . . .  36.Matrnity&CbildWelfPrrCcntrts 
17. AUoprthic and Ayurvcdic dispe~aricslph~nrucy existing irrlu- 

ding r~nddl.  Ayurvrdic d i t p e n d s  . . , . . 
18. Grant lad loen to coUlery owners for dispensary services , 
19. Provision of Community Centres (101, Health Prwision Ccntrrr 

wpply of H&h Roplgvda Umts . . . 
lo. RchabiLitPtion-curn-ConvPlc#rrt Home . 

. . . .  rr.PncumoconioeisBwd . . 
. . . . .  =.Anti-mlluioPod FifhiPOprrntiona 

13. Proviaion of Multipurpose Instiruts and Feedtr Centres in- 
cludlnp add. 20 Multipurpox Institutes and 50 Fccda Cmrm 

~q. Expenditure on Nm projmors (60) and Cinema Units lodudmg 
Wl. 7 . . . 

15.  Expcnditurc on Games aad Sport?, Special trains for coat mincra 
on excursion-cum-stud y trw, Healtb Fortnight, Miners' Welfare 
Wcek, Holiday Home, Mags P h y s i d  E;Bcbcncy Test md 
Yog~ccrerdxs . . . . . .  

a& Gsant-in-@ for provision of play g~ound park, child? c o r n  
under 'Open Lungs' scheme axxi children park in f c c j a  an- 
trco . . . . . .  

77. Grant of schohhips, tuition fns, children eduation allowance 
to cool miners . . . .  

18. Grant to Primary Schools for furniture Pnd equiprncnts Md 
constructicw of buildings . . . . .  

a9. Provision of Boarding House for chiljnn of collky workers 
including u&idumI 2 , . . . . . .  

Supply of ma-day meals to c h W n  attending the funds en- 
K ~ C S  . . . . . , .  . . .  

35. Publicity Schmc . . . .  
36. Refund o f m s  . . . . .  

37. Pay of *A,  administration charges, mrnrprirl a p c n m  for ca- . . . . . . .  opeaative stom/s~&ies 
38. S u W y  ~ d i  intcrrn chupd on lorn by Co-opt i \*  Scdc- . . . . . . .  . .  thr 



RrcurrlnO Non- 
tecrruixlg 

39. Sulrsidv to Co-operative Societies for purchaee of trucks and 
godoan. . . . . . . . . .  . . 

40. Subsidy for C3-operative Housing Scheme . . . .  . . 
41. Share cspital contribution t o  m-opcrativc societies. . . . 
42. Loan to C,+operarivc SocietieslStores. . . . . , 
43. Loan KO Colliery Co-operative Housing for constn~ction of 

I1ousos . . . . . 

4. Loan to Water Supply Scheme . . 
45. 5c9b grant for Water Supply Schrxls . . . 

. . .  46. Digging of Wells . . 
47. Drainlp, removal of garbage etc. at collirrics (for payment of 

subsidy) . . . . 
Tot11 of csp-nditurc of General Welfare Account. . . 954.58 996.22 

H~using Sm,-t ioned Schemes 
I .  A'cm H.wing Scheme. 

(a ]aga ins t3o tmhouses .  . . . 208 .do 
(b; agcinst addl. x o , m  houses . . . 389.00 

2. Low Cost Hotmsinq Scheme. 
(a) agaimr 25,000 houses . . . . 271.00 
( h )  ag;lin:t 2nd lot of 1 5 . a ~  h o w s  . . . . . 237.00 

3. S l b d ~ - a m - l o a n  scheme . . . . . 8-00 
4. Bui1.I Your Chvn House Scheme . . . 3 . 0 0  
5. Co-operative lIousing Scheme . . 5 . 0 0  

Schemer propnceJ fm the Fourth Plm. 
I. t3,om houses under N m  Housing Sch- . 
2 .  Improvement c ~ f  exlstlng dhownhs (15,ocm houses\ . 
3, Conitmctton of 10,ooo houses under Low Cost Hous~ng 

sci,eme , . . . . .  
4. Cunatrud~on of 350 h t ~ o e s  uadn thc Township Sckme . 
5 .  C rnmxrton of zoo wtmden h o w  in c o h r ~ c r  of hfis A s m  

Hmlways & Trad~ng Co. 
6. C m\tnu-lion of h4mcrs' hostel In c o K i  of Mlr Amam h11- 

ways & Trp~~jng Company . . . . . .  
7. Grant of H o u x  Blulding advance to Eorl miners . , . 

Total expenditure on Housing hccount . 
Thus expenditure on both General Welfare Account and Housing 

cames to (Rs. 1960.80 2189.00) Rs. 4149.00. 



It will be seen from the above that the estimated expenditure 
would be in excess of the estimated income upto the end of the 
Fourth Five Year Plan period i.e. 1970-71 and more funds would 
be required. I t  is also clear that the Fund has an ambitious pro- 
gramme of providing more and more welfare amenities to the coal 
miners. In the implementation of these schemes not only the whole 
amount available including the accumulated balance will be s w n t  
but also more funds would be required. To meet the deficit it 
would be necessary to increase the existing rate of cess. For that 
purpose, it is felt necessary to amend the Coal Mines Labour Wel- 
fare Fund Act, 1947 to increase the maxlmum permissible rate of 
cess from 49.21 paise per metric tonne to Re. 11- per metric tonne, 
with a view to raise the rate of cess as and when necessary. 

17. A detailed note indicating the extent of benefit given from the 
fvnd to the miner working in the public sector undertakings (such as 
N.C.D.C. etc.) . 

There are two public sector undertakings viz., N.C.D.C. Ltd., and 
M/s Singareni Collieries Co. Ltd. 

( i )  N.C.D.C. 
Houses constructed under the various schemes of the Fund ia 

given below: - 

No. of 
housea 

(a) Township scheme 

r Korea . . . Kurasia . . . .  40 

3 DO. . . . ICarpali . . , . . 180 

5 Giridih . Giridih . 50 

539 

( b )  Subsidv Schcme 



S1. Under 
No. Nune of Coatfield Name of Colliery Allotment Cornpktcd c p t m o -  

tibn 

I Rnrngarh-Karonpun . Bhurkundr 
S a y d D  . 
Saunda . 
Bxhm . 

3 Orism . . Duelbcra . 
Tdcher 
South ~ u b n d ;  

4 Koru . . Kntkona . 
Manilrpur . 
Kuruia 
Dornonhill . 
Sonawari . 
Korba . 
Bisbrompur . 

240 N.C.D.C. her been 
rcquestrd to allot 
thew hourcs In fa- 
vour of coll~eries in 
Bokara Coolfield. 



3 ILmgh-IClrrapm . Smnda . 
BhurNnda 
Gidi A . 

K o m I  . . Surrkachu . 5 0 0  . . . . 
Korba Workshop . 50 . . P 
Singnrrng . 5 0  . . 50 

(ii) Mls. Singaremem Collinier C4. LA. 
No. of houses allotted in favour of Mls. Singareni Collieries Co. Ltd. 

in g ven below :- 

Prlsition of connruction 
Scheme Allotment 

Compktcd Under Run- 
Consm. 

a. Subsidy (Revid)-cum-lolo . 
3. New Homing Scheme . . 

ii) Agamst grant of 5 U h s  . 
iii) Against addl. s~nction of lccm 

(iv) N m  Housing Scheme aa a special 
case, on the cotid~l~on that the pay- 
ment will be madc to coll~cry com- 
pany after enough making cess for 
mrlrin payment for thrsc houscr 
from &re collicrica or this cod- 
tield has been ttcmvcd by the Fund 
in future . 

& Low Out  Housing Schemc . 



Medical Facilities: -Hospitals. 

The Fund is running two specialised Central Hospitals a t  Dhaw 
bad and Asansol where patients from all coalfields get free specia- 
llsed treatment. The colliery patients of N.C.D.C. Ltd. are also en- 
joying the benefits of specialised treatment in these hospitals. The 
Fund is also running two Regional Hospitals, one a t  Phusro (50 
bedded) and Naisarai 130 bedded) being raised to 50 beds very 
soon.), both of which are located in the midst of collieries mostly 
belonging to N.C.D.C. Ltd. The colliery workers of N.C.D.C. Ltd. 

a r e  therefore, availing of the facilities of free medical treatment to 
the fullest extent from these hospitals. The 18 bedded Regional 
Hospital provided by the Fund at Kurasia serves the mining popu- 
lttion of Korea Coalfield. The colliery workers of N.C.D.C. Ltd. 
in this area are benefited by it. There are two more Reg:onal 
Hospitals run by the Organisation at Jamai and Dhanpuri in the 
Madhya Pradesh Coalfield which serves inter alia the mining popu- 
lation of the collieries belonging to the N.C.D.C. also. 

T.B. Treatment.-The Organisation is at  present running one 
100 bedded T.B. hospital at  Dhanbad, where free specialised treat- 
ment is given to colliery workers. Also a T.B. Clinic is run by 
the Organisation at Katras. The colliery workers of N.C.D.C. in 
the Hazaribagh Coalfield avail of the benefits of these clinics. Beds 
have been reserved in two T.B. sanatoria in Ranchi for the Jharia 
and Hazaribagh Coalfields, one each in Nowgong and Chhindwara 
in the Madhya Pradesh Coalfield, in Korea and in Hyderabad, for 
providing sanatorium line of treatment to workers of the collieries 
belonging to public sector viz., N.C.D.C. Ltd. and Singareni Col- 
lieries Co. Colliery T.B. patients treated under the Domiciliary 
T.B. Treatment Scheme include the workers of collieries belonaing 
to Public Sector viz. the N.C.D.C. Ltd. and Singareni Collieries Co. 
Ltd, Subsistence and diet allowance are also given to T.B. patients 
belonging to the public sector collieries during the course of their 
treatment for a maximum period of six months and in exceptional 

upto 9 months. 

Dispmaries.-Ayurvedic line of treatment has been introduced 
by the Organisation. Out of the total of 17 dispensaries provided 
by the Fund, 3 in Hazaribagh Coalflelda, 4 in Andhra Pradesh end 
2 in Madhya Pradesh Coalfield are functioning a t  collieries belong- 
ing t3 public sector. 

Education.-The Organisatlon considerr t h t  request for payment 
of grant-in-aid for furniture and educational equipments for the 
prbnorg education wherever such a request haa been received from 



the schools situated in the coalfield areas of these colliery com- 
panies. Grants-in-aid for purchase of library books and sound pro- 
jector to High Schools have also been given in certain cases. The 
fcllowing grants-in-aid were sanctioned:-- 

Singareni Collieries Co. 
I .  R~nchnndra High School, Kothagudium. for purchase of fur- 

niture & equipment. 
2. St. Mary' Girls High Schord, Kothagudium ( I )  Hs. cco .co  

for sound projecten. 
3. Zila Parishad High School, 

( i )  Ranlabaram-Rs. 1 9 3 5 . ~ 0  
( i i )  Bzllampalli-Rs. 1975 .oo for fumiturc 8r 

N.C. D.C. Lrd. 
I .  Lowcr Primary School, Bachcra. Haribagh. Ks. 

2 .  Libraries of ( i )  Kargali Cillicr! Instituw 
(ii) Bokaro Coll~cr y Inst~tutc 

Recreation 

educational equipment. 

961 .oo for purchase of 
equipment. 

Ks. 4cco.c~ 
Hs. qcco.co 

The organisation is running Multipurpose Institutes comprising of 
Adult Education Section, Women's Welfare Section and Children's 
sorner and Feeder Centres for the benefit of miners. The following 
have been provided in the ccllieries belonging to public sector:- 

S.C.D.C. SC.c. 
Lrd. Ltd. 

Adult liJuc.v~,rn Ccntrcs . 7 7 
Womcn's Wclfarc Ccntre 8 8 

1:ccJcr A.L. Ccnue . 19 I S  

For rest and recreation of colliery workers one Holiday Home 
a t  Rajgir has been provided by the Fund. Llke other colliery 
workers, the workcrs of N.C.D.C. are tak~ng advantage of these 
facilities, Colliery workers all over India including the workers of 
N.C.D.C. and S.C.C. are taking part in the All India Coalfield 
Sports. Bharat D a r A ~ n  Yatra Train, All Indla Football and Vo!ley 
Ball Tournament organised by the Organisstion. Mobile Cinema 
Units have also been provided in the different coalfields for the re- 

.crcational of all collirry workers including thos? of N.C.D.C. Ltd. 
imd S.C. Company Ltd. 

Co-ope7atiue.-A sum of Rs. 300QO/- has been given as losn t? 
Kothagudium Collieries in Singarcni Collieries in Andhra Pradesh 
A non-recurring grant of Rs. 67/- to a cosperative society in Singa- 
reni Collieries has been also given. 

(ii)a. A sum of Rs. 42,500/- has been given as  share capital con- 
tribution to the Primary Co-operative Stores undcr N.C.D.C. Ltd. 

b. A sum of Rs. 3,7001- has been given as  monthly subsidy to 
4lwperat ive Societies of collirry workers undcr N.C.D.C. 



c. A sum of Rs. 1,742/- has been given as non-recurring grant 
to the cosperative society of colliery workers under N.C.D.C. 
group of collieries. 

Besides a sum of Rs. 7,75,000/- has been given as loans to Giridih 
Central Cooperative Bank for functioning the cooperative societies 
of colliery workers. 80 per cent of this loan has been advanced to 
colliery workers of N.C.D.C. group. 

Likewise a sum of Rs. 3,00,000 has been given to the Hazaribagh 
Central Co-operative Bank, where also the major portion of the 
loan has been advanced to collieries belonging to N.C.D.C. A sum 
of Rs. 10,000 has been given as loan to N.C.D.C. Jamuna Collieries 
Stores in Madhya Pradesh Coallield. 
Other Misc. Scheme 

Under the accident benefit scheme of the Organhation financial 
assistance is given to widows of deceased colliery workers and th4 
children also. Such assistance is given to colliery workers all over 
India including that of the workers belonging to  N.C.D.C. and S.C. 
Co. Ltd. 

It m a y  however be mentioned here that no discrimination is 
being made by the Organisation in the matter of providing welfare 
facilities to public or private sector undertakings and all facilities 
are being enjoyed a& by workers of both the sectors. 
18. The amount of contribution to the fund received from the public 

sector undertakings (such as N.C.D.C. etc.) duting each of the 
finuncial yearo 19543-59 to  1964-65. 

It is presumed the reference here is to the income the Coal Mines 
Labour Welfare Fund derived from the welfare excise duty levied 
on the coal despatched from the public sector undertakings. If so, 
it may be stated that accounts are maintained coalfieldwise and 
separate figures in respect of public sector and private sector under- 
takings are not available. 

Joint Secretary to the Govt. of In&. 



Ccqq of letter No. M-4($i)/51 dated the 25th October, 1951 from the 
Under Secretary to the Government of India, Ministry of Labour to 
the Coal Mines Welfare Commissioner. 

SUBJECT:-Decision to briqg the expenditure from the Coal Mines 
Labour Welfare Fund under Parliamentary control and 
to prescribe accounting procedure for that. 

I am directed to say that pending amendment of the Coal Mines 
Labour Welfare Fund Act, 1947, the Government of India in con- 
sultation with the Comptroller and Auditor General of India, have 
dec~dcd to bring the expenditure side of the Coal Mines Labour 
Welfare Fund under Parliamentary control. A copy of the orders 
issued in this connection by the Government of India in the Ministry 
of Finance No. D 8562-B-1/51 dated the 18th October, 1951 is cnclos- 
ed. Action may kindly be taken immediately to recast the budget 
estimates for 1952-53 under the new sub-heads and to forward them 
so as to reach Government positively by the 3rd November, 1951. 
The budget estimates to recast may be posted on the usual budget 
form and forwarded in duplicate with statement (also in duplicate) 
showing full details, such as number of posts, particulars of various 
general welfare and housing schemes etc. under each sub-head. 

2. Tht Government of Tndla have no objection t o  your msintain- 
Ing the accounts of the Fund under the various detailed subheads 
proposed by you in your U.O. No. H.B. 23(1)/49, dated 11/13th 
January, 1950 (recorded on this Ministry's file No. LW 1 (10)/48) 
c s c q ~ !  that the receipts on account of earnest money and security 
depos~ts of the contractors which are not strictly items of receipts 
to the Fund, should be kept separate and included under Revenue 
Deposits. 

3. 1 am to add that necessary action to amend the Coal Mines 
Labour Welfare Fund Act and Rules consequent on the decision to 
bring the expenditure of the Fund under Parliamentary control is 
being taken separately. 



Copy of letter No. D. 8562-B-1/51 dated the 18th October, 1951 
ftom the Ministry of Finance, Department of Economic Aflairs, to the 
Accountant General, Bihat. 

SWEET: -Accounting procedure in respect of the expenditure on 
Coal Mines Labour Welfare Measures. 

I am directed to state that i t  has been decided with the concur- 
rence of the Comptroller and Auditor General of India that the 
entire expenditure from the Coal Mines Labour Welfare Fund 
should be brought under parliamentary control from the year 
1952-53. 

The entire expenditure on both the General Welfare Schemes and 
the Housing Schemes should initially be debited to a new minor 
head "Expenditure on Coal Mines Labour Welfare Measures" under 
the Major Head '47 Miscellaneous Department.' The recovery of this 
expenditure from the Coal Mines Labour Welfare Fund will be ad- 
justed under a separate minor head "Deduct-Amount met from the 
Coal Mines Labour Welfare Fund" under the same major head 
(47-Miscellaneous Depart men ts) . The Comptroller and Auditor 
General has agreed to the opening of these two new minor heads. 
The expenditure and the recovery thereof will be provided for in 
Demand No. 30-Miscellaneous Departments under the following sub- 
heads: - . . 

EXPENDITURE ON COAL MINES LABOUR WELFARE 
MEASURES. 

General Welfare Account: 

PAY OF OFFICERS 

PAY OF ESTABLISHMENTS 

ALLOWANCES, HONORARIA ETC. 
OTHER CHARGES 
BUILDINGS: 

(i) ORIGINAL WORKS, 
(ii) REPAIRS 

COMMUNICATIONS: 
(i) ORIGINAL WORKS, 
(ii) REPAIRS. 
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Iiousing Account: 

PAY OF OFFICERS. 
PAY OF ESTABLISHMENTS. 
ALLOWANCES, HONORARIA ETC. 

OTHER CHARGES. 
BUILDINGS: 

(i) ORIGINAL WORKS, 
(ii) REPAIRS. 

COMMUNICATIONS: 
( i )  ORIGINAL WORKS, 

(i i)  REPAIRS. 
OTHER WORKS. 
DEDUCT: 
AMOUNT MET FROM THE COAL MNES LABOUR WEG 

FARE FUND. 
These sub-heads will be opened in the Demands for 1952-53 in due 

C O W S C  



St41matnt s- tb d r r d  of rxpnditurc incurred on staff engaged for tke operation o/ thr Rund dun% rk years ~958-59 to 1964-65 
- - - -- -- ---- -- 

&tails of HePQa 1933-59 19~9-60  1960-61 1961-62 1962-63 1963-64 1964-65 Remarks 
- -- ----- 

Pay o f O g x r s  . . 4.04.760 4.42.743 4,67,684 5.35,777 6,22,703 .6,87,139 6,9E,4C~ 1 he 8cccur.t of 6445 lies not so 
far been dosed by the A.G., 

Pay of Iisnblirhment . . 1483,427 12,7 J , Z ~ S  x6,87,189 22 42,322 2 ~ 2 . 3 9 6  27,40,Iso ,31,08,wo Bihar. Henct the finalgrmthm 
been shown against 6465 .  

A-, Aonorrnisrm arc. Sb 
06 





1958-59 
Hesd of expenditure 

Sanctioned ActualExp. Differena 
Eatimater 

-..- 
(+> or (-1 - - .- 

EXPENDITURE ON COAL MINES 
WIBOUR WELFARE MMSURES. 

CmUrd Wflctl8 ~ c c m n f .  

P8yofbfficve . 
Ply of Establishment . 

AUowanccs & honorarium erc. 

OtherChyes  . 
W w h  

Buikling origindworks . 
Buildings-Repairs . 

Communication Orgn. Worb. . 
Do. Repah 

Otha aorlp--ongropl . . Works . . 
Do. Repain . 

TOTAL OF G.  W. ACCOVKT 

Houn'ng Au;artrt 

PnyafoiTlcrrr . 
P8yofEstabLishmcnt . 

Abmuca,  bononrium etc. 

- c h v e a ,  
Building Orign. Works . 

Boildiqp Rcplin. . 

C a m m l l n . ~ .  Works . 

Cemmun. Repah 

Othaworlrr . 
TOTAL OF HmlmQ AOCOUHT 

surplw , 

Toab&Phm . 

HI;P. on CMLW. Mrmatr. . 







atemom for wzriations between the Budget Estimutes and the a c t d  
expenditure in the year 1958-59 

General Welfare Account: 

Pay of Oflicers, Pay of Establishment and Allowances, honoraria.- 
Savings under these sub-heads are due to certain posts having 
remained vacant and non-adjustment of expenditure of the exchange 
account. 

Other Charges.-Savings are due to non-utilisation of provisioa 
for certain welfare schemes and non-adjustment book debits. 

Building-Original Works.--Savings are due to: - 
(i)  Government sanction could not be arranged for certair 

new works. 

(ii) Some works could not be taken up for want of land. 

(iii) Technical sanction could not be arranged for some works. 

Buildings-Repairs.-Savings are due to less expenditure on r e  
pairs, 

Communicatim-Origincrl Works.-Excess expenditure on l e v e m  
and dressing of land and construction of roads around buildings corn- 
structed during 1957-58. 

0the-r Works-Original Works.--Savings are due to: - 
(i) Water supply installation and Sanitary installation in tha 

Regional Hospitals, Phusro and Naisarai could not bo 
taken up for uncertainty of source of water supply. 

(iii) Watar supfly fur Reejanal Hospital, Searsol could not b 
taken up for non-receipt of permission from Andrew Y u h  
Co. from their abondantd pit 

Qiii) Air conditioning of operation theatre at Central Hospital, 
I Kalla could not be provided for non-receipt of set froan tlm 

D.G.S. & D. 

Other Watka-Repairs.-Less expenditure aa repa& m r b  b 
,water supply and sanitary installotioar of the fund'& 
- w t  OD81flabL. a 



Housing Account: 

Pay of Officers, Pay of Establishment and Allozuances, honoraria.- 
Savings under these sub-heads are due to certain posts remained 
vacant 

Other charges .4vings  are due to non-receipt of claims from the 
wlliery owners for construction of minors houses under 'Subsidised 
Housing Scheme though the houses were completed. 

Buildings--Original Works.-Delay in finalisation of preliminaries 
!or construction of miners houses under New Housing Scheme. 

Building-Repairs.-Savings are due to low rates of tenders and 
no repairs to the vacant houses. 

Commtmication-Driginat Works.-Less expenditure on construc- 
tibn of Road from Bhuli to Bansjora. 

Other Works.-Non-utilisation of provision for the construction of 
Deep Trench Latrines a t  Bhuli, electrification of Bhuli Township and 
Septic Tank Latrines in Miners' Quarters at Bokaro and less cxpen- 
ditwe on running of pump over well at Bhuli. 

Smpense.-Less expenditure due to issue of nlorc stock from the  
stores for construction of houses under New Housing Scheme. 

Tools and Plants.-Non-receipt of tools from the National Instru- 
ment Factory. 

J b m u  fot variqtiOM between the Budget Es.rtmcrter and the act& 
ezpen&ure in the year 1959-60. 

' Pdv of o f F w s ,  pug of Eltablbhmcnt, kZknrrav.-hrcrea ir @ib 
k adjustment of pay d allowances d the year !BB!W in W*. 



I Otkdt Cha?get.-Exceg fs due to:- 

(i) Adjustment of the expenditure of the year 1958-59. 

(ii) Introduction of Domiciliary Treatment of T.B. cases this 
year. 

(iii) Payment of subsidy to Shaw Wallace Co. for implemen- 
tation of Water Supply Scheme. 

I 

(iv) Adjustment of book debits of the previous years in this 
year. 

Buildings--Original Works.-The savings are due to non-utilisation 
of the provision for constructional works either for want of techni- 
cal sanction or for non-availability of land (ii) late issue of sanction 
for certain works and (iii) late starting of certain works. 

Buildings-Repam.-Low quotation of tenders, non-taking up of 
certain repair works for want ) f  steel and detailed estimates. 

Comntunicatim~s-Originnl Works.--Slow progress of works. 

Othcr Works-Onylnal Works.--Savmgs are due to nun-ut~lisation 
of the provision for ( i )  non-taking up of the  sanitary anci water 
supply and grainage works at the regional hospital at Phusru and 
Na~sarai due to uncertainity of source of water supply (11) internal 
electrificat~on works for regional hospitals and for extended portion 
of Coal hIlnrs W~lfnrcl  Commissioner's Office could not be taken as 
the buildings were not completed ( l i i )  permisswn for taklng water 
and lnymg pipe-hncs for improving water supply at Regional Hos- 
pital, Srarsol could not be obtained from the owners of the mines and 
(iv) non-supply of stores and equipment for air conditioning of ope- 
ration theatres at Central Hospital, Kalla. 

,Other Works-Repairs.-Excess is due to more expenditure om 
repairs than anticipated. 

Pay of Officem--Savings are due to certain posts remained vacant. 

Pa* of E ~ b l i r h ~ u W  ad AUotoannr.--Savings for trursfer d 
Ip(rrhion of the staff of BhuU A<fmiairtrcrtioa to GimetiL). W- 
nFrepraL . a 



Other Chmges.-Savings are due to non-receipt of claims from ah 
the colliery owners for subsidy for construction of m i n e d  housra 
under subsidy-cumloan scheme and subsidised housing scheme. 

' Bui1din.g~-Original Works.-Savings are due to non-finalisation of 
formalities for construction of houses for miners and non-submissiom 
of the registered Lease deeds of land by M/s National Coal Develop 
ment Corporation (P) Ltd. 

Buildings-Repairs.-Savings are due to low quotation in tenders. 

ComnzunJcation-Repair.-Savings are due to late starting of the 
work of maintenance of the roads inside Bhuli township. 

Other Works.-Excess is due to adjustment of the expenditure 
incurred on the electrification of Bhuli Township owing to late receipt 
of the sanction. 

Suspense.-Less receipts during the year as the materials from 
the existing stock were utilised with a view to reduce the m o n e t q  
limit of stock. 

Tools and Plant.-Less expenditure than anticipated. 

Reasons for ~ ' a ~ i a t i o n  between the Budget Estimates and the actuat 
expenditure in the year 1960-61 

General Welfare Account: 

Pay of Officers and Pay of Establishment.-Excess under tham 
sub-heads is mainly due to merging of D.A. with pay vide Minist- 
letter No. 1/29/60/BdrA dated 18-10-1960. 

Alloswllce etc.-Savings are due to transfer of D.A. to pay er pr 
Government orders stated above. 

Other Charges-Eurm is due to cantinuance of the Domiciliaq 
TFeatment of TB. cases, purchase of trucks and larvicide oil k. 
implexnentation of eradication programme for the Malnrie Sectf4  
expansion of the Central Hospital at Kalla and increase of kl 
rtreagth and varioue other welfare schemer. 

Buildingr--Onginal Works,--Exm b due ta #mrtructian of d 
quutan etc, tor TB. horpitol, attachad to the Central Rapdtrl d 



'~sgiana'1 ~ o s p i & l  at Korea coalfield and construction d Rqiond  
Hospital, Phusru and extension of Central Hospital, Kalla. 

Buildings-Repairs.-Savings are due to low rates of tenders. 

Communication-Original Works.--Savings a re due to non-taking 
up of the approach roads, paths, etc. in the Central Hospital, Kalla on 
account of non-completion of extension of buildings. 

Other Works--Original Works.--Savings are due to non-utilisation 
ef provision of various works such as water supply installation, rink- 
ing of wells etc. 

Other Works-Repairs.-More expenditure on repairs than antid- 
pated. 

Rowing Account: 

Pay of 0lqicers.--Savings are due to some p t s  xmained vacant. 

Pay of E8tablishments.-Excess is due to revision of scales of 
~esulting in absorption of dearness allowance with pay. 

AlknuancesAavings are due to conversion of deames into 
eonsequent upon revision of scale of pay. 

Other Charges.--Savings are very amall. 

Buildings-Otigiml Works.--Savings are mainly due to delay d 
abtaining permission from the different state Governments for leasing 
eut the land to the Fund by the collery owners for construction d 
miners' houses by the Coal Mines Labour Welfare Fund, under the 
New Housing nd partly due to jess expenditure as the con- 
struction wor reached the prescribed stage on which pay- 
ment fs due. 

Buildhgs-Repairs.-Excess k due to unanticipated expendham 
on the repairs of roads and paths. 

Communicati0tl~--OrigiM1 Works.-Excess is due to general I&- 
h g  and dressing of land and providing s t o m  water drains etc. 

Communicatima-Repairs.-Ex- is due to unanticipated =pen& 
ture on the repairs of roads and pat& 

Other Works,-Excess is due to my; 9 ~ t  due to competaan 
af the Bhuli electrification works qnd - "t-tian of oi]Bce at BhuU 
ami quarters for the st.d of the chief w -F_i. m. 

' b.", 



Suspenssl.--Savings are due to receipt of debits from the D . G . W  
through the Accountant General, Bihar for supply of Cemeat urd AC. 
Sheets 

Tools a d  Plants.-Less expenditure on tools and Plant. 

Reasons for vatlotions between the Budge$ WlRLLtBs d the EPCttrd 
expenditure in the year 1961-62. 

General Welfare Account: 

Pay of Officers and pay of establishment.-Savings under ihcse 
,.pub-heads are due to some posts having remained vacant and now 
implementation of revised scale of pay in respect of the technical 
hospital and anti-malaria staff and non-drawal of arrears under ;eyi- 
sion of scale of pay. 

Altowcznces and honoraria.-Excesses are due to drawal of dear- 
pess allowance at the old rate owing to non-introduction of revised 
scales of pay in respect of technical hospital staff and anti-malaria 
staff and (ii) increase in rate of non-practising allowance in respect 
@ Medical Officers of the Hospitals and (i i i)  more expenditure on 
travelling allowance owing to increased activities. 

Other Charges.-Excess is due to more expenditure on increased 
activities such as domiciliary treatment of T.B. cases, purchase of new 
$mxks, purchases of furniture, equipment, medicines and diet charges 
lor Central Hospitals and Etegional Hospitals, arrear adjustments and 
r pening of more feeder centres film projectors. 

Buildings--Original Works.-Excess is due to more expenditure 
ior construction of 100 bedded T.B. Hospital at Dhanbad and Asansol, 
s \aft quarters for the T.B. Hospitals, Regional Hospitals at Phusro and 
3:orea and extension of Nurses' Hostel at Asansol than anticipated. 

Buildings-Repairs.-Savings are due to less repair works which 
 rer re necessary in certain new buildings. 

C o m m u n i c a t M g i h a l  Works.--Savings are due to non-taking 
c p  of the work of levelling and dressing of land and construction of 
~aths, culverts etc. in reqxct of T.B. hospitals and staff qusrters and 
lkgional Hospital, Phusro as the buildings were not complete. 

Otlrer Wotks-Rep178.-Excess is due to maintenance of sanitary 
and electric installation and water supply worb in all coalfleldrr 



Pay of Ojgicm.--Sorne posts having remained vaumt. 

AlLouranca etc.--Excess is due to more expenditure on T.A. 

Other Chcrtges.-Savings are due to non-presentation of b& by 
tbe colliery owners for payment of subsidy for construction of pinen' 
houses. 

Building--Ur~gCml Works.-Savings are due to progress of cons- 
m c t i o n  of minew' houses being slow for paucity of cement and delay 
in execution of lease deeds. 

Buildings-Repairs and Communications Repat~s.--Less expendi- 
lu re  on repairs than anticipated. 

CcmrmunicutiOlb--OTigi~l Works.-Less expenditure is due to 
wrong adjustment by the Accountant General. 

Othet Works.--Excess is due to electrification of quarters and 
administrative office of Bhulj Township and providing electric pump 
over well. 

Stupeme.--Savlngs are due to adjustment of vouchers received 
from the Accountant General, Bihar for supply of Cement and A.C. 
sheets by D.G.S. & D. 

Tools n71d Plant.--Excess is due to receipt of chain and pulley for 
'which orders wwe placed 2 years ago. 

Reesrms f o r  t w r ~ a t ~ o n s  berweei~ rhe Budget Es!inzates and the actuul 
e.qwnditurt> z i t  the year 1962-63 

Pml o f  0fltctrs.--Excess is due to revision of scale of pay in 
rcbspect of the do~tors  and other officers and drawal of artears durfng 
the year and creation of certain posts etc. 

P ,  of estnhli.vhrn~nt.--Excess is due to drawal of arrears of the 
hospital trachnical staff ctc. for revision of scale of pay. 

Alluwances &c.--Excess is due to enhancement of rate of dearntsa 
allowance and non-practisrng allowance of the doctors and drawal 
af children's allowance. 



Other ChargeslSaving is due to adjustment of expenditure can- 
aected with stores and equipment under a separate sub-head opened 
during the year. 

Stores and Equipment.-Excess is due to opening of the sub-head 
as per instruction of the Ministry of F'inance and as such adjust- 
ments for stores and equipment are to be made distinctly from con- 
lingencies. I I 

Buildmg-Ongrnal Works.--Savings are due to slow progress ia 
respect of certain works already taken up for shortage of cement 
and iron. 

Butldzngs-RepoitoCIvings are due to less expenditure t h m  
anticipated. 

C~W~~~tLIQQtfol)--.originaZ Works.--Savings are due to non-imple- 
mentation of eertein works vk., levelling and dressing of the 
Regional Hospital, Korea and T.B. Hospital, Dhanbad. 

ConunuRicatCorrc~it~.-Excess is due to payment of areac 
w. 

Other Wmlo--Ongrwl Wo+ScscSevings are due to non-taking 
up of the work for internal and external water supply and &trC 
h t i o n  of Regional Hospital, Kurasia and staf? quarters etc., as the 
.wrstruction w e  were not completed earlier as anticipated. 

Other WorkbgRcpcrira.&vinp am due to 1- expenditure t h r  
raticipsted. 

louting Account: 

Pay of Office and Pay of Establishm&zt.-Savinge are due to 
oert.aii pogts remained vacant. 

Allow- etc-Excess is due to enhancement of rate of dearness 
allowance. 

Other Chcrtgez.--Savings are due to non-receipt of claims from 
the colliiery awnna for construction ofminem' houses under the sub- 
ddised Housing Scheme. 

Building-d WorkrrSavfngs are due to non-receipt of 
claims from the colliery ownem for construction of minna' houses 
ander New Hourdng Scheme. 



, Building-Repaits.-Excess is due to more repair works consider- 
d necessary for miners' quarters at Bhuli. 

, C o m m u n i c a t i ~ r i g i n a l  Works.-Excess is due to providing 
>%%C. railings round the circular lawn at Bhuli Township. 
I . 

CmmunicatiortRepairs.-Savings are due to less expendit- 
than anticipated. 

Other Works.-Excess is due to providing O.H.L. T. Transrnissiom 
and distribution line together with meet lighting at Bhuli. 

/ 

Suspense.-Excess is due to acquisition of more store like spam 
parts of pumping sets and other maintenance materials. 

Tools and Plant.-Non-receipt of mettalic tape during the year. 

Contribution to Coal Mines O p e  Establishment Contributory 
Provident Fund-Excess is due to opening of this sub-head m per 
instruction of the Ministry of Finance for meeting the expenditure 
mnnected with contribution for pension/Provident Fund distinctly 
from other charges of the General Welfare Account. 

Reasow for variut im between the Budget Enimutes and the khJ 
e;rpenditure in the yeor 1963-64 

Oenerd Welfare Account: 

Pay of Officers, Pay of Estublishmmts ad aRotouncescExcesrr i. 
due to filiing up of vacant rnts, creation of new posts for the imp& 
mentation of schemes and for the payment of arrears on fixation d 
pay in the revised scales for technical posts, 

Other Charges.-Excess is due to payment of contribution to the 
National Council of Sefety in Mines and (ii) payment of a m a s  cd 
subsidy to colliery owners for maintenance of -es in W 
mlliery. 

Stores cmd equipment.&vinp are due to non-purchase of equip 
ment for Hospitals and slow implementation of the schemes for 
tiffin and milk in women welfare centres. 

Buildings--Original Works.--Savings are due to non-taking up of 
mnstruction works of Regional Hospitals, std l  quarters and multi- 
purpose centres in the Andhra Pradesh Cealbld for want of fixing 
up a contractor. 



Building-Repi&t.-Savings are due to restriction imposed by the 
Ministry vide their letter No. 7112(6!31Genl. dated the 11th November, 
1963. 

Conrmunication-OrigiM1 Works.-Excess is due to levelling of 
the land in the Regional Hospital, Kurasia and T.B. Hospital, 
Dhanbad. 

Communication-Repait~.-Same remarks as stated against 
"building-Repairs'. 

Other Works-Originrill Wmh.-Savings are due to (i)  Construc- 
tion of the new well at  Naisarai and drainage works at T.B. Hospital, 
Asansol which could not be undertaken during the year. 

Subsidy towards interest charged on loons.--Savings are due to 
non-receipt of claim from any of the Co-operative Societies during 
the year. 

. Housing Account: 

Pay of Officers, Pay  of Establ~shments. nllou+am-cs etc.--Excess ia 
q ,due to filling up  of the vacant posts. 

Other charges.-Savings arc due to non-completion of certain 
formalities in respect of payment of subsidy to the National Coal 
Development Corporation. 

Buildings--Original Works.--Excess is due to making payment to 
the colliery owners for construction of miners houses under the New 
and Low cost Housing Schemes 

Buildings-Repairs.-Savings for the reasons stated against the 
.corresponding sub-head of the General Welfare Account. 

Cn~rrm~inication-Reptrs.-Same as above. 

Other works.--Savings are due to less expenditure in some items. 

Suspense.-Excess is due to purchase equipment for water supply 
&erne. 

Contribution to C.PF.4ases for payment of pension contribution 
were not finalised. 



RaMwu for wricrfion between the Budget Esthuter aM th+ 
anticipated expenditure in fie year 1964.65 

General Welfare Account: 

Pay of Ojpers, Pay of Establishments and allowances etc.-Ex- 
under these heads is due to filling of vacant posts and increase of rate 
.of D.A. 

Other Charges.--Savings are due to nun-payment of grant-in-aid 
contribution to the National Council for Safety in Mines; non- impk 
mentation of Filaria Scheme, less payment of subsidy for digging 
wells, non-opening of feeder centres and Adult Education Centres 
and less expenditure on grant to schools for purchase of equipment 
.eta. 

Stores and Equipment.--Savings are due to non-receipt of equip 
ment for Central T.B. Hospitals and Cinema Equipment with van. 

Buildings O r i p a I  Wwks.-Savings are due to late taking over 
the possession of the land far Regional Hospital shortage of cement 
and steel and non-cxccution of work of expension of Central Hospital 
Kallu in time. 

Budding Repam.--Savings are due to less repairs needed to the 
buildings than anticipated. 

Cot11 nruntcat ~on--Origtw1 Wwks.-Excess is due to acquisition 
of land a t  Ragmare. 

Con~nt~n~cattm--Re?~f*,irs.-Savings are due :o non-utilisation of 
the provision for wc~tcr supplv and sanitary work in Regional 
Nospitnls ;IS the National Coal Development Cnrp,ra?ion had not 
hem nblc to supn!;. watcr from their schernc. 

O t h e r  \.Vorlr\-Repalrs --Excess is due to mow expenditure than 
anttcipated. 

S ~ ~ b s i d g  towar& interest charged on loans.--Smlngs are due to 
non-receipt of claims from the Co-operative societies. 

Hcnwring Account: 

Pau of OfFcers, Pay of Establishment and dlowawss etc.- 
Excess is due to the reasons as stated in the corresponding subheads 

5 under th General Welfare Account. 



Other charges.-Excess is on the basis of actual requirements. 

Buildings-Original Works.-More expenditure on miners' build- 
ings than anticipated. 

Buildings Repairs.-Savings are due to low rate: of tanders. 

Communication-Original WorkscSavings are on the basis af 
actual requirement. 

Communication-Repair.-Excess is on the basis of actual reqrrire- 
ment. 

Other works4avings are due to non-utilisation of the provision 
for the electrification of quarters at Bhuli as the mypants  of Bh& 
quarters are not corning forward to get their quarters electri5ed. 

Suspense.-Excess provision is due to adjustment vouchera fmm 
the D.G.S. & D. 

Contribution to C.PS./Pensiun.-Excess provision for payment d 
utear pension contribution for the staff of the Coal Mines Welfare 
md. 

jmrrrcr: --Draft Thi+d Five Year Pkn of the Cod Mines Wow 
Welfare Fund for the period 196162 to 1Wi-M. 

The clause of the financial year 196041 also h g h t  into ZmB 
Five Year man of the Coal Mines Labour Welfare Fund to a c loe  
and it hag, therefore, now become necessary for the Fund to frame 
and embark upon its Third Five Year Plan. The various activltislc 
mcorporated in the 2nd Five Year Plan with a view to ppomoti~ 
Ihe welfare of the colliery workers have by and large been imple- 
mented during the tenure of that Plan period and in certain casg, 
Eke Domicilliary treatment of T.B. patients, subsistence allowan* 
to T.B. patients, Deep X-Ray Therapy, Ayunredic Mrrpengaris 
Bharat Darshan Special Train for colliery workers, All India Cod- 
geld Sports, etc. which had not been contempleted in the 2nd Plan, 
$he Fund even went beyond the scope laid down in the Plan and 
made note-worthy achievements. The details of the various schemerr 
lhat are proposed to be implemented during the Thfird Plan togethe 
with their financial irnpLications have been indicated in the stat* 
m t  (Marked 'A') appended 4.0 this note. The important  feat^. 
ot the Scheme arid their ilnancial impact on the Fund are sllxnmuS- 
mi in brid bdac.-- i 

I * 



' Till 31st December, 1960 the Coal Mines Labour Welfare F '  
cess was levied at the rate of as. 6 per ton. With effect from 1st 
January 1961 this rate was increased to as. 8 per ton (49.21 Np. per 
metric tonne) which is the maximum provided for in the Act. Again, 
the apportionment of the total income of the Fund between the 
Housing Account and the General Welfare Account till 31st March, 
1961 was in the ratio of 31.6. With the steady increase in the diffe- 
rent activities under the General Welfare kccount, it was found that 
with the existing ratio of apportionment it would not be possible k 
finance all those activities for long and unless the ratio was changed, 
the accumulation in the General Welfare Account would be wiped 
off. With a view therefore, to getting over the above difficulty, it was 
decided that with effect from 1st April 1961 the ratio between the 
Housing Account and the General Welfare Account be changed to  
50 : 50. 

Although the target of coal production by the end of the 3rd 
Plan has been fixed at 97 million tons per annum, for various reasons 
for the purposes of estimating the Fund's revenue it may not be pru- 
dent to take the above tarqet as the sole basis. To be on the safe 
side, therefore, based on the present trend of despatches, on a con- 
servative basis, the despatches of coal during the Plaq period have 
been reckoned at 55 million. 60 million, 65 millio 7z"million and 80 
million tons in 1961-62. 62-63. 63-64, 64-65 and & 66 respectively. On 
the basis of these estimated despatches, the revenue of the Fund from 
cess during this period will be as below: - 

(Figures in lakhs). 
1961-62 . . Rs. 275.0 
196283 . . Rs. 300.0 
196344 . . Rs. 325.0 
1964-65 . . Rs. 360.0 
lgRk-66 .. Ra.100.0 

(i) G@ Welfwa Account.-Althaugb the actual recdips .d 
sJrpsnditun? Aguras for the year lWk61 are not yet available, it br 
bs.n mimated thh the Gsacnal Welfare Account wiIl have an qrat 
kyt balance of Ra 199 lakha on 1st April, 1961. It wiU a p p u  har 
a akrhrct podtion of the General Welfare Account ahown J 
rgprndir 'B' tbrt the tow Cwtimpted irwxnrrrr uradret this McaRw 



during the Five Year Plan period will be Rs. 838.0 lakhs. Thue, at 
the existing rate of cess and apportionment between the two 
Accounts, there will be a total sum of Rs. 1,037.0 lakhs in the General 
Welfare Account avaiIable for expenditure during the five year 
period of the Plan. The details of the various existing schemes and 
those planned to be implemented during the next five years toge- 
ther with their financial implications in  each case have been shown 
in the appended statement 'A' and their abstract expenditure (both 
recurring and non-recurring) has been shown in the appended 
statement 'B' A comparatives statement showing side-by4de the 
existing activities of the Fund i.e., a t  the beginning of the Plan period, 
and what the activities wiIl be in the year 1965-66 kc., at  the close 
of the Plan period, when all the proposed schemes are unplemented 
has also been prepared and is attached to this ncte as appendix 'C'. 
It will appear therefrom that besides maintaining the existing acti- 
vities and also augmenting them wherever necessary, a number of 
new scheme-the more outstanding of which are establishment of 
more Central Hospitals, more Regional Hospitals. Ci 1 ~muni ty  Cen- 
tres, T.B. Clinics, T.B. Blocks, extending the D o r  A a r y  Treatment 
Scheme to  cover more T.B. patients. Infactious Diseases Hospital, 
Deep S-Ray Therapy facilities, establishment of Rchabilitetion-cun- 
Convalescent Homes, Health Promotion Centres, Community Cen- 
tres, more Multipurpose and Audit Edurat~on Centres and provision 
of more Caema Umts and recreation facilities. Childmn's Parks, 
"Open Lungs" in collm-:e., Liberalisc3 ndvmcing of loans to Crr 
operative Societies, Fata! : h i d e n t  Bcnrfit Scheme and Integrated 
Water Supply Sche:ne In the  Coslfields In collaboration with the 
State Government or other autonomous bcxhcls concerned, and be- 
sides, many others-haw hccn incorp~mti.ti  for irnpli.rnc.ntnt~on 
during the T h i d  Plan. During the Last yedr of t h e  Plan period 
(1965-6.6 !he recurring cxpend~turt  on all the schemes and those 
proposed In the Plan is estimated at Rs. 185 1 lakhs which will fur- 
ther go up to Rs. 206.3 lakhs when all the schemes ~ncluded in the 
Plan have been completed and fully implemented. The total esti- 
mated recurring cost on all the schemes during the five yeam comes 
to Rs. 687.6 lakhs and non-recurring Rs. 624.0 lakhs, the total cf koth 
coming to Rs. 1,311.6 lakhs. Thus, there is some gap between the 
total amount available for expenditure and the estimated 
expenditure during the Plan period, but as explained above, the rec 
venues have been estimated on a very corucrvaUve baeb, and the  
grpfsexpect~dtobccweredb~tfseintheiaranrlsdurtngthspalrod 
. i t h e r b y i r u r r e a ~ e i n t h t d - d d a r b y - * e m b d  
eem in the mstowhile. 

(if) Housing' Account.--& a remit of iamqe in thq cess to 49% 
X.p. per tonne W b  & fm rst. ~oewuy, !dl imd dumgc) fn d k  



ratio of the ellocation of cess to 50:  50 between the Housing 
Account and General Welfare Account with && from 1st AprU 
1961, i t  is estimated that the housing Board will have an  average of 
Re. 1.75 crores a year and so in 5 years about Rs. 9 mores will come 
in 3rd Five Year Plan. The opening balance in the Housing Account 
as on 1st April 1961 is estimated at Rs. 6.46 crores. With the antici- 
pated income of about Rs. 9 crares during the 3rd Five Year Plan 
the total estimated funds that would be available by the end of 1965- 
66 in the Housing Account would be about Rs. 15.50 crores. 

The New Housing Scheme envisaged construction of 30,000 houses 
during the 2nd Five Year Plan at a cost of about Rs. 10 crores. Not 
only all these houses were allotted but a little more than 30,000 
houses were allotted anticipating that all the allotted house3 might 
not be built and this additional allotment would as far as possible 
safeguard the shortfalls due to thcir non-construction. It  may be 
stated here that had all the houses been built during the 2nd Five 
Year Plan the Fund was committed to pay for all of them i.e., about 
%. 10 crorey. 0 

At present, however, about 15.800 houses are at different stages 
af construction at various collieries. The scheme of New Housing 
was put in execution only in the Isttcr half of the 11 Five Year Plan 
and as such the target of 30,000 was not attained. The scheme could 
not progress ns scheduled due to various bot'lenecks like ( I )  expiry 
of mining Icascs before fortv years. (ii) land acquisition difficulties, 
(hi) non-avaiiabiiity of bui1d.ng rndtcrials in suffic!cnt quantity, etc. 

etc. Now that  E I ~ P S  for nlrn:)st a l l  thc house; hnvP been nppruved 
by the Chief Inspector of Mines and that as s result of vigorous 
steps that have been taken to remove the wariws difficulties it is 
expctcd  t h ~ t  the prngreL; of houses will be satisfactorq. now. Though 
it mav be d~fificult to fix a precise target for thcir completion yet 
it may be said that with the availability of active co-operation of 
911 rn~ncetned particularly the mine owners who arc to play the most 
important role in the matter d l  the houses can be built within 18 
to 21 months from now. 

The 30,000 houses of the New Housing Scheme when built will 
Lave consumed about Rn. 8.50 crores of the money in the 3rd Five 
Year Plan (payment of 2 crores already made in II Plan period). 
ThL will leave the Housing Account with a balance of about Ra 7 
rwer during the 3rd Five Year Plan. 



.sanctioned by Govenunent in  .principle. Under this scheme 25,OQ@ 
low-cost houses and 417 barracks have already been sanctioned at a 
c o s t  of Rs. 3.40 crores during 1961-62. Colliery owners, their Asso- 
ciations, Labour Unions etc. have already been informed about it 
and applications are pouring i n  

If, therefore, all the houses under both these schemes (New 
Housing Schemes and Low-cost Housing Scheme) are built as expec- 
ted ie., even by 1962-63 a sum of about Rs. 12 crores (Rs. 8.5 crores for 
houses under the New Housing Scheme and Rs. 3.40 crores for low- 
cost houses and barracks) will be necessary to meet their expendi- 
ture. The total anticipated funds in the Housing Account by that 
time will be about Rs. 10 crores (Rs. 6.46 crorcs being the opening 
balance and Rs. 3.50 crores as cess during 1961-62 and 1962-63 @ 
Rs. 1.75 crores per  ear). It  will thus be seen that Housing Account 
will already be short of funds of its commitment already made to the 
extent of about Rs. 2 crores from the year 1962-63 itself. 

It is pointed out here that the Coal q ines  Labour Welfare Fund 
Advisory Committee as well as the Housing Board at their meetinga 
held on 5th August 1960 and 26th August, 1960, respectively main- 
tained that construction of conventional houses should also go side 
by side with the building of low-cost houses. It was. therefore, felt 
that at least 10,000 conventional houses should also be built during 
the 3rd Five Year Plan along with 1 lakh low cost houses. 

It  will thus be clear that Housing Account being already on the 
deficit side from 1962-63 more money will have to be found out for 
meeting the excess expenditure over the anticipated income from 
the 2nd Year of the 3rd Five Year Plan and that for meeting the 
expenditure on the construction of the proposed 10,000 conventional 
and the remaining 75,000 low-cost houses during 3rd Plan period 
additional money to the extent of about Rs, 13 crates will be n- 
mry. This bemg a very big amount the qu-n 6f suitably zri, 
ing the cess beyond 49.21 Np. per tonne will have to be considered 
at least by the end of 196283. If, however, due to increase in tbe 
production of coal which will yield more cess or naa-construdion oi 
Ule houses due to unforeseen reasons there be enough money in 
Housing Accaunt to meet the expenditure on the thm EZmd'r houshng 
programme, the question of raising the oeus can be deferred to 8 
hter date. 



.. 
th* &owing Account from a portion of accumulated balance in the 
~ .e&al  Welfare Account. It may be stated in tys cat~ecticm &at 
&:the accumulated balance in the Genetal Welfare Accaunt ha8 
already dwhdkd down and will cease to exist, the question of making 
any ad-hoc transfer from this Account does not &. 
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COAL MINES LABOUR WELFARE FUND 
Piw Yur Plan (61-62 to 65-66)-At a Glance. 

Appendir 'B' 

(Figum in LJht) 

Estimated Rccdpts ErtimnadErpenrfiturt 

Opening BPtsncc on 1-4-61 199.0 Recurring Non- Toul 
NCUnl08 

139.0 9 0 ' 3  45.0 135'3  

. a t t b c E . p o d i ~ u e r t r q t  
Srl. W t h t  11 Plan close of the +Thud 
No. Broad H d  of Account (19-61) Pko (1965-66) 

(-1 

I a 3 4 

I ADMINISTRATION 9"b  13.00 
(Ma& Wcrc, Engineering insp& 

tome, etc) 

11 ~D~~ 47.6'3 119.65 
(Ccntnl Hmpi$lr, ~;boa;l H&- 

iulr, M a t d t y  Ccntm, Fad- hm for T.B.Tmtmeat, Lcp~oc 
8y rod hfcfciw~ d k r m ,  
&bUC Medial Unhr, Dispcn- 
&u, Cqmmuait Certua, .Fa- 
mily chic,, f;eb.bu-n- 
CU~-COZIVL~SCQI~ Home, etc., 
ac.) . 

111 ANTI-MALARIA 8.38 11.p 
(1mludiq &ti-~ikri; work) 



I V  EDUCATIONAL AND Re- 
CREATIONAL :- 

(MuItipurposc Instirutts, Adult 
Eduation Gntm, Mobile CJ- 
M-, ~ C S  UId S rtr, SF- 
dnl Tninr, HoMly %a, ~ k y  
Gaarrdr, Yogic EraciK1, Phy- 
ual Efjkicncy Tat, Pmrinion 

H o w ,  G m t  to Schoolr, ctc. 
=) 

V OTHER MISCELLANEOUS 
WELFARE SCHEMES r 

(Aocideat Benebt. Grant to BliPd 
School, Grrm md Su- to 

Sodctia erc.) 

VI WATER SUP?LY :- 

VIl LOANS T O  CO-OPERATl\'E 
SOCImIBS :- 



COAL MZNBS LABOUR WELFARE FUND 

~ p d t d a  . . . . . 139.5 (i) New Housiq Scheme unjar op - 
W . 8 n . s  e m t i o n -  . . .  
H3-44 169. s 

1w.o (ii) Lnw cost Housing Scheme 
114.0 a ~ m L o r c o r t h o u m ~ n d ~ 1 7  - . . . . .  i.2oo.o ~ ~ ~ r 9 . 9  E 



I. MEDICAL 
~ H o r p i t a l s  . . 2 Horpitrb (250 bcdr) ' 4 W o a p W  (125 bdr) 6 Hospitals 

a& 

o c a n r d  . . .  HQWwn 130 k d s  H o t p w  300 btdr at each Hospi- 300 be& at each Hwpi- 
Ws tslr 

R--. . . 8 (infhdiog P ~ w  Hoa - lo Hospitds ; 18 Horphls P~PY - 
PIIL1 OrCIUndercOIU- 
auaion) 





Comrnunify O n t m  . . Nil 

Utrar & b a n  to Colliery Ow- Schcmc in erhrenrr. hugmcnting the X)rrrnc . . 
nm Ibr diqxnsuy servi~lh). 

Lkcp X'nv 'I-hmpp Section . . . o n e  at Ccnrrrl Hospital One at Centre1 Hmpiml, 
Awmol. Asonmi. 

Sup& of X'ny p h i  to collier - 8 IDlantn 
kr . 

R&abrlintmn-en-Conv.krcmf One Convaicrant Htmc 2 Homa 
H ~ K  for Cod miners. rr Bbuli. 

3 Homes I uch for Bihlr & West 
B m  l ~ r f o r ~  
~ lr i t trh colllliekh. 

15 e n q e s  (au d d y  25  C h t r e e  
-1 

One each for the two Mines 
Boerds of  Ht.Lth, 

roo Inrtitutcs 



ZU Hddrg Home and Cunpr for r 
Cdminert. 

p Sports SMium . 

32 fir&, Chilclrtn Gwncr & Play 
gmtmdr ('Opnc Lungs') 

Do.' 



35 Mu Phpia l  RfMencr Test . Scheme in la a i s t e n a .  

within the &erne. 

36 Yo@ 'TCSt . DO. New Schcmt. 

Scheme in exhtma-roo 500 Candidrcr 600 Cmdidater 
Cmdidacs. 

3) c'R.DtteIceDohfor fun\iturc h Scheme in existcnrr. Augmenting the &me 
c q o i p ~ .  for beo4t of coal min- 

ar' chlldren Pnd also 
non-recumng m t  to 
Sutc Governments for 
Primcrry S C ~ O O ~  build- 
I- @ Rs. 6000!- 
crch. 



Will covcr the wkcr and dependent childrcn of work- 
ers k I l d  in co'liery ncc dents or totally ~ n d  per- 
manently dtsabl~d thereby. 

4 Grrat to Blind Relief S d c r y  Rtccnrfy unctioned by Augmrnration will he 
(W Schaol u Bhuli). Govcrnmcnt cons'dtrcd on ttr b r i a  

nmuicy.  



Note on actual performance 
1. Expansion of two Central Hospitals Dhanbad and K a l k  to 300 

beds.--The work is already in progress and is expected to be com- 
pleted before the clcse o: 1965-66. 

2. Conversion of Regional Hospitals into Central Hospitals (125 
beds) .-(i) Regional Hospital. Phusru: The Regional Hospital Phusru 
Q at present 50 bedded. Owing to dearth of Land there further 
expansion has been kept in abeyance till a final decis.on in the matter 
of locating the Central Hospital Jerangdih is taken. 

(ii) Regional Hospital, Nai Sarai.-Upgrading of the Regional 
Hospital into a Central Hospital has been approved by the Govern- 
ment in principle and plans and estimates are at  present under pre- 
paration. 

(iii) Regional Hospital, Jamai-It was decided that in view of 
the deficit budget of the Pench Valley Coalfield the question cf u p  
grading the Regional Hospital Jamai to a Central Hospital m;ght be 
taken up in  the middle of 1965 by which time a decision might be 
taken on the raising of the rate of welfare cess. The proposal for 
enhancement of the cess has been deferred for the present and the 
position regarding the hospital remains the same. 

(iv) Central Hospital at  Manendragarh.-Possession of requisite 
land for construction of a 100 bedded Central Hospital and 50 bedded 
T.B. hospital has been arranged. Sanction has already been accorded 
for the construction of the Hospital. Necessary action to obtain tech- 
nical sanction from the C.P.W.D. authorities to the designs and draw- 
ings is being' taken by personal contact and on receipt thereof the 
work will be put to tender. I t  is likely that the necessary formali- 
ties will be completed by August 1965. 

3. Expansion of Regional Hospitals into 50 beds 
(i) Regional Hospital Tisra and (ii) Regional Hospital, Ch0ra.- 

Revised Esimates have been prepared which are now being s c m t i n b  
ed by the Chief Engineer 111 C.P.W.D. 

(iii) Regional Hospital Naisarai.-The construction work in con- 
nection with the raising the bed strength of the Regional Hospital 
Naisarai from 30 to 50 beds has been completed. 



( iv) Regional Hospital, Katrw.-Deputy Commissioner, Dhanbad 
bps been requeated to acquire land adjacent to the T.B. Clinic and 
the Regional Hospital, Katras. Acquisition of land is awaited. 

( v )  Regional Hospital 3amai.-The construction work connected 
with the expansion of the Hospital has been completed. 

(ui) Regional Hospital, Dhanpurl- (I8 to 30 beds) Government 
sanction for construction of additional staff quarters is awaited. 

(vii) Regional Hospital, Kurasra.- (18 bedded) The regional 
hospital has already been completed and the O.P.D. has also started 
functioning. The question of further expansion will be taken u p  
after it has worked for some time satisfactorily and thc necc-ssity 
for expansion is felt. 

4. Additional 10 Regional Hospitals- (i)  Regional Hospital Per- 
belia and ( i i )  Regional Hospital, Salanpur. 

Expenditure sanction to the estimates was accorded by Cmern- 
ment but due to increase in the cost of materials, revised estimates 
were prepared which are being scrutinised by the Chief Enginex, 
C.P.W.D., Calcutta. As for land for Regional Hospital, Salanpur 
possession has recently been made over, and in the case of the land 
for the Regional Hospital Parbelia, acquisition proceedings are in 
progress. 

(iii) Regional Hospital Samla-Pandaveshwar.-Publication of the 
Gazette notifications for acquisition of the land is awaited. 

(iv) Regional Hospital at Crimint and (v) Chinakuri.--As land 
for these hospitals were found to be coal bearing, alternative sites 
had to be selected. Srlection of alternate land is in progress and is 
expected to finalised soon. 

(vi) Regional Hospital Bhuk-The construction of the building 
has been completed. 

(uii) Regional Hospital Ramgundam and (uiii) Regional Hospi- 
tal Beghm.ara.-Construction of these hospital is in progress. 

(kc) Regional Hospital, Patiwrrdih.-Land acquisition procedings 
have been initiated. 

(x )  Regional Hospital Kaputia--%kt ion of suitable si tea ft 
bipg &rebed in consultatio~ with the Chief Inspecter of Miner. 



5. T.B. Clinicr: , 

Sanct:on has been accorded for three T.B. Clinics one each at 
Ramagundam, Jamai and Rurasia. Estimates in respect of the c b  
nics at Naisarai and Phusro are being Analised in consultation with 
the Coal Mines Welfare Commissioner and the C.P.W.D. 

6. Infectious Diseases Ward at Five Regional Hospituls: 

Sanction has already been accorded and construction is epected 
to be taken up shortly. 

7. P?ovision of 20 more Maternity Centres and 100 Family P&w 
dng Clinics: 

These will be taken up after the buildings of the Regional Hospi- 
tals are completed. 

8. Addilional 5 Allopsthic and 15 Ayurvedic Dispensaries: 

Allopathic dispensary at Bhara has been sanctioned and that for 
Bokaro coalfield is awaiting procurement of accommoda:ion. As re- 
gards Ayurvedic dispensaries 15 such dispensaries are functizning. 
Sanction has been accorded for opening 5 more dispensaries in vari- 
ous coalfields and these are being set up. 

9. Community Centres Boarding H m e  Health Promotion Centres 
Feeder Centres etc. 

Here again the di£ficul:y is in regard to getting accommodation 
from the colliery managements. As soon as the same is made avail- 
able the centres can be opened. The target could not be achieved 
owing to the poor response from the colllery companies who should 
come forward with offer of suitable accommodatin or land. 

10. Rehabilitation-cum-Ganvalescent Home: 

Out of the 2 such homes proposed for setting up during the Third 
Plan, one for Bihar and West Bengal, and the other for Madhya 
Pradesh, the proposal for setting up of the home for Madhya Pradesh 
has since been dropped. For the Home for Bihar and West Ben& 
land acquisition proceedings are in progress. 

11. Additional Miners lnrtituteo (Multipurpose Inrthte8) : 

Out of the 100 Imtitutea proposed to be started by the end of 
the Plan, 62 Adult Education Centres and 61 W.W. Centma are fun* 



tioning. Under the procedure for setting up a Multiputpose Institute 
formalities regarding acquisition of land, execution of ajpeement 
and construction of building etc. have to be gone through. These! 
take a long time and as such the target of 100 Multipurpose Institutes 
could not as yet be achieved. 

12. Film Projectors (Additional 5 )  : 

Action for obtaining one projector has been taken for Bokam 
Colliery. It is proposed to give grant-in-aid to Palana Colliery for 
one projector. Action for provision of more projectors is awaiting 
Anal recommendations of the Sub-committee appointed to go into 
the working of the Multipurpose Institutes. 

13. Three Cinema Units (MobiIe).--Sanction of 3 units has been 
accorded and procurement action is being taken. 

A scheme for payment of grant-in-aid to collieries for construction 
of sports stadium was introduced and proposals for giving grant-in- 
aid to 4 such colliery were taken up. In one case payment has also 
been made. w 

15. Provision of Open Lungs in C o l l i q  Areas: 

Out of the 100 open lungs proposed to be provided during the 
plan period 54 cases were taken up. Of these, sanctlon for grant-in- 
aid for 16 cases was accorded. More will be taken up as and when 
applications for these are received from colliery managements. 

16. Setting up Chidren's Park in Feeder Centres: 

Response from colliery managements to avail of the proposal for 
grant-in-aid from the Fund for this purpose has been poor and conse- 
quently there has been no progress. 

- 
17. Rehabilitation Centrer: 

Three Rehabilitation Centres were opened during the plan perlod 
but had subsequently to be closed as they did not prove to be popular. 

18. Training-cuni-P+oducti4M Centre.-Actfon has been initiated 
for setting up the centre at Bhuli. The question of according sano 
Uan is being examined in consultation with the MinisMes con- 



19. Water Supply Scheme In Di@mt  Coalfields: 
The Colliery Cos. have so far submitted 31 water supply s c h e m a  

Out of these 3 water supply schemes have been completed in all ra- 
pects and are functioning. Some of the gchemes are under execta- 
tion 

20. Sinking of Wells: 

So f a r  digging of 155 wells under subsidy schemes have been 
sanctioned in favour of various colliery owners in Raniganj, Mugma, 
Bokaro and Karanpura Coalfields. Out of these 39 wells have been 
completed. The remain*g wells are under execution. A sum of 
Rs. 1.18 lakhs representing subsidy has been paid to the different 
colliery owners. 

HOUSING ACCOUNT: 

The schemes as detailed below were under impkmentation dur- 
ing the Third Plan period. 

1. New Housirsg Scheme: 

(a) Against 1st lot of 30,000 houses.-21,433 houses have been 
completed and 7,688 houses are under construction as at  the end of 
March, 1965. 

(b) Against 2nd lot of 10,000 houses.-7,206 houses have been 
d o t e d  upto 31st March, 1965. 

2 Low Cost Housing Scheme: 

(a) Against 1st lot of 25,000 houses.-5,762 houses and 33 
barracb have been completed and 6,032 houses and 48 
barracks are under construction. 

(b) Against 2nd lot of 1,500 houses.-4,430 houses have been 
a110 tted to different coalfields. 

3. Build Your Own House Scheme.-Against an allotment of 35 
houses, one house has been completed and four are under construc- 
tion (as on 31st March, 1965). 

4 Cooperative Housing Scheme.-10 houses are under construc- 
tion as on 31st March, 1965. 

The actual income and expenditure of the Fund In the year 
1964-65 an& estimated Income and Expenditure for 19&@ are otaW 



below: - 

(In Inkhr) 
3'P9 4 . 3 8  
3.60 5.47 

It will be seen from above that the expenditure of the F'und has 
already exceeded the Income and the accumulations are being used 
UP- 



APPENDIX XTV 

MINISTRY OF LABOUR AND EMPLOYMENT 

(Ref. para 5.60 of Fteport) 

PROTECTIVE FOOT-WEAR AND UNIFORMS 

Point No. 1-List of collieries which are supplying shoes to miners in 
accordance with the National Ttibunal award and collieries which 
have not supplied shoes to miners to fat. 

Am.-Detailed information is not available with the Chief Inspec- 
tor of Mines, Dhanbad. He has stated that the break up figures col- 
liery-wise and year-wise regarding supplies of footwear will have to 
be collected. A circular in this connection has been issued by him on 
13th August 1965 to the mine managements for collecting the requisite 
information; this may take 3 to 4 months time, since the number of 
working coal mines is about 860. In the circumstances the required 
information is likely to be delayed and the same will be furnished as 
rad when it is received from the Chief Inspector of Mines, Dhanbad. 

Question No. 2-A detailed note indicating whether reptesentcrtions 
were received from the colliery owners to have freedom to 
purchase shoes from any firm of their choice provided the sptdc 
ficattolu laid down were satisfied. 

Ans. Regarding arrangements for purchase and supply of foot  
wear to coal miners, the Miners' Boots Committee which was set up 
by the Government in 1959 had inter alia recommended as follows:- 

"Under the Coal Award about 2:65 lakhs of workers are 
entitled to footwear on concessional tenns. Periodic re- 
placements are also necessary. The responsibility for both 
initial supply and subsequent replacements is necessarily 
of the employer and must remain with him. At the slrme 
time both workers and Government are vitally Ipterested 
in the arrangements for purchase and supply so that 
workem may feel satisfied that they ere being treated 



fairly by the employer and that they get good value for the 
substantial contributions they are called upon to make, 
As mentioned elsewhere, the worker's share of the cost 
will be of the order of Rs. 10 or Rs. 11 every 12 months, 
and it is obvious that he cannot be expected to make such, 
a large contribution unless he feels fully satisfied with 
the quality of the footwear supplied to him. The physical 
arrangements for the procurement and supply of footwear, 
including the issue of tenders, the selection of samples, 
the timely securing of supplies, the testing of quality, the 
recovery of the workers' contribution and the proper fitting 
of the worker entail a considerable measure of responsi- 
bility. It would be difficult to ensure workers' satisfaction 
unless they are actively associated with the steps taken 
for supply. The pooling of the demands of employers 
must necessarily lead to great economy and efficiency in 
supply. The Committee would, therefore, suggest that 
each employers' organisation should, in concurrence with 
its members, pool the requirements of all its members and 
take steps to place bulk orders on competitive terms. Lf 
an employer does not signify his assent to such a course 
or is not a member of any organisation, he will necessarily 
have to make separate arrangements for his colliery. But 
whether or not collective action is possible, it is necessary 
that in each case a joint purchase committee should be 
set up to take charge of all arrangements. The purchase 
committee should consist of the representatives of the 
employer or employers' organisation and of the workers 
inequal proportion together with a Government represen- 
tative." 

"In order to ensure that the purchases conform to the pres- 
cribed specifications, it would be useful to impose a con- 
dition, while placing orders for supply, that a cert~& 
percentage of the supplies will be subject to test at the 
expense of the manufacturer". 

3. In April, 1960, the Industrial Committee on Coal Mining which 
amsidered the question of effective implementation of the recorn- 
mendations of the Miners Boots Committee felt that the Joint 
Purchase Committee should lay down the general procedure and 
make arrangements to ensure that the boots were of the requisite 
quality and of reasonable price. Thus the responsibtlity for pro- 
aurement of footwear of requisite quality and at ~eaaonable prin 
came to be ot the Joint Purchase Committee. 
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3. In accordance with the above recommendations of the Miners' 
Boots Committee a Joint Purchase Advisory Committee, with the 
workers and employers as members, and an employer as Chairman 
was set up in 1960. A Joint Working Committee of the various 
Mining Associations on 3rd November, 1960 wrote to the following 
eleven firms to send samples as well as to quote prices for supply 
of footwear: - 

British Indian Corporation Ltd., Cooper Allen Branch, 
Kanpur. 
Army and Police Equipment Supply Co., Kanpur. 
Cnrzon Leather Works, Kanpur. 
M/s. A. K. Brothers, New Delhi. 
M/s. Ruby Industries, Fbnpur. 
Bimal Cottage hdustries, Kanpur. 
Rssta Industries, Kanpur. 
Civil and Military Equipment, Calcutta 
Victory Leather Works, Calcutta. 
Dayalbegh Shoe Manufacturing Cooperative Society Ltd., 
Agra. 
East Jarnuria Co. (P) Ltd., Calcutta. 

The last date for the submission of tenders was 30th November, 
1960. Of the above firms, only the first five submitted samples sup 
ported by test certifka tes. Their represents tives were interviewed 
by the Joint Purchase Advisory Committee on 30th January, 1961. 
Ruby Industries' quotations were the both for bulk supply 
as well as part supply. The Joint Purchase Advisory Committee 
accepted Ruby Industries' quotations only for part supply and 
inquired from other tenderers if they would be wilUng to supply 
footwear at the rates quoted by Ruby Industries. 

4. These negotiations involved delay. No shoes or boot were 
being suppIied in the meantime Workers' representatives got restive 

' and in a meeting in February, 1961 requested Government to 
nominate an official as Chairman of the Joint Purchase Advisory 
Committee. Employers also accepted this suggestion. I t  was in this 
context that the Committee was reconstituted by Government in 
March, 1981 with the Coal Mines Welfare Commissioner, Dhanbad, 
as Chairman 



5, This Committee acceptcd the Ruby Industries' quotations h? 
bulk supply because not only were they the lowest but also lower 
than the rates quoted by them for part supply. Calling freih tenders 
a t  this stage would have caused further delay in obtaining footwear 
for workers. Ruby Industries were on the approved list of suppliers 
of Directorate General of Supplies and Disposal and Directorate 
General of Ordnance Factories, and were wcll equipped to deliver 
the goods. In the circumstances Government saw no justification to 
interfere with the decision of the Joint Purchase Advisory Commit- 
tee, composed mostly of persons representing workers and employers. 

6. It may be seen from the above, arrangement for purchase of 
shoes for miners was made by the Tripartite Joint Purchase Advisory 
Committee. 

7. There is nothing on record to show that any request was re- 
ceived frcm any colliery asking for permission to purchase footwear 
of the prescribed specifications from any manufacturer other than 
Ruby Industries. 

Point No. 3-A Statement showing the: 
(i) number of pairs of shoes supplied to miners year-wise ftom 

1962 onwards; 

( i i )  how many collieries have supplied shoes to miners fw mon 
than one year; 

(iti) what was the yeamise demand of coniety owners fot 
shoes; 

Ans.-Same reply as given under paint No. 1 below the heading 'Tm 
tective Foot-wear and Uniforms". 

Point No. 4.-A detailed note cotlietyroiae showing: 
(i) Whether tenders were invited for the supply of shoes. 

(ii) How many t e n d m  were received whCh was the Istam 
tender. 

Am.--Same reply as given under point No. 2 below the heading ''Re 
tectjve Foot-wear and Uniforms". 

Point No. 5 . - T m  of reference of Mewhunt Committee. 

Am. The tripartite Committee on Miners' Boots was set up in July 
1963 with Shri Salirn M. Merchant as Chairman. A copy of thh 



Ministry's letter No. 921l316S-MI1 dated the 12th July, 1983 containing 
the composition and tenns of reference of the Committee is enclosed. 
(Annexure 11). The question of supply of uniforms to workers in 
mines other than coal has also been referred to the Merchant CW- 
mittee. A copy of the reference No. 26(716&LRI, dated gth July 
1965 is enclosed (Annexure 111). Regarding the supply of uniforms 
to coal miners, its reference to the tripartite committee b still under 
consideration. 

Point No. 6.-A &tailad statement s h i n g  rk 
(i) Collieriea who have tupplicd unifmmr to worken 
Ant. (a) Number of coUieriea who have aupplied one wt of uniform 

during 1963-64 *ti5 
(b) N u m k r  of collieries who have supplied two set of uniforms 

daring 1963-64 * Z I  

(ii) Collieries who have not supplied the uniforms: 
.No@.-Th%e Agurcs do not include information in respect of 9 9 7 3  

collieries in the State of Mlhuashtrn. 
('ii-) What was the type of uniform suggested: 
Am. (a) Two shim and two ahom 

(b) Grade of material-Drill 'B' Grade. 
(c) Weight per tquarc yPDd 5 . 8  rw. 
(d )  Thread: 

W ~ P  76 
Weft 4s 

(8) Weave 211 Twill 
V) Uniform can be of any colour axapting white. 
(g) Ceiling price of uniform wm fbd at Rs. 8.50 per set. 

APPROPRIATION ACCOUNTS (CIVIL), 1963-64 
Pages 98-99. Grant No. 73 Lobout and Employnent. 

Point No. 1.-When the audited statement of acounk reht fng to tht 
construction of houses under he subsidised housing schemes was 
received f+om the N.C.D.C. 

Ant.-The Coal Mines Welfare cummisdoner, Dhanbad, has not 
yet received the audited statement of accounts from the National Coal 
Development Corporation 

N. N. CHAZTEXJEE, 
Joint Secretary to the Gwernment of Indh. 

DdedNewDeUi,the .. .. . . . . . . . . . ,. 



ANNEXURE I 
SUBJ~:-Investment of nwney in the Hawing Account of the Fund 

of the Coal Mines Labour Welfare Fund in long term 
Government securities. 

During discussion of the Appropriation Accounts for the year 
1963-64 and Audit Report 1965 relating to the Ministry of Labour 
and Employment in the Public Accounts Committee on the 28th 
July, 1965 the following observations were made: 

"The accumulated balances under the Housing Account of the 
Cod Mines Labour Welfare Fund seem t o  be invested in 
Short-term Treasury Bills at  present. Obviously, except 
for the coming year's requirements, the bslance could be 
invested in long-term securities, etc. so that interest b 
earned". 

2. It  may be recalled in this connection that at the meeting of 
the Housing Board held on 28th January, 1964 the Board approved 
a proposal for investing a total amount of Rs. 5 crores out of 
Rs. 6,54,92,900, which then stood invested in 91 days Treasury Bills in 
1965 and 1966 paper loan carrying 3+ per cent. interest and the 
balance was to remain invested in 91 days' Treasury BAS. The 
recommendation of the Housing Board was also approved by the 
Government of India. The Reserve Bank of India at  Calcutta and 
Bombay was requested to invest the monies accordingly. It  was 
intimated by the Bank that the entire amount could not be invested 
in 1965-66 loans as the loans were not available in the market. It 
was, however, stated that the monies could be invested in 1970 loan 
A total sum of Rs. 31 lakhs could, however, be invested in 1966 
paper loan which was available. The investment in 1970 paper loan 
was not then thought feasible and hence the balance mmpy con- 
tinued to remain invested in 91 days' Treasury Bills. The above 
position was brought to the notice of the Housing Board a t  the meet- 
ing held on 21st August, 1964. 

3. The position of investment of Housing Account as it stood on 
Ist April, 1965 was as follows: - 

(a) 91 days' Treasury Bills . . Rs. 6,33,Q900 
(b) 1968 paper loan . . Rs. 31,00,000 



From the trend of expenditure on Housing programme on which 
the budget estimates have been prepared, it is estimated that a total 
sum approximately Rs. 4 crores will be required to be drawn from 
the accumulated balance from the years 1965-66 to 1968-70 at an 
average of Rs. 70 to 80 la& per year. A sum of Rs. 2.50 crores 
can therefore, be safely invested in I970 paper loan. The balance 
amount will continue to remain invested in 91 days' Treasury Bills. 
If 'on enquiry from the Reserve Bank it is found that earlier paper 
loans say for 1968, 1069 are available, a further sum of Rs. 2.50 crores 
will be invested in 1968, 1969 paper loan. 



L ~ T E R  No. 32113163-MI DATED 12m JULY 1965 ]PROM TH-E MIPJISTRY OF 
LABOUR & EMPLOYMENT TO SHRI SALIM M. MERCHANT A~ND OTIIERS. 

Sm:-Tripartite Committee to go into all aspects of supply of protec- 
tive footwear to workers employed in coal mines. 

I am directed to say that the Government hsve decided to set up 
a Tripartite Committee to go into all aspects of supply of proLective 
footwear to workers employed in con1 mines. The fdlqwing will be 
the composition and terms of reference of the Committee: 

Composition: 

Chairman 1 
Shri Salim M. Merchant, Presiding Omcer af the Central I n d ~  

trial Tribunal, Bombay. 

Members 

(a) Otficial Members: 

1. Chief Inspector of Mines, 
. 2. Chief Labour Commissioner, (Central). 

3. Coal Mines Welfare Commissioner. 

(b) Employers' Representatives 
Two members to be nominated by the Joint Warking Commit)cs 

of the Mining Organisations. 

One member to be nominated by the National Coal Development 
Corporation. I 

(c) Workers' Representatives 
Two members to be nominated by the Indian National Trade Union 

Congress. I 

One member to be nominated by the Hind Mazdoor Subha. 
Secretay 1 I 

Assistant Secretary, Coal Wage Board. 



1. To consider whether a statutory provision may be made pla- 
+ding that no worker employed underground in coal mines shall be 
perm'tted to go underground unless he wears protec'ive footwear of 
prescribed specifications, and if eo, what steps should be taken to 
ensure that the workers are supplied with footwear of the p r e s  
cribed quality and that they wear them while at work. 

2(a) To suggest that measures would be suitable for the fixation 
of fair prices from time to time for miners' footwear of the prescribed 
quality and in what manner the supply of fo3twear to miners should 
be financed. i \ 

Note:--The Committee will consider whether the footwear should 
be supplied at the cost of the management or if the cost should be 
shared between the management and the workers and i f  so, in what 
ratio? " i  

(b) To suggest the measures to be taken by the management and/ 
or workers for the proper maintenance and repair of footwear. 

3. To recommend such other measures as may be necexary fa 
the proper implementation of the recommendations of the Com- 
mittee. 

3. I am to request that the Joint Working Committee/National 
Coal Development Corporation/Indian National Trade Unim Con- 
gress/Hind Mazdoor Sabha may kindly intimate to this Ministry the 
name (s) and address (e;) of their no~Ilinee (s) on the Commi:tee by 
the 3lst July 1963, at the latest. 



COPY OF LE~TER NO. 26/7/65-LR-I DATED ~ T H  JULY 1965 FROM THE 
MINISTRY OF LABOUR & EMPLOYMENT TO SHIU S m  M. MERCHANT 
AND CnnmS. 

Sv&rm;c~:-Appaintmmt of a Committee to go into alt aspects of 
supply of uniform to wokers employed in mines (other 

thon coal). 
I am directed to say that the Government of India have decided 

to set up a Tripartite Commit.tee to go into all aspects of supply of 
uniform to workers employed in mines (other than coal). The fob  
Iowing will be the composition and terms of reference of the Com- 
mlttee: -- 

Composition 

Chairman. 

Shri Salim M. Merchant, Presiding Ofacer of the Central Govern- 
ment Industrial Tribunal, Bombay. 

(a) OfJkial Menibem 
Members 

1. Chief Inspector of Mines. 
2. Chief Labour Commissioner (Central). 
3. Coal Mines Welfare Canmissioner. 

(b) Employers Raptesentatitrca 
One member each to be nominated by 

(i) Indian Mining Association, Calcutta. 
(ii) Goa Mineral Ore Exporters Association, Coa, 
(iii) The National M i n m  Development Corporation Ltd., New 

Delhi. 

(c) Workers Rqnrstntcrllws 
Two members to be nominated by the Indian National Tra& 

Union Congress. 



One member to be nominated by the All Indian Trade Union 
Congress. 

Secretary 

Assistant Secretary Coal Wage Board. 

Terms of Reference 

1. To consider whether a statutory provision may be made pro- 
viding that no worker employed in mines (other than w l )  shall be 
permitted to go underground unless he  wears the uniform of pra- 
mibed specifications, and if so, what steps should be taken to ensure 
that the workers are supplied with uniform of the prescribed quality 
and that they wear them while at work. 

2 (a) To suggest what measures would be suitable for fixation 
of fair prices from time to time for miners' uniform of the prescribed 
quality and in what manner the supply of uniform should be finan- 
ced. 

Note:-The Committee will consider whether the uniform should 
be supplied at the cost of the management or if the cost should be 
shared between the management and the workers and if so, in  what 
ratio; 

(b) To suggest the measures to be taken by the management and/ 
or workers for the proper maintenance of uniform. 

3. To recommend such other measures as may be necessary for 
the proper implementation of the recommendations of the Com- 
mittee. 

4. 1 am to request that the Indian Mining Association, Calcutta/ 
Goa Minas  Ore Exporters Association, Goa/The National Mineral 
Development Corporation Ltd., New Delhi/Indian National Trade 
Union Congress/All India Trade Union Congress mav Wndiy inti- 
mate to this Ministry the naane(s) and address (4s) of thdr nomi- 
n e e ( ~ )  on the Cammittee by the 20th July, 1965, a t  the latest. 



APPENDIX XV 

Smmmary o/ main conclusionslrecommendations 

No. of Repon 
.-- 

concern~ t i  - - . - . - - - - - - - - - - - - - - - --w- - - 

I .6 The Committee are not satistied with the manner in which this 
Bxted lUlsirr contract was awarded to the highest tenden. From the evidence . 

given before the Committee, it appeared that the Ambassador had 
even to persuade the foreign contracting Arm through various sources 
to give a tender at the time of calling tenders. It appears that , 
the Mission had already made up their mind to award the work to $ 
the foreign Ann before the tenders were called for. Since there was 
a wide gap in the rates quoted by the lowest tenderer and the 
contractor to whom the work was awarded, the Committee feel that 
while accepting the tender, the Ambassador should have at least 
persuaded the tenderer to reduce the rate of tender to the extent 
possible, if not to the extent of the lowest tenderer. 

It 18 unfortunate that important items such as retaining wall, 
addition of terraces and certain excavations were omitted in €he 
original estimate. The Committee are unable to accept the plea that 
the preliminary estimates were made in haste and it was diilacult 
to know the repercussions and possibilities when particularly the 
retaining wall should have been an essential part of the building 
project in view of the location of the plot on a slope. Even the 
architect in his letter dated 2nd November, 1963 stated that he was 



given to understand that the fund available for the muzd 
Affain not be enough to include all the it- that were o r d i n ~ i n ~ e d  

in such a project and that a request was made to him to exclude 
as many items as possible from the contract which was to be put up 
for tender. The assessment of the Central P.W.D. a h  conffrms 
the view that these items which were essential, were omitted from 
the project to show a lower cost. From the facts adduced before the 
Committee, it is clear that the original estimates were shown &H- 
berately in the lower side to obtain the necessary sanctions. The 
Committee de recate this practice of obtaining satkction for a smaller 
amount initi af y by withholding essential factc and figures and corning 
up subsequently f o r  the sanction of a d d i t i d  amount on the lea 
that the origlnal estimate did not include some essential items. &he fW ' 
Committee suggest that the Ministry of External Maits  should issue 
necessary instructions to the Missions abroad to obtain the prior 
sanction of the Ministry on the basis of the correct estimate in future. 
Steps should also be taken by the Ministry to keep a close watch 
on the progress of expenditure so that estimates are not exceeded 
without due justification, and in cases where estimates are a e l y  
to be exceeded, sanction of the competent authority should be 
obtained prior to the undertaking of the additional work. 

The Committee regret to note that there was a serious omission 
in the supplementary agreement regarding the time limit for the 
completion of the construction of the building and the penalty to be 
levied in the event of default. The Committee hope that in future, 
agreements will be drafted in clear terms making provision for all the 
eventualities, which should avoid any loss to the public exchequer. 



I .19 E z t e d  M a i n  The Committee are unable to understand as to how in the absence 
of stock and issue reasters the Mission could en- the pm m- 
satlon of the imported material. They suggest that the Kbassg . 
should post all the transactions in stock registers to ensure that the 
imported material has been utilised properly and that unutilised 
material is returned to the Embassy. 

do The Committee are not satisfied with the way in which the 
building in question was hired. They are surprised how the 
Ambassador interpreted the Government's sanction in a general w~ 
and hired another building which was bigger than the one for whi 
sanction was e n .  I t  was highly irre 

.g 
f- that the second building 

was hired wit out the prior a pmval o the Ministry. The Ministry 
was informed of this when t.E e leese deed was already signed and 
the Ministry treated this as a fait accompli and therefore had to give 
sanction for this. g 

U 

do. From this case and other cases of irregularities set forth in the 
note furnished by the Ministry, the Committee have come to the 
conclusion that the Ministry's control over the activities of the Indian 
Missions abroad leaves much to be desired. The Committee trust 
that, in future, the Ministry will tighten up their financial contrd 
and such cases will not recur. The Committee also suggest that 
where there are frequent cases of 'acttng without auttraritf in 
financial matters, disciplinary action should be taken against h 
person concerned. 

do In regard to the expenditure to the extent of Rs. 35,307 from 
Government funds for additional furniture/furnishings etc. incurred 
by the Ambassador, Beirut without prior sanction of Government, 
it has been stated by the Ministry that the matter is under exami- 
nation. The Committee would like to be informed of the result. 



1 - 3 9  F*trrnal Affoin The Conlmittee are not convinced with the justification for renting 
such a big building which was apparently in excess of the require- 
ment of Indian Mission. In the absence of any record they are not 
sure whether an attempt, if any, was made by the head of the mission 
to get a smaller and less expensive accormnodation from the foreign 
Government. Under the circumstances, the Ministry would be well 
advised to consider the feasibility of h i n g  an appropriate ceiling 
for accommodation for Heads of the Missions abroad. While it may 
not be practicable to fix a uniform limit in terms of accommodatian 
and rent for heads of Missions in all the countries, yet some en& d limits in regard to size of accommodation, rent etc. can be lai down 
taking into consideration the importance of a country, its economic 
conditions, and the standard of living. 

do. The Committee are surprised to know that the Embassy was 
furnished with such costly furniture that it required continuous air- 
conditioning of the building to kee the Embassy furniture in ood R condition. It is very strange that t e air-conditionem were useck for 
longer hours not for the convenience of the people visiting the 
Embassy but for the sake of furniture. 

do. The Committee suggest that while fixing the limit for accom- 
modation, the Ministry should consider the feasibility of laying dam 
certain monetary limits for hiring of furniture in these buildings 
also. 

do. The Committee regret that in this case the hasty step taken by 
the Ambassador resulted in an infructuous expenditure of Rs. 10,687. 
When the Ambassador deputed the First Secretary to select the house, 



2.4 Health 

and when the latter made the selection and entered into a contract 
and paid an advance of Rs. 10,667 his judgment should have been 
relied upon, and the commitment honoured. alternatively, the 
Ambassador should have inspected the house, before the mntraet 
was finalised. Had either of these courses been adopted, the infruc- 
tuous expenditure of Rs. 10,667 could have been easily avoided. 

do, Further, this is another case in which a Head of the Mfnslon're& 
ed the building without prior approval of the Ministry of Extwnal 
Affairs. The Committee trust that the Ministry win take suitable 
measures to obviate the recurrence of such irregularities. 

do. The Committee regret to note that this irregular transaction has 
been allowed to remain unsettled for more than four years. The 
Committee feel that when the Ministry of External M a i l s  asked the 
Ambassador to refund the amount of Rs. 4,405 considered as in- )$ 
admissible the correct and more dignified course for the Ambassador 
would have been to refund the amount promptly, and then to make 
whatever representations he wanted to make to the Ministry. This 
would have set a good exam le for other junior officers to follow. 
The Committee desire that e case in question should be settled 
without further delay. 

8 
The Committee are surprised at the manner in which the Ministry 

of Health tried to dispute facts and figures quoted in the Audit 
Report at thts late stage. In this connection they would further 
draw the attention of the Ministry to their recommendation (cf. 
paras 9 and 15 of their 26th Report, 1963-64) that the Ministries/ 
Departments should bring the correct position to the notice of the 
Committee as soon as possible, at any rate before they consider the 



Audit Report, 80 as to enable them to arrive at proper conclusions 
without any waste of time. While the Committee appreciate that it 

to make local purchase to meet ur ent require- 
the view that greater efforts sho d be made to 

the standard government agencies such as 
D.G.S. & D. and the Medical Stores Depots, so as to get the advantage 
of cheaper rates due to bulk purchases. 

2 . 9  Health 
Sap ly to Technical 

b,,lopmmt 

do. 

From the fads  placed before them, the Committee are cons- 
trained to observe that no serious attempt had been made by the 
authorities (Ministry of Health and the D.G.S. & D.) to evolve a 
suitable procedure for  speedy procurement of supplies to Hospitals. 

0 

Another disquietin feature of the case is that either evidence given 
9% before the PA.C. (1 -64) was not wholly correct or the re resen- 

tatives of the Ministries, who appeared to tender evidence be t ore the 
present Committee were not fully aware of the facts. The Com- 
mittee would like to be informed of the correct position in this 
regard. They also desire to be apprised of the progress made in 
establishin roper cosrdination between the Health authorities and 
the DGS. %is . to ensure speedy procurement of supplies to hospitals. 
They would also like to know the progress of Analisatton of rate 
contracts with the suppliers as was deposed by the witnesses in 
cvrdcnrr. 

The Committee regret to note that there should have been even 
isolated instances of injections whose life had expired or which were 
found to be substandard having been used in a routine manner. They 
ers, however, glad to note that the lacuna of not recording the M e  



of medicines in the stock Register, which existed for a long time, 
has been plugged. They trust that strict care would be exercised in 
the use of such drugs and that medicines which are either sub- 
standard or whose life has expired will not be issued in a routine 
manner. 

do. The Committee regret to note that inadequacy of the hanc ia l  
power delegated to the Medical Superintendents for making local 
purchases of medicines was not rectified by the Ministry earlier with 
the result that an irregular procedure of splitting up the orders was 
adopted. They have now been informed that the powers of the 
Medical Superintendents have been suitably enhanced for incurring 
recurring and non-recurring items of expenditure. They hope that 
with the enhancement of the powers of the Medical Superintendents, 
such irregular procedure of splitting up the sanction will be strictly 
avoided. 

2.22 - Health The Committee are hardly convinced by the justification advanced 
---- 

8 
tor the purchase of sterilizers at much higher rates. If the Health lY lmd authorities intended to purchase the eqwpment only from e firm mfopmna which had a local a eney and could provide service facilities, they 
should have indicate bi this condition to the D.G.S. & D. at the outset, 
so that this could be included in the tender notice. If on the other 
hand, orders were to be placed on a A m  included in the appmwd 
list of the D.G.T.D., there was no need to call for tenders. It is also 
unfortunate that neither the Health authorities nor the D.G.S. & D. 
enquired from the other Arms if they could provide service facilities. 
Had it been done, there was a possibility of avoiding extra expen- 
dlture incurred on this purchase. 

* % Health --- - The Committee regret to observe that the Electrical and Executive 
Works & Houoiag Engineers were responsible for the delay in the installation of the 

equipment. They desire that the reasons for the delay on the part 



of the Engineers should be investigated by the Ministry of Works & 
Housing and suitable action taken to Ax responsibility. 

2 a8 Health The Committee can hardly appreciate the contention of the 
Ministry that due to the tight foreign exchange situation they were 
hesitant to demand foreign exchange worth about Rs. 500 only and 
postponed the installation of the equipment worth Rs. 25,000. They 
are also surprised to learn that the equipment was not even check* 
but allowed to remain in the crates for more than seven years. Had 
it been checked immediately on receipt the broken and missing parts 
could have been detected and the matter could have taken up with 
the suppliers and the shipping Company for replacement. 

do. From the cases reported in para 2.31 of Report and earlier para- X 
gra hs the Committee are constrained to observe that the Hospital O 
au $I orities had not been prompt in the installation of co;PtIy equip 
ment. It is also unfortunate that machines were not checked in time. 
They trust that the Ministry of Health will issue suitable instructions 
to avoid such cases in future. 

2-37 do. The Committee are surp15sed to note that there has been wide 
variation in dietary scales in the 3 hospitals viz. Irwin Hospital on 
the one side and Safdarjang and Willingdon Hospitals on the other. 
The daily diet of a patient in Irwin Eospital belades 90 gma d 
vegetable ghee whereas the other two Hospitals have prescribed 56 
gms. of desi-ghee. The diet of a child patient at Irwin Hospital 
was the same as that of an adult. There were also variations in the 
scales of atta, rice, vegetable, milk and sugar supplied to each patient 
at the Irwin Hospital as compared to that with other two hospitaEa 
The Committee regret to note that such an important matter as the 



disparity in diet scales in Government Hospitals remained unnoticed 
by the Health Authorities and action was initiated only after this 
was brought to their notice by Audit. They hope that the uniPormity 
will now be brought about in the dietary scales in all the 3 hospitals. 

do. The Committee cannot accept that satisfactory arrangements are 
possible anywhere these days for laundry a t  the rates given to these 
dhobies either on monthly basis or on contract basis. The Corn- 
m i ~ e e  feel that even if the Safdarjung and Irwin Hospitals were 
bigger than the Willingdon Hospital, there appeared to be no reason 
why the method of employing dhobies on monthly basis, which had 
proved successful in one Hospital could not be tried in the other 
two Hospitals. 

In the opinion of the Committee no serious attempt was made 
to improve the laundry arrangements in the Safdarjung and Irwin 
Hospitals with the result that the situation deteriorated to  such an 8 
extent that the arrangements became a source of danger to the " 
patients. In 8 ite of such unsatisfactory laundry arrangements then 
existing, the 8 ommittee regret to note that the machinery for the 
laundry plant received up to July, 1963 at the Safdajung Hospital 
was installed and started functioning only in January, 1965 resulting 
in an avoidable expenditure on the staff. They hope that the laundry 
arrangements in these Hospitals would be satisfactory with the setting 
up of mechanical laundries. 

do. Thc  Committee are surprised to note that even after procurement 
of supplies was suspended from the firm in August, 1962, purchases 
were still made during April 1963 to March 1964. They desire that 
circumstances under which purchases were made from the firm in 
question may be enquired into and responsibility fixed. The Com- 
mittee may also be informed of the result of enquiry proposed to 



be conducted b the Secretary into the cases of purchases mentioned 
in Appendix 4 I1 to the Audit Report. 

The Committee feel that the preparation of proforma accounts, Halth which wal recommended in ara. 38 of their 20th Report (Third Lok 
Sabha) may be started wit R, ut further delay. They may also be 
informed of the reeults of the proposed reorganisation of the Ministry 
and the D.G.H.S. and other action taken in this regard. 

H d t h  The Committee would reiterate their recommendation made in 
s ~ ~ ~ ~ & ~ ~ ~ ~  para. 39 of their 20th Report (Third Lok Sebha) suggesting that in 
Dtvelopman appropriate case D.G.S. & D. should enter into rate and runnin 

eontracts with the manufacturers for aupplies through their loea # 
agents. They would watch the results of the steps taken in thu 
regard. 

From the statement printed in para. 2-59 of Report the Committee 
note that more than !KJ per cent. of the dues to be recovered from 
semi-Government Organisations and Autonomous Bodies were still 
outstanding. If as stated by the Secretary, Ministry of Health, there 
were only rocedural dif£iculties the Committee desire that early 
stc s s h w l ~ b e  taken to streamline the procedure and effect recoveries P wh ch arc long over due. 

do. The ..omnittee feel that the non-inclusion of a warranty clause 
in the contract for supply of D.D.T. was a lapse. They trust that 
with the measures now adopted by the Health authorites such cqses 
of loss will not recur. The Committee are also surprise that the 
cause of deterioration of D.D.T. could not be found out. 



2.76 Health - - ----.-- _ _  
Works & Housing 

The Committee are not satisfied with the efforts stated to have 
been made by the Department to ensure proper upkee and main- 
tenance of vehicles by the State Governments. They & regret to 
observe that while a consolidated statement of spare parts required 
for the vehicles was prepared in June, 1964 an indent was placed on 
the D.G.S. & D. only in March, 1965. Even though the proper upkeep 
of vehicles was the responsibility of the State Governments, the 
Committee feel that the break-down of a large number of vehicles 
must have affected the efecacy of the Programme. Further 50 per 
cent. of the extra expenditure on operational cost incurred over and 
above the expenditure incurred in 1957-58 is to be borne by the Central 
Government and as such the Deptt. should have ensured proper 
upkeep of vehicles. The Committee tntst that the Deptt. will take 
suitable steps to improve the position. 

The Committee are not happy at the manner in which the work 
of construction to accommodate the disinfector was handled both 
by the Development Commissioner, Kandla Port and the C.P.W.D. w 
The dela at different stages had resulted in the costly equipment not 
being uti 6 'sed for the last six years. The Committee are not convinced 
that this delay was not avoidable. The Committee trust that the 
Ministry of Health were examining the feasibility of undertaking the 
work departmentally without further loss of time or get it done at 
an early date through C.P.W.D. 

In the opinion of the Committee the commencement of construc- 
tion work without ensurin the rovision of water and electricity 
disclosed lack of forethou t an planning. The fact that the build- 
ings remained unbecupf for two years after completion indicatce 
lack of coordination between the Health Authorities and the Civic 
bodies. Further the explanation given to Audit that there had been 
no loss to Government as the buildings had been utilised for runnin 
the Children's Home can hardly justify the initial lapses on the p d 



of the administration. The Committee trust that suitable steps will 
be taken to avoid such cases of defective planning and that canstruc- 
tion work involving large amounts will be undertaken only atter 
proper investigation and ensuring the provision of ancillary aervices 
in iime. 

Health The Committee desire that the circumstances under which the 
quarters were allotted to the staff free of rent may be investigated 
and a report sent to them. 

J o The Committee feel that there was no valid reason for taking more 
than five years to decide the future legal status of the Demographic 
Training and Research Centre. The Committee feel that this position 
should be regularised forthwith. 

do. The Committee cannot but conclude that the work of assessment, 
and recovery of damages was not properly pursued and the surveys 
made from time to time were defective and incomplete. It is unfortu- 
nate that large amounts were lost to the Delhi Development Authority 
on account of delay in setting up the machine for assessment of P and later in appointment of suitable o cers to do the work 
The damac mmittee hope that the Department will smpulously avofd 
delay in such cases as this makes recoveries difacult with the passage 
of time. 

Ju. In the absence of facts and figures to support this contention the 
Committee can hardly accept the plea that the rate of recovery had 
improved consequent on the decision to reduce the rate of damages 
in respect of post-1950 squatters. They would further reiterate their 
observation made in para 56 of 35th Report (1964-65) that 
of a concession tc so many people merely on the plea that work '-%! 



increased in ~e t t l i  their cases, can hardly be justi8d The Cam- 
mittee would a h  % to know whether specific approval of hsa 
ment was taken in reducing the rate of damages in respect of post-1950 
Squatters, especially as some of Nazul lands are being managed by 
DDA on behalf of Government. 

CJC I. The Committee are not satisfied with the overall progress of assess- 
ment and recov of damages from unauthorised occupants They 
desire that suitab 7 e steps should be taken to dreamline the proce- 
dure, and the assessment machinery should be geared to expedite 
the whole work. At the same time, the Committee recommend that 
effective steps stould be taken to prevent any fresh encmchments 
by creating necessary machinery such as vigilance squads etc. 

L!O. While the Committee appreciate the complicated and difficult pro- 
cess involved in the land rights and management, they feel that in 
this case there was a clear failure on the part of the administration 
to take timely action before the unauthorised occupants were evicted 
fram the site by the Delhi Municipal Corporation to whom the land 
was tranafei-red. The Committee would like to be informed of the 
progress made in the recovery of the outstanding dues. 

d o  The Committee regret to note such instances of neglect of 
duty on the part of the Damage Section of the D.D.A. They desire 
that the disciplinary aspect of the case should be pursued and suitable 
action taken against the delinquent ofEcials for loss d Ale and also 
for variow delays. They also desire that the entire system should be 
reviewed with a view to eliminate such serious flaws which contri- 
bute to delays. 

do. The Committee regret to observe that the Administration had 
given concessional treatment to the firm as is evident from the 
instances given in the para 2.105 of the Report. 



From the chronology of events the Committee cannot but con- 
clude that the Authority had been ununderstandably lenient in dealing 
with the unauthorised occupant of their land. There was reluctance 
and inordinate delay in applying whatever remedies, legal or Admi- 
nistrative, were available with the Authority. In spite of the leniency 
shown, the Arm did not vacate the land and forced Government to 
go to a Court cf law. The Committee desire that the circumstances of 
this case should be thoroughly inquired into with a view to &dyt 
responsibility and a further report submitted to them. 

H d t h  The Committee are now surprised at the stand taken by tbe 
Authority that as the development w o r b  were got executed tbroujgh 
the C.P.W.D. the Authority was not directly responsible for the delay 
in develo~ment as Der tareets laid down bv Government. Since 
developm;?nt of landhas be& entrusted by Gvernment to the D.D,A., 
the Committee reiterate their earlier recommendation that the 
DrD.k should have its own engineerin organisation for this work. 
If, however, there are any practical di d culties in im?lementing this 
suggestion, the Committee would suggest that the administrative 
control of the personnel of C.P.W.D. doing this work at present should 
be transferred to the D.DA 

do. The Committee trust that the D.D.A will take suitable measures 
to establish better coordination with local bodies for providing esserr- 
tial services and e w e  expeditious development and disposal of l a d  
entrusted to thena 

do. In this case the Committee regret to observe that the purpose of 
nrumfne the land on payment of compensation was not achieved, 
instead it was allowed to be under unauthorised OcCupBtion. Tbe 



Committee hope that the land would be utilised for the purpose for 
which it was resumed without further 1- of time. 

do. The Committee trust that while reviewing the whole procedure of 
collecting of rents etc., the Authority will consider the observationsf 
suggestions of Audit mentioned in this Report (para 2.119) with 8 
view to introducing suitable changes in the revised Rules. As regards 
the system of collection of rent through lambardam the Commitbe 
feel that in view of the position stated in the subsequent para the 
views held by the Chairman. D.D.A. that there was no diaaculty in 
the system of coll&on are hardly acceptable. 

do. The Comnnttee regret to note that the lambarciaxi accounts w e n  
allowed to be in such a confused state after 1947-48 and remedial 
action to reconstruct the accounts was taken after a period of 15 
years. Thev are cf the opinion that it is hi& time that the Authority 
reviewed the whole system of recovering rent through lambardam. 
They desire that the proposed review may be expedited and in the 
meanwhile suit3ble measures should be taken to plug the loophole6 
in the extant procedure. 

do. Agreeing in principle with the view expressed by the Secretary 
the Committee suggest that the charges being levied from the inden- 
tors of stores should be fixed on a realistic basis, so that the Organi- 
sation may function on a "no profit no loss basis." 

a.1)6 ---- - Haalrh Earlier in this Report the Committee have discussed the matkr  of 
Su ,,, m d - ~ k h i c r l  local purchases made by the Hospitals in Delhi, and the c.G.H.S. and 

PBevclopmmt have impressed on the need for evolving a suitable rocedure regard- P ing purchase?r to ensure closer liaison between the ndentors and the 
Supply Organhatian as well as to reduce to the minimum all avoidable 
extra expenditure on local purchases. They trust that the matter 





Home AtFPls From the facts placed before the Committee, they are constrained 
to observe that the scheme of large scale requisition, devclopnlent 
and disposal of land in Delhi has far from achieved the objectives 
envisaged. One of the main recommendations of the Pandit Com- 
mittee was to market every year a minimum of 5,000 plots, but what 
has been done during the period 1961-62 to 1964-65 is to carve out only 
4,759 plots and out of these dispose of only 2,183 plots. The target for 
the development of land was 7,200 acres during the period 196142 to 
1964-65. As against this, only 2,276-94 acres have been developed by 
the Delhi Development Authority, Delhi Municipal Corporation, 
Cooperative Societies and Gwernment Departments during t b  
pwiod. The Committee regret to note that the progress of develop- 
ment of land is very slow and is much below the targets. They, 
therefore, suggest that the Government should immediately under- 
take review of the whole scheme so that the targets Axed for the 
development of the land are achieved and the developed plots are 
made available to the public early. 

While noting the claim of the Ministry that large scale acquisition 
of land and other measures taken by the Government have to some 
extent curbed speculation in land, the Committee do not feel that 
Delhi Development Authority has achieved the objective of bringing 
down the land values. When the plots are sold by public auctiou to 
the highest bidder, it is not understood how the land prices could be 
checked. Further even the Cooperative Societies sell the land to its 
members at unmntrolled prices. The fact that the rofit goes back 
to the members is not conducive to the scheme and t%e broad &j= 
tivea to reduce the land prices. Besides, the membership of the 
society is also not constant and it is changing. In this connection. the 
Committee feel that if 5,000 developed plots were offered annually, 
as envisaged by Pandit Committee then and then only it would have 
made impact on land values in Delhi. As the adequate number of 
plots were not made available for sale to the public, the broad 

do. 



objective of bringing down land values haa not been achieved ao 
far. The Committee therefore feel that a thorough review of the 
scheme b necessary so that apart from curbing speculation, ,the 
scheme also succeeds in bringing down land values in Delhi to 
reasonable extent. 

3.17 ~m~ ~ f f a j ~  From a note furnished to the Committee at their instance, they 
note that the Cooperative Societies have been allotted an area of 
1,!287+96 acres upto 31st March lM5. The Societies have, however, 
developed an area of 71-94 acres only. The Committee feel that the 
progress of development of land by Cooperative Societies is very 
slow. They suggest that the rding development of land 
by Coo rative Societies period should be strictly 
e n f o r c x  A periodical be made and any defects 
noticed therein should be remedied. The Government should ako, 
wherever possiblc, try to help the Cooperative Societies in imp& 
menting the development of the plots quickly. Suitable action s h o d  
also be taken against a Society which defaults in development of fhe 
land allotted wlthout proper justification. 

The Committee are unhappy to note that due to slow pace of 
Development and disposal of land. the fund intended to help people 
of low income group has not developed and no separate account has 
been maintained. Since the amount is charged for a specific pur- 
pose, the Committee suggest that immediate stieps should be taken 
to maintain separate accounts, and the amount utilised for the pur- 
pose intended. The amount which has already been charged should 
also be credited to this account. 

The Committee suggest that an assessment should be made of the 
capacity of the various agencies to carry out the devdapment of 



do. 

do. 

do. 

land M o r e  the land is entrusted to them. Steps should also be taken 
to watch the progress of development and disposal of land to ensure 
that the scheme is implemented expeditiously. 

In view of large profits made. the Committee feel that some more 
relief can be given in the case ~f those persons whose lands have 
been acquired and who have been allotted residential plots, as  it is 
primarily through the acquisition of land of t h p e  people that these 
profits have been made. The Committee suggest that these people 
may be given plots at  concessional rates and this should be kept in 
view while fixing the "predetermined price". Further, wherever 
possible, they should be given a choice in selection of plots for their 
residential use. 

The Committee suggest that steps should be taken to reduce the 
time lag between the period of acquisition and development. Nor- 
mally this period of development should not exceed two years from 
the time the land is taken in hand for that purpose. Since develop 
ment should include provision of all services viz., water supply 
severage, and electricity and roads etc. Cases where the period of 
development exceeds two years, should be reported by the D. D. A. 
to the Ministry with necessary explanation. 

The Committee hope that proper supervision will be exercised to 
avoid such irregularities as mentioned in para 3.30 of Report, in future 
in regard to accounts. 

The Committee have not found adequate justification for modill- 
cation of the terms of engagement of the Counsel within a short 
period of the appointment. The Government were very well aware 
of the possible repercussions of the large scale acquisition of the  
land and therefore the argument that the condition in 1961-62 was 

-- -- ------ ---- - _-_I__ I__ - -^__---.I_ 



extraordinary and unprecedented is hardly convincing. The Com- 
mittee alp not convinced that increase in the quantum of work was 
an adequate ground for the lawyer to give notice. The Government 
should not have entertained it in any case. Further the Committee 
cannot appreciate the plea that by modifying the terms of contract 
the Administration had actually benefited. It had been urged that 
when the Counsel gave notice for being relieved, the other alternative 
was to dispense with the service of the Counsel and engage a new 
one from the panel but this would have cost the Administration 
much more. % Committee feel that this argument is untenable as 
it is based on hypothesis. 

61 3 .W Home Affai re 

do. 

63 3 - 5 1  Home Mitin 
frrr 

The Committee are of the opinion that when the terms of engage- 
ment were modified, the Administration should have considered it 
as a fresh appointment and made the appointment in consultation 
with the U. P. S. C. The Committee hope that normal procedure 
laid down in regard to appointment will be followed in future. 

The Committee regret to note that no proper stores accounts of 
tools and plant were maintained in Central Jail. Delhi and attempb 
were made only after the audit objection. No action seems to have 
been taken against any of£lcer for this lapse. The Committee hope 
that suitable measures will be taken by the Administration to put 
the accounts In a proper order. 

The Committee regret to note that a number of cases of erroneous 
payments were made on the basis of false identification. They s u p  
gest that the feasibility of making the identifier liable to make gdad 
the lass in the went of identification being found income&, may be 



64 3-57 Home AffairP 

do. 

examined in consultation with the Ministry of Law. The Committee 
also s u g s s t  that early steps should be taken against the persons who 
had given false identification. 

The Committee consider the unsatisfactory maintenance of a o  
counts in the Malkhana yet another case where proper supervision 
has not been exercised by the officers concerned. The Committee 
view with concern the action of the successive Deputy Commission- 
ers who did not take necessary steps to enforce the rules and only 
tried to postpone the work. The Committee hope that such instances 
will be strictly avoided in future. 

In this report the Committee have dealt with sevceral cases which 
disclose a verv unsatisfactorv state of accounts in the Delhi Ad- 
ministration "The para meniioned above indicates the unsatisfactory W state of accounts of the Malkhana. In another mra the Committee - 
have found that no proper store accounts of t6e tools and plants 
were being maintained in the Central Jail, Delhi. Yet in another 
case erroneous payments of compensation have been made. Even 
lambardari accounts in the D. D, A. have been in arrears for quite 
some time and this has also resulted in non-recovery of rent from 
some lambardars. During evidence, the Chief Commissioner, DeIhi 
accepted that the accounts of the Delhi Administration were un- 
satisfactory and required to be set right. The Committee feel that 
the unsatisfactory condition of accounts has already ass- 
serious proportions. They, therefore. suggest that the Ministry & 
Home Affairs should appoint immediately a special officer, well 
versed in accounts, if necessary, by getting an otlBcer on loan f r ~ m  
the Comptroller C Auditor General of India. He should look into the 
state of accounts of the Delhi Administration as a whole and sug- 
gest waya and meam of setting them right. 



66 3.65 Home Affairs The Committee are unable to appreciate the plea that due certain difaculties accounts could not be maintained in respect 1 
certain grants. It is not understood as to how in the absence of 
separate accounts, the Corporation is in a position to furn~sh utilisa- 
tion certificates. The Committee were however, assured during &- 
dence that efforts were being made to introduce financial checks and 
to see that the accounts were properly worked out on the basis oi 
actual non-plan and plan expenditure, the progress and the growth 
of the scheme and the ceiling of expenditure given by the Planning 
Commission. The Committee would like to be informed of the out 
come of these dor t s .  

67 4.4 Information & Broad- The Committee feel perturbed to note the findings of the Controller 
costing of Films Division. 

It Is significant that all the key persons who have been found 
responsible for the irregularities etc. left the Society towards the end 
of 1962 or beginning of 1963, by which time they must have 'been 
aware of the Audit objections which were later on incorporated in 
Audit Report (Civil), 1963. The Committee would also like to 
point out that the findings of the Controller of Films Division that 
the General Secretary left the Society in June. 1982 is not correct, as 
in para 5.3 of the same Report it has been clearly statcd that his resig- 
nation was to take effect 180 days after 13th June, 1962 when the 
leave granted to him expired, i.e. in December, 1962. When all this 
is borne in mind the delay in appointing the Enquiry Committee by 
10 months and the pant of 8 months leave to the main delinquent 
before accepting his resignation assumes great importance as by 
aese actions, the authorities have allowed the guilty Q escape 
punishment. 



According to the Andings of the Enquiry Report a 1- of 
Rs. 1,02,068.11 and 1,000 dollars was caused to the Society by the 
General Secretary and Rs. 61,117.25 by the Director-in-Charge. The 
Committee suggest that the possibility of recovering these large surrzs 
from the persons concerned by legal action or otherwise may be 
examined. 

While noting the increasing trend of the figures of revenue of the 
Society from sources other than Central Covenuneat and the fig- 
of production of films, the Committee feel that serious and sustained 
darts are necessary to make the Society function more effectively. 
The Committee hope that the Ministry of Information & Broadcasting 
would keep a careful watch over the working of the Smiety especiauy 
in view of the fsct that its past performance had left much to be 
desired. 

Since the amounts of grants given by the Government to the 
Society are quite heavy and further the Society also acquires certain 
assets out of these grants, the Committee feel that the Society should 
prepare annually an income and expenditure account and balance 
sheet. The Committee understand that both receipt and payment 
account and income and expenditure account are maintained in some 
of the other institutions like the Indian Institutes of Technology. 
They, therefore, fee l  that the existence of two sets of accounts shouId 
not by itself be a cause for confusion. They, however, suggest that 
the Ministry should discuss and work out the details in this connec- 
tion in consultation with Audit so as to remove any doubt and 
ambiguity. 

7 1 4.21 4% The Committee desire that the question of charging depreciation 
should be reconsidered in consultation with Finance and Audit ia 
view of the fact that the annual expenditure of the Society is met 
mainly from Government grants. 

'72 4-23 Q. The Committee are not sure whether the Chanda Committee 
would specifically undertake evaluation of the working of the Child- 

do. 

do. 
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73 4.37 tbhDdm red8 Film Socit?Q. In case they are unable to cover this point, t& 

Committee suggest that the Ministry should undertake a &tailed BrordQIltiae 
~ d u a t i o n  of its working, both quantitatively and qualit,&ively. 

The Committee are surprised to note that the Mhhtry have no 
information as regards children's films shawn in the rural areas and 
these will have to be collected irom the States. It has also been 
stated by the Ministry that "it is not poss~ble to state categorically 
that such films are being shown in the Community Development 
Blocks." The Committee feel that without such information the 
Ministry of Information & Broadcasting would never know if the films 
produced by the Children's Film Society are serving the purpose 
aimed at by the Society or not. H 

The Committee regret to note that even though the Children's . 
Film Society has been in existence for over a decade and that the 
Government has spent approximately Rs. 65 lakhs on this Society 
during the above period, the results achieved are far from satisfac- 
tory. The whole project of the Society appears to the Committee, 
to be badly planned and inefficiently executed. The Public Accounts 
Committee (1983-64) in paras 48-53 of their 20th Report have already 
dealt with serious irregularities pointed by Audit in the Audit 
Report (Civil), 1963. As a result of the recommendation of the 
Committee, Shri Limaye was appointed to hold an enquiry far 
fking responsibility for financial irregularities in the Children's 
Film Society for a number of years and to ascertain the amount d 
loss suffered by the Society. Shri Limaye's report, which was sub- 
mitted in July, 1965 is very revealing and shows how the entire 
working of the Society was mis-managed. The Committee suggest. 
that immediate action should be taken on that report. 





78 4 w 4 - 4  l n f o n ~ i o ~  and Brad- From the Enquiry Commtttee'e Report relating to the missing 
casting articles valued at Rs. 19,016.gBp., it is observed that apart from small 

articles, missing articles include cameras, watches, gramophonsr, 
sarees, almirahs. typewriters, shawls, dunlopillo mattress, Divans, 
book cases, steel cupboards. tea sets, etc. etc. Moreover 6501, of the 
English books and 457% of Hindi books are also missing. The Can- 
mittee feel that such a large list of missing articles gives only an in- 
dication to the fact that there was a large scale attempt to &fraud 
the Society. Further the  only gold medal whlch the society won in 
an international award is also missing. The Committee take a serious 
view of this and suggest the Government should institute criminal 
proceedings against persons who have been held responsible hy tbe 
Enquiry Committee. The Committee also feel that this case s h m  
that the supervimon of the Ministry of Information & Broadcasting on 
this society was very lax. The Committee desire that in addition to 

L 
Axing of responsibility on the persons responsible fc~r thefts of the 
missing articles, responsibility for laxity in supervision by officers of 
tbe Information & Broadcasting Ministry may also be fixed. 

do. It is indeed surprising that articles of such importance as a Cold 
Medal which were not too many won at an International Film Festi- 
val should be missing and it never came to notice of the Government 
till Audit brought it out in their Report. This is yet another eloqu- 
ent testimony of the manner in which control was being .exercised 
over the Children's Film Society whose main source of sustenance is 
Government grants. The Committee desire that responsibility for 
the loss of gold medal should also be Axed. 



do. 

do. 

do. 

The Committee regret to note that the Ministry of Information & 
Broadcasting unnecessarily took upon themselves the responsibility 
of making payments for customs duty when it  was clearly the res- 
ponsibility of the foreign film producer as per the agreement. Fur- 
ther even the 'Note and Pass system' of getting goods cleared which 
applied to Government goods alone, was resorted to in this case. The 
Committee feel that the Ministry did not take adequate step to safe- 
guard their financial interest in this case. 

The Committee do not feel happy over the manner in which t h i ~  
whole case had been dealt with as a result of which an expenditure 
amounting to Rs. 1.13,593 became infructuous. In the opinion of the 
Committee there was failure in not getting the formal agreement 
signed by the foreign film producer, before ordering the grant of 
various facilities to him. The second failure was with regard to 
safeguarding of financial interests of Government. The omission to 
fix a time-limit for the production of the Alms and the desire to b 
in the time element in a forwarding letter (which was never issued 
cannot also be justified. 

"g 

The Committee also do not appreciate the reasons advanced for 
the clearance of the raw films for which custom duty was payable 
by the Director, under the Note-Pass system, which is applicable to 
Government Departments only. The abnormal procedure followed in 
this case in getting the goods cleared by the Films Division, which 
i s  not justifiable, resulted ultimately in the failure to recover the 
sum of Rs. 20,584 from the foreign film producer. 



M 4-63 do. 

do. 

- do. 

Lastly in the failure of Government to get hold of 149 reels of 
films which were shot by the Assistant to the Producer, in spite of 
the fact that one of the Directors of the Films Division was attached 
to the Producer all the time, is another testimony to the negligence 
with which the whole case has been dealt with. 

The Committee hope that in future while giving contracts to 
foreigners in similar cases, Government will take precautions to 
ensure that their financial interests are adequately safeguarded. 

The continued heavy closing balance of the Mica Mines Labour 
Welfare Fund year after year indicata that the Fund has not 
adequately discharged the various functions assigned to it by the 
Mica Mines Labour Welfare Fund Act, 1946. The Committee feel 
that if the funds collected by t he  levy of duty with the object & 
Anancing welfare schemes for the mica miners largely remain un- 
ut~lised, the continuance of the duty will be looked upon as an un- 
necessary burden. They, therefore, suggest that the Ministry should 
address themselves more earnestly to utilise the funds increasingly 
for the purpoee intended. 

The Committee also suggest that a thorough review of the working 
of the Fund and also of the various amenities so far provicled should 
be undertaken immediately and plans drawn up for the improvement 
of the various amenities already provided and also for the provision 
of additional amenities to the labour class. 

From the table set forth in para. 5.7 of Report the Committee 
observe that the administraffve expenditure is not uniformly related 



do. 

do. 

to welfare measures in the three regions; the pemtage being h i m  
in Rajasthan. The Committee suggest that the position may be 
reviewed and suitable steps ?.aka to achieve economy in regard to 
the administrative expenditure particularly in Bihar and Rajasthan 
regions. 

The Committee And that out of 23,000 workers only 18,800 are at 
present covered by the Water Sup ly Scheme. They suggest that a Bi survey should be conducted imme ately and suitable steps taken to 
provide water supply facilities where they do not exist at  present 
and improve the provision where it is unsatisfactory. 

One of the main objectives of the Fund is the improvement of 
standards of living including housing. The Committee are sorry to 
note that no such pro ess has been made in the direction of providing T suitable housing for t e workers. Pro ess made in Bihar under the B "Departmental Colonies", "Low Cost ouses" and "Build you .  own 
House" Scheme is not encouraging. The Committee are surprised to 2 
note that even the site has not been selected for this purpose in 
Rajasthan. They regret to note that on the whole efforts of the 
Organisation for providing minimum housing facilities to mica miners 
have not met with the deslred response. They hope that suitable steps 
will be taken expeditiously to provide the Housing facilities of the 
prescribed standard to the workera 

From the facts laced before them and also from the note fur- 
a d  by the M & try, the Committee find that some educational 
facilities have been provided to the children of mica miners by 
opening schools, granting scholarships and supply of books free of &. The Committee, however, have not been able to appreciata 
why an amount of Rs. 50,000 was only spent on education in 
Rsjasthan ar againat the sanctioned amount of Re. 83,000 during the 



1903-64. This only shows that targets fixed in respect of duuk- 
hcilitiea for mica miners for the p a r  1963-64 have not been 

WCPcd. B ~ ~ a n t  progress hen also not been made in the field 
of adult education. The Commitke f e d  that not only the number 
of adult education centres should be increased but also the scope of 
education at these centrer should be made more broad based. Steps 
.Iso should be taken to ftnd out whether the scholarships granted are 
adequate to meet the needs of children of the workers and if necerc 
sary the number of scholarships should be increased and they 
should be granted to all the eligible children. The Committee sug- 
gest that the working of the Advisory Committees should be examin- 
ed with a view to making them more effective. 

Labour and Employ- The Committee are surprised to note that no attempt has beam 
ment made in regard to the provision of transport to the workers in Mica 

Mines. One of the objectives of the Fund is the provision of trruu- 
port to and from the place of work. The Committee suggest that a 
fresh survey should be conducted to find out the needs of the workl 
ers in regard to transport in the three regions, and suitable steps 
should be taken in that direction. 

do, The Committee note that there has been overall progressive in- 
crease in per capita expenditure on welfare activities of mica mined 
from the year 1949-50 to 1963-64. They, howwer, find that variation 
in per capita expenditure in case of Andhra Pradesh and Rajasthan 
on one side and Bihar on the other is very wide. The Committee 
suggest that an attempt should be made to increase welfare facilitim 
for mica miners in Andhra Pradeah and Rajasthan ao that the saaab 
are brought more or less on par with Bihar. The Committee, a h  



find that there has been a steep increase in per capita expenditure 
on welfare of mica miners from R8. 131.5 in 1962-63 to Rs. 208.8 
in 1963-64 in Bihar whereas there has been a fall from Rs. 85.1 to 
Fb. 81.6 in case of Andhra Pradesh from Ra 89.3 to Rs. 78'00 in case 
of Rajasthan over the same period. These anomalous fluctuations 
need careful examinations. 

The Committee feel concerned to observe from the above note 
that there was lack of coordination and abnormal delays which 
resulted in the X-ray equipment purchased in 1962 not being ins- 
talled and put into use till January, 1965. The Committee cannot 
understand why the CPWD which was asked to provide the electric 
connection on 29th April, 1962 took more than 18 months to provide 
the same. They feel that the work could have been expedited by 
better planning and coordination with the CPWD and the State 
Electricity Department. They trust that such lapses will be avoided 
in future. 3 

do. The Committee are of the opinion that this case (construction af 
Hospital Building) indicates lack of proper planning. They desire 
that efforts should be made to complete the remaining items with- 
out any further delay. 

do. The Committee rejpet to note that the medical units which are 
an essential part of the amenities provided to the workers are not 
functioning properly. They hope that efforts will be made by the 
Department for the proper functioning of the medical units by giv- 
ing proper incentives to the doctors to work in these remote regions. 

96 5.47 Q. The Committee feel that the difficulty in regard to construction 
of buildings etc., which has been stated to be one of the reasons for 
the shortfall in the expenditure under all the heads are not of such 
a nature as could not be overcome. They are of the opinion that 



those difficulties are already known when the schemes are prepared 
and funds are allocated for that purpose. They therefore cannot 
appreciate this reason as the cause for shortfall. The Committee 
cannot undenitand why the Ministry had to go slow when the 
balance in the fund was over Rs. 10 crores. This overcautious atti- 
tude on the part of the Government have not been helpful in achiev- 
ing the main objectives of the fund. 

The Committee in this connection invite attention to the earlier 
observation contained in para 13 of their 20th Report (Second k k  
Sabha) and again point out that the fund has not adequately dis- 
charged the various functions assigned to it by the Coal Mines Labour 
Welfare Fund Act, 1947 and has not adequately tackled the housing b 
and other welfare problems for which it has been set up. The faeili- 3 
ties provided are inadequate and have not achieved the basic mini- 
mum in the direction of provision of various amenitf es to the workm. 

97 3-49 Labour& Employment h e  Committee hope that vigoroue steps wouM be taken to aver- 
come the difficulties mentioned in para 5.48 of the Report with a view 
to expeditious completion of the schemes/projects. 

P8 55.3 do. The Committee would invite in this connection the attention of 
the Ministry to their earlier observation contained in para 17 of their 
20th Report (Second Lok Sabha) and point out that if the funds 
collected with the object of Anancing welfare schemes for the coal 
miners remain mutilfsed. the continuance of the lew will be lookad 
upon as an unnecessary burden by the tax-pager. h e  Cmnmittee 
trust that the or~anfsation and the MiPistnr will d&&s t h ~ i ~  



99 5 -58 U k r  & Emplopmeat From the facts placed before them, the Committee regret to note 
that no serious attempt was made by the Government to see that the 
award of the Industrial Tribunal of 1956 wa3 implemented in full 
and expeditiously. This concession was to come into dect  as from 
the date 2 years beyond the date of publication of this award. 
Further, no action has been taken against the collieries who have 
failed to supply footwear to the miners in accordance with the pro- 
vision of the award. One of the main reasons given for non-imple- 
mentation of the award was that the workers did not pay their share 
of the cost of footwear. The Committee fail to understand as to why 
the workers' share of the cost of footwear was not met out of the 
Coal Miners Welfare Fund as provision of protective foot-wear is 
essentially a welfare and safety measure. The non-supply of foot- 
wear (due to whatever reasons) has only resulted in an unintended 
benefit to the colliery owners who have saved 50 per cent of their 
share. The Committee, therefore, suggest that the cost represen 

from the Coal Miners Welfare Fund. 
9 workers share for the supply of protective footwear should be me ,W m 

The Committee note that the number of collieries which have 
supplied one set of uniforms during 1963-64 is only 26 and the 
number of  those which have supplied two sets of uniforms is only 21. 

do. 

The number of collieries which have not supplied the uniforms 
is 773. These fl r depict a ve unsatisfactory position. In thii 
connection the ommittee would 7 ike to invite a reference to pare 
824 of the award of the All India Industrial Tribunal (Collieries dis- 
putes), 1 M  (Volume I) which says ", . . . . . . .In the drcumstan& 
we direct that all the manual workmen whose normal total emdn- 
ments are leas than Ra. 100 per month should be supplled one foot- 
wear, 2 shirts and 2 ahorts at a concessional rate of 50 per cent ot the 
cost once in a year. Thb conceeslon should come into effect as from 
the date 2 years beyond the date of the publication of this award." 

-- - ---- --..-- __ "--. . ----- -- ------ 



The Committee regret to note that in spite of this award a large- 
number of collieries have not supplied uniforms to the miners who 
are getting less than Rs. 100 per month. If the workers were not in 
a position to get the uniforms at 50 r cent of the cost, then the F' possibility of Anancing their share rom the Coal Miners Welfare 
F b d  should have been explored. The Committee therefore, suggest 
that as  in the case of protective footwear the cost representing the 
workers' share for the supply of unffom should be met from the 
coal miners welfare fund. 
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